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LdK SABHA DfiBATES

LOK SABHA

Monday, February 24, 1975/Phalgum 
8, 1896 (Saka)

The Lok Sabha met at Eleven of the 

Clock

[Mr. Speaker in the Chair]

Obituary reference

MR. SPEAKER:  Hon. Members, i 

I have to inform the House ol the sad 
demise ol Shri R. N. Singh Deo who 
passed away last evening at Bombay 

at the age of 63.

Shri Singh Deo was a Member of 
the First Lok Sabha during the years 
1952—56. Former ruler of Bolangir 
(Orissa) and a  popular leader, he 
was in the forefront of public life in 
Orissa and served that State 'n various 
capacities.  He was  elected to  the 
Orissa  Assembly first :n 1957  and 
thereafter in all the subsequent Elec­
tions to that Assembly.  He held the 
offices of the Leader nf the Opposition, 
Minister of  Finance and the Chiei 

Minister in that State at various inter- 
"als.  A great administrator, he ttok 
ieen interest in the  affairs of  the 
State and worked relentlessly for the 
betterment and uplift of its people.

We deeply mourn the loss of this 
friend.  Our heartfelt sympathies go 
to Shri R, R. Singh Deo, his son, who 

happens to be ,>ne of our colleagues 
here and I am sure the House will
in me in conveying our condolences* 
the bereaved family.

We may stand in silence as a mark 
sorrow.

The Members then  stood in silence 
for a short while

ORAL ANSWERS TO QUESTIONS

Indo-Bangladesh talks on linklBf  «f 
Teesta with Ga»g»

*84. SHRI R. N. BARMAN:

Will the Minister of AGRICULTURE 
AND IRRIGATION  be  pleased  to 
state:

(a) whether the questidn df link* 
ing Teesta with Ganga was taken uji 
at the Indo-Bangladesh  talks  held 
recently on Farakha Barrage issue;

(b) if so, the reaction of the Ban­
gladesh Government; and

(c) whether any progress  could 
be achieved to resolve the Farakha 

Barrage issue?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) No, Sir.

(b) Does not arise.

(c) The Farakka Barrage issue is 
under discussions, between the Gov­
ernments of India and Bangladesh.

SHRI R. N. BARMAN: Sir, May I 
know from the lion. Minister whether 
any talks have recently been initiated 
with Bangladesh Government?  If so, 
when are they expected to be held?

SHRI KEDAR NATH SINGH: I may 
inform the hon. Member that the talks 
have started today in Delhi.

SHRI R. N. BARMAN: I would like 
to know whether any new suggestions 
have been made by either of the Gov­
ernments. If so, what are they?

SHRI KEDAR NATH SINGH: Nego­
tiations are on from today and we 
will know soon about the suggestions 
from either side.

SHRI B. K. DASCHOWDHURY: Sir, 
I would like to know from the hon.
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Minister whether it it for tbs first 
time they are having a sort ol nego­
tiation on tbs Farakka Barrage is&ue. 
Secondly, in reply to part (a) of the 
question, the hon. Minister has said 
*No’. In the last Session, in Novem­
ber—I have the question number w*th 
me—on 25th November last, in regard 
to the same question, the Minister has 
replied that the matter is under dis­
cussion with Bangladesh Government 
lor joint water development.  Here, 1 
find that the  Minister has said ‘No’. 
Will he kindly explain the position? 
Thirdly, I would like to know whether 
it was a fact that at one time there 
was a suggestion to link Ganga with 
Brahmaputra connecting leesta, keep­
ing  Brahmaputra on the light side 
and Ganga on the left side and making 
a barrage of  3070 feet near about 
Gajalduba in Malda  district.  What 
about that)  scheme?  Has anything 
been done?

SHRI KEDAR NATH SINGH: Link­
ing of Tees»a with Gûgi was never 
under  discussion  between the two 
Governments.

SHRI B. K. DASCHOWDHURY: Why 
do you say ‘No'?

SHRI KEDAR NATH SINGH: There 
was a  di&cussion  between the two 
Governments for linking oi B.ahma* 
putra with Ganga,  passing through 
Teesla.  There was no s<- g0ê Uon m 
regard to linking Teesla vuth G&nga. 
Several discussions have taken place. 
The negotiations have started today 
between the two Governments and 1 
hope we will come to certain conclu­
sions.

Demand for more foodgrains for 
Gujarat

+

•85. SHRI ARV1ND M. PATEL: 
SHRI VEKARIA:

WiU the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(i)  whether the State Government 
of Gujarat has sent their demand for

)  Oral Answers

the allocation of more foodgrains to 
that State; and

<b) if so, the quantity of  food­
grains supplied during the months of 
October, November and  December, 
1974 against their demand?

THE MINISTER OP STATE M THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  ANNASAHEB 
P. SHINDE): (a> and (b).  During 
October,  November and December,
1974, about 2.41 lakh tonnes of food­
grains  were  supplied to  Gujarat 
against  their  demand of 5.25 lakh 
tonnes.

i  TOR ̂ 2.84 3TGT  SRTST

V3T % I Htfr 3TF# I f% cto

<̂9  t 1 $ T̂FRT 

T̂?fTT g fo  ^ 5RT3T   ̂VZfo

*RT | $5TltFI ?T3PC if

gr* t̂rt srtst  jfT sit 1 *jt ?

SHRI  ANNASAHEB P SHINDE: 
We are trying our lfvel ben to help 
Gujarat.  In fact, the monthly tloca­
tion is 92.000 tonnes, lhat is why the 
food position today 11 Gujaiat is so 
comfortable even as compared to States 
where  theie is no  drought.  Price 
levels in Gujarat are low. Apait from 
the fact that the Gujarat adm nKtra- 
tion has managed the food position 
well, central assistance has also gone 
a long way.  We are reviewing the 
position from time to time and  are 
trying to be very helpful.

[ fm$ :  $ tfTFRT 'TrjfcTT g

<ld 'jft 1WTO

fw' ̂rRTT ̂ ̂  wm fr vter cRT wt 

to eRfrfbft 7T  fwrf̂ TTT 

t ?  ’prcrcr Tm % fro 

frr̂r  mqwflT  %an?r 40 

srfcracr ifk f̂ nc  nm wrr w
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%*sr ai irfenrcr  fiwrr *wr ifh:
’JptCRT  f  * WFStSW
% «nr  f<$rc: *jrr vter  *prr sfa 

*pnM >̂t vfzr  % «rto c<fRr

W I ?ff «RTT STP̂ Rt % OTTT

m sp? | jtt  ̂ f̂tfetrr  | ?

SHRI ANNASAHEB P. SHINDE: 1 
do not think central allocations are 
in any way related to local pressure. 
We aie just not in a position to make 
allocutuns on the basis oi demands 
of State Governments. If we total up 
the demands, we find that they are 
many tunes so exaggerated. But I ap­
preciate the basic issae ra std by the 
on. memoer.  The principles we iol- 
>w for allocation are by and large, 
i-nese first ol all, the pioUuctio i m tne 
State, the population, the local price 
level and availabuny oi sloe*.:, m the 
central pool either from pi ocurement 
or through import  All these lac tors 
are taken into account to meet the re­
turn ements oi ieiicit States, diought- 
alfetted State and so on and  to the 
extent possible, cquitaale allocations 
are made.

SHRI H. M PATEL. In addition to 
the criteria he  mentioned, to what 
extent is the criterion of gojd manage­
ment taken into account lor allotting 
more? Does it mean Inat bad manage­
ment means  larger  allocation?  It 
seems to me this was the imputation 
ot his  original  reily,  that good 
management  means  less allocation 
Will he clarify?

SHRI ANNASAHEB P SHINDE; I 
entirely agree with the hop. member 
that wheie tnere u good managt-mcnt, 
there the positun is Utter.  In this 
country,  we find in  certain areas 
better distribution, but >u others lots 
o£ bogus ration cards arc tnere.  Of 
course, all States are equal to us. But 
wherever there i$ good food manage­
ment, we attend to the requuements 
more. But after all, it is one country 
dnd all people ire equal to us  There- 
tore, we have to see that a feeling of 
discrimination  by the Centre or by

anybody else does not develop so far 
as any State is concerned.

| |[«ft wfero*

 ̂ 5RFTOT  TT3TCRT ̂  fNr% fRTO 

t % | I  ' Tfn?r

mr\ fsrerer «tt

t f k ^

tft *7  | fo fatfa ?r5®y

|w*hc iwr ft ss

| focRT  fjqrr ?

tt mzr | ar.  | ?

SHRI ANNASAHXB  P  SHI\TDL: 
The allocation is laiger this year as 
compared to last year  I can give 
the figures month-wise, but I would 
not like to  waste the  Uto of the 
House.  It is now 92,000 to mes, close 
to one lakh tonnes  It .$ a v*'/ 51 »;** 
tantial allocation  In loct, etc.pt m 
some exceptional months, never was 
such a large allocation mace to Guja­
rat

Comrulsory Service by  Agricultural 
Scientists in Batkwird Areas

*86 SHRI D B C IANDRA 
GOWDA

SHRI JHARKHANDE RAI-

WiU the M u,u , uI A..RICULTURI. 
AND  IRRIGATION  be pleased to 
state

la) v̂hetlur Contrn«'i nt p'ôos** 
that scientists  in the  AgnculiUial 
Research  Service,  do  compulsory 
*oik m the bitkvvaid areas for  a 
< ei am period <md

(b)  if so the outlines o£ the pro­
posal to revise the personnel polio 
for agricultural scientists’

THE MINISTER OF STATF IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE)- (a) and (b). It is proposed



to constitute an Agricultural Research 
Service in the Indian Council ot Agri­
cultural Research, covering the regular 
employees of the Council.  In order 
to provide adequate attention to the 
problems of backward and neglected 
areas, as also to equip the scientists 
in the proposed Service with an under­
standing of the agricultural realities 
in their totality, it is  proposed  to 
make it obligatory on all the agricul­
tural scientists to work in one such 
area for a  minimum  period to be 
prescribed.  Details  regarding  the 
period and the facilities etc., to be 
provided to scientists in such postings 
are to be worked out.  The proposed 
condition for service in the backward 
areas would provide an opportunity 
for agricultural scientists to have first­
hand experience of the peculiar pro­
blems and to make contributions to 
the improvement of the agncullural 
economy of such areas.

SHRI D. B.  CHANDRA GOWDA: 
While  welcoming the  proposal to
make it obligatory for  scientists to 
work in one of the backward areas, 
is there any proposal under the active 
consideration of Government to extend 
the same scheme to educate the peo­
ple- of the backward areas also to get 
themselves acquainted with sophisti­
cated technology, advance in genetics, 
new varieties,  export potential and 
other things?  Is there any  proposal 
to have research centres m 1 .’.ckward 
areas themselves?

SHRI ANNASAHEB  P.  SHINDE: 
The very purpose of the scheme is to 
encourage  scientists to ro to back­
ward areas.  Naturally, they will be 
linked with  research stations.  Our 
general  experience so far has been 
that because of lack of  facilities, 
scientists were not  prepared to go 
backward areas.  With this new ap­
proach, it should now be possible to 
strengthen the  stations in the back­
ward areas. The stations are expected 
to take on extension and other activi­
ties to educate fhe firmers in those 
local areas.

SHRI D. B.  CHANDRA GOWDA* 
Will the same proposal be extended

7 Oral Ansufers

to agricultural universities also making 
experience oi this type in  serving 
backward areas one of the conditions 
for obtaining their degrees?

SHRI ANNASAHEB  P.  SHINDX: 
Backward areas deserve aU our sym­
pathy, but  whether this  compulsion 
can b« introduced in regard to gra­
duates coming out of our agricultural 
colleges can be a matter lor conside­
ration. I cannot say anything offhand 
now.

xm: sram
$ *TPT% JTCT TO>K %

totr vt  T̂<rr g i $ v%

vVFPTT ŜffljpTT  j  fa Wr $

'BTTTT Vt  faWPT ff W VRT 

$3ht mn fa

apt  Murar sfiwr?  ?rc$ *

fontf % jmrar *

m * ̂Pr*r ^  ^ ?

 ̂   ̂ MY  ?

SHRI ANNASAHEB  P. SHINDE:
This is a problem facing all sectors 
wherever the higher category of scien­
tists are involved, whether in agricul­
tural disciplines or other  branches. 
This brain drain, as the hon. member 
knows, is a general  problem.  It is 
more so in our  country because ol 
our weak economy. But so far a? the 
ICAR is concerned, they are attending 
to this problem by trying to attract 
scientists working in foreign countries 
so  that they are in a better position
to serve our  cause here.

3rT7 5J$*T %

® sttt t  ̂ war $ i

Sr $ i srof* w

%  *fr t»

fn$f& €  <rfr  ft  vrcftsr

Oral Answers 8FEBRUARY 24, ifl?8
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27 ** % WZK fatft *fr $

<rc arpr w  fcrr $ «frc

s*r *ptwt tk vri fvrri st t ?  ̂  

—W  7T fr fa$r 5?  %

finft  | eft ̂   snfefe 
wrr «?$*  fan gnSr gfr w sn-.?r»r 

fci,  s m ?r̂ r  ?

SHRI ANNASAHEB  P.  SHINDE* 
I had occasion to discuss with the hon. 
Member  the  problems of the area 
and the  problem  of  agricultural 
colleges.  Unfortunately, the agricul­
tural colleges in East U.P. are very 
weak with very limited agricultural 
land, but we have drawn the atten­
tion of the State Government to that, 
and now good agricultural universi­
ties are  coming up in UP., and I 
think they should be in a position to 
take care of the special problems of 
East  U.P., for  which we have all 
sympathy.

SHRI R. S. PANDEY: It sounds so 
good that the ICAR has been asked 
to send  scientists to the  backward 
areas. I do not know what thf scien­
tists are  going  to do  because the 
fundamental  thing in the backward 
areas is irrigation.

MR. SPEAKER That is a different 
matter.

SHRI R. S. PANDEY: The scientists 
will go and report, and the report will 
be put in cold storage.  In order to 
see that the backward areas are uplift­
ed, what is the comparehensive pic­
ture, what is the comprehensive pro­
gramme, what is the infra-structure 
yau have got?

MR. SPEAKER: He has a different 
infra-structure on this question!

SHRI ANNASAHEB  P.  SHINDE: 
When we are discussing this point, we 
1ave t0 think of areas like Ladakh, 
Lahaul and Spiti, the hill areas of 
JP- etc., where scientists are reluc­
tant to go because facilities ate not 
available there.

SHRI R. S. PANDEY: This Is the 
first time after 27 years that scientists 
are going. You should please ask the 
Minister to tell us what comprehen­
sive picture he has got.

MR. SPEAKER: What is wrong with 
you?  Why  ran’t you be a little 
patient’ This question which you put 
was quite farfetched, not relevant, but 
still the Minister sot up.  I think he 
understands the question.

SHRI R S.  PANDEY: 1 can con­
vince you that the question is rele­
vant.  My question is this.  After 27 
years they have seen the backward 
and  neglected areas and  scientists 
have been asked to go and see what 
can be done.  What did they do for 
the last 27 years?  What is the ans­
wer’

MR SPEAKER- 1 agree with your 
question, but it is not relevant here.

SHRI R S. PANDEY; Whatever is 
relevant in it may be answered.

SHRI SAMAR GUHA? I want to 
know whether The  Government has 
any  plan to set up at least a few 
pilot projects in each S'ate with cer­
tain area of land,  not only for re­
search, but to *»ive practical training 
to cultivators in the backward areas 
as well as the areas which produce 
wheat and rice particularly.

SHRI ANNASAHEB  P.  SHINDE: 
Again, the question is a little diffe­
rent.

MR  SPEAKER •  His question is 
whether you are having certain blocks 
for scientists themselves.

SHRI ANNASAHHB  P  SHINDE: 
Administrative block is a part of such 
a programme.

SHRI H. M. PATEL-  While it is 
undoubtedly a good  thing to  have 
scientists go to the backward areas, 
will the Minister indicate whether he 
has  considered the  advisability of 
(raining extension workers even from
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outside who can carry the knowledge 
and the results of the research to the 
backward areas?

SHRI  ANNASAHEB  P. SHINDE:
I can appreciate his point because we 
havp found on assessment lhat eten 
when the research findings are there, 
we are unable to take the results to 
millions of  farmers-  Therefore, our
entire emphasis is to—implement the 
programme of expansion end see that 
the research results are taken to the 
farmers in the backward areas as well 
as other areas.

«ft • 3RT7

itwr srftv $ ̂  m m

f. fir irttct *r ift eft rpr 

| f $rc

ifcf $  ssrm  i -sr mwr*

=37 vf cftez

rvft f̂t v  ?firn *t 

v%ar?f  sto st̂ pr ̂  gin*

 ̂ fsp BT̂T %:  *F> x*  €t

«nTO*rar | mfc  R̂cr  pir 

*n«r ?

vttiM sorter: Forget  about  it.

?ht%  t ^

spsrra A fefswer  ^ ?rr fa 

i ?ft  mrcfr *wt  sartor

fasinT i

isft *fv * &T

§  ^ «- srrc  *rctet *w ot  J

: ssfaSr̂?r%  rth p><rt*t5ft3ft

t o  ?  i

SHRI ANNASAFF.B  P.  SHINDE: 
We do not consider North Bihar back­
ward from this ?ngle. b̂c.iuse scien­
tists go there rnd res»arch stations 
are there. By backward areas I mean 
areas liice Lahaul, Spiti, the hill areas 
of UP etc.

SHRI PARrPURNANAND FAINUL1: 
The hill areas like Kashmir, H.P., hill 
districts of UP etc. have «ood poten­
tial for production of cash crops like 
fruits and vegetables.  Yet, the Agri­
culture Ministry continues to lay em­
phasis on the production of foodgrains 
in these areas.  Mr.  Shlnde himself 
paid a visit to Tehri Garhwal some­
time back and he was convinced that 
the soil there vs verv much suitable 
for the productlbn of cash crop®. May 
I know whether a team of horticultu­
ral experts will be sent to these areas 
so tint thpv can pdvi<«<" the loe*l neo- 
pie to prow better fruits ard better 
vegetables?

SHRI ANNASAHEB  P.  SHINDE: 
The hon. member is not correct that® 
we pr* lavin» empĥsii on fond crops 
onlv in  these  areas.  In fnct, our 
maximum effort is on  horticulture 
and growing of  vegetables in these 
areas.

wn *br 3 fsnrrf «rfartarcraf 

+

*87. sft  **7

«rt »t*tt <arc«r sftfaR :

- ftrarTf *rert 

3ft ftt  fr :

(t) i**tt Ttrr ttt'V r 

srH r fTTft ̂ T̂rf Tf>7>?Tnr 

vt> "Fr finrr |  ; *fk

 ̂ (»f) tt% fr*

"’̂ wrr  5ttt  *r*rmr £

vir $ m m: faenft srrrfr 

ft ?  11  ^

foul

V&T wm fr*fr) : (̂)  vrm sr̂r 

<rftpff tftsRT  srt 5PRt ̂

«rf̂nr wi  forr mi t  i 

(g) ftnrrf thrt fam t 

to to Rmf  % faq
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.. .  . -wt . .... «+  . — ....
stttetpt rm wmrt snr  itttt 

fwrawr  irhFmff # *rrf«rv «rwrt

<TC tof ̂TTcTT ft I TT®T zftTTTSTf % 

frjffa FTSPTrTT SfTHT ̂ ff ̂ TT M l̂H*f 

% «T 7 & -STpfV I ?RT  r2»Tr*T % 

fjpfy stttt ’TfVfaRT ^

srrre ?rff V̂cft 1!

«ft ***? wt ̂tê wht : srsnr *retT7,

It *T#t jft  31? 3TPRT WTT ? f¥ WTl 

qnr r TTT ' w  % *r®T T̂T Tt 

ftrfrf 7>irt Tt >tt *rr 1

 ̂ W*?T*r FT %} T %TTT *Tin  7̂

xm,  tot tftm1 £ ?  %T?»Trnt 

qpr farrf tttt tt f̂Fpft fanrf 

T7> Pt» ?ITT r̂r T̂F'TT Try 

g|T  t ? ITTT ŷnr TrTTT >

5TTTT ̂ TT rrnft TXT $ rT T* TTtf TTf 

sittt' *r"fW r̂=?ft % ?  r̂fr ?rt =ft 

%r> pt ff > rft 1 *ft TirTT* 7 it 

t*

«ft 5tei7  fa*: *tthH »nT̂
 ̂3Tt tfTFT TW  eft TT»7 7

«ft_r ?r*r ?rm̂ v Ŷbpt ft tor &  ssr

wtttt <rr Wttt ŵ ft  ̂   ̂ £ « 

ifftPTT *ft strV £  srrsrnr tt frft 

§  i q̂ppffa- *frsRT   ̂ aft sfrfrŵ 

ferrr 200  *© *rr f[

76 83  T̂TTt tfhTTT?

’spr T̂t *  qr fc, 115.17 wrct*

Hf F̂vT̂ff % M  t  8 7T*t* 

far* sfte ^ t̂'T9R % fa* t 1

jnpr  wmr :  âr

%  fsp?RT ^7 7̂rr %,  TcTT

?riff «mrr f> 1 f̂orr,

n̂r ŝ r %' ̂  faw t ?

,BI"""  «ff̂ nr  : Itott i*’

» *ffa  3im ̂ aft t, ̂  ̂  ̂tWT fc I

•ft JfW ̂  vqqW f  »w

% «RT ̂ 5T?TT*rr I ft? *STV *CT

iftor % *nwrrr ̂ IF tn*r m m  v>

1 armr

 ̂ SFTFT T ’UTT ftRRT  P̂TTtT

rm wr̂rx ^

jftlRT wm  I Wfm, ST, f"VT, 

T<RT*r, l̂TT, ̂’ft’T’Ti, * ̂ W%

r̂rft «ty 7 apffftr

ifrrTT   ̂1 5r  ftr̂i ft  ftrf t
?flr rr r fwf 3Ft Ttirrr fftrr ii'fliw*

| 1 ?r?t tt ̂ rrt  ̂ Tnm I ̂ Vf 

(̂T rrn 7 T»f% fnr ?TT? V̂TPI 

?T5nr T r«FTTT ̂ TT %f W fW f̂TT t

fft  f̂TTT ?TTT T̂T 7̂0 f  ?

T̂T’T 7TT fa* : flT fT  ?
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wn? 1
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«rr<T̂ fw | ^ <k xm frwr

1 <rff tt w*«Thg fg 
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«ft TW fTfW »rtt :  $ tfTSWJOT

r$ %  to tft  Ct*rr wf w
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wM are the irrigation projects pro­
posed to be launched in Madhya Pra­
desh during the Fifth Five Year Plan 
period? q̂r % qrNraff

stpt ft  f  htt  t fa 

tft tw | i mrfi =5TR 

fa?-far gfrnpgt  ̂rm vitor % farjr 

sRtfrf̂cT fain t »  wsrrarr  ?rrar 

ifttfa5rfrTT̂ T̂ Rr 

3*r 3f  w?h ffh: *tctt sr̂w wrr 

mm % i **r% arr* if *rr «fhfhH % 

mN'̂V 'r̂ prfa ifhsFiT 3r 

% fW( foFTTf %  *RTT ¥TT 5T̂rr*r t ?

*T$  fTTT r̂r̂tr J  3TR% f fa

srmft sr?rr̂ ̂ w  eft ftnr  i

«ft %*rc W fas :  sfr srerre 

foK  I TTĵT sk_+k t*rrc 

t I  n̂h" rT̂TT *fift  t I

*ft fprf jthr : *rwrcr wt̂r, 

*pt*t irtsRT *ft  *r?r ?nrr̂ f?rq «r€t 

H r̂̂ tti r̂ferqftsftff%far* 

site wr st̂ ft % frot îrT̂t %

FT ̂STT $ I t  SR3FTIT   ̂ h <? 

3̂RT f̂̂fT | fa Zff? *ft3Rr 15  ^

 ̂  | sftr Tt. «Ptf  frnfa

Ĥff>qRT|l TOT ̂    ̂  fa

?r$r % wm ircft «ft snrrcr  ̂ %st, 
srt  ?r ifefr  r̂% I, wr st̂jt % %ft 

*pt s*trt *rft T9' t| ? sftr ̂t*pt *phA3! 

sfTT i I Wtto ̂  aftspTT 5fa %

*Tf¥ ̂*T T$t t  JTt̂RT 3F?ft ^t

wt  F̂T ??t $ ............ («W<*)

............SFT WTfc<*l*f\ ŴTT% % *far $

...............  (*r£t) wrsr i

v$ f̂t ?PT3rr sft̂Frr 5  «tt =f7wr 

*rt snrm ̂  ̂   *pt ̂ptt |

wrm qiwChi ^  f̂rr t i

?ft ̂   TT, fRT̂ fâ T  aft

gsrirtir t fafRT m* ?t*Nt %ftK ̂

«ft3RT  ̂ faflT

T̂TTnrT ?

irwwr irjrtw : %m  tft

’̂r t $*r  1

«ft %frr •trt  : *n?Tifcr 

TFrm  | fa   ̂ m*n 

%ŝft % ?mrf  ^

?rrfa*r f wm ?fYr ̂ ̂3nr?r 

 ̂ 5T̂?r » t  tnw ̂ ffRiftm

5̂  ̂  7r T?ft jr 1 

tfK  |........(«*wt)

5TT5 ®rTW : **WT  ’T ,̂ 

r̂̂ft *̂T5TT fft  ̂ fa<n 5TT TfT t 1

irwr  : *rw tfê, 

ararnr  ̂ ̂ t  1  *r?  *Tf̂
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SHRI P. K DEO: From the informa­
tion supplied by the Minister we learn 
that some of the projects are pending 
consideration  because of the inter’ 
State water dispute tribunal.  So far 
as Narmada is concernod, I believe, it 
1$ felt to the Prime Minister. Why is 
she taking time in allocating the quan­
tum of waters of the Narmada to Guja­
rat and Madhya Pradesh?

So far as other projects m Madhya 
Pradesh in the Godavari  Basin are 
concerned, it is under adjudication by 
the Krishna Godavari Water Commis­
sion. The Commission has taken such 
a long time and the country is passing 
through food and power shortage. I 
would like to know the time limit by 
which the Krishna  Godavari Water 
Commission is going to give its award 
so far as the allocation  of water to 
the various States, including Madhya 
Pradesh, is concerned.
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. ... . -V*»_  - v ^
sms*  WPP W*T fMT ̂reRrCT 

vt mwi  frnsT $  i

SHRI P. K. DEO; Bodhghat Project 
in Bastor is in the Godavari basin. 
You should know that.

SHRI KEDAR  NATH  SINGH: I 
know. But that is before the Tribunal 
and no time-limit can be fixed for the 
Tribunal's report. They have to take 
their own time in giving their report.

Central Team for Drought Hit 
Tamil Nadn

+

*89. SHRI S. A. MURUGA 
NANTHAN:

SHRI R. V. SWAMINATHAN:

WiU the Minister of AGRICULTURE 
AND IRRIGATION  be  pleased  to 
state:

(a) district-wise number of  peo­
ple hit by recent drought in various 
districts of Tamil Nadu;

(b) whether any  central  study 
team toured these districts to apprise 
of the seriousness of the drought con­
ditions;

(c) whether  Government  have 
noted reports of distress sale of cattle, 
loss of agricultural production  and 
mass migration of farm labour from 
the worst-hit areas of the State; and

(d) the assistance  given by  the 
Centre and the State Government in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE); (a) to (d). A statement is 
laid on the Table of the Sabha.

Statement

(a)  The number of people affected by 
drought iti the various districts of Tamil 
Na ’u is as under

Rs. in lakhs

Chinglcput 14**

North Arcot ■ 1700

South Arcot • ,7.76

Thanjavur 6'6i

Tiruchirapalh 15 41

Pudukkottai JX-4X

Madurai 13*05

Ramanathapuram • 20-23

Tirunelveli  • 13-55

Salem  • u -88

Dbarmapuri • 4'79

C >imbatore  * 13*77

(b) Some of the districts were visit­
ed by a Central Study Team.

(c) The loss of agricultural produc­
tion as a result of the drought has come 
to Government’s notice. However, the 
State Government have  denied Press 
reports of distress sale of cattle. Agri­
cultural labourers in the worst affected 
districts  like  Pudukkottai, Ramana- 
thapuram and Madurai, have migrated 
to Thanjavur district in  anticpation
better employment opportunities m 

the harvest season. The State Govern­
ment is taking all  possible steps to 
provide employment to the agricultural 
labourers in their local areas by un­
dertaking drought relief works.

(d) The Government of India have 
sanctioned a sum of Rs. 7.50 crores as 
advance  plan  assistance  to Tamil 
Nadu. The State  Government have 
also sanctioned a sum of Rs. 10 crores 
for undertaking relief works.

SHRI S. A.  MURUGANANTHAM. 
The Minister’s statement  shows that 
more than U crores of people out of
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the total population ot 400 crores, Is 
affected by drought  In Tamil Nadu. 
The situation is very serious. The 
drought Is widespread In 12 districts 
out of 15 districts. I want to know 
what was the estimate cf the Central 
team about the total amount required 
for relief work; if so, how much the 
Centre is going to allot.

SHRI ANNASAHEB P. SHINDE- The 
Central team consulted the Stale Gov­
ernment and the State Government said 
that during the cur-ent financial year 
they would require about Rs 17 crores. 
Rs. 10 crores have  been p-ovided by 
the State Government and Rs 7* crores 
hive been sanctioned by the Govern­
ment of India. So during the current 
financial year. I think, the Trmil Nadu 
Government should ê in a “*-'=itnri to 
manage the drought in the State with 
these very substantial  provisions in 
hand.

SHRI S. A.  TV"TRrG\N/\NTHM\!: 
In the  statement it is said that the 
St̂te Government has drnied P̂ess 
reoorts about digress «al'’ of cattle. 
I want to make it clear tbit the re­
port given by the State Government 
is a figment of their ima"inatlon.  1 
ĥve seen myself that (*<s*r»»«s sale ot 
cattle  is  goin*  on in Timil Nidu. 
Since the Minister has bimcelf vi«ited 
T*mil Nadu apa’-t from Ibe Central 
team, what is his i*npressi~n and what 
{«• the report of the Ce tral team v ifh 
recard to the terriUe f.irnne co-'diMon 
In Tamil Nadu?  Has h* fnlflVcd all 
the promises that he hi-mŝlf mide in 
public with regard to relief and food 
assistance?

SHRI ANNASAHEB P SHINDE: 
Two teams lrom the  Centre visaed 
Tamil Nadu. I mŷplf covered a num. 
ber of districts in Tamil Nadu  Very 
well-organised efforts are tn through 
the State Government  for providing 
necessary relief. I do  feel confident 
that the Tamil Nadu Goverrment. with 
the cooperation of the people, will be 
in a position to manage the drought

situation, it is w*lj  uudêrjeontroL 
Very large amount of employment Is 
being provided to the needy people and 
wherever there are  distress pockets 
foodgrain supplies are also being made.

SHRI THA KIRUTTINAN: The hon. 
Minister just now said that the State 
Government requires about 17 J crore* 
during the present  financial year to 
meet the drought situation. I want to 
know what is the total amount requir­
ed to meet the drought situation for 
the coming 10 months and what will be 
tve âslFtance of the Central Govern­
ment to meet the drought situation in 
Tamil Nadu.

SHRI ANNASAHEB P. SHINDE: As 
per t̂e programme  worked out and 
alco t̂e estimate mâe by the Tamil 
Nadu Government, t̂ov  think that 
Rs *>0 S'S rrô-ps w-nld N» reiuire-l to 
meet tV d-niierbt s'tmtion dnHnp the 
nevt in months  Thev evne"t the Cen­
to! Government tr> ronf’-ihnte tn the 
tune of fie ?•} rro”es  But as the hon 
Member is aware, a* a result of the 
Sixth Finance Commas on recommen- 
dat on̂ beinjr nrceptei by the Govern­
ment nf India  onlv advance plan 
acsicf̂nce can be mn̂e  available to 
the State Government for drought situ 
ation  There is a Committee set up 
hv the  Government  of India under 
Mem̂'e’*, Plan"in«*  Commiesion. Mr. 
Rivanman which sroos into the matter. 
They w li review the  position from 
timp to t’me and «ee to what extent 
t*e Government of India can help the 
Tamil Nadu Government.

SHRI THA KTRUTTINAN: Whether 
it is an advance or not, I want to know 
whether an amount of  Rs. 25 crores 
which is required by the State Govern­
ment will be given by the Central Gov­
ernment.

SHRI ANNASAHEB P. SHINDE: 1 
have replied to that.

MR. SPEAKER: Shri Naik. How 
are you interested in this?
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SHRI B. V. N̂IK: T am interested 
in this because he has brought in the 
point about the Sixth Finance Com* 
mission. It is categorically stated that 
that  has  aroused  a  consldexable 
amount of criticism on behalf of the 
State Governments. Will the Central 
Government  henceforth  follow the 
same pattern of assistance as has been 
followed by the Centre  in respect of 
the Tamil Nadu Government in the 
case of other States also?  Secondly, 
the hon. Minister has complimented the 
well-organised  effort  to  help  the 
drought-affected areas.  Yesterday's 
papers have been howling that  the 
drought assistance has been misused. 
Will he kindly clarify the contradic­
tion?

SHRI ANNASAHEB P. SHINDE: As 
far as the Sixth Finance Commis’ion’a 
recommendations are concerned, they 
are not with respect to any particular 
State. They enunciate certain prmci 
pies with regard to all the States where 
there is a natural calamity  and how 
the Centre will go to their help. The 
previous pattern which was in exis­
tence as a result of the Fifth Finance 
Commission is no longer in vogue The 
recommendations of the Sixth Finance 
Commission are being  implemented 
throughout the country, whether it is 
Tamil Nadu or any  other State. As 
far as the  misuse  is  concerned, 
drought is a State subject and the State 
Governments have to take the respon­
sibility. If the hon. Member has any 
specific instance in his mind, he can 
send it to me and I will pass it on 
to the State Government for scrutiny.

SHKI P. K. M. THEVAR:  May 1 
know whether the Government is aware 
of the fact that In east Ramnad district, 
in  Mudukalathur  area  alone, more 
than s lakhs of people have been up­
rooted, they are migrating to other 
States and starvation deaths are also 
taking place?

SHRI ANNASAHEB  P. SHINDE: 
We have referred these migration re­
ports to the State Government. The 
State Government says that they are 
exaggerated though migration on a

small-scale is taking place. The State 
Government is trying to see that maxi­
mum employment is provided in the 
area where migration is taking place.

SHRI M. KATHAMUTHU: Even In 
the statement, it is stnted  that the 
Central team has visited the drought- 
affected areas.  But the hon. Minister 
did not say anything as to what was 
the assessment made by the Central 
team regarding the  requirement  of 
money for relief works.  The State 
Government demanded  Rs 55 crores 
but the statement «avs  that on’y 
crores  were  allotted  Further  the 
Minister has sa’d that migration from 
one phce to another  is not taVing 
place, is not serious.  I come from 
Thaniavur and most of the peoole from 
Ramanathapuram and other places are 
comint; to our area  Therefore, the 
problem of misraton fs very *e*a!ous.
I want to know from the hon M*r*l,,ter 
whether,  after  getting the Central 
team’s r̂ Dort fĉe Government  will 
sanction more money

SHRI ANVASAHFB P SHTNDE* As 
I have said, a 'Mm of T?s 7 50 f̂ores has 
been sanctioned u*'to end of ttvs finan­
cial vear, upto th« end of Mar-'h, and 
for the next ten months as I hive al­
ready mentioned,  the State Govern- 
ment has estimated that R*. ?0 to 55 
crores would be n»"fuired  The-e Is no 
contradiction m what I have stated As 
far as the rel>ef operation* are con­
cerned. the Statp Oover̂ mêt  taking 
all possible steps to provide relief.

Nationalisation of Sugar Industry

*90. SHRI K, LAKKAPPA:

SHRI SARJOO PANDEY:

Will the Mmi«te- of AGRICULTURE 
AND IRRIGATION  be  pleased to 
state;

(a) whether more than 300 Members 
of  Parliament demanded  nationali­
sation of sugar industry; and

(b) if so, the decisions of the Gov­
ernment on it?
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THE MINISTER OF STATIC IN THE 
MINISTRY OF AGRICULTURE AND ' 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) Government have re­
ceived a memorandum on behalf of the 
All India Cane Growers’ Association 
signed by a number of  Members of 
Parliament suggesting that nationalisa­
tion of private sugar industry in gene­
ral and in U.P. and Bihar in particular 
w6uld strengthen the national economy.

(b) In view of the sizable financial 
outlays and complex  administrative 
issues involved in the nationalisation 
of sugar mills, no final  decision has 
yet been taken in the matter.

SHRI K. LAKKAPPA: The parallel 
economy is run mostly  in these two 
States by the sugarcane growers and 
the sugar industrialists, and this has 
be*n brought to the notice of the Gov­
ernment not once but on several occa­
sions, inside and outside, and pressure 
was also mounted upon the Govern­
ment. In order to  strengthen  the 
national economy of our country, the 
sugar industry should be nationalised.
I want to know why action has not 
been taken so far in taking a decision 
on nationalisation of sugar industry

SHRI ANNASAHEB P.  SHINDE- 1 
have mentioned in part (b) of mv re­
ply the reason why  the Government 
ha$ not yet come to any final conclu­
sion. The recommendations  of the 
Commission are still under considera­
tion, in  consultation  also  with the 
State Governments.

SHRI K. LAKKAPPA: Is it not a 
fact that the delay in taking the deci­
sion is because of the fact that a cer­
tain pressure is being exercised by the 
big sugar industrialists who are operat­
ing in various States of this country 
and are bringing pressure on the Gov­
ernment to see that nationalisation of 
sugar industry does not see the light 
of the day?

SHRI  ANNASAHEB  P. SHINDE 
Government is not afraid of nationali­
sation. The hon. Member knows about 
it. During the last few years, we have

taken a number of  drastic 'ddfcliious, 
nationalising the coal Industry, taking 
over banks, etc. Therefore, Govern­
ment is not afraid of nationalisation. 
As far as the merits of this particular 
case are concerned, I think.  Govern­
ment will have to take a decision on 
the basis of the merits, whether it is 
going to serve the purpose or not; all 
the factors will have to be taken into 
consideration. I do not think Govern­
ment is going to succumb to any pres­
sure of any lobby as such

rnrmn qtt :

*fi|t̂T ’T 4 <1141 fr  fcwcff

% vttot ̂ ft fftwf % ruffimq 

%vmft

f> I  $  ft̂ft aft ft 3!T?RT

f—w nrfor ft

fftrST % flTRFET ft, aft 

$0 «fto r«n#K sftr  $*rct aRFf 'TT I

foT & 300 VTt? Wt
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I ?
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^Wt vt fanfa m wft*f vr̂ T- 

qw#5r srra fw arr tot | i m: 
*«rf vi fftwt wt sv-vfar ?r̂t fan
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*T  | ?  t  9TWTCT *T|«T j f«F 

ifeffr tfWt  ̂  wr f̂ T

I?

SHRI ANNASAHEB P. SHINDE: Sir, 
at the moment, the production ot sugar 
is not less because we have not nationa­
lised the sugar industry. Our perfor­
mance on sugar production as well as 
for export is very good. And there­
fore these are not factors which are 
coming in the way of the sugar indus­
try as such. But the hon. Member has 
referred to one thing, whether there is 
any contradiction in the Government 
of India and the Reserve  Bank con­
sidering the proposals for modernisa­
tion. Sir, the Government of India 
has not taken any  specific  decision 
about the modernisation but I may sub­
mit for the consideration of the hon. 
Member that sugar industry is a vital 
sector. Whether it is nationalised or 
not, modernisation is a very impoi- 
tant part of the sugar industry. So, 
there is no contradiction in the posi­
tion of the Government  of India. If 
and when the Government of India 
decides to nationalise, no decision of 
Reserve Bank or  anything else will 
come in the way.

SHRI  NARSINGH  NARAlN 
PANDEY: I have put a specific ques­
tion, whether it is a fact or not that 
Rs. 500 crores are being demanded by 
the Indian Sugar Mills Association for 
the rehabilitation of the sugar factories. 
I also asked whether it is a fact or not, 
that the Bhargava Commission has pro­
posed that with the investment of only 
Rs. 300 crores t'ae sugar mills could be 
taken over? That is my specific ques­
tion.

MR. SPEAKER: The question was 
whether Members of  Parliament de­
manded nationalisation of the Sugar 
Industry.

SHRI  NARSINGH  NARAIN 
PANDEY: He has  mentioned money 
being one of the difficulties. Only on 
that basis I have put a specific question. 
I asked him whether it is not a fact

or not that the Indian  Sugar Mills 
Association has demanded..

MR. SPEAKER:  No* please don’t
repeat; it is already there.

SHRI ANNASAHEB P. SHINDE: As 
far as these figures are concerned, the 
Nationalisation Report has been made 
available to the hon.  Members. The 
hon. Members can refer to that. He 
can draw hig own  conclusion about 
that. As far as the proposal ot the 
Reserve Bank is concerned, I am 
exactly aware what is the amount they 
have proposed; I can find out what is 
the estimate. An hon Member; what 
is the difficulty?

PROF. MADHU DANDAVATE: Is it 
not true that because of the decision 
about sugar industry  nationalisation 
being kept pending,  104 sugar mils 
which have age beyond 30 or 40 years 
are not at all rehauled? Private sec­
tor is not having any stake in rehoul 
of those units as a result of which pro­
duction is going down.  Because of 
the fact that quick  decision has not 
been taken, the gains  of nationalisa­
tion have not accrued. It is further 
not true that you are keeping decision 
about nationalisation of sugar industry 
pending and hanging on the heads of 
the sugar magnates so that you can 
extract patronage from them, threaten­
ing them without nationalisation and 
at the same time not doing it, and 
thus to gain advantage from the sugar 
industry?

SHRI  ANNASAHEB  P. SHINDE; 
with due respect to his views, I may 
say this. He has studied the problems 
of the sugar industry. With due res­
pect to his views, I may say, it would 
be attributing motives in this matter, 
which is not correct.  The Govern­
ment of India would have to take a 
decision after considering all the pros 
and cons.

PROF. MADHU DANDAVATE: My 
specific question was  regarding con­
crete results vis-a-vis production.

SHRI ANNASAHEB P. SHINDE: As 
far as production  is  concerned the
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sugar production is catching up to al­
most to the level ot the insulted capa­
city of the sugai industiy s pioduction 
This year the prod action, is expected to 
touch 42 to 44 lakn tonnes  So, this 
is almost at the level of the installed 
capacity. So, on tiat count the hon. 
Member need not have any misappre­
hension.  At the hon IVLeuber knows, 
we have to tâe «U factuis into consi­
deration before coming to any decision. 
It is a very comyltx question and we 
have to take into account the general 
inteiest of the countr/s economy end 
the complexities involved have to be 
gone into.

PROF MADHU DANDAVATE You 
can indicate tne pious wish  Are you 
piepaied to indicate that'

SHRI ANNASAHEB P SHINDE I 
am not pxepaied  to  indicate that 
Wmle we a*e d scussmg this subject, 
we need not aUnouie motives to any 
boJy  inat wuuid not be tair to any 
bo ay

SHRI S. A KADER  The aim of 
nationalisation ox any induct* y is that 
tne laiineis and tne lauoui art protect 
eu and tne consumer* are given the 
beneut oi tne lower puce  Alter the 
nat onahaation oi muustiies that has 
been done so tai, does the Govunmert 
tmn& tuat its aiuis «ue so tax acuiev 
ed?  My second question is. will the 
coopeiative sûar mdû Uy be nation­
alised along witn other sugar industry, 
it it is done?

SHRI ANNASAHLB P SHINDE 1 
do not tmmc tnat 1 can express my 
view un general nat onalisation proD- 
lems a & sue i  li tne hon Memoex is 
anxious, he can tut the question  to 
the appropiiate Miiiistiy  As iar as 
sugar industry is concerned, the Com- 
missions recommendations are being 
taken into coni»idexation by the Govern­
ment of India and a decision is yet to 
be arrived at While doing so, all these 
factors such as whether the cooperative 
sectors should be nationalised or not 
will be taken into consideiation. But,
I think, the cooperative sector is not 
the right sector  tor  nationalisation.

Even in the future set Up of industry, 
we will set to it to bring about the 
involvement of workers, canegrowert 
and others. It would,  therefore, be 
more or less on cooperative lines that 
we shall try to develop sugar industries 
whenever we take steps in future.

SHRI D N. TIWARY: May I know 
from the hon Minster whether in 
Bihar, the sugar factory's equipment 
has become  outmoded and the con­
tents  extracted from the sugarcane 
are very low because no Innovation 
has been done there?

(b) Also 1 want to know  whether 
Government was under any misappre­
hension or not because its parent body 
Congress, m 1970, had passed resolu­
tions for the nationalisation of sugar 
industries and it had taken five jears 
or more for  Government to think 
about it’ Why is it so’

SHRI  ANNASAHEB P. SHINDE: 
As regaids the first part of his ques­
tion, it is true that a number of mills 
m Bihar was set up decades ago and 
so most of the machinery has become 
outmoded and therefore there is need 
lor modernisation of this industry in 
Bihar  Ihis is wellknown to the hon 
House and to the hon. Mtmbtr himself 
As regards the second part of his 
question, namely, the implementation 
of the resolution, the hon Member is 
aware that after this Resolution was 
passed by the ruling party, the Com­
mission was set up to go into  the 
problems, and naturally, we have to 
see tnat all pros and cons are  gone 
through  1 don’t think this decision 
is to be taken with emotions  We 
will have to take a decision in  the 
interests of the economy and the pre­
sent state of affairs.
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mm*ANNASAHEB  P.  SHINDE:

I do not -think any such positive de­
claration can be made. But, Govern­
ment desires to arrive at some con­
clusion on the recommendations  of 
this Commission in the near luture.

SHRI D. K. PANDA:  The  hon.
Minister has not concretely given what 
are the real obstacles—administrative 
or financial—to Lafce a decision. This 
matter is still under actne considera­
tion after three  hundred Members 
have signed and presented a pe liion to 
the Prime Minister and also in the 
Assemblies of both Bihar and U. P., 
they have passed Resolutions. Taking 
into consideration the pros and cons 
they  have  recommended  for  the 
nationalisation. Also they have p*<ss- 
ed resolutions at the Assembly level 
and those resolutions are un«niraoub 
And, recently, m U. P also 200 Mem 
bers of the Assembly have s*&ned & 
paper. In view of these, I want  to 
know from the hon. Minister  what 
concrete difficulties are there socially 
when there is no constitutional  bar 
and when the financial posihcn is very 
clear. Also I want to Know when a 
final decision will be taken on this?

SHRI ANNASAHEB P. SHINDE. 
Sir, as I have mentioned eailier, many 
factors will have to be taken into con­
sider ition like political, administra­
tive, managerial, end the present state 
of economy and so an before coming 
to a conclusion. We apprecia e  the 
sentiments of the hon. Members.  We 
know that the Members of the House 
have a ŝtrong iesling in regard to 

nationalisation. Ultimately, this deci- 

sion will have to be ta»ven on the 

basis of merits, on the basis of what 

is demanded by the present set of cir­

cumstances  and  considerations  of 

national priority and in the interest of 

the national economy as a whole.  I 

do not think these decisions can  be 

hustled in by pressurisation by any­

body.

WRITTEN ANSWERS TO QUESTIONS 
Shortfall In Production of Foodgrains 

In Haryana

*81. SHRI M. M. JOSEPH: Will the 
Minister  of  AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether there has been a decline 
in the production of foodgrains in the 
State of Haryana during the last threo 
years despite the fact that more land 
hud been brought under the high-yield- 
ing variety of crops, and

(b) the measures Government pro­
pose to take to better the present food 
scarcity condition in that State?

THE FINISTMI OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE). (a) Yes, Sir.

(b)  The State  Government  have 
taken t.ie following measures to im­
prove the present foodgrains produc­
tion situation in the State:—

(1) Distribution of certified seeds 
of impiovvid varieties to the 
farmers.

(ii) Extension of irrigation facili­
ties by providing loans to the 
farmers for  installation of 
tube wells and sink.ng of wells.

(iii) Reclamation of alkaline and
saline land,

(iv) Advising farmers for judicious 
use of fertilisers through large 
scale soil testing programuuo.

(v) Intensification of plant protec­
tion measures.

(vi) Intensive training programme 
of  farmers  and  extension 
workers in the latest produc­
tion techniques.

(vii) Organisation of mass contact 
campaign on wheat and nur­
sery campaign for planting 
high-yielding varieties.

(vili) Organisation of weeding cam­
paign on bajra.
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im OiakoMtitttiott Program®* on 
wheat and paddy In selected 
villages  with  the  help  of 
Haryana Agricultural Univer­
sity staff.

(x) Provision of short-term  and 
medium-term production loans 
to the farmers to the extent 
of their  requirements  with 
special emphasis on provision 
of  subsidies  and  loans  to 
small and marginal fanners.

(xl) Popularisation of dry farming 
practices.

Involvement of Students in Agricul­
tural Operations

•82. SHRI A. P. SAMINATHAN: 

SHRI P. M. MEHTA;

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether  Union  Ministry  is 
working out a phased programme to 
involve the student community  in 
agricultural operations;

(b) if so, whether the Union Gov­
ernment  are  consulting  the  State 
Governments in this regard; and

(c) if so, the m&in features of the 
proposed scheme?

THE MINISTUR OF STATE IN THE 
MINISTRY OT AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) Yes, Sir.

(b)  Since this subject concerns the 
Agricultural Universities and Colleges, 
the  Vice-Chancellors of the Agricul­
tural Universities have been consulted 
and advised to  organise, train, and 
lnvolv« students in agricultural opera­
tions at suitable times in both Rabi 
and Kharif seasons.  The Vice-Chan- 
ce&ors here further been requested to 
seek the  cooperation of the  State

Departments of Agrieuttur* it imple­
menting this programme.

(c)  The Indian Council of Agricul­
tural Research ha# hem working with 
Agricultural  Universities  to evolve 
suitable programmes to involve stu­
dents’ community in agricultural ope­
rations with a view to meet two ob­
jectives:—

(i) to help  farmers in  raieitag 
agricultural  pioduction; and

Cii) by so involving, help students 
learn the practical and ope­
rational skills  required  in 
fanning. While the involve­
ment of students should  be 
spread all the year round in 
different agricultural  opera­
tions, their involvement  on 
mass scale is  recommended 
during epidemics such as out­
break of pests and diseases, 
ete.

A plan for organising Crop Protec­
tion Service Squads by staff and stu­
dents of Agricultural Universities was 
prepared for Kharif, 1974, and was 
circulated to all the Agricultural Uni­
versities and Departments of Agricul­
ture of the State Governments.  The 
main action steps  involved in the 
scheme were:—

1. Demarcate areas where yield is
significantly reduced through 
incidence of pests and diseas­
es in the major crop plants 
of the State.

2. Examine and  streamline  the
pest and disease survey  and 
surveillance programmes  in 
the State and establish a Con­
trol Unit in the office of the 
State Director of Agriculture 
and the Director of Research 
of the University whim  the 
latest position from the Sur­
vey parties is received  and 
analysed.
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3. Start a training programme tor
staff and students of the Agri­
cultural University in the con­
trol operations with reference 
to serious pests and diseases.

4. Constitute regular Crop Protec­
tion  Service Squads with a 
trained leader which can move 
into the field for action when 
the situation necessitates it.

5. Assist the Slate Plant Protec­
tion Directorate in keeping all 
their equipment in working 
conditions.

6. Assist in popularising correct
methods of pest control thro­
ugh the radio and press.

Inorganic Manures

*83. SHRI DINESH JOARDER: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether his Ministry’s attention 
has been drawn to the findings  of 
Prof. N. R. Dhar, Director of Shoila 
Dhar Institute of Soil Science, Allaha­
bad that inorganic manures are un­
suited for Indian soil conditions;

(b) if so, the facts thereof; and

(c) the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P- 
SHINDE); (a) to (c). Yes, Sir, the 
Government is aware of Dr. N. R 
Dhar’s recent statement.

The results of Long-term fertilizer 
experiments conducted in the country 
do not show deleterious etTect on soil 
and crop when  inorganic fertilizers 
are judiciously used for a long period.

The Ministry of Agriculture  and 
Irrigation has, however, always advo­
cated the use of organic manure along- 
with chemical fertili7er in appropriate

3507 L.S.—2

combinations tor crop production. The 
general farmer is still unable to apply 
adequate amount of organic manure 
or organic  matter as they are also 
used as fuel or cattle feed. A scheme 
for popularising  ‘Gobar* gas plants 
has been initiated in order to conserve 
organic wastes for use as  manure 
while meeting the farmers’ fuel need.

The Indian Council of Agricultural 
Research has prepared a proposal for 
initiating '‘Whole village operational 
research for  introducing integrated 
nutrient supply systems' involving the 
use of organic  manure,  biological 
nitrogen fixation and chemical fertili­
zer.

Expenditure Incurred on Housing 
Schemes in Rural Areas

*88. SHRI JYOTIRMOY BOSU; Will 
the Minister of WORKS AND HOUS­
ING  be pleased to refer  to the 
reply given to Starred Question No. 
488 on the 16lh December, 1974 regard­
ing expenditure incurred on Housing 
Schemes in Rural areas and state:

(a) the State-wise Central alloca­
tion  and  actual  disbursement  of 
money on  account  of the scheme, 
year-wise during 1971-72 to 1973-74 
and the amount actually utilised  by 
each State year-wise; and

(b) the State-wise number of land­
less workers  plauned to be brought 
under the  scheme during 1971-72 to
1973-74 and the  number of landless 
workers actually benefited?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS 
ING (SHRI MOHAN DHARIA); (a) 
and (b).  No State-wise allocation of 
Central assistance was made under 
the  Scheme for the  Provision  ot 
House-sites to Landless Workers  in 
Rural Areas when the Scheme was in 
the Central Sector.  Although  the 
Scheme was  introduced in October 
1971, no  projects were  sanctioned
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under this  Scheme  during 
The mfor nation regarding —

(0 The amounts disbursed to the 
State Governments lor  the 
Implementation of this Sche­
me during 1972*73 and 1973-74,

(ii) The amou.it reported to have 
been utilised so far, and

(111) The  numbei of house-sites 
sanctioned upto 1073-74  and 
the number of house-sites re­
ported to have been develop­
ed so far is given in the state­
ment laid on the Table of the 
House  [Placed tn  Library 
&te No LT-8968/75 ]

The State Governments have not so 
tar reported year-wise expenditure or 
exact number of beneficiaries under 
this Scheme

IRRIGATION (SHRI ANNASAHEB P 
SHINDE)  (a) The accounts of  the 
Food Corporation of India for 1974-75 
have not been  finalised as the year 
is not yet over  The position will be 
known only after the  accounts are 
finalised

(b) Does not arise

Production and Supply of \anaspati 
after decontrol

*92 SHRIMATI  ROZA  DESH- 
PANDE Will the Minister of AGRI­
CULTURE  AND  IRRIGATION  be 
pleased to state

(a)  whether the production and sup­
ply of Vanaspati ha*> increased  after 
the decontrol, and

Loss suffered by 1 Cl during 
1974-75

*91 SIIR1 D P JADEJA Will the 
Minister  ot  AGRICULTURE  AND 
IRRIGATION be pleased to state

(a) whether F C I has saffered a 
great loss in 1974-75 and

(b) if so, the facts thereof and the 
reasons therefor’

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND

(b) if so, the market price of Vanas- 
pati before and aftei the decontrol?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P 
SllINDE)  (a) Y«*s, Sir  The produc 
tion increased from 29,900 tonnes  m 
December 1974 to 38,800 tonnes  m 
January, 1975

(b) The retail prices of vanspatl in 
the different /ones exclusive of sales 
tax before decdht-ol as notified  by 
Government were as shown below

(Rupees')

Si/e of pack
North
/one

South
Zone

bast
Zone

West
Zone
(other
than
Gujarat

West
Zone
(Gujarat)

16 5 Kg tin 160 49 160 25 166 82 161 78 158 32

4 0 kg tin 42 03 41 98 43 57 42-34 41 50

2 0 kg un 21 05 21 82 22 62 22* 8x 21 59

Loose, per kg . 9 71 969 TO O? 9*79 9 58
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The retail prices prevailing  alter 
decontrol are reported to be about the 
same as those prior to decontrol in the 
case ol product marketed in 1(> 5 kg 
tins or m loose farm and about 40 to 
50 paise Per kg higher m the case of 
small packs

Plan for permanent distribution 
system of essential commodities

93 SHRI M S PURTY

SHRI RAJDFO SINGJI

Will tie Mmistei 1 AGR1CLLTURE 
AND IRRIGATION  he  pleased  to 
itate

(a) whether  Government  have 
<halked out any plan for setting \.p a 
permanent Public Distribution S>stem 
to make available essential commodi­
ties to the masses and tor nationalisa­
tion of rice flour *mlls and o'l nulls 
to ensure bulk supplies loi keeping 
1he distribution system u umerrupted 
and

(b) if fao, the bioud outlines there­
of

THE MINISTER OF STATE IN THE. 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P 
SHINDE)  (a) and tb)  The Public 
Distribution  System for ioodgrams 
under the State Governments has been 
in force for manj >ea s  The exten­
sion and strengthening of the  public 
distribution system according to pnO- 
nty and essential needs of the valner- 
ible and poor sections ol the popula­
tion was discussed with Stat* Minis­
ters of Food, Civil Supplies end Co­
operation at 4  Regional Conleiences 
tor State*, and Union Territories  m 
the  Northern and Cential  Region, 
Eastern and  Noith Eastern Region, 
Western Region and Southern Region 
It has been  agreed that the initial 
priorities should be m respect of dis­
tribution of  oommdoities  of basic 
necessity, namely, fcodgrains includ­
es coarse grains and pulses  where 
necessary,  sugar,  standard  cloth, 
vanaspati including edible oils, cheap 
fuel (soft coke and kerosene) and salt

in vulnerable areas like metropolitan 
and large urban areas, labour concen­
trations, in mining,  industrial and 
plantation areas, district headquarters, 
hill areas and rural arens m districts 
which are chronically scarcity a fleeted 
or deficit

It was also  agreed that effective 
measures should be taken to ensure 
equitable distribution of cemen+ paper 
and stationery for stud̂nls diesel oil 
for agricultural  purposes esbertial 
drugs '•oap matches baby food tyies 
and tubes common lootwea and •'Oda 
ash

Theie is no propo-il lor nation..liba­
tion of rice flour and oil mils

National Policy  Regarding  Urbani­
sation

*94 SHRI VASANT SATHE 
SHRI DHAMANKAR

Will the Minister of WORKS AND 
HOUSING be pleased to state

(a; whether a meeting of experts 
called bv the Woiks  and Housing 
Mimstiy  at Delhi on the 28th Janu­
ary, 1975 to foimulate a National Po­
licy for the future pattern of urbani­
sation has made concrete lecommen- 
dations to the Government and if so, 
the broad features thereof, and

(b)  the action taken or proposed 
to be taken by Government in  the 
mattei ’

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI MOHAN DHARIA)  (a) 
and (b)  The  Central Town and 
Country Planning  Organisation con­
vened a meeting of experts in New 
Delhi on the 28th January 1075 to go 
into the various .ssues or urbanisation 
with a view to  final'sing a policy 
resolution  The  Town and Country 
Planning Organisation have forwarded 
to the Government the ResoVion un­
animously  adopted b> the meeting. 
The Resolution has urged the Govern­
ment of India and the State Govern-
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roents to adopt a National Urbanisa­
tion Policy Resolution spelling out (i) 
the goals and objectives of Urbanisa­
tion, (ii) special and economic strate­
gies to be adopted for achieving these 
goals and (iii) measures necessary to 
increase the capabilities and effective­
ness of central, state and municipal 
bodies to pursue those strategies. The 
resolution has also urged that a mini­
mum resources commitment should be 
accepted in the Five Year Plans so 
that urban problems continue to get 
attention.

2.  The recommendations  contained 
in the resolution are being examined.

Development under the National 
Capital Region Plan Around 

Delhi

*95. SHRI MUKHTIAR S1NG1I 
MALIK:

SHRI BIRENDER SINGII RAO.

Will the Minister oi WORKS AND 
HOUSING be pleaded to state

(a) whether Government  propose 
to develop some Centres  in  Uttar 
Pradesh, Haryana  and  Rajasthan 
around Delhi for development under 
the National Capital Region Plan;

(b) if so, the cities selected for the 
purpose; and

(c) the funds allocated by  Gov­
ernment for the purpose7

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI MOHAN DHARIA)- (a) 
to (c)  The National Capital Regio­
nal Plan has identified, besides Narela 
in the Union Territory of Delhi, the 
following ring towns as having excel­
lent growth potential:—

Uttar Pradesh

1. Meerut

2. Hapur

3. BuLandshahr

4. Khurja

5. Sikandrabad

6. Ghaziabad

7. Modinagar

Haryana

1. Rohtak

2. Panipat

3. Faridabad-Ballabhgarb

4. Sonepat

5. Gurgaon

6. Rewari 

7 Palwal

8. Bahadurgarh 

Rajasthan

Alwar

2 The High  Powered Board for the 
National Capital Region, m its meeting 
held on the 27th  September, 1974. 
decided that, to start with, each of 
the constituent States should identify 
one Priority  Town within its sub- 
Regioh and draw up detailed develop­
ment projects.  On the basis of this 
decision detailed project repcits for 
the development of Meerut m Uttar 
Pradesh,  Gurgaon in Haryana  and 
Alwar in Rajasthan have been receded 
and are  being  examined  Such a 
report tor Narela m Union Territory 
of Delhi is also expected.

3  The dratt Fifth Five Year Plan 
contains on outlay of R;. 20 crores for 
the development of the National Capi­
tal Region and these funds are propos­
ed to be utilised to supplement  the 
efforts of the State Governments  in 
carrying out the various development 
programmes within the Region.  For 
the year 1974-75, a provision of Rs. 40 
lakhs has been provided in the Annual 
Plan for the development of National 
Capital Region.
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Tractors Lying: Idle
*96. SHRI ISHAOUE  SAMBHALl: 

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:
(a) whether Government are aware 

lhat 50,000 tractors are either  lying 
idle or are not fully utilized for want 
of spare parts; and

(b) if  so,  State-wise  break-up 
thereof and the period since  when 
lying idle and the steps being? taken 
to rectify the situation?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) and (b). The informa­
tion is being collected and would be 
laid on the Table of the Sabha.  It 
may, however, be stated that accord­
ing to the reports ' received so far, 
there is no general shortage of sp&re 
parts in the country although some 
tractors are reported to be lying idle 
in 2 or 3 States.

Shortfall in Availability nf Fertilizers
and their Diversion to Cash Crops ‘

*97. SHRI P. GANGADEB:

SHRI SHRIKISHAN MODI:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether during  the current 
agricultural year fertilizer  supplies 
are estimated to fall 28 per cent short 
of their optimum  use required for 
increased agricultural production;

(b) if so, whether this estimate was 
"worked out prior to the steep ferti­
lizer price hike in June last; and

(c) whether there are any indica­
tions that some diversion of fertilizers 
from foodgrains to cash crops  has 
taken place; and if so, facts thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P- 
SHIDE): (a) The agronomic require­
ment of all the S'ates for Kharif ‘74 
and Rabi ‘74-75  was originally esti­
mated at 41.56 lakh tonnes of nutrients.

These requirements, however, under­
went substantial  downward changes 
during the year  because of adverse 
seasonal conditions whica hit many of 
the States during Kharif *74 and Rabi 
*74-75.  As regards  supplies, during 
Kharif ‘74-75, the supplies were over 
81 per cent even against the original 
estimated requirements.  There  was 
some shortfall m supplies as against 
requirements for Rabi 74-75.  But as 
mentioned  earlier, this was mainly 
due to the fact that somo of the States 
could not lift the quantities allotted 
to them  because of  unfavourable 
seasonable  conditions like  drought, 
floods, etc.

(b) The fertiliser requirements for 
each  year of the  Filth Plan wexe 
estimated before the  commencement 
of the Fifth Plan period. However, a 
detailed assessment of  requirements 
is made at the  beginning of  each 
season.  For Kharif ‘74, this detailed 
assessment was  made 111 Janu&iy ’74 
and for Rabi ‘74-75, the  assessment 
was made in July ‘74.

(c) There has been no appreciable 
diversion of fertiliser irom fooiigrams 
to cash crops.

Project Report on  Viihinjon Fishing 
Harbour, Kerala

*98. SHRI C. JANARDHANAN: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to stete-.
(a) whether the Kerala State Gov­

ernment have submitted a project le- 
port for the second stage of Vizhinjon 
Fishing Harbour Project at an esti­
mated cost of Rs. 295 lakhs;

(b) whether the  Union Govern­
ment are aware of the necessity for 
the immediate commencement of the 
work on this project in view of the 
accretion of sand on the North West­
ern side;

(c) if so, the time by which  the 
final decision on this project is likely 
to be taken; and

(d) the total assistance given  so 
far for the first stage of this project
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and how far the work on this stage 
has been completed?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P- 
SHINDL): (a) Yes, Sir.

(b) and (c). The State Government 
has been requested for additional in­
formation, which is (till awaited.

(d)  A total sum of Rs. 106 lakhs 
has been released to the State Govern­
ment against a  sanction of Rs. 173 
lakhs.  The State Government has re­
ported that construction of breakwater, 
approach roads, office buildings, quar­
ters,  workshop, etc. is  almost com­
pleted.  The work on jetty and slip­
way is expected to be completed by 
the end ol 1974-75.

Establishment of University at Midna- 
pore, West Bengal

*99. SHRI S. N. SINGH DEO:

SHRI SAMAR GUHA:

Will the Minister of EDUCATION. 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether there  is a proposal 
for the establishment of a university 
at Midnapore in West Bengal as re­
commended by U.G.C. Committee on 
Calcutta University;

(b) if so, what progress has been 
made in this direction; and

(c) the financial implication of the 
above?

THE MINISffER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) to
(c).  The  various  recommend at ions 
made by the University Grants Com­
mission’s Committee on Calcutta Uni­
versity  will be  considered by the 
Commission  after the views of the 
State Government and Calcutta "Uni­
versity have been  received.  It  is, 
therefore, not i>oss1ble at fhis stage 
to indicate any progress with regard 
to their implementation.

Request from Tamil Nadu for Rice

*100. SHRI M. K. KRISHNAN: 

SHRI V. MAYAVAN:

Will the Minister of AGRICULTURE 
AND IRRIGATION  be  pleased to 
state:

(a) whether the Tamil Nadu Gov­
ernment has asked the Centre  to 
allot 1 lakh tonnes of rice to Tamil 
Nadu;

(b) if  so,  the  broad  outlines 
thereof; and

(c) the reaction  of  Government 
thereto?

THE MINISTER OF STATE IN THI 
MINISTRY OF AGRICULTURE ANE 
IRRIGATION (SHRI ANNASAHEB P 
SHINDE): (a) to (c).  Tamil Nadu 
Government have asked for monthly 
allotment of 1 lakh  tonnes of food- 
grains, including rice, irom January,
1975.  In other communication, they 
have asked for  allotment of 50,000 
tonnes of nee per month upto Octo­
ber, *75.  Considering  the  limited 
availability of nee in the Central Fool 
and the needfc of heavily deficit rice 
consuming  States like Kerala  and 
West Bengal, it has not been possible 
to allot any rice to Tamil Nadu from 
the Central pool. However, the wheat 
quota for the public distribution sys­
tem of Tamil Nadu has been increased 
from 5,000 tonnes Der month during 
October-December ’74 to 16,000 tonnes- 
for January, ’75 and 41,000 tonnes for 
February,  ’75.  in  addition, 9,000 
tonnes of wheat per month are also 
being allotted to Taftu‘1 Nadu for sup­
ply to roller flour mills.

Enforcement of Prohibition

801. SHRI MOHINDER SINGH 
GILL:

SHRI S. M. S1DDAYYA.

Will the Minister of EDUCATION 
SOCIAL WELFARE AND CfJLlVRI 
be pleased to state:

(s’) whether the All-India  Prohi­
bition Council in its recent report ha
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urged enforcement of prohibition to 
check illicit' distillation and smuggl­
ing of liquor; and

(b) if so, the reaction of Govern­
ment in this context?

THE DEPUTY MINISTER IN THE 
MINISTRY OP  EDUCATION  AND 
SOCAIL  WELFARE  AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM): (a) The All India 
Prohibition Council has recently con­
ducted a study on  illicit distillation 
and has come to the conclusion that 
the remedy lies in the enforcement of 
Prohibition;

(b) The State  Governments have 
exclusive powers for the enforcement 
of prohibition.  The Central Govern­
ment cannot give a directive in this 
regard to the  State  Governments. 
However, the  Central  Government 
have  throughout been advocating a 
uniform policy of prohibition and will 
continue to so pursuade the State Gov­
ernments.

Requirement of fertiliser during 1975

802. SHRI Y.  ESWARA  REDD*:

WiU the Minister of AGRICULTURE 
AND  IRRIGATION be  pleased to 
state:

(a) the estimated requirements of 
fertilizers for the year 1975; and

(b) the estimated indigenous avai­
lability and arrangements being made 
fpr import to meet the shortage?

THU DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI  PRABHUDAS 
PATEL): (a) The agronomic require-- 
ments of  fertilizers for kharif 1975 
and rabi 1975-76 have been estimated 
to be 34 lakh M. Tons of N, 10.35 lakh 
tonnes of P and 6.50 lakh M. Tonnes 
of K.

(b)  The likely domestic production 
of N jptnd P during 1975 i.e. estimated 
at 15.5 lakh  tonnes and 3.63 lakh 
tonnes respectively. The stocks avail­

able in the country, the likely spill­
overs of  earlier  contracts and the 
quantity already contracted for import 
during  1975  amounts to 8.22 lakh 
tonnes of N, 5.41 lakh tonnes of P 
and 3.04 lakh tonnes of K.

Loss of Paddy Cultivation due to 
salt water in Kerala

803. SHRI VAYALAR RAVI:  WiU
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether  Government  are 
aware that the paddy cultivation in 
a large area of land in  Kerala has 
been destroyed due to the influx  of 
salt water from the sea;

(b) whether the recurrence of this 
can be averted by the speedy comp­
letion of the Tannirmukkom Bund in 
that area the construction of which has 
been delayed due to lack of Funds; 
and

(c) if so, whether Government pro­
pose to grant special  assistance  to 
that state to complete this project so 
that cultivation  in  several  lakh 
acres can be permanently saved?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI KEDAR NATH 
SINGH): (a) and (b). The Thanneer- 
mukkom Regulator Scheme proposed to 
be constructed three stages envisages 
regarding the ingress of salt water to 
protect the paddy fields beyond the 
back-water. The work on the  first 
stage has already been completed and 
that on the second stage is likely to be 
completed by middle of 1975  With 
the  completion of this stage, it is 
expected that the recurrence of the 
saline ingress  can  be  completely 
averted.  The1 delay in  the comple­
tion of the fichetoe has been due  to 
the inability of the State Government 
to provide adequate funds

(c)  There is no proposal under con­
sideration to give any special Central 
assistance for this project.
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Sanction for Projects on Exploita­
tion of Natural Resources

804. SHRI TUN \ ORAON:

SHRI S. N. SINGH DEO:

Will the Minister  of  AGRICUL­
TURE AND IRRIGATION be pleased 
to state:

(a) the salient features of project 
reports from  the  Governments  of 
North Eastern Region States.  State- 
wise for the exploitation of Natural 
Resources are pending sanction  be­
fore the Ministry of Agriculture; and

(b) if so, reasons for delay in tak­
ing decision and the time by which 
a final decision is expected in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  PRABHUDAS 
PATEL): (a) and (b).  A statement 
is laid on the Table of the House. 
[Placed in Library. See No. LT- 
8969/75.]

Collapse of Roof  of Gymnasium of 
Government Modern  Higher Secon­
dary School, Ludlow Castle, Delhi

805. SHRI K. M.  ‘MADHUKAR’:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether any enquiry has been 
made into the collapse of roof under 
construction of a gymnasium of the 
Government Modern Higher Secon­
dary School, Ludlow Castle, Delhi on 
8th January, 1975; and

(b) if so, the findings thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  EDUCATION  AND 
SOCIAL WELFARE AND IN  THE 
DEPARTMENT OF CULTURE (SHRI 
D. P.  YADAV): (a) Yes, Sir.

(b) The enquiry has not yet been 
complete 1.

wro fan* *m wnror % **- 

vm sftt ftnrr nm fnt

806.

vftx ftrwrf *rsft tm

«P̂r fa :

(v)  toT vi vrRxiW srrar

f̂ nr SRT 9T9T5T % T3RSTW,

m m  %  sre- 

sffeRTT  $ W m

farew facFTT  tar  ;  ffk

(sr) w

*fVt  % swrfr fâ  f̂ppt *1*11
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Central Aid to Drought Effected Areas 
In West Bengal

807.  SHRI SAKTI KUMAR SAR- 
KAH: Will the Minister of AGRICUL­
TURE AND IRRIGATION be pleased 
to state:

(a) the areas in  West  Bengal 
classified  as  chronically  drought 
affected areas; and

(b) assistance given or proposed to 
be given by the Centre to assist these 
areas?

THE MINISTER OF STATE IN THE 
MINISTRY OF / GRI CULTURE AND 
IRRIGATION (SHRI ANNASAHEB P- 
SHINDE): (a) Two units namely full 
district of PuruJUa and the other unit 
comparising hard core areas of Ban- 
kura and Midnapur  districts  have 
been classified as drought prone areas 
under the  drought prone areas pro­
gramme in W.B.

(b) Centre would provide six cores
1 ior these areas to be equally matched 
by the  contribution  of the  State 
Government

Units producing Khandsari Sugar by 
different processes

808. PROF. S. L. SAKSENA:  WiU
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) the total number of units pro­
ducing Khandsari sugar by hydraulic 
Milphitatioa process, by ordinary sul- 
phitation process and by indigenous 
methods, respectively and their total 
Production in the country State-wise 
in the seasons, 1972-73, 1973-74 and 
1974-75 upto end of January, 1975.

(b) the amount of excise duty rea­
lised by the  Central  Government 
prom Khandsari Sugar  in each of 
<hese years; and

(c)  the break up of the cost pro­
duction of Khandsari sugar in each 
of these years by each of the three 
processes?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P- 
SHINDE): (a) to (c).  The informa­
tion is being collected from the State 
Governments and  other authorities 
concerned and it will be laid on the 
Table of the Sabha as early 03 pos­
sible.

Crack in Hira Kud Dam

809.  SHRI  P.  VENKATASUBBA- 
IAH: Will the Minister of AGRICUL­
TURE AND IRRIGATION be pleased 
to refer to the reply given to Unstir­
red  Question No. 1938 on the 25tb 
November, 1974  regarding cracks m 
Hira Kud Dam and state:

(a) the cause of the crack and the 
steps taken to repair the same;

(b) whether  the  Union  Govern­
ment’s expert team  for on-the-spot 
studies and long term measures, has 
submitted any report; and

(c) if so, the action taken in  the 
matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR  NaTH 
SINGH): (a) The c*use of the cracks 
is still to be determined. The Pxoject 
authorities have  carried out  some 
temporary repairs.

(b) The  officers  of the Central 
Water Commission who  visited  the 
Project site have, m their report, in­
dicated the investigations and  data 
required for analysing the problem.

(c) Required data is expected short­
ly.  The analysis and studies to deter­
mine the cause of the cracks will be 
taken up immediately  on receipt of 
data and measures for repairs recom­
mended.
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Scheme for inceptive to dryland 
Agriculture in Hilly Aregt

810.  PROP. NARAIN CHAND 
FAPRASHAR: WiU the MSnister ojt 
AGRICULTURE AND  IRRIGATION 
be pleased to state:

(a) whether any scheme has been 
prepared for giving incentive to dry­
land agriculture  especially in the 
hilly areas of the country; and

(b) if so, the brief outlines of this 
scheme and the extent to which the 
States have benefited?

THE MINISTER OF STATE IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a)  Yes,  Sir, several 
schemes have been  undertaken  to 
improve  production  under dryland 
conditions.

(b)  During different plan  periods, 
a number of research  and develop­
ment projects have been taken up to 
improve  agricultural  production 
under dryland conditions.  One  of 
the major schemes is that on  soil 
and water conservation research and 
action programmes which  have been 
undertaken since the first plan period. 
These primarily benefit  the drylands 
in the country including those in the 
hilly regions.  By the end of  the 
fourth plan period,  about  Rs.  347 
crores have been spent on soil  and 
water conservation benefiting about 17 
million hectares of land in the coun­
try, while during the fifth plan period, 
a provision of Rs. 291 crores has been 
made to benefit  another 3 million 
hectares under this programme.

For further intensification of efforts 
to improve  agricultural  production 
under dryland conditions, a centrally 
sponsored All India coordinated res­
earch project on diyland agriculture 
with 24 research centres, located in 
different parts of the  country  was 
implemented during the fourth  plan 
period.  This scheme was  executed 
with a financial provision of Rs. 178 
lakhs and is continuing in fifth plan 
periqd with a proposed  outlay  of 
Rs. 30Q lakhs.  The dryland resear­
ch project is developing new techno- 
logy to stabilize dryland production.

Simultaneously, a centrally  ,904*0*- 
ed scheme pt integrand , dryland ag­
ricultural development  was  imple­
mented during the fourth plan period 
with a financial provision ot R», 20 
crores.  Under  the scheme, 24 
dryland development  pilot  projects 
have been implemented in th« neigh­
boured  of  the  dryland  research 
centres in 12 states, for early trans­
fer ot newer dryland technology  to 
the farmers’ field. One of these dry­
land development projects has  been 
located in the hilly areas of Palamau 
district, Bihar.  The*e projects  on 
integrated  dryland development also 
continue during the fifth plan period, 
for which a financial provision of Rs
10 crores has been made.

Besides, there stre n number of all 
India coordinated research projects on 
crop improvement, agronomic experi­
ments,  soil and water  management 
which have been implemented by res­
earch centres all over the country, in­
cluding hilly areas.  These research 
projects undertake intensive  experi­
ments to evolve suitable crop varieti­
es, agronomic practices, soil and water 
management technology  which  will 
Improve agricultural production under 
dryland conditions, m di$?rent parts 
of the country, including  hilly areas

There is also a prqject of Drought 
Prone  Areas  Programme  <DPAP> 
which aims to stabilize ' agricultural 
production in 74 districts of 13 States 
where agricultural  production  in 
dryland  Instable dye to vagaries of 
monsoon and drought.
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ŜT ̂  f?r f*raT  T̂, »FTf fâFT 
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Museum of Desert Arts and Crafts

813 SHRI BHAGIRATH BHANWAR 
Will the Minister of EDUCATION. 
SOCIAL WELFARE AND CULTURE 
be pteased to state

(a)  whether it is proposed to set 
up a museum of desert arts and crafts 
in the country, and

(b)  if  so,  the  salient features 
thereof’

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION*  AND 
SOCIAL WELFARE  AND IN  THE 
DEPARTMENT OF CULTURE (SHRI 
D.  P.  YADAV)- (a)  No, Sir.

(b'j Does not ans«

Pension cases pending in Department 
of Archaeology

814 DR  LAXMINARAYAN PAN-
DEYA:  Will the Minister of EDU­
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state

(a) the number of pension  cases 
i elating to the work  charged staff 
pending in the Department of Archa­
eology for past three years; and

(b) action taken to avoid further 
delay?
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THE MINISTER  OF EDUCATION, 
•SOCIAL WELFARE AND  CULTURE 
(PROF.  S. NURUL  HASAN): (a) 
The number of cases is 27.

(b)  Every effort is Uefeife made to 
•expedite the disposal  of  pending 
♦cases.
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CBI Inquiry into Bungling in Loans 
for Purchase of  Pumps  by  Small 
Farmers Development Agency in 

Bihar

816 SHRI B S BHAURA Will the 
Minister  ot  AGRICULTURE  AND 
IRRIGATION be pleased to state

(a) whether CBI has investigated 
into  bunglings  involving  about 
Rs 50,000 in respect of loans granted 
by the Small Farmers’ Development 
Agency for purchase of Diesel pump 
sets  in  East  Champaran  District, 
(Bihar) Adapur Block; an<j

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) and (b)  Small Farm­
ers, Development Agencies do not ad­
vance any loans.  S.F.D.A.  Champ- 
tan has, also not advanced any loans

for the purchase of dissel pumpsets. 
Therefore, the question  of bungling 
in the  grant of such  loans by the 
Agency does not arise.

Food Assistance from European 
Economic Community

818. SHRI D. D. DESAI
SHRI  RAGHUNANDAN LAI.
BHATIA-

Will the Minister of AGRICULTURE 
AND  IRRIGATION  be pleased to 
state

(a) whether  European  Economic 
Community will also give food grant 
to India during 1974-75;

(b) whether India will buy  food­
grains from the European Economic 
Community;

(c) if so, whether the terms of the 
food r̂.mt have  been  worked  out 

and

(d) if so, main points thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P 
SHINDE)  (a) to (db  The European 
Economic  Community has  already 
agreed to give food aid of 1.5 lakh 
tonnes of  wheat aurmg 1974-75 to 
India  A turther quantity of 1 5 lakh 
tonnes is expected to be received as 
food aid as contribution of the mem­
ber countries of F..EC.  No payment 
will be made for the quantity of wheat 
received as aid but the fneght liabili­
ty will be borne by the Government 
of India,

A quantity of 5 lakh tonnes of wheat 
has so far been  commercially pur­
chased from EEC countries.
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Setting up of National Food 
Advisory Council

819  SHRI PURUSHOTTAP1 
KAKODKAR  Will tht'  Minister o£ 
AGRICULTURE AND  IRRIGATION 
be pleased to state

(a) whether a National Food Ad­
visory Council has been set up  by 
the  Government  or its set  up  is 
under consideration,

(b) if so, the composition and func­
tions of the Council,

(c) whether the Council had  held 
any meeting so far, and

(d) if so whether any decision has 
been taken7

THE MINISTER OF STATE IN THE 
MINISTRY OF \GRlCLLTURr AND 
IRRIGATION (SHRI ANNASAHEB P 
SHINDE) (a)  an 1 O)  Yes Sir 
The composition and functnns of the 
National Food Advison Council which 
is being reconstituted aie under the 
consideration of the Government
(c) and (d)  Do not arise

Starvation Deaths in Tamil Nadu

820 SHRI M KATHAMUTHU 
SHRIMATI PARVATHI 
KRISHNAN 

SHRI VARKEY GEORGE 
SHRI M M JOSEPH

Will the Minister of AGRICULTURE 
AND  IRRIGATION  be pleased to 
state

(a) whether Government are aware 
that there has been acute food shor­
tage m Tamil Nadu m recent months,

(b)  if so, the reasons therefor,

(c) whether more than 100 people 
died of utarvation  m  Tamil  Nadu 
recently, and

(d) if so,  Government’s  reaction 
thereto’

THE DEPUTY MINISTER m THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATON  (SIIR  PRABHUDAS 
PATEL) (a) to (d)  The information 
has been  called for from the State 
Government  It will be laid on  the 
Table of the Sabha as soon a& it is 
received

Increase in Quota of Free Sale Sugar

821 PROF MAOHU DANDAVATE 
SHRI RAM PRAKASII 
SHRI K MALLANNA 
DR H P SHARMA 
SHRI D K PANDA

Will the Minister of AGRICUI TURE 
AND  IRRIGATION he pleased to 
state

(a) whether the free-sale quota of 
sugar has been increased from 30 uti 
cent to 35 per ctent,

(b) if so, the factors  that  have 
prompted this step, and

(c) as a result of the increase in 
the free-sale quota of  sugar  what 
will be the additional profits earned 
by the sugar industry’

THE MINISTER OF STATE IN T1IE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (STIRI ANNASAHEB P 
SHINDE) (a)  Yes Sir

(b)  It became necessary to to so 
m order to maintain the retail l'-sue 
price of levy &ugar n the  country 
unchanged

(c)  It is too early to say vnhelber 
this will result in the industry get­
ting additional profits  It will depend 
on the average of the realisations by 
the industry from the disposal of *ree 
sale sugar over the year
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IMtrwtfoii Of Historical Documents

822. SHRI SHASHI BHUSHAN: 
SHRI VARKEY GEORGE: 
SARDAR  SWARAN  SINGH 
SOKHI:

SHRI  BHAGIRATH  BHAN- 
WAR:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether Government are aware 
that valuable  historical  documents 
have been or are being destroyed or 
sold as waste paper in various parts 
of the country;

(b) if  so,  the  brief  description 
thereof and the special  reasons  for 
their disposal in this way;

(c) whether there is no legislation 
to prevent such destruction of valu­
able historical records; and

(d) if so, the reaction of Govern­
ment thereto and the steps taken by 
the Indian Historical Records Com­
mission in this regard?

THEJ DEPUTY MINISTER IN THE 
MINISTRY OF  EDUCATION,  AND 
SOCIAL  WELFARE  AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): ka) and (b). Accord­
ing to the information received by the 
Central Government, 86000 old records 
of  historical  importance have been 
destroyed in the Tamil Nadu Archives. 
Reports  have also appeared in the 
Press about destruction of records in 
Madhya Pradesh and Darbhanga but 
the Central Government have no offi­
cial information about this.

(c)  and (d).  Although the Central 
Government has not undertaken any 
legislation to regulate the destruction 
of records held by  Central Govern­
ment Departments, State Governments 
or individuals,  the Central Govern­
ment after due consideration of the 
Report of the  Archival  Legislation 
Committee (Dr. Tarachand Committee) 
adopted an  Archival Policy Resolu­

tion in 1972 which regulates the main­
tenance and  administration of  the 
records of the Central  Government. 
Copies of the archival policy resolu­
tions were  forwarded lo the State 
Governments to enable them to adopt 
similar procedure, if they so desire.

The Indian Historical Records Com­
mission, which is the body set up by 
the Central  Government to  advise 
Governments in matters of arch.val 
policy, made several recommendations 
m the past on the question of proper 
weeding out of old records. The mat­
ter was again discussed in the Inc’ian 
Historical Records Commission meet­
ing held at Luck*now on the 28th Jan­
uary 1975 under the chairmanship of 
the Education Minister and the follow­
ing resolution was passed:—

“The Commission is greatly perturb­
ed over the reported larse scale des­
truction of old public records 111 seve­
ral  States  notwithstanding the re­
peated recommendations ol the Com­
mission (vide Resolution No. II  of 
192!; Resolution No. VII of 1942, Re­
solution No. V of  1H43, Resolution 
No VI of 1951) and resolves that a 
sub-Committee consisting of five mem­
bers of the Commission be constituted 
to investigate and report to the Stand­
ing Committee, within six monthr, on 
the follows:—

(a) the extent to which the above 
resolutions are being imple­
mented:

(b) the period and the nature of 
records destroyed during the 
last two year>,

(c) the qualifications and suitabi­
lity of the staff engaged on 
appraisal of old records; and

(d) the steps which can be taken
immediately tc  ensure the
preservation of  records of
permanent value.

The Commission also  recommends 
to the  State  Governments that no 
pre-1947 records be destroyed till the 
said  Committee has  submitted its 
report."



63 Written Answers  FEBRUARY 24, 1975  Written Answers 64

The Central Government has taken 
up this matter with the State Govern­
ments.

World Bank Assistance for Irriga­
tion Projects

823 SHRI GAJADHAR MAJHI: Will 
the Mmistei of AGRICULTURE AND 
IRRIGATION be pleased to state

(a) whether the World "“Bank  has 
granted some assistance to India for 
its irrigation projects; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH) (a) Yes, Sir

(b)  Uptil now, the  World  dank 
assistance to irrigation projects in the 
country, which have been completed 
with this assistance, is of the order of 
US $ 54.88 million. Details of the pro­
jects which have been completed with 
World Bank credit assistance are given 
in the attached statement. In addition, 
two on-going projects viz Kadana Pro­
ject in Gujarat and Pochampad Pro­
ject in Andhra Pradesh are receiving 
credit assistance from the International 
Development Association.  The credit 
agreement for the Kadana Project is 
for 35 million dollars and for Pocham­
pad Project, it is 39 million dollars.

Recently the World Bank has agreed 

to give a credit of 45 million dollars 

lor  Godavari  Barrage  Project  in 

Andhra Pradesh

STATEMENT

DETAILS OP CREDIT FOR PROJECTS ALREADY COMPLETED

Name ot Project Date oi  Amount as  Date of  Amount 
Agreement  in  last  drawn

Agreement disbrusemcnt (̂ Million 
$ Million)

1. Sone Bairage (Bihar) 29-6-1962 15-00 4-12-1967 15-00

2. Shetrunji (Gujarat 22-11-1961 4* 50 2-3-1966 3*V>

3. Purna (Maharashtra) 18-7-1962 13 00 7-8-1968 13*00

4. Salandi (Omsa) 22-11-1961 7*50 1-7-1969 7* so

5. Tubewells Project 'UP; 6-9-1961 6-oo 1-10-1964 6 00

6. Flood  Protection  & drainage
(Punjab; 22-11-1961 10-00 upto 10' 00

18-9-1966

54‘l
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Disapproval of Designs of  Buildingi 
by Urban Arts Commission

824. SHRI H. S. PANDEY:
SHRI M. RAM OOPAL
REDDY:

Will the Minister ol WORKS  ANI 
HOUSING be pleased to state:

(a) whether Urban Arts Commis­
sion has disapproved the designs of 
Nehru Place, extension of Supieme 
Court and proposed Parliament Lib­
rary building in New Delhi; and

(b) if so, the reasons therefor and 
remedial measures proposed?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI MOHAN DHARIA) : (a) 
and (b). The Delhi Urban Arts Com­
mission examined the plants, drawings 
and models relating to the Nehru 
place, extension of the Supreme Court 
building and the Parliament Library 
building  projects and  noted a few 
deficiencies and shortcomings.  These 
defects were discussed with the pro­
moters and the concerned architects 
in several meetings when certain im­
provements and fcnodilteajtions, keep­
ing m view the legal and other com­
mitments already made, were suggest­
ed by the Commission.  The revised 
proposals have not yet been submitted 
to the Commission.

Performance  aim  Wages  paid 
Farms of State Farms Corporation

825. SHRI  CHANDRA  SHEKHAR 
SINGH: Will the Minister of AGRI­
CULTURE  AND  IRRIGATION  be
pleased to state;

(a) the names of the Central Agri­
cultural Farms  run  by  the  State 
Farms Corporation;

(b) the financial performance and 
the production  during  the  year
1974-75 s0 far;

(c) whether the wages paid t<j the 
agricultural labour in the State Farms 
are less than  the  local  prevailing 
rates; and

(d) if so, the reasons therefor?

3507 L.S.—3

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI PRABHUDAS 
PATEL) (a) 1. Central State Farm, 
P.O. Jetsar,  Distt.  Srjganganagar,
(Rajasthan).

2. Central State Farm,  Suratgarh, 
Distt. Snganganagar (Rajasthan).

3. Central State Farm, 10 K.M., Sirsa 
Road, Hissar (Haryana).

4. Central State Farm, P.O. Ladhowal 
Distt. Ludhiana, (Punjab).

5. Central State  Farm, Lachhipali, 
P.O. Samarbaga, Via Annelapada, Distt. 
Sambalpur, (Orissa) since in the pro­
cess of winding up.

6. Central State Farm, P.O. Jawal- 
gera, Sindhanoor Tq., Distt.  Raichur 
(Kamatak).

7. Central Stale Farm, Lokicherra, 
Mizoram P.O. Patharkandi, (Two units) 
Vlizoram.

8. Central State Farm, Aralam P.O. 
Via  Pcravcor,  Distt.  Cannanore 
(Kerala).

9. Central State Farm,  Kokilabari, 
P.O. Palhshala, Distt. Kamrup (Assam)

10. Central State Farm, Malchengam, 
Vill. & P.O. Malpallipattu-606703, North 
Arcot Distt (Tamil Nadu).

11. Central State Farm, Achitapuram, 
Post Naravarigudem, Via Aswaraopet, 
Khammam (A.P.).

12. Central State Farm, Rae Bareli, 
P.O. Lalganj, Rae Bareli. (U.P.).

13. Central State Farm,  Bahraich, 
P.O Ginjapuri, Distt. Bahraich (U.P.)l

(b)  Since the Corporation is observ­
ing agricultural year from July to 
June, actuals of production and finan­
cial performance for 1974-75 are  not 
yet  available.  Statements  showing 
actual for 1973-74 and estimate for
1974-75 are indicated in statements I, II, 
& HI. laid on the Table of the House! 
tFtoced in Library. See No. LT-8971/
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(c)  and (d) Generally the wages of 
the daily paid workers at the Farms 
of the State Farms Corporation of 
India are not lower than the local 
prevailing rates except m the case of 
a few Farms belonging to the State 
Government of Kerala  The wages at 
the farms of the SCFI are fixed taking 
into account the minimum wages under 
the Minimum Wages Act fixed by the 
State/Central Governments At some 
Farms these wages are  even higher 
than the minimum wages fixed b> the 
Central/State Governments

Dispute over  iiae  *f  Water  from 
Kabini and Hemavathi Reservoirs

827  SHRI P R SHENOY:
SHENOY:

SHRI R V SWAMINATHAN

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state

(a)  whether  there  is  a  dispute 
between Karnataka and Tamil JSadu 
over Kaveri waters,

Foodgrains demanded  by,  allocated 
and supplied to States from January, 

1974 to January, 1975

826 SHRI SUKHDEO PRASAD 
VERMA

SHRIMATI BHARGAVI 
THANKAPPAN

Will the Minister of AGRICULTURE 
AND IRRIGATION be phased to state

(a)  the Central assistance asked by 
the State Governments to tide over 
the food shortage from January, 1974 
to January, 1975 month-wise and

(b)  the quantity of foodgrains al­
located and actually supplied by the 
Centre to each of the States during 
the period7

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P 
SHINDE)  (a) and (b) Statements  I
II and III showing the quantities  of
foodgrains demanded  by the  State 
Governments and the quantities allot 
ted and supplied from the Central pool 
from January 1974 to January, 1975 
are laid on the Table of the House 
[Placed *n Library 'See No LT-8972/
75] ~  —

(b) if so, whether the Government 
of Karnataka could not utilize  the 
waters from Kabini and  Hemavathi 
reservoirs freely for irrigation  pur­
poses because of the pending dispute, 
though crores of rupees have  been 
spent over these reservoirs, and

(c) when is the dispute likely to 
be settled’

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI JAGJIVAN 
RAM)  (a) and (c) There are diffet 
ences between the  States of  Tamil 
Nadu Karnataka and Kerala over the 
us>e  and  development  of  Cauveiv 
Waters  The question was discussed 
by the Union Minister of Agriculture 
and Irrigation with the Chief Mims 
ters of the three States on 28th and 
29th November, 1974 and on 15th and 
16th Februarj 1975 but no final agree­
ment has been reached  Efforts to re 
sohe the differences amongst the three 
States are continuing

(b)  Kabini and Hemavathi projects 
have not been approved by the Govern 
ment of India The Karnataka Govern 
ment have, however, proceeded with 
their construction  Water was  also 
stored in the Kabini reservoir during 
the last monsoon  There has also been 
difference  between  Karnataka  and 
Tamil Nadu about the use of Kabini 
reservoir water  Some water has been 
released by Karnataka from the Kabini 
reservoir for use in Tamil Nadu
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Implementation of Sugarcane Price by 
Sugar Factories in Tamil Nadu

828.  SHRI M. R. LAKSHMINARA- 
YANAN: Will the Minister of AGRI­
CULTURE  AND  IRRIGATION  be 
pleased to state:

(a) whether all the sugar faclyrics 
in Tamil Nadu have implemented the 
price of sugarcane  for  the  season
1973-74 as advised by the Government 
of Tamil Nadu;

(b) if so, the price advised by the 
Government of Tamil Nadu for all 
the sugar factories in the State;

(c) if there is vast  difference  in 
price, the reasons therefor; and

(d) the action Central Government 
propose to take against  the  sugar 
factories who failed to implement the 
price advised by the Government of 
Tamil Nadu since the factories  say 
that  State  Government  have  no 
power to fix the price?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) No, Sir.

(b)  and (c). A statement showing 
the final cane prices advised by the 
Government of Tamil Nadu for being 
paid by each sugar factory in the State 
during 1978-74 is laid on the Table of 
the House.  [Placed in Library.  See 
No. LT-8973/75]. The Government of 
Tamil Nadu advised a 25 per cent in­
crease over the minimum prices noti­
fied by the Central Government in the 
case of all Joint Stock factories. The 
formula adopted by the State Govern­
ment in advising payment of prices by 
the Cooperative Sugar Mills  is  not 
known. However, since the minimum 
prices are determined and notified by 
the Central Government on the basis of 
the sugar recovery of each' factory, tflft 
same are  not  uniform.  Therefore, 
application of any formula for payment 
of higher than the minimum prices may 
result in different prices for different 
factories.

(d)  So long as a sugar factory has 
paid the minimum statutory cane price 
fixed by the Central Government, no 
penal action can be taken against it. 
The Government of Tamil Nadu are, 
however, making continuous efforts to 
persuade the remaining factories also 
to pay the final cane prices as advised 
by them.

Food Shortage in Orissa

829.  SHRI ARJUN SETHI: Will the 
Minister  of  AGRICULTURE  AND 
IRRIGATION be pleased to state:

(a) whether Central Government ii 
aware that Orissa State is facing food 
shortage to the extent of one million 
tonnes in the current year; and

(b) whether  Central  Government 
is likely to give liberal assistance to 
the States  to tide over  the  crisis 
which is likely to last until October 
next when the new paddy crop is 
expected to come into the market?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) and (b). The food posi­
tion in Onssa is reported to be difficult 
due to setback in production during
1974-75 kharif season on  account of 
drought. Firm estimates of production 
for 1974-75 have not yet become avail­
able and it is, therefore, not possible 
to indicate the precise extent of the 
shortfall.

In order to assist the Government of 
Orissa to tide over the situation, the 
wheat quota of the State has been in­
creased from 8000 tonnes per month 
during  July-August,  1974  to 25000 
tonnes for January, 1975  and 28,000 
tonnes for February, 1975. Besides, 
5,000 tonnes of paddy was also allotted 
to the State during October, 1974. The 
food situation in Orissa is being kept 
under constant review.
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Provision tor Clean Drinking Water 
in Kajastium Villages

830.  SHEI N. K. SANGHI: Will the 
Minister of WORKS AND HOUSING 
be pleased to state:

(a) whether nearly 22000 villages in 
Rajasthan do not have provision for 
clean drinking water;

(b) if so, whether the Central Gov­
ernment have formulated any national 
scheme whereby at  least  drinking 
water can be made available to all 
the villages in the  country  within 
« time-bound programme and it  so 
the particulars thereof; and

<c) the extent of Central assistance 
during the last three years  to  the 
Government of Rajasthan  for  this 
project and  whether  the  Central 
Government propose to make  addi­
tional allocation so that the task can 
be achieved quickly?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI MOHAN DHARIA)  (a) 
to (c)- Information is being collected 
and will be laid on the Table of the 
Sabha.

Bonus to Haryana Farmers for contri­
buting their produce to State Procur­

ing Agencies

831 SHRI RAM PRAKASH Will the 
Minister  of  AGRICULTURE  AND 
IRRIGATION be pleased to state

(a) whether  Central  Government 
have sanctioned  some  amount  for 
giving bonus to Haryana farmers for 
contributing their produce to  state 
procuring agencies;

(b) if so, the broad outlines there­
of; and

(c) the  contribution  of  rice by 
Haryana State towards Central Pool 
so far during 1974-75?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) and (b). A scheme for

7*

payment of bonus to the State Govern* 
ments for being passed on to the pro­
ducers of paddy is under consideration 
of Government.

(c)  2.02 lakh tonnes upto 12th Febru­
ary, 1975.

Food production through Solar 
Energy

832.  SHRI ANADI CHARAN DAS: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state-

(a) whether  scientists  from  the 
Indian Agricultural Research Institute 
have made any study to raise  the 
food output by  solar  energy  and 
energy derived from recycled wastes; 

and

(b) if so, broad features thereof?

THlE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P 
SHINDE)  (a) and (b). Solar energy 
is converted  into  chemical  energy 
through  piotosvnthetic  process  of 
plants  Hence an increase  m  the 
intensity of cropping helps to utilise 
more solar energy  It I1* also utilised 
in the drying of harvested crops  No 
other work ha«? so far been done at 
the Indian Agricultural Research insti­
tute on the utilisation oi solai enoigy 
for increasing food production

Research has been done on the re­
cycling of the  following  wastes  as 

manure —

(i) Spent slurry: During fermenta­
tion m the gas plant about 30 
per cent of the added cow dung 
is converted into methane gas 
and about 70 per cent remains 
as residue for use as manure 
Experiments  have  been  con 
ducted at IA R.I. on the disposal 
and utilisation of this spent 
slurry. Analysis  Of the slurry 
obtained from the Institute Dairy 
has shown that It is  superior 
even to farmyard manure in it* 
effect on crop growth and also 
in its power to Improve the soil 
physical properties.

WrWs* A n m e m   WBRUARY « , MW W r ittm   A m a t r f
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(ii) Manure from  wastes: Experi­
ments have been conducted,  at 
I.A.R.I. to  chemically prepare 
manure from a variety of organic 
wastes viz., animal bones, hair 
and wool wastes, leather waste 
etc. Studies on the effect of these 
manures on Diant growth are in 
progress.

Assistant Engineers, Class II In 
CPWD

833.  SHRI VIJAY PAL SINGH' Will 
the Minister of WORKS AND HOUS­
ING be pleased to refer to the replies 
given to Unstarred Question No 68 on 
the 11th November, 1974 and Unstarred 
Question No 2841 on the 19th August, 
1974 and state;

(a) the circumstances under which
(167-J-9)  176  Assistant  Engineers
Class II in CPWD have been officiat- 
ing in the grade for more than 15 
years as on the 1st July. 1974 and 
432 Assistant Engineers  have  been 
officiating for more than 10  years 
whereas  the  prescribed  probation 
period for them is two years; and

(b) the target date fixed for con­
firming them against 507 Civil and 
137 Electrical permanent posts lying 
vacant?

TI1E MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI MOHAN DHARIA) . (a) 
and (b). A period of probation of 2 
years in the grade of Assistant En­
gineer has been prescribed in order to 
assess the suitability of a person for 
further continuance in that grada. This 
is not directly related to confirmation.

Appointments to the grade of Assis­
tant Engineers used to be made by 
various methods and this used to be 
done according to quotas. As the Delhi 
High Court in the writ petition filed 
by Shri M. Rammayya and other Assis­
tant Engineers, have held  that  the 
quotas for appointment to the grade of 
Assistant Engineers  have not  been 
properly determined, the seniority list 
which was based on the quota rule,

was required to be revised. A revised 
seniority list was accordingly prepared 
but the Union Public Service Commis­
sion have advised re-examination of 
the list on the basis of certain princi­
ples suggested by them. Confirmation 
can only be made after the seniority 
list has been revised and even so, as 
per directive of the Supreme  Court, 
such confirmations will be subiect to 
final adjustment as a result of ultimate 
decision of that Court in the writ peti­
tion filed bv some of the direct recruit 
Assistant Engineers against the judge­
ment of the Delhi High Court

Milk Production through Indiscrimi­
nate introduction of Imported Cows

834. SHRI K. MALLANNA:

SHRI N. E. HORO:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether  Government’s  atten­
tion has been drawn to a news-item 
in a local English daily dated the 7th 
January, 1975 that a livestock  spe­
cialist of the Indian Council Qt Agri­
cultural Research has warned  that 
milk production cannot be increased 
by indiscriminately* introducing im­
ported cattle into every part of the 
country;

(b) whether he has also stated that 
high yielding cows can directly be 
introduced only in these States which 
have been right agro-climatic eond;- 
tions; and

(c) if go, whether Government has 
made any study in {his regard and if 
so, the facts thereof?

TIIE MINISTER OF STATE 'N THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE)- (a) Yes, Sir.

Dr. Ehsanullah Khan, a Scientist in 
the ICAR, who is not a specialist in 
the field of livestock production/ammal 
husbandry, had presented a paper en­
titled “Palaeontological record of gene- 
environment interaction and livestock 
development'’ in the Indian  Science
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Congress held at New Delhi in the 

first week of January 1975. In  the 

paper he had expressed his view that 

milk production cannot be increased 

by the indiscriminate introduction  of 

imported cattle into every part of the 

country

<b) Yes, Sir

(c)  Studies have been carried out 

on cross breeding of indigenous cattle 

with exotic animals in several States 

and particularly m Kerala, Karnataka, 

Andhra Pradesh,  Himachal Pradesh, 

Punjab, Haryana, U P, West Bengal, 

Gujarat, Rajasthan and Assam  The 

result* of the research work have mdi 

cated that mported cattle particularly 

belonging to the breeds Jersey, Brown 

Swiss and Holstein Friesian can sur­

vive well under different âro climatic 

regions  Exotic bulls have hence been 

used for cross breeding with indigen­

ous cattle to develop cross-bred dnimals 

for improved milk production

Proposal to stop supply of foodgrains 

through Ration Shops

835 SHRI HARI SINGH Will the 

Minister  of  AGRICULTURE  AND 

IRRIGATION be pleased to state:

(a) whether  the  Government  of 
India are considering a scheme under 
which the supply of foodgrains  on 

ration cards from  fair price  shops 

would be stopped, and

(b) if so, the time by which Gov­

ernment propose to  announce  that 

scheme?

THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE AND 

IRRIGATION (SHRI ANNASAHEB P. 

SHINDE)- (a) No, Sir.

(b) Does not arise
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Value and Quantity o* Foodgrains 
Imported

837. SHRI SHANKER RAO 
SAVANT;

SHRI SHANKAH DAYAL 
SINGH:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) the  quantity  and  value  of 
various types of foodgrains imported 
during 1972-73, 1973-74, 1974-75 and 
till the end of January, 1975, coun- 
trywise, the terms of their import and 
foreign exchange  involtfSd  therein; 
and

(b) attempts made to achieve Sv»lf- 
sufficiency in food during this period 
and with what result?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) A statement giving the 
requisite information is laid on  the 
Table of the House. TPlaced in Library. 
See No. LT-8974/75].

(b)  A multi pronged  strategy  has 
been adopted to increase the rate of 
growth m agricultural production with 
a view to attaining self-sufficiency in 
foodgrains  Although seasonal factors 
have a substantial  bearing  on the 
actual output, the potential for growth 
has been increased and the total out­
put of foodgrains in 1973-74 is placed 
at 103.6 million tonnes â against 97 
million tonnes in 1972-73.

Method and Mechanism of Procure­
ment of FoodgTains

838. SHRI BHOGENDRA JHA: 
SHRI VAYALAR RAVI:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state.

(a)  what  is the total  estimated 
produtfe of the last Kharif Crop, the 
method and mechanism adopted for 
procurement and the actual quantity 
procured upto now State-wise with
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reasons lor shortfalls in  particular 
States;

(b) the 'estimated  expectation  of 
yield of wheat, the manner and me­
thod of procurement and target  of 
procurement to be  achieved  State- 
wise;

(c) whether h is proposed to pro­
cure the entire marketable  surplus 
of Kharif and wheat from big pro­
ducers and traders both in rural and 
urban areas, and

(d) if so, the broad outlines there­
about?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P 
SHINDE) (a) The total estimated pro­
duction of the last Kharif  crop viz. 
1973 74 is as under —

(in ioootcnnes)

Grain  Estimated Productu n

41,742

8,992 firch'ding 
Rabi 
Jowar'i

7,08*7

5,64 ?

2,131

1,864

69.459

As regards the method and mechan 
ism oi procurement of foodgrains and 
the actual  quantities  procured upto 
now in the current marketing season, 
at was decided that the prevailing pro­
curement system in each State should 
be strengthened and made more effec­
tive with a view to maximising pro­
curement of paddy/rice  The existing 
paddy/rice zones have been continued 
The policy of free movement of coarse- 
grams has also been continued and 
State Governments have been asked to 
introduce levy on producers The State

Rice

Jowar

Bajara

Maize

Ragi

Small millets 

Total

Governments have also been allowed to 
impose traders levy on Kharif coarse- 
grains, if considered  necessary  for 
maximising procurement  sublect  to 
the condition that no restrictions would 
be placed on their movement within 
the States or outside the State.

A statement  showing  progressive 
procurement of Kharif cereals State- 
wise during the Kharif marketing sea­
son 1974-75 is laid on the Table of the 
House  [Placed in Library.  See No 
LT-8975/75]  The  procurement  of 
Kharif cereals is still in progress and 
it is not possible to anticipate at this 
stage the likely procurement during 
the current marketing season.

(b)  1o (d)  The final estimates of 
product on of wheat during 1974 75 crop 
season will become available after the 
close of the agricultural year 1 e some 
time in July-August 1975 However, if 
the weather conditions are favourable 
during the remaining part of the Rabi 
season it would be possible to •uhieve 
a substantial increase m  pioduction 
during the current year

The policy for rabi 1075 76 market 
ing season has not yet been finalised 
and no targets of  procurement  of 
wheat during the next rabi season have 
been fixed so far

No change in the existing Khai f 
policy is contemplated for the present 
The position will, howe\ er, be reviewe 1 
while formulating the polic-y for the 
next Kharif season

Allotment of Land in Delhi to Indians 
Abroad

839 SHRI VARKEY GEORGI  Will 
the Minister of WORKS AND HOUS 
ING be pleased to state

(a) whether his  Ministry has ap­
proved a scheme for allotment of land 
m Delhi to Indians abroad for cons­
tructing residential quarters; and

(b) the main features thereof?
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THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI MOHAN DHARIA) : (a) 
Yes. Sir.

(b)  The mam features of the Scheme 
a re:

(i) An individual who had been a 
permanent resident  of  Delhi/ 
New Delhi  before  proceeding 
abroad or had been resident of 
Delhi/New Delhi for five years 
before going abroad and having 
no residential plot of land and/ 
or house in his name or in the 
names of his wife and depen­
dants m the Union Teiritorv of 
Delhi is eligible lor allotment of 
plot

<u) The price of plot and cost of 
construction on the plot ehall be 
payable in foreign exchange.

<iu) The plots will be  allotted  on 
lease hold basis and the con­
struction is to be done during 
a prescribed period.

<iv) Allotment of the plots will  be 
made by draw of lots jf the num 
bcr of  applicants  exceed the 
number of plots

Import of Foodgrains

840. SARDAR SWARAN SINGH 
SOKHI:

SHRI R. V. SWAMINATHAN:

Will the Minister of AGRICUI TURE 
AND IRRIGATION  pleased to state

(a) whether India will have to im­
port foodgrains from foreign  coun­
tries during 1975 jn apite of food 01 ops 
prospects;

(b) if so, the names of the coun­
tries, and terms and conditions and 
quantum of different items of food­
grains: and

(c) the foreign exchange involved?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P

SHINDE). (a) to (c). Yes. But import 
requirements are kept under constant 
review having regard to the needs of 
the public distribution  system,  crop 
prospects, internal availability of food- 
grains, price position and other rele­
vant factors  It is not possible at this 
step to indicate the total quantity that 
mav have to be imported during 1975. 
Purchases of wheat and milo are made 
from  exporting  countries  like the 
U.S A.. Canada, Argentina, Australia, 
Sweden and EEC countries  etc.  on 
commercial basis. The extent ol foreign 
exchange expenditure on imports dur­
ing 1975 would depend on the quantum 
of imports

Recommendations made  by  Kothari 
Commission  regarding  Salaries  of 

Teachers

841 SHRI HARI KISHORE SINGH: 
Will the  Minister of  EDUCATION, 
SOCIAL WELFARE  AND CULTURE 
be pleased to state

(a) whether the Bihar State Gov­
ernment have approached the  Cen­
tral Government for financial assis­
tance for the implementation of the 
recommendations  of  the  Kothari 
Commission in respect of salaries of 
college,  high  school  and  primary 
teachers in that Stale: and

(b) if so. the reaction of the Central 
Government thereto?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF S. NURUL HASAN)  (a) and
(b) The Government of Bihar ha>. not 
.submitted an\ such proposal in regard 
to Kothari Commission recommenda­
tions in recent years however m 1968 
a request was received from that Go\- 
ernment in regard to school teichers, 
but was not agreed  to  As regards 
University and College  teachers  tae 
Central Government provided financial 
assistance daring 1966—71 for imple­
menting the scales of pay recommended 
by the University Grants Commission 
in full.
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Storing of Excess Monsoon Water for 
use in dry season

842. SHRI NITIRAJ SINGH CHAU- 
DHARY: Will the Minister of AGRI­
CULTURE  AND  IRRIGATION  be 
pleased to state:

(a) whether in view of  the  high 
cost of dam construction, large sub­
mergence of flat and  fertile  lands, 
heavy losses of water by evaporation 
and percolation and  short  life  of 
dams by heavy siltation in Gangetic 
basin, the Government has  thought 
of storing excess Monsoon water of 
Gangetic basin rivers for use in dry 
season; and

(b) if so, broad outlines and costs 
involved?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) and (b). Major storage 
projects  on  rivers  like  Chambal, 
Ramganga, Rihand and Damodar have 
already been built in the Ganga Basin 
after careful  investigation  of their 
benefit  cost  aspects,  submergence, 
water-tightness, silt content and eva­
poration losses. These have been found 
to be quite successful. The Tehri and 
Kangsabati projects are currently under 
construction.  The State Governments 
have also under  consideration  pro­
posals for new storage projects like 
Bansagar, Rajghat, Kanhar, North Koel 
Parbati etc. in the Ganga Basin.

With its deep alluvium, the Ganga 
Basin  appears to  afford  scope for 
underground storage of excess mon­
soon flows.  Proposals to explore the 
possibilities  of  such  underground 
storages are under consideration.

Delhi Rent Control (Amendment) 
Bill

843. SHRI SAT PAL KAPUR: Will 
the Minister of WORKS AND HOUS­
ING be pleased ot state:

(a)  whether the Delhi Administra­
tion was asked by the  Ministry  of 
Works and Housing in 1973 to pass 
the Delhi Rent Control (Amendment)

Bill in a specially convened session ot 
the Delhi Metropolitan Council and 
the sam'e was passed by them and 
forwarded to the Ministry for intro­
duction in Parliament;

(b) if so, the reasons lor not intro­
ducing in and considering and passing 
the same Bill by Parliament so far;

(c) whether  during  the  Twelfth 
Session 0f Lok Sabha, it was stated in 
reply to a question that the Bill  is 
proposed to be introduced  in  that 
current Session but the same was not 
introduced; and

(d) when the said Bill is proposed 
to be brought before the Parliament 
definitely?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI MOHAN DHARIA) : (a) 
The Delhi Administration was asked in 
November, 1972 to place the matter re 
lating to the amendment of the Delhi 
Rent Control Act, 1958, before  the 
Metropolitan Council. Delhi, and com­
municate its views to this Ministry. 
A copy of the  Delhi  Rent  Control 
(Amendment) Bill, as recommended by 
the Metropolitan Council  in a Short 
Notice Session, was received from the 
Delhi Administration in August, 1973.

(b) The Metropolitan Council had 
made several suggestions and thpse had 
to be examined in consultation with 
the various concerned Ministries

(c) Yes, Sir.

(d) The Bill is likely to be intro­
duced in the current Session of Parlia­
ment.

Seniority of Assistant Engineers 
Class « in C.F.W.D.

844. SHRI INDRAJIT GUPTA: 
SHRI S. D. SOMASUNDARAM:

Will the Minister of WORKS  AND 
HOUSING be pleased to refer to the 
reply given to the Unstarred Question 
No. 155 on the 11th November,  1974 
and place on the Table of the House:

(a)  brief on the decision of Delhi 
High Court on the 5th November, 1971
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in case it was not regarding seniority 
of Assistant Engineers. Class 11  in 
CPWD for confirmation and promo­
tion purposes;

(b) a eopy of the directive of the 
Supreme Court against the  decision 
of the Delhi High Court dated  the 
5th November, 1971; and

(c) state the reasons for not con­
firming the Assistant Engineers Class
II after the 5th November, 1971 till 
the directive against (b) above?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI MOHAN DHARIA) : (a) 
and (b). A copy of the judgement of 
the Delhi High Court together with a 
copy of the orders  of the Supreme 
Court, will be obtained and placed on 
the table of the House.

(C) As already indicated in reply to 
Unstarred Question No. 155 on the 11th 
November, 1974,  appointments to the 
grade of Assistant Engineers used to 
be made by various methods and this 
used to be done according to a quota. 
As the Delhi High Court have held 
that the quotas for appointment to the 
grade of Assistant Engineers have not 
been properly determined, the seniority 
list which was based on the quota rule, 
was required to be revised. A revised 
seniority list was accordingly prepared 
but the Union Public Service Commis­
sion have advised re-examination of the 
list on certain principles suggested by 
them. Confirmation can only be made 
after the seniority list has been revis­
ed and even so. as per directive of the 
Supreme Court, such confirmations will 
f>e subject to final adjustments as  a 
result of ultimate decision of that Court 
m the writ petition filed by some of 
the direct recruit Assistant Engineers 
against the judgement  of the Delhi 
High Court.

Take over of procurement and Dis­
tribution of wheat and rice

845.  SHRI S. M. BANERJEE:  Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a)  whether a decision has  since 
*n taken to take over procurement 

and distribution  of wheat  and rice;

(b) whether decision has not  yet 
been taken because of ttv»  pressure- 
from the foodgrain dealers; and

(c) when a decision is likely to be 
taken?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) to (c). Under the exist, 
ing policy, foodgrains, including wheat 
and rice, are already being procured 
by the State Governments, Food Cor­
poration of India and  other  public 
agencies for issue through the nublic 
distribution system.

Request from Tamil Nadu to Andhra 
Pradesh and Punjab for Supply of 

Rice

847. SHRI M. RAM GOPAL 
REDDY:

SHRI R. V. SWAMINATH AN *

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state

(a) whether Tamilnadu  Govern­
ment has urged Andhra Pradesh and 
Punjab to supply a certain quanti'y 
of rice to Tamil Nadu immediately; 
and

(b) if so. the reaction of the States 
to the request?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) and (b). Tamil  Nadu 
Government have informed that they 
approached the Government of Andhra 
Pradesh and Punjab in early January 
for supply of rice but the latter asked 
them to obtain the concurrence of Ihe 
Government of India as the surplus 
quantities with them are intendei for 
the Central pool.
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Foreign Assistance for irrigation 
Project*

848.  SHRI  ANNASAHEB  GOT- 
KHINDE Will the Minister of AGRI­
CULTURE  AND  IRRIGATION  be 
p'eased to state:

(a) the names and locations of the
irrigation projects that  have been
sent to the International  Develop­
ment Association for assistance;

(b) whether some irrigation projects 
have been suggested to  the  World 
Bank for assistance;

'(c) if so, the names and locations 
of these projects; and

(d)  the latest position  regarding 
the possibility of securing assistance 
from these institutions?

THE MINISTER OF AGRICTJLTURF 
AND IRRIGATION (SHRI JAG,IIVAN 
RAM)  (a) A statement  givmp the 
necessary infoimat’on is enclosed

(b)  and (i) A proposal to pose mor* 
irrigation pioieots for asistance fro 'n 
the World Bank is under considei atiô

(d)  Credit assistance of 45 m'ilion 
dollars for the Godavari Barrage Pro­
ject has very recently been agreed to 
by the World Bank Further oossibili- 
ties foi securing moio asistance from 
the World Bank aie being explore**

Statement

Pniect'. sent fo the Internatonal 
Djvslop-n-nt Annotation for con­

sideration for Assistance

Serial
N i n’>er Nam' of th«* Prc ject Location

i. Godavari Barrage 
Pr »ect

z. N >rth Koel 
(Pa’lamau’)

 ̂ Damanganga*

4• Upptr Kmhra

5. Katina •

Aidhra Pradesh

Bihar

Gujarat

Karnataka

Kerala

Serial

Number Name of thêProject  Location

6. Wama

7. Krishna

8. Bhima

Maharashtra

Maharashtra

Maharashtra

9. Anandapur Barrage •  Orissa

Raja1 then
10. Rajasthan Canal 
Stage II

Procurement and import of foodgrains 
for buffer stock

849.  SHRI  NAWAL  KISHORE 
SHARMA: Will the Minister of AGRI­
CULTURE  AND  IRRIGATION  be 
pltased to state:

(a) whether a good  “Rabi” ciop 
in the country is expected this yea*\ 
as a result of timely rams;

(b) if so, the extent to whi'h the 
Government is expecting the pmcur - 
ment of foodgrains for  buffer stôk 
after meeting normal  domestu’ 1 re­
quirements, and

(0) the extent to which  the im- 
poitcd foodgrains would be hcJpiuI 
to the buffer stock of  the coun'iv 
and to ease the food situation m the 
country?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI ANNASAHEB 
P. SHINDE): (a) to (c). The winter 
rains in several parts of North India 
have proved beneficial to rabi crops and 
if weather conditions  are favourable 
in the remaining part of the season, 
rabi production may be expected to 
register a substantial  increase  this 
year. The procurement of rabi  crop 
will start from March-April, 1975 an 
as such it is not possible to frame 
any precise estimate of the quantum 
of likely procurement of wheat dur­
ing the 1975-76 rabi marketing season 
Foorgrainss are imported to the ex­
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tent considered necessary for main­
taining the public distribution system 
and building up  of a minimum 
reserve, keeping in view the need for 
proper management of the present 
food economy in the country.

Exploratory Tube Wells in Bahraich 
U.P.

850. SHRI B. R. SHUKLA:  Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to refer to 
the reply given to Unstarred Question 
No. 1849 on the 25th Novembre, 1974 
and No. 917  on the 29th July, 1974 
and state:

(a) whether inspite of the availa­
bility of deep boring rigs belonging to 
Central Ground Water Board, in J.P. 
the work of constructing exploratory 
tube-wells in the areas comprised in 
Sirsia  Jamanana  blocks,  district 
Bahraich (U.P.) is not taken up;

(b) whether Sirsia,  Jamaraha in 
Bahraich  District  are  periodically 
affected by drought; and

(c) whether Government of U.P. is 
not taking up the work on the ground 
that the Central Government is not 
co-operating in extending the use of 
deep boring rigs  in the areas con­
cerned?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI ANNASAHEB 
P SHINDE): (o) Seven drilling rigs 
i of the Central Ground Water Board 
are presently working in U.P. Out of 
these rigs, however, none is suitable 
for drilling  in the bouldery forma­
tions met with in the Sirsia, Jamnaha 
blocks of Bahraich district. The Cen­
tral Ground Water  Board is taking 
steps to acquire suitable rigs for dril­
ling in such formations.  Meanwhile, 
a preliminary hydrogeological survey 
of the area has been done.

(b) Information is being collected 

and will be laid on the table of the
f Sabha.

(c) The Government of U.P.  has 
requested the Centffil Government to

take up exploratory drilling in the 
bouldery formations of the State. The 
Central Water Board,  however, was 
not yet been able to  take up this 
drilling for want of suitable rigs.

Rajasthan Canal Project

851.  DR. H. P. SHARMA: Will the 
MINISTRY OF AGRICULTURE AND- 
IRRIGATION be pleased to state;

(a) whether final sanction of finan­
cial allocation  for  the  Rajasthan 
Canal Project for the current year 
(1974-75) has not yet been announc­
ed while the year is at its fag end,

(b) the reasons for the delay;

(c) whether uncertainty about the 
quantum of financial allocation  ior 
the project and raw material avail­
ability has hampered the progress of 
the Rajasthan Canal Project  to  a 
large extent; and

(d) if so, the steps being taken to 
ensure that adequate and timely al­
location of funds is made for the big­
gest irrigation project of the country, 
an essentia] for the exploitation of 
the agricultural potential of the vir­
gin desert lands of Rajasthan and ad­
joining States?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH)- (a) A provision of Rs. 9.5 
crores for the Rajasthan Cann! Project 
was indicated when the Annual Plan 
for Rajasthan for 1974-73 was finalised 
in January, 1974 and was. accordingly, 
made in the State Budget for  the 
year.  Subsequently  an  additional 
advance assistance of Rs. 5.24 crores. 
subject to the expenditure beint? in­
curred over and above the above pro­
vision, has also been made available 
to the State Government for provid­
ing imployment to the drought affect­
ed labour on the  Rajasthan  Canal 
Project.

(b)  to (d). Do not arise. However, 
some difficulty has been experienced-
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regarding supply of coal The matter 
has been taken up with the concerned 
.authorities.

Foodgraln shortage in Assam

852. DR. RANEN SEN:  Will  the
Minister  ol  AGRICULTURE  AND 
IRRIGATION be pleased to state:
(a) whether Assam is facing acute 

shortage of food which may result in 
more starvation deaths, and

(b) if so, whether Central Govern­
ment has sent any assistance to the 
Assam Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI ANNASAHEB 
P. SHINDE): (a) and (b). The food 
position m Assam is reported to  be 
difficult as a result of set bark  in 
kharif crops due to floods. In order 
to enable the State to tide over the 
the situation, the wheat quota uf the 
State has been increased from 10,000 
tonnes m September to 17̂500 tonnes 
per month for October and November 
and 20,000  tonnes  per month  for 
December,  1974  and  January and 
February,  1975.  In addition,  5,000 
tonnes of rice and  600  tonnes  of 
coarse grains have also been allotted 
to the State during  the months of 
September and October, 1974 respec­
tively. 65,680  tonnes of levy  free 
wheat is also reported  to have been 
despatched  to  Assam from Punjab 
and Haryana on trade account.  An 
amount of Rs. 4 crores as  advance 
plan assistance  has also been given 
"to Assam Government.

Affect of increase in free sale quota 
of sugar on public distribution system

853. SHRI D. K. PANDA: Will the 
Minister of AGRICULTURE & IRRI­
GATION be pleased to state:

(a)  whether with the increase  in 
■portion of free sale sugar from 30 to

95 per cent, Government can assure 
that this change will not affect the 
public distribution system; and

(b)  what is the present need  of 
sugar to maintain the public distri­
bution system and the  availability 
through levy?

THE MINISTER OF STATE IN THE 
MINISTRY OF ARICULTURE AND 
IRRIGATION  (SHRI ANNASAHEB 
P SHINDE): (a) Every  effort will 
be made to maintain the quantum of 
monthly releases of levy suear  un­
changed for distribution through fair 
price shops

(b)  Under controlled conditions in 
operation since 1963, except  for  a 
short break, the requirements of levy 
sugar for public distribution are con­
tained withm the limits of availability 
from  time  to time  Since  July, 
1974, 1 80 lakh tonnes of levy sugar 
is being released every month for tho 
purpose.

Allocation of Foodjgfrains, Fertilisers 
and Sugar to States  in  1974  and 

January, 1975

854 SHRI MADHU LIMAYE: Will 
the Minister of AGRIGULTURE \ND 
IRRIGATION be pleased to state:

(a) whether the Ministry is respon­
sible for the allocation of foodgrains, 
fertilisers  and  sugar  to  various 
States.

(b) if so, the allocations State-wise 
of each of these commodities in the 
year January, 1974 to January, 1975;

(c) whether these allocations  to 
the State have been made on popula­
tion basis; and

(d) if not, the main criteria used 
in this regard?

THE MINISTER OF STATE IN THE 
MNISTRY OF  AGRICULTURE & 
IRRIGATION  (SHRI ANNASAHEB 

P. SH1CDE):  (a) Yes, Sir.
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(b) Two  statements  indicating 
allocations of foodgrains  and Sugar 
during  the  period january 1974 to 
january 1975 and of fertilisers during 
the same period are laid on Table of 
the House. [Placed 1n'Library. See 
No. LT-8976/75].

(c) and (d). Allotment  of food­
grains from the  Central Pool  are 
made keeping  in  view the overall 
availability in the Central Pool, the 
requirements  of the  State Govern­
ments local market availability and 
other relevant factors.  Fertilizer al­
locations for different States are fina­
lised on the basis of their agronomic 
requirements. The monthly levy quota 
of sugar of each Siate|Union Territory 
is fixed after taking into account the 
population factor  and  consumption 
pattern during the year 1967-68 and 
is adjusted according to the availabi­
lity of levy sugar for  allotment as 
State’s quota.

Seniority list of Executive Engineers 
Class I in C.P.WJD.

855.  SHRI C. K. CHANDRAPPAN: 
Will the Minister  of  WORKS AND 
HOUSING be pleased to state:

(a) the seniority list of Executive 
Engineers Class I in CPWD botlh for 
Civil and Electrical as on  the  1st 
January, 1975; and

(b) whether the above seniority list 
is in accordance with the Judgement 
of the Supreme Court delivered on 
the 11th December, 1974 in writ peti­
tion No. 489 of 1972?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS & HOUSING 
fSHRl MOHAN DHARIA): (a)  and 
vfb). The seniority list of Executive 
Engineers is required to be revised 
consequent upon the judgment of the 
Supreme  Court  delivered  on 11th 
December, 1974 in the Writ Petition 
filed by Shri A. K.  Subraman and 
others. The implications of the judg­
ment of the Supreme Court are being 
examined in consultation  with  the

Department  of  Personnel  and the 
Ministry of Law and, thereafter,  a 
revised seniority list will be drawn- 
up.

Committee on student unrest

856. SHRI  M. V. KRISHNAPPA: 
Will the Minister  of EDUCATION. 
SOCIAL WELFARE AND CULTURE 

be pleased to state;

(a) wlhether the Committee on stu­
dent unrest in the country has since 
submitted its report to the Central 
Advisory Board of Education;

(b) if so, the findings thereof; and

(c) the reaction of the Government 
of India thereto?

THE MINISTER OF  EDUCATION, 
SOCIAL WELFARE AND  CULTURE 
(PROF.  S. NURUL  HASAN): (a) 
The report of the Committee is yet 
awaited.

(b)  and (c)  Do not arise 

National Commission on Agriculture

857. SHRI  DINEN  BHATTACHA-
RYYA:

SHRI DINESH JOARDER:

Will  the  Minister  of  AGRI­
CULTURE  AND  IRRIGATION  be 
pleased to state:

(a) the progress so far made by tJhe 
National Commission on Agriculture;

(b) when the Commission is likely 
to submit its final report;

(c) whether any interim reports 
have been submitted so far and if so, 
salient features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI PRABHUDAS 
PATEL): (a) and (c*. The National 
Commission on  Agriculture has al­
ready submitted  21 Interim Reports 
as shown in the statement covering
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variety of subjects The more interim 

Reports are likely  to be submitted 

shortly  The salient features of the 

recommendations are contained m the 

summary of recommendations mclud 

ed m the relevant Interim  Reports 

copies of which have  already been

24, 1975 Written Answer* &

placed on the Table of the I ok Sabha 

and have also been  placed in  the 

Parliament Library

(b) The present term of the Com­

mission is upto 30  June, 1976 by 

which date  the  Commission is ex­

pected to submit its final report.

Statem en t 

National Commission on Agriculture
INTERIM REPORTS RELEASED BY THE NCA

Date on
which
presented

J. Multiplication and Distribution ot Quality Seed pertaining to High Yielding ̂
Varieties and Hybrids of Cereals /

2  I ertiliser Distribution \
3  Some Aspects of Agricultural Reserch Extension and Training |

Lr̂ rtD̂ervice<i f°r Small and Marginal Farmers and Agricultural Labourers 
JUibo  0£*uction *hr°ugh Small and Marginal 1 armers and Agricultural ~)

Establishment of Agro-Meteorological Divisions in Agricultural  Uni  ,
versities

29 11-1971

1 1-1972

House-sites for Landless Agricultural Labourers

8  Production Forestry—Man Made Forests

9  Soil Survey and Soil Map of India

10  Potato Seeds ]
11  Organisational Aspects of All India Coordinated Research Projects

12  Modernising Irrigation Svstems and Integrated  Development  of Com­
manded Areas

13  Whole-Village Development Programme

14  Organisation and I uncuons oi the Commodity Development  Councils
and Directorates

15

f 21 8 1972

1V3 197}

J

Reorientation of Programme of Small Fanners and Marginal harmers and ■)
Agricultural Labourers* Development Agencies

16  Poultry, Sheep and Pig Production through Small Farmers  and Marginal
Farmers and Agricultural Labourers for supplemenung their Income r  16-8-1973

17  Sericulture j

18  Social Forestry J

19 Forest Reserch and Education "j

20  Desert Development V 19-4-1974

21  Certain Important Aspects of Selected Exported—Oriented Agricultural 1
Commodities J



97 Written Answers PHALGUNA 5, 1806 (SAKA) Written Answers 98

m wtm im 

858. mvm< mtii  «wr 

fft tftr fcwif ̂  ̂  *?rr* tfr m 

f% 1

(m) w wmx #  w  *1 

?rs*r ffwff̂r fw t ; 

(*) *ffc <rf, ?ft  5q*kr *wr 

(*r) wmx * *r’ sv ferr 

snfrrcr  fw | <tot  fasrffar 

tort w fTO'f 5rf̂?r | : tfta;

(«r) w\ sr<ptc m f̂ TT *flr 

wfav *nfrra  ̂  mxx «?r | ?

fftr finnf w*xm $ wrsft 

(«ft snjsra q$wr)i(*p)  1974-

75 % f*nr  ?§rfta T̂T̂ T  «PT  ̂  

ire* fiw frft ?srr w |»

(sr)  (*) : 41 *rrgr  tftef* 

s?r w *rw froffar f«F*rr

W I W$T> % *ft5 WJTrsff ^

ar̂ft vr *rH srwr *r̂V tsr *rcr & 1

1974—75 %  wtor % 
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New system of examinations & Delhi

859. SHRI S. N. MISHRA:  Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state;

(a)  whether the Central Board of 
Secondary Education  has  recently 
evolved a new system cf examinations 
in Delhi; and

(b) if so, the salient features there, 
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND SO­
CIAL WELFARE AND IN THE DE­
PARTMENT OF CULTURE (SHRI D. 
P. YADAV):  (a)  Yes, Sir.

(b)  The salient features of the new 
system of examination to be introduced 
from 1977 are:

(1) The results of  the  Secondary 
School Course  Examination  will be 
furnished in terms of grades for each 
subject on a five point scale as under:

Grade 1:  Outstanding

Grade 2:  Very Good 

Grade 3: Good 

Grade 4:  Fair

Grade 5: Poor

(ii) No overall grade will be givei 
for purpose of certification,  The cer­
tificate will indicate the achievement 
of the pupil in  terms of Grades in 
each subject.

(iii) Any one desiring to improve his 
Grade in any subject(s) at the Secon­
dary School Course Examination will 
be permitted to reappear in it at the 
next examination.

(iv) A bright pupil may be allowed 
to git for the Board’s examination, if 
he so wishes, a year earlier than the
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time when he should normally take 
the examination provided the Head 
the institution concerned certifies that 
the progress of the candidate during 
the academic session preceding  the 
examination had been outstanding.

Allotment of quarters for office of
tiie Parliamentary Forum for S.C. 

and S.T.

861. SHRI S. M. SIDDAYYA:  Will
the Minister of WORKS AND HOUS­
ING be pleased to state:

(a) when did the  Parliamentary 
foium for Scheduled Castes and Sche­
duled Tribes apply for the allotment 
of Government quarters to locate its 
office;

(b) whether the allotment has Iwen 
made; and

(c) if not, the reasons for delay?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI MOHAN DHARIA)*  (a) 
In September, 1972 for a ground floor 
flat m North/South Avenue; and in 
March, 1973 for general pool accommo­
dation.

(b) and (c). It has not been possible 
to provide accommodation to the forum 
mainly due to shortage of Government 
accommodation

Go-slow action of Delhi Univeisity 
Staff

862.  SHRI  JAGADISH  BHATTA- 
CHARYYA. Will the Minister of (EDU­
CATION, SOCIAL  WELFARE  AND 
CULTURE be pleased to state:

(a) whether the attention of Gov­
ernment has been drawn to the “go 
slow” action of the Delhi University 
staff since 10th January, 1975;

(b) if so, tee reasons for this ac­
tion; and

(c)  the reaction  of  Government 
thereto?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN):  fa) Wo, 
Sir.  According to Delhi. University, 
there is no “go-slow” action on the 
part of the staff.

(b) and (c).  Do not arise.

KWlifW iW f  f?
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Encroachment of Gir Sanctuary

864- SHRI NIMBALKAR;  Will the 
MINISTRY OP AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the  Government  are 
aware that Hie Gir Sanctuary  for 
lions is being encroached upon  by 
home sapiens; a-nd

(b) if sof remedial action the Gov­
ernment propose to take in this ie- 
gard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRCULTURE AND 
IRRIGATION  (SHRI  PRABHUDAS 
PATEL):  (a)  Yes, Sir.

(b)  The Govement ot Gujarat have 
formulated a Gir Lion Project, which 
is being implemented since 1972 with 
the following objectives: —

1. Prevention  of  human  inter­
ference.

2. Fencing of Gir Sanctuary area
by a loose rubble wall to keep 
the cattle from entering the 
sanctuary.

3. Shifting of 845 Maldhari fami­
lies which are residing in the 
Gir Forest area and their re­
settlement  outside  the  Gir

Forest.  Ninety-two  families 
were shifted in 1973-74 and 
another 100 families are being 
shifted in 1975.

4. Notification of a part of the Gir 
Sanctuary as a national park. 
The area tf the National Park 
is proposed to be further en­
larged, with a view to encom­
pass the entire Sanctuary in 
future.

Freezing of admission  at  undergra­
duate level in Indian Institutes of 

Technology

865. SHRIMATI  BIBHA  GHOSH 
GOSWAMI: Will the Minister of EDU­
CATION, SOCIAL WELFARE  AND 
CULTURE be pleased to state:

(a) the reasons for the decision to 
freeze admission at the undergraduate 
level in all the five Institutes of Tech­
nology in the country;

(b) whether any instruction  has 
been given to those institutes recent­
ly to this effect; and

(c) if so, nature of such instruc­
tions?

THE MINISTER OF  EDUCATION, 
SOCIAL WELFARE AND  CULTURE 
iPROF. S. NURUL HASAN):  (a) to
(c).  The Visitors, namely, the Presi­
dent of India under Section 9 of the 
Institutes of Technology Act 1961 (No. 
59 of 1961) appointed individual Review 
Committees to report upon the deve­
lopment of each institute and the fur­
ther development that should  take 
place  in  each  I.I.T.  The  reports 
of the Reviewing  Committees  wêe 
examined  by the  respective Boards 
of Governors of I.I.Ts.  Some of the 
reports included the suggestion that, 
considering the investments made in 
the institutes, they should restrict ad­
missions to Undergraduate courses and
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Increase admissions to the Post-Gra­
duates and Research courses in these 
institutes.  On  a receipt of the com­
ments of the resective Boards of Gov­
ernors, the Council of  Institutes  of 
Technology examined this matter and 
on their advice the Visitor has ordered 
on 5th Setember 1974 that admissions 
to the Under-graduate courses in the 
IITs should be restricted to the ’evel 
of intake as obtaining on the date and 
that within this restriction the admis­
sion can be rearranged among differ­
ent disciplines.

Distribution of Waste/Fallow Land 
to Tribals In Kerala

866. SHRIMATI BHARGAVI THAN 
KAPPAN: Will the Minister of AGRI­
CULTURE  AND  IRRIGATION  be 
pleased to state:

(a) the number of landless tribals 
in the State of Kerala and the extent 
of waste land or fallow land in the 
State; and

(b) the measures Government pro­
pose to take to settle the  landless 
tribals against the available waste 
land in the State?

THE DEPUTY MINISTER' IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  PRABHUDAS 
PATEL):  (a) The 1971 Census shows
that the total tribal population in the 
State is 2,69,356.  The data regarding 
number uf landless tribals are  not 
available from the Census.  The total 
extent of waste land (poramboke) is 
S5,50l hectares.

tb) Government  poramboke  land 
available for assignment in each vil- 
large is reserved for assignment to 
members of the Scheduled Castes and 
the Scheduled Tribes under rule 11(3) 
of the Kerala Land Assignment Rules.

Under the Kerala Land Reforma Act, 
1963 out of the total extent of surplus- 
land in a taluk available for distribu­
tion, 87.5 per cent Is reserved for as­
signment to landless agricultural la. 
bourers, of which one-half will be re­
served for assignment to landless agrU 
cultural labourers  belonging  to the 
Scheduled Castes and the  Scheduled 
Tribes. 'No reservation has, however,, 
been prescribed in the rules for sche­
duled tribes alone.' For the assignment 
of land, Taluk Land Assignment Com­
mittees have been constituted by the- 
Government.  Tahsildars  and  Sub. 
Tahsildars are entrusted with the as­
signment work. The progress achievl 
ed in this respect is periodically re­
viewed by the District Collectors, the 
Board of Revenue and the  Govern­
ment.
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Procurement of Foodgrains by Orissa

368. SHRI  CHINTAMANI  PANI- 
GRAHI:  Will the Minister of AGRI­
CULTURE AND  IRRIGATION  be 
pleased to state:

(a)  the procurement of foodgrains 
by Orissa  Government in  1973-74,
1974-75 both Kharif and Rabi crops 
respectively; and

<(b) the expected procurement  of 
Kharif crop by Orissa Government in
1975-78?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P- 
SHINDE):  (a) Procurement of food-
,grains by Orissa Government during

Kharif and R'abi 1973-74, 1974-75 has 
been as follows;

fin ‘000 tonnes) 
Kiauf  RaSi

R:ce  Wheat

1973-74  *  214*1 05

(b) Paddy crop for Kharif 1975-76 
is yet to be sown and the marketing 
season will commence from 1st Novem­
ber, 1975.  It is too early to give any 
assessment of the  expected  Khanf 
procurement in Orissa at this stage
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ŝnft̂: m *rr* *4 1971 «f m  «rr *rk 

sra w t ; ^

(n) *rr*ff=r

% f̂iT  ?fH«r wr | ?

«rf<i dta r̂ wif #wm«r *1 

(«ft vrqm q )̂:(v) ŵ msnRT
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Famine conditions itt Jhumia Belt of
Tripura and Central aid therefor

871.  SHRI DASARATHA DEB: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the Government are 
aware that the entire Jhumia belt, 
particularly in  upper  portions  of 
Kailasaher, Kamalpur, and  Khowai 
Sub-divisions of the State of Tripura 
have now been under terrific famine;

(b) if so, steps being taken at pre­
sent to protect, the affected Jhumia; 
and

(c) whether Government propose 
to provide a monthly cash dole to 
each of the affected tribal family, as 
is being provided to  the  refugees 
from Bangladesh even to-day?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  PRABHUDAS 
PATEL):  (a) to (c). The information 
has been called for from the State Gov­
ernment and will be laid on the Table 
of the Sabha as soon as it is received.

Central Assistance to States for in* 
plementation of IJGC Pay Scales for 

Colleges /University Teachers

872.  SHRI D. B. CHANDRA GOW­
DA:  Will the Minister of EDUCA­
TION, SOCIAL WELFARE AND CTJIr 
“’URE be pleased to state:

(a) whether Government of India’s 
affer of Central assistance  to  the

State Governments for implementing 
the University  Grants  Commission 
pay scales for college and University 
teachers has been reiterated; and

(b) if so, the reaction of the State 
Government's thereon?

THE MINISTER OF  EDUCATION, 
SOCIAL WELFARE AND  CULTURE 
(PROF. S. NURUL HASAN):  (a) Yes,
Sir.

(b) Government of  Uttar Pradesh 
have issued orders for implementa- 
titn of the revised scales while Go­
vernment of Bihar have accepted them 
in principle.  Government of Kerala 
have proposed revised scales of pay, 
which are substantially different from 
those recommended by the University 
Grants Commission.  Other States are 
examining the  financial and  other 
implications of the scheme.

Urban Property  Ceiling Bill

873. SHRI D. P. JADEJA:  Will
the Minister of WORKS AND HOUS­
ING be pleased to state:

(a) whether Government are con­
sidering to introduce an Urban Pro­
perty Ceiling Bill in Parliament dur­
ing the current Budget Session; and

(b) if so, the aims and objects of 
the Bill?

THE MINISTER OF $TAT£ IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI MOHAN DHARIA):  (a)
and (b).  The matter is under active 
consideration. Efforts are being made 
to introduce the Bill in the Parliament 
at an early date.

Enquiry into the utilisation of credit 
given by Gujarat State Land Dev* 

lopment Bank

874.  SHRI  JYOTIRMOY  BObu 
Wm the Minister of AGRICULTURE 
\ND IRRIGATION be pleased to state:

(a)  whether an enquiry into the 
utilisation of credit given by  the*
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Gujarat  State  Land  Development 
Bank in  Kutch and  Panchamahals 
districts has shown that credit wortn 
Rs. 26 lakhs each in both the districts 
wag either misused or partly used; 
and

(b) if so, the facts thereof  and 
action taken thereon?

THE MINISTER1 OF STATE IN THE 
MINISTRY Or AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE). (a) The Gujarat State Co­
operative Land Development Bank con­
ducted a study in regard to utilisation 
of loans advanced by it in Kutch and 
Panchamahals districts. The study re. 
vealed that possible bad and dobutful 
debts m each of these districts were 
around Rs. 26 lakhs.

(b) The Gujarat State  Cooperative 
Land Development  Bank  conducted 
reinspection of 3180 loan cases in Kutch 
district, which showed that m  1671 
cases loans were not utilised for the 
purposes for which they were granted. 
Similar  inspection in  Panchamahals 
district is under way.  The Bank has 
taken action under Section 139 of the 
State Cooperative Societies Act to re. 
cover the dues in these cases as arrears 
of land revenue. Strict vigilance is be­
ing exercised in these districts.  The 
Bank has also made a provision of Rs. 
67 lakhs for bad or doubtful debts from 
its profit and loss account for the yeax 
ended 30th June, 1974.

(b) whether some speedy legisla­
tive measures to declare inter-staie 
rivers as national assets is under the 
consideration of the Government to 
deal with the problem once for all?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI JAGJIVAN 
RAM):  (a) and (b). Water is a State 
subject and the State  Governments 
prepare their own plaMs for harnessing 
and use of waters of the rivers within 
their territory.  Conflicts with regard 
to Planning and use of the waters of 
the inte-State river often arise amongst 
two or more States, and the differences 
are settled by negotiations  amongst 
themselves or with the assistance of 
the Centre.  When the Centre const, 
ders that the water dispute cannot be 
settled by negotiations, the disputes are 
to be referred to a Tribunal to be set 
up under the inter State Water Disputes 
Act, 1956.

Views of the State Governments were 
sought on the suggestion that constitu. 
tional amendment be made so as to re­
flect the concept of water as a national 
asset and to evolve modalities which 
could be adopted for resolving disputes 
amicably and expeditiously. The ma­
jority of the State Governments have 
expressed reservations on the sugges­
tion and have not reacted favourably. 
The matter is, therefore, under consi­
deration.

Declaration of Inter-State Elvers as 
i National Assets

875.  SHRI  MOHINDER  SINGH 
GILL.  Will the Minister of AGRI­
CULTURE AND  IRRIGATION  be 
pleased to state:

(a)  whether the interstate river 
.rivalries continue to  forestall adop­
tion of rational approach to the Pro~‘ 
blem of utilising water resources to 
the best  national advantage  during 
the last 25 years; and

Suggestion by Aeharya Vinoba Shave 
for Collection of Land Revenue In 

Mad

876.  SHRI ARVIND M. PATEL:Will 

the Minister of AGRICULTURE AND 

IRRIGATION be pleased to refer to 

the reply given to Starred Question 

No. 772 on 22nd April. 1974 regarding



suggestion by Acharja Bhave lor col­
lection of land revenue in kina and
state;

(a) whether a final decision  has 
been taken in this regard; and

(b) if  so,  the  broad  outlines 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION  (SHRI  PRABHUDAS 
PATEL):  (a) and (b). Land revenue
being a State subject, the suggestion 
made by Acharya Vinoba Bhave for 
collection of Land revenue in kind was 
referred to the State Government for 
their consideration.
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Assessment of 'Project Tiger’ 
Programme

877.  SHRI TUNA ORAON: Will the 
Minister  of  AGRICULTURE  AND 
IRRIGATION be pleased to state:

(a) the outstanding  achievements 
and failures of the ‘Project  Tiger’ 
programme with a special reference 
of West Bengal and Assam; and

(b) Government’s reaction thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  PRABHUDAS 
PATEL):  (a) The outstanding achie­
vements of the Project are;—

1.  Well  documented  management 
plans of all the tiger reserves  have 
been prepared to implement the pro. 
ject on scientific lines.

2. A minimum of 300 sq. kms.  of 
core area in each of the tiger reserves 
has been made free from disturbing 
factors like grazing, felling of forest 
and hunting.  Hunting has also been 
effectively stopped in the buffer areas 
of the 9 tiger reserves.

3. The field staff sanctioned for pro. 
tection of the areas and managing the 
reserves has been appointed and pogfc-
*ed in the field. Extra staff of the pro­
ject has helped in controlling poaching.

4. Arrangements have been made for 
providing new waterholes for the ani. 
mals.

5. Equipment like guns and rifles to 
apprehend poachers have been provid­
ed to Sunderbans (West Bengal), Manas 
(Assam), Kanha (Madhya Pradesh) and 
Ranthambhor (Rajasthan)  tiger re­
serves.  Jeeps 'have been provided to 
all the Reserves.

6.  Surveys have been conducted »• 
Corbett Park and Manas for setting uj> 
a net work of wireless system for strict 
protection against poachers and for fire 
control.

The scheme is being effectively en­
forced in the tiger reserves of West 
Bengal and Assam also. A sum of Rs. 
30,92,000 is being utilised by the State 
Government of West Bengal for im- 
provment of the Reserve. The Manas 
of Assam has been provided with ele­
phants for patrolling of the  reserve. 
Roads have been repaired to apprehend 
poachers by better mobility.  A sum 
of 40.90 lakhs has been allocated for 
this Tiger Reserve.

The effective protection of the habi­
tat and the wild animals has helped 
in habitat improvement and increase 
in population of prey animals. Tigers- 
ses have been seen with cubs in Ran­
thambhor and increase in the tiger po­
pulation is becoming evident in some 
of the other reserves.

Public relation campaign of the pro. 
ject is creating awakening for preser­
vation of wildlife throughout the coun­
try.

(b) The Government is satisfied with 
Che encouraging results achieved by
the project during short period.

€

Requirement and Production of Vanas- 
pati in West Bengal and North 

Eastern States

878.  SHRI TUNA ORAON: Will the 
Minister  of  AGRICULTURE  AND 
IRRIGATION be pleased to state the
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requirement of Vanaspati in West Ben. 
gal and North Eastern States, State, 
wise, and the production of Vanaspati 
in  these States during the last one 
year?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE):

Name of the  Estimated Produc-
State require-  tion

ment pc r  (Feb 
year  1974-Jan-

(Tonne«>)

West Bengal  • 37.920 29.

Assam  * 9.I56 Nil

Manipur 300 ”

Meghalaya 180 ”

Nagaland 1 >140 ”

Tripura 7? ”

Arunacal Pradesh  • 144

Mizoram 180

Requirement and Allotment of Sugar 
to States during 1974

879.  SHRI  TUNA ORAON: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) total requirement of sugar  in 
each State and actual allotment  of 
sugar to each State during the year 
1974, month-wise; and

(b) action taken by the Govern­
ment of India to meet the shortage 
of sugar and control its price?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  ANNASAHEB 
P. SHINDE):  (a) Under the existing
policy of partial control on sugar, re­
quirements of domestic consumers are 
met to a reasonable extent by making 
it available at a uniform price of Rs. 
2.15 per Kg. through fair price shops

throughout the country. Bulk consu­
mers and domestic consumers requir­
ing extra sugar, have to depend  on 
open market. A statement showing the 
monthly allotments of levy sugar  to 
various States/Union Territories dur­
ing the year 1974 is attached. [Plac­
ed m Library. See No. LT-8978/75].

(b)  Efforts are made to increase 
sugar production and control its price 
by

(i) continuing the) poV.cy of par­
tial control;;

(ii) giving  incentives  in  the 
shape of excise duty rebates;

(iii) commissioning new factories 
and  accelerating  the  expansion 
programme of the existing factories, 
and

(iv) development  of cane  both 
quantity-wise and quality-wise.

Central Directive on Permit  System 
for Issue of Fertiliser

880.  SHRI DHAMANKAR: Will the 
Minister of AGRICULTURE AND IR 
RIGATION 
be pleased to state:

(a) whether the Agriculture Minis­
try have issued instructions to  the 
State Governments to have a second 
look into the permit system for issue 
of fertilizers—the  procedure  being 
time consuming and cumbersome;

(b) if so, the  reaction  of  the 
various State Governments  to  the 
direction issued by the Ministry; and

(c) steps taken to do away with 
the permit system and streamline the 
distribution of fertilizers to cultiva­
tors?

THE JDflEPUTY MINISTER XN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  PRABHUDAS 
PATEL): (a) The Ministry of Agricul­
ture had requested such of the State 
Governments which had  introduced 
card/permit system for distribution of 
fertilisers to review it in the light of
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complaints received that such a sys- 
tem of distribution was affecting the 
smooth off take ol fertilisers.

(b) Almost all the State  Govern­
ments have agreed to review the sys­
tem of distribution of fertilizers  ob­
taining in the State to ensure that  it 
was not acting as a bottle-neck to the 
smooth off take of  fertilisers. As a 
matter of fact, consequent on this re­
view, the Slates of Bihar, Orissa, Ma­
dhya Pradesh, Gujarat and West Ben­
gal have withdrawn the card/permit 
system obtaining in these States. The 
system has also been relaxed to some 
extent in U.P., Maharashtra and An­
dhra Pradesh.

(c) The Government of India makes 
only State-wise allocations of fertili­
sers from imports and domestic pro­
duction. Distribution within a State is 
done by the State Government con­
cerned. Government of India has  al­
ready requested the States to see that 
the system of  distribution does not' 
form a bottle-neck in the way of fer­
tilizer construction.
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Distrlbtttioia ot Land during Silver 
Jubilee Tear of Bboodan Movement

883.  SHRI  MOHINOER  SINGH 
GILL  WiU the Minister of  AGRI- 
CULTURE  AND  IRRIGATION  be 

pleased to state:

(a)  the area of the surplus Govern' 
ment land which is intended to  he 
distributed alongwith  the  Hhoodan 
lands during the silver jubilee year 
of the Bhoodan movement;
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(b) whether any list of the per­
sons to whom this land is to be dis­
tributed has been prepared; and

(c) what precautions  have  been 
taken to see that no exploitation or 
bungling takes place in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  PRABHUDAS 
PATEL):  (a) to (c). The information
is being collected from the State Gov­
ernments and a reply will be placed 
on the table of the Sabha when  re- 
ceived.

Setting up of Cell to Coordinate 
Women  Welfare Activities

884.  SHRI  MOHINDER  SINGH 
GILL: Will the Minister of EDUCA­
TION. SOCIAL WELFARE AND CUL­
TURE be pltiased to state:

(a) whether a decision has  since 
been taken to set up a cell soon  to 
coordinate women welfare activities; 
and

(b) steps proposed  to be  taken 
through this cell to better the lot of 
women folk  in the  villages  and 
backward areas of the country  and 
for allotment of money  for  these 
schemes?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND SO­
CIAL WELFARE AND IN THE DE­
PARTMENT OF CULTURE  (SHRI 
ARVIND NET AM): (a) and (b). There
already a Division of Women Wel­

fare and Social Defence in the  De­
partment of Social Welfare which looks 
after programmes on women’s welfare 
This Division will coordinate the prog­
rammes of women’s welfare of the va­
rious Ministries and Departments and 
will now take up in addition program­
mes relating fo the International Wo.
♦ men’s Year and those arising out of 
the Report of the Committee on the 
Status of Women in India. In case it is

considered necessary, this Division will 
be suitably strengthened.

2.  In addition to general programmes 
such as the establishement of malc- 
nity hospitals, programmes for  Hie 
welfare of women workers under the- 
Factories Act, educational institutions 
for girls and women, etc.. the follow­
ing are the special programmes which 
are meant for the benefit of women, 
particularly those resident in the vil­
lages and backward areas:

(i) Condensed courses of education 
for employment and vocational 
training for adult women;

(ii) Socio-economic  programmes 
for women;

(iii) Functional literacy for adult 
women;

(iv) scheme of financial assistance 
to voluntary organisations for 
construction and expansion of 
hostels for working women;

(v> Welf&re  extension  projects
(urban, original pattern,  and 
coordinated  pattern)  hortHTr 
area projects, etc., implement­
ed through the Central Social 
Welfare Board;

(vi) Family and Child  Welfare 
programme;

(vii) Incentive schemes for pro­
motion  of girls’  education
(supply of books and clothing, 
construction of quarters  for 
women teachers, etc.);

(viii) Applied nutrition program­
me (nutrition and health edu­
cation for women);

(ix) Training of associate womerv 
workers;

(x) Incentive  awards to Mahila 
Mandals;

(xi) Development of Mahila Man­
dals;

(xii) Training of hereditary dais;
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Vxiii) Special schemes for immu­
nisation of pregnant motfieffe 
and prophylaxis against nutri­
tional anaemia among mothers;

(xiv) Scholarships to women  for 
pursuing medical and nursing 
education.

3.  For the implementation of  tKe 
•above schemes a total provision of Rs. 
129.54 crores is envisaged in the draft 
Fifth Plan.

Production Capacity and Actual 
Production of Vanaspati

885.  SHRI SAKTI KUMAR  SAR- 
KAR: Will the Minister of AGRICUL­
TURE AND IRRIGATION be pleased 
•to state;

(a) the number and names of mills 
manufacturing  Vanaspati  in  the 
country;

(b) their licenced production capa­
city and the actual production during 
last one year from month to  month 
unit-wise;

(c) the monthly  requirement  of 
Vanaspati in the country, State-wise; 
and

(d) the steps taken by  Govern­
ment to ensure availability of Vanas- 
*>ati in the market?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  ANNASAHEB 
P. SHINDE):  (a) to (c). A statement
is laid on the Table of the House. 
[Placed in Library* See No. LT-
8980/75}.

(d)  The fall in production durifig 
1974 had been attributed to inadequate 
availability of raw oils at  economic 
prices in relation to the  controlled 
prices of the vanaspati. With the de­
control of prices, effective from 5th 
January, 1975, this difficulty should no 
longer be there. In fact the product is 
freely available in the market now.

Demand for Phosphatic Fertiliser

886.  SHRI SAKTI KUM[AR  SAR- 
KAR:  Will the Minister of AGRI­
CULTURE AND  IRRIGATION  be 
pleased to state:

(a) the demand for phosphatic fer­
tilizer in  the country, State-wise, 
during the last three years;

(b) the  production of  phosphatic 
fertilizer in the country,  unit-wise 
during the same period; and

(c) the action taken up-to-date to 
meet the demand of Phosphatic Fer­
tilizer in the country with particular 
reference to West Bengal and North 
Eastern Region States, State-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  PRABHUDAS 
PATEL): (a) A statement showing the 
statewise net demand of phosphatic 
fertilisers for the years 1971-72, 1972- 
73 and 1973-74 is laid on the Table of 
the House.  [Placed in Library.  See 
No. LT-8981/75].

(b) The unitwise  production  of 
phospatic fertilisers during the years
1971-72. 1972-73 and 1973-74 is laid on 
the Table of the Houa-e. [Placed in 
Library. See No. LT-8981/75.]

(c) The demand for phospatic fer­
tilisers in the country is being partly 
met through indigenous production and 
partly through imports. This is true of 
all States, including the State of West 
Bengal and other States in the North 
East region.

Licence for Vanaspati Factory 
in Assam

887. SHRI S. N. SINGH DEO:  Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a)  whether a  licence has  been 
issued for setting up of a Vanaspati f 
factory in Assam;
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Ob) if so, the particulars of the unit, 
with its location; and

(c)  the work done for establishing 
the unit up-to-date?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  ANNASAHEB 
P. SHINDE): (a) and (b). Two licen­
ces for setting up vanaspati factories in 
Assam were issued in November, 1971 
vide particulars given below:—

Name of the Party Capacity  Location 
tonnes /  rfthe
day.  plant.

M/s. Assam Vegetable 50 
Products, Gaohati.

M/s. Âsam Vanaspati 50 
Pi'iducts, Gauhati

Kamrup/
Nowgong
Distt.

Goalpara
or
Cacher

(c)  Neither of the licensees had in- 
1 imated any progress in this regard.

Enquiry against FCI branch of Punjab

888.  SHRI S. N. SINGH DEO: Will 

the Minister of AGRICULTURE AND

IRRIGATION be pleased to state:

(a) whether the enquiry against the 

F.C.I. Branch of Punjab for manipu­

lating and sending sub-standard rice 

to West Bengal has been completed; 

and

(b) if so, the action taken by the 

Central Government against the F.C.I. 

officials responsible for such action?

THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE AND 

IRRIGATION  (SHRI  ANNASAHEB 

P. SHINDE): (a) No, Sir.

(b) Does not arise.

Demand by Cane Growers in U.P, to 
raise cane price

889.  SARDAR  SWARAN  SINGH 
SOKHI:  Will the Minister of AGRI­
CULTURE  AND IRRIGATION  be 
pleased to state:

(a) whether cane growers in U.P. 
went on strike to raise the cane price 
to Rs. 20 a quintal;

(b) whether any increase in  the 
cane price has been accepted by the 
Government; and

(c) if so, the price fixed?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  .(SHRI  ANNASAHEB 
P. SHINDE): (a) Cane growers  in 
the areas of operation of some sugar 
factories in U.P. delayed the supply 
of cane to the sugar factories during 
December, 1974 and January 1975. in 
order to press their demand for higher 
can prices.

(b) and (c). The statutory minimum 
cane price at Rs. 8.50 per quintal link­
ed to a recovery of 8.5 per cent or be­
low. with a premium of 10 paise for 
eve -y increase of 0.1 per cent in re­
covery has been notified for the com­
plete season 1974-75. However,  the 
sugar factories in U.P. have  under­
taken to pay prices higher than  the 
statutory minimum cane price in con­
sultation with the Government of U.P. 
Initially, Rs. 12.50 per quintal and Rs. 
13.25 per quintal of sugarcane respec­
tively was paid in East U.P., and in 
Central and West U.P. Later, from the 
71h December. 1974, these  payments 
were respectively  stepped upto Rs. 
13.50 per quintal and Rs. 14.50  per 
quintal of cane.

Cooperative Milk Dairies in Gujarat

890.  SHRI VEKARIA:
SHRI ARVIND M. PATEL: 

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased  to 
state:

(a)  tfoe number of milk dairies run 
on a cooperative basis throughout the
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State of Gujarat and their location; 
and

(b)  their production figures and pro- 
gress during the last two years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  PRABHUDAS

PATEL)*  (a) and (b) Five Coopera­
tive Milk Products Factories and lour 
Cooperative Milk Schemes are at pre­
sent functioning in the State of Guja­
rat

The production figures and progress 
of these and their location is as given 
below —

Name of the Dairies
Year of 
starting

Plant
capacity

Handling 
of milk 
during 
the year 
1973-74

Handling 
of milk 
during 
the
month 
Oct. 74 

(Upto 
15-10-1974)

Cooperative Milk Products Factories:

kaira Distnu Coopeatne Milk Producers Union 
Ltd , Anan 1948 7,00,000 3,09,666 3,7̂540

Mehsana District Cooperative Milk Producers 
Union Ltd , Mehsana . 1964 3,50,000 1,73,580 3,00,000

Banaskantha District Cooperative Milk Producers 
Union Ltd Palanpur 1969 1,25,000 32,300 50,000

Milk Conservation Project, Rajkot 1963 37,500 7,870 19,000

Sabarkantha District Coop Milk Producrs Union 
Ltd , Himatnagar 1964 1,25,000 30,000 72,000

Cooperative Milk Schemes

Baroda District  Cooperative  Milk  Producers 
Union Ltd , Baroda 1965 55»ooo 46,890 62,944

Surat District Cooperative Milk Producers 
LTnion Ltd , Surat 1967 50 003 42,601 43,500
km
Budhsanta Dairy Bhavnagar 1970 5,000 4.478 4.750

Broach District Cooperative Milk Producers 
Union Ltd, Broach 1973 5,000 3>903 9,700

Release of Funds in advance to States 
for scarcity conditions

891  SHRI G C DIXIT  Will the 
Minister  of  AGRICULTURE  AND 
IRRIGATION be pleased to state

(a)  whether the State Governments 
of Orissa  Rajasthan, Gujarat and

M P approached the Central Govern­
ment to release plan funds for  the 
next two-three years in advance this 
year to the State Governments to meet 
the scarcity conditions in the States,

(b) if so, the Central Government’s 

reaction thereto; and

(c) if the matter is still under con­
sideration, how long will it take the 
Central Government to decide it?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  PRABHUDAS 
PATEL), (a) Yes, Sir.

(b) and  (c). After  studying the

drought situation in each of the States 

Government has sanctioned  advancci

plan asMslance and short-term  loan 

assistance to them to the following ex­

tent:

Short term loan assistance

Rs. 3.31 crores 
Rs. 1 -15 crores 
Rs. io-oo crorcs 
Rs. 5.30 crores

Name of State

Orissa 
Rajasthan 
Guiarat 
M. P.

Advance Plan-assistance

Rs. 7-91 crores 
Rs. 10.24 croies 

Rs* 14.14 crores 
Rs 6.50 crores

Additional Foodgrains for Madhya 
Pradesh

892. SHRI G. C. DIXIT:  Will the
Minister of AGRICULTURE  AND 
IRRIGATION be pleased to state:

(a) whether the M.P  Government 
approached tlhe Central  Government 
lor extra allocation of foodgrains to 
meet the requirements in the scarcity 
affected areas of the State;

(b) if so, the  particulars of the * 
request made by the  State Govern­

ment; and

(c) Central Government’s reaction 
thereto?

THE MINISTER OF Stt ATE IN THE 
MINISTRY OT̂ AGRICULTURE AND 
IRRIGATION  (SHRI  ANNASAHEB 
P. SHINDE): (a) to (c). In December 
1974 the Government of Madhya Pra­
desh had asked for an additional al­
lotment of 10,000 tonnes of wheat. In 
view of limited stocks of wheat m the 
Central Pool and the demands  from 
other States, an additional allotment 
of 2,000 tonnes wheat was made  to 
Madhya Pradesh Government.

On its request for allotment of some 
small quantities of milt available with* 
in the State, the State Government has 
also been permitted to lift milo to  the 
extent ot the  shortfall in supply 
against earlier allotments.
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Teaching ot Sanskrit in Twelve-Year 
School Fattera

895 PROF NARAIN  CHAND PA- 
RASHAR Will the Minister of EDU 
CATION, SOCIAL  WELFARE AND 
CULTURE be pleased to state:

(a) whether there is any scope for 
the teaching of Sanskrit in the  new 
12-Year School pattern which is being 
adopted by the government; and

(b) if so, the outlines of this pattern 
indicating the elective and compulsory 
subjects and the stages at  wfuch 
Sanskrit finds a place in the curncu- 
lam?

24, 1975 Written Answers *32 
THE DEPUTY MINISTER IN THE 
MINISTRY 0̂ EDUCATION AND SO­
CIAL WELFARE AND IN THE  DE­
PARTMENT OF CULTURE (SHRI D 
P YADAV)  (a) and  (b) Schoel 
education is primarily the responsibi­
lity of State Governments The langu­
ages taught m schools are generally 
three viz, a regional language, Hindi 
and English There is usually provision 
for study of Sanskrit as an optional 
language at the middle and secondary 
level or as an elective subject in the 
higher secondary course  The Central 
Board of Secondary Education  have 
formulated new syllabi and courses of 
study for the Secondary School Exami 
nation 1977 for classes IX and X The 
new scheme of studies lor clashes IX 
and X provides for the studv of Sans­
krit on an optional basis as an addi­
tional subject  Provision has also been 
made for the study of Sanskrit on an 
optional basis under the syllabus re­
lating to the study of Hindi as well as 
a few other modern Indian languages 

Some representations have been re­
ceived against the new scheme of stu 
dies relitin*, to languages The entire 
matter s theiefore, being re examined 
by the Cential Board ol  Secondary 
Education

The curriculum  committee of the 
NCERT has evolved a curriculum for 
the first 10 years of general education 
Sanskrit finds a place in the curricu­
lum proposed by it and can ue opted 
as one oi three languages from  the 
middle/lower secondary stages  This 
curriculum is intended for guidance 
of Stale Education Departments  The 
subiects to be studied at the secondary 
level according to the NCERT curricu­
lum are —

1 Three languages

(a) First  language in  primary 
stage which will usually be the 
mother tongue.

(b) Second language m the middle 
stage which will be Hindi for 
non Hindi speaking areas and 
a  modem Indian  language 
other than Hindi m Hindi spea 
kng areas (English or Sans 
krit may also be offered if a 
State can provide lor tty.
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(c) Third language in middle or 
secondary stage which will be 
generally  English but any 
other foreign language can also 
be offered or Sanskrit or Per­
sian.

2. Mathematics

3. Science

4. History, Geography, Civics and 
Economics

5. Work exeperience

fll. Art

7 Health and Physical Education.

Out-of-turn allotment of residential 
accommodation

896.  PROF.  NARAIN  CHAND 
PARASHAR:  Will the  Minister of
WORKS AND  HOUSING be pleased 
to slate:

(a) the number of cases in  which 
out of turn allotment of residential 
accommodation have been sanctioned 
to  Government  employees  during 
the past three years; and

(b) the reasons which are consi­
dered valid for the out-of-turn allot­
ment?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI MOHAN DHARIA): (a) 
2500.

(b) Ad hoc (out of turn) allotments 
aie at present considered m the fol­
lowing cases:

(i) Serious illness of the officer 
or a member of his family;

(ii) Personal staff of Ministers, 
Members  of the  Planning 
Commission, the Speaker and 
the Deputy Speaker of  the 
Lok Sabha, the Chairman and 
the Deputy Chairman of the
* Rajya Sabha, and the Chief 
Justice  and  Judges of the 
Supreme Court;

(iii) Eligible dependent relations 
of  retiring/deci'aLed allottee 
Government servants and al­
lottee officers transferred out­
side tDelhi or to an ineligible 
office in Delhi/New Delhi,

(iv) Officers who are required to 
vacate accommodation in other 
pools on  account of  their 
transfer to an office eligible 
for allotment from the general 
pool;

(v) Other compassionate! grounds 
involving extreme hardship.

Ad hoc pension to retiring teachers in 
Gujarat

897. SHRI D. P. JADEJA:

SHRI ARVIND M PATEL/

Will the Minister of EDTjCAHON, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether any arrangement  has 
been made for paying ad hoc pension 
to retiring teachers in Gujarat State; 
and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  EDUCATION  AND 
SOCIAL  WELFARE  AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV)  (a) and (b). Infor­
mation is being  collected  the
State Government and will l>e laid on 
the Table of the Sabha when received.

k *
Acute shortage of drinking water  la 
Jamnagar and Rajkot districts of 

Gujarat

898. SHRI ARVIND M. PATEL.'

SHRI D. P. JADEJA:

Will the Minister of WORKS AND 
HOUSING be pleased to state. „r

(a)  whether Government aretAware 
of an acute shortage of drinking water
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in Saurashtra Region in Gujarat State 
particularly in Jatamagar and Rajkot 
Districts; atod

(b) it so, the steps that are being 
taken jt6 meet the situation?

THE MINISTER OF STATE IN THE 
MINISTRY , QF WORKS AND HOUS­
ING (SHRI MOHAN DHARIA): (a) 
and (b).  Information  is being col­
lected from the State Government and 
will be laid on the Table of the Sabha.

Shortage of drinking water in Gujarat 
State

899.  SHRI VEKAR1A: Will the Min­
ister of WORKS AND HOUSING  be 
pleased to state.-

(a) how many villages and areas 
are suffering from acute or complete 
shortage of drinking water and allied 
facilities in Gujarat State; and

(b) suggestions made and  imple­
mented as a remedy?

THE MINISTER CF STATE IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI MOHAN  DHARIA): (a) 
and (b). The requisite information is 
being collected from the State Gov­
ernment and  will upon  receipt be 
laid on the Table of the Sabha.

Amount of relief granted to State 
Government of Keraia

900.  SHRI C. K. CHANDRAPPAN: 
Will the Minister of AGRICULTURE 
AND  IRRIGATION  be pleased to
state:

(a)  the approximate damage caused 
in Kerala due to heavy land slide, 
rock-burst  floods in 1974;

: (b) the amount of relief the State 
Government had* requested for;

(e)v the amoiifit granted; and

(d)  the recommendations made  by 
the official team of the TJnion Gov­
ernment whidh visited Kerala  to 
study the problems arising out of this 
calamity?

THU DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR NATH 
SINGH): (a) The damage caused by 
the floods etc. in 1974 in Kerala as 
reported by the State Government is 
as follows:

(Rs. in Crores)

Damage to Crops  •  •  • 12*57

Damage to houses *  •  • 175

Damage to public Utilities 7 -43

Total  . . .  2175

(b) Immediately  after +he occur­
rence of the floods and land slides in 
July, 1974, the State Government of 
Kerala had  requested for an imme­
diate release of Rs. 1 crore pending a 
detailed assessment of the  situation 
for flood relief measures.  The Chief 
Minister Kerala had also written indi­
cating the need for additional fundd 
for flood relief.

(c) On the  advice of the  Sixth 
Finance  Commission,  the  earlier 
scheme of providing non-plan Central 
assistance to the Stales for relief ex­
penditure has been rescinded beginn­
ing with the  Fifth Five Year Plan. 
The States have, therefore to find the 
necessary funds for relief expenditure 
on their own through such measures 
as the utilisation of the margin money 
provided by the Finance Commission, 
adjustments within the Plan, econo­
mies in other expenditure and raising 
of additional resources.

A margin  money of Rs. 30 lakhs 
pe? year has been provided by the 
Centre to the State  Government of 
Kerala towards relief expenditure in 
the scheme of devolution of Central
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revenues to the States. A Ways and 
Means Advance of Rs. 1 crore was 
also released to the State Government 
of Kerala by the Centre in order to 
avoid the strain on the State’s ways 
and means  position in undertaking 
the  relief  measures  immediately
needed for tackling the situation.

(d)  The Technical Team constitut­
ed in August 1974 by the  erstwhile 
Ministry of Irrigation and Powsjr to 
make a scientific study of flood end 
land slide situation, in the State and 
consisting of experts from Geological 
Survey of India, Ministry of Agricul­
ture and  Central Water and Power 
Commission, made the following ob­
servations and  recommendations in 
their report submitted in December, 
1974:

(i) The iate on set of south-west 
monsoon  and  the  beavy 
and  continuous  down  pour 
during the latter half of July 
are the  immediate  reasons 
ior the hill slips/rock slides 
and the unprecedented rise 
in the water level of  rivers 
and streams.  There is  no 
significant geological  factor 
like  rockbursts which could 
be related to the occurrence.

(ii) No damage of any significan­
ce has been  reporled to irri­
gation works.

(iii) There was no direct carnage 
to the Iddiki  pro.iect works 
and  the  projects  schedule 
would not be affected by the 
hill slides.

(iv) Long-term  and  short-term 
measures would be necessary 
for  repairing  the  bunds, 
draining out water  from ag­
ricultural  lands  and clear­
ing fields of debris deposited 
by  land-slides.  Arrange­
ments for finance seeds, plant

protection measures and fer­
tilisers would also be neces­
sary.

(v) An expert or team of experts 
may be assigned the  job of 
evolving  a future land  use 
policy in the State along with 
framing  of recommendations 
regarding  the  soil conserva* 
tion measu.es which should 
be adopted  to suit the pre­
vailing agricultural practices. 
This  team  can also asset/* 
what should be the optimum 
area to be retained under 
forest  cover vis-a-vis  the 
land area used for agricultu­
ral purposes.

(vi) If despite the view of  the 
Team that the  slides  have 
taken  place  primarily  due 
to heavy  and continous rain- 
iall in the latter half in July 
1974, the  local  impression 
persists  that some  unusual 
phenomenon like Rock Burst 
is involved, then the  matter 
has to be studied  in greater 
detail by a separate team of 
experts soecifically constitut­
ed for the  purpose.

Central Assistance to C.IMT.D.A.

901. SHRI R. N. BARMAN:  Will
the Minister of WORKS AND HOUS­
ING be pleased to state:

(a) whether at the time of formation 
of the Calcutta Metropolitan Develop­
ment Authority in 1970-71 the Cen­
tral Government toad promised assis­
tance to the tune of Rs. 150 crores 
for its development activities for the 
next four years;

(b) if so, the year-wise break up 
of assistance given so far and  Vhe 
estimates for 1974-75;

(c) whether there has been: any de­
lay on the part of Central Govern­
ment in this connection? and

(d) if so, tfie reasons therefor?
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THE MINISTER QF STATE  IN 
THE MINISTRY OF  WORKS AND 
HOUSING (SHRI MOHAN DHARIA):
(a) No, Sir. But in May, 1970 an &0- 
celebrated programme of Urban Dev­
elopment at an estimated cost of Rs. 
150 crores, including assistance from 
the Central Government for Calcutta, 
was recommended for the 4th Plan 
period.

(b)  Total Central  assistance for 
the 4th plan stood at Rs. 31.01 cror­
es and that for 1974-71  at Rs. 7.50 
crores as per details below.—

(Rs. in Crores)
Bustee  Special  Total
improve  Central

Year  meat grant  assistance 
loans')

19 6 9 -70 • •• ■■

19 7 0 -7 1 • 1-38 4*12 5-5°

19 7 1-7 2 • 3 1 2 4 00 712

19 7 2 -7 3 • 3*33 9 -0 0 12-33

19 7 3 -7 4 • 2 5 6 3 -5 0 6 06

T o t a l- 1 0 3 9 20 62 31 -o i

29 7 4 -7 5   * 7   5° *
7*50

_____ _  ______________ ______  - _   —

•subject to matching  contribution 
from the State Government and satis­
factory expenditure by Calcutta Met­
ropolitan Development Authority

(c) No, Sir.

(d) Does not arise

Cancellation of Licences of Fair Price 
Shops

902. SHRI M.  M. JOSEPH:  Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a)  whether licences of many fair 
price shops in the capital have  been 
cancelled for alleged  irregularities 
during 1974-75; ,,

(b) the number of those fair price 
shops who have lost their licences; 
and

(c) the number of licence holders 
arrested and  the total amount of 
money collected  from them in the 
form of fine so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) to (c). The Delhi ad­
ministration has reported that autho­
risations of 177 Fair Price Shops were 
cancelled from 1-4-1974  to 15-2-1975. 
199 licence  holders  of Fair  Price 
Shops were arrested dining the said 
period and a sum of Rs 3,000/- was 
realised from the  convicted licence 
holders. \

Visits of Foreign Cultural Delegations

903 SHRI R N BARMAN:

SHRIMATI BHARGAVI 
THANKAPPAN:

SHRI K LAKKAPPA:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND  CULTURE 
be pleased to state,

(a) the  number  and nature of
foreign  cultural delegation  which
visited India during 1974,

(b) expenditure incurred  by  the 
Government thereon; and

(c) the results achieved through the 
visits of cultural delegations’

THE  DEPUTY  MINISTER  IN
THE MINISTRY OF EDUCATION 
AND SOCIAL WELFARE  AND IN 
THE DEPARTMENT OF  CULTURE 
(SHRI  D.  P.  YADAV)- (a) 7b
cultural delegations visited India dur­
ing 1974.  These comprised  Writers, 
Scholars, Professors in various fields 
of art and  culture, Educationists, 

Painters,  Musicians,  Dancers,  Ex­
perts in the fields of museum, archiv­
es, archaeology, theatre, etc., Ministers 
of Education and Culture, Journalists, 
etc. and Performing Troupes.
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(b)  An expenditure of Rs. 20.35,982.43 
was incurred by the Government on 
these delegations.

<c) The primary object  of receiv­
ing cultural delegations is to promote 
mutual understanding  and good-will 
and to project the cultural image of 
this country in foreign lands through 
their own nationals, thereby strength­
ening our cultural bonds with these 
countries.  This has been achieved to 
a great extent by the visit? of cul­
tural delegations.

Change in Education System

904.  SHRI R. N.  BARMAN: Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas­
ed to state:

(a) whether Government  are pro­
posing a change  in  the  education 
system throughout the country;

(b) if so, the facts thereof; and

(c) what has been the reaction of 
State Governments in this respect?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION  AND 
SOCIAL WELFARE  AND IN  THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV);  (a> and (b)  The 
Education Commission 1964—6e (Koth- 
ari Commission)  had  recommended

the adoption of the 10-2-3 pattern of 
education in the country.  Under this 
pattern  about 80 per cent of  the 
school going children would receive a 
general education course of 10 years 
duration without  elective subjects. 
The rest are expected to  join  pro- 
vocational courses alter primary edu­
cation.  Work experience  will  be 
an integral part of course throughout 
ten years of schooling.  There  will 
be a 2-year higher secondary course 
thereafter in  which  ultimately  50 
per cent of the students would  un­
dergo vocational course ard the rest 
a general course. There will be inler- 
changeability  of credits between the 
two. The Government of India adopt­
ed an Educational Policy Resolution 
in 1968 which inter alia proposed a 
broadly uniform educational structure 
in all parts of the country with the 
ultimate  objective of adopting the 
10-2-3 pattern.  The Central Advisory 
Board of Education 011 which all State 
Education Ministers are represented 
has also adopted a resolution recom­
mending that the  10-2-3 pattern of 
education should be  introduced all 
over the country by the end of the 
Fifth Plan. The pattern is to consist 
of 10 years of school education fol­
lowed by 2 years of higher secondary 
education  and 3  years of the first 
degree court©.

(c). The present position regarding 
the introduction of the new pattern 
is given in the statement.

Statbmbnt

States/U.Ts. that have introduced the 1. Andhra Pradesh 

10+ 2+3 pattern in full.

States/U.Ts. that have decided to intro­

duce the pattern and are in the 

process of implementation.

2. Karnataka
3. Kerala

1. Assam

2. Gujarat

3- Jammu & Kashmir

4- Maharashtra

5« West Bengal

6. Goa, Daman & Diu
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7. All the schools of Union Territories of Andaman
& Nicobsr Islands, Arunacbal Pradesh, Chandi­
garh* Delhi and Lakshadweep Islands are affi­
liated to the Central Board 6f Secondary Edu­
cation. The Board has decided that the xo f 2 
school pattern be introduced in its  rriiember- 
schools from the academic session beginning in 
May, 1975.

The schools of the rest of theJUnion Territories 
are affiliated to the neighbouring State Boards 
of Secondary Education and the changes made 
by the respective States will apply to those Union 
Territories.

8. Uttar Pradesh has already 12 years of schools 
level education but has to convert 2 year degree 
course to 3 years course.

Eeeonstruetion of Lower Damodar 
Canal between Hoogrhly  and 

Howrah

905.  SHRI R. N. BARMAN: Will the 
Minister of AGRICULTURE AND IR­
RIGATION be pleased to state:

(a) whether the reconstruction  of 
lower Damodar Canal between Hoogh- 
ly and Howrah has been stopped be­
cause of the non-availability of Cen­
tral assistance;

(b) if so, what was the Central al­
location fixed fox tlhe job for 1973, 1974 
and 1975;

(c) how much of this allocation was 
sanctioned and utilised; and

(d) the steps being taken to release 
the blocked funds if any?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI KEDAR NATH 
SINGH): (a) to (d) Flood Control and 
Drainage Schemes form  part of the 
State Plan and no Central assistance 
to any specific scheme is normally pro­
vided a part from the Central assist­
ance by way of block loans and grants 
that is giv€|n for the financing of plan 
schemes of the State. However, during 
last 2 years of the IV Plan, viz. 1972- 
73 and 1973-74, special financial assis­
tance of Rs. 3 crores and Rs. 8 crores 
respectively had been  given to the

State Government of West Bengal for 
the speedy implementation of Certain 
priority flood control schemes including 
the scheme for Improvement of Lower 
Damodar area with the understanding 
that adequate provision for these priori­
ty schemes will be made in the State 
Plan during the V Plan. However, no 
specific allotment of Central assistance 
for the scheme for  Improvement of 
Lower Damodar Areas was made dur­
ing these two years. The expenditure 
on the scheme reported  by the State 
Government during 1972-73 and 1973-74 
was Rs. 2.36 crores and Rs. 2.98 crores 
respectively.

For 1974-75, outlay provided in the 
State Plan is Rs. 1 crore and the anti­
cipated expenditure is Rs. 1.06 crores 
on the scheme for the Improvement of 
the Lower Damodar Areas. There  is 
no provis'on of Central assistance for 
this scheme during 1974-75.

No report has been received from the 
State Government that  the work on 
the scheme has been stopped.

John Committee on Higher Education 
in Gujarat

906.  smi VEKARIA: Will the Minis­
ter of EDUCATION,  SOCIAL WEL­
FARE AND CULTURE be pleased to 
state:

(a)  whether V. V. John Committee 
has submitted  its report on highei 
education to the Gujarat  Govern­
ment;



(b)  whether the report has  not 
been published; and if so, the reasons 
therefor; and
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(c)  the  main  recommendations 
contained therein?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a): Yes. 
Sir.

(b)  and (o). According to the infor­
mation furnished by the State Govern* 
ment, the report of the Committee has 
not so far been published as it is still 
under their consideration.

Daily Wages Paid to Labourers in 
Gujanat Employed on Kelief Works

007. SHRI  VEKARIA:  Will  the

Minister of  AGRICULTURE  AND

IRRIGATION be pleased to state:

(a) the daily wages paid to  the 

labourers in Gujarat State  scarcity 

area employed on relief works;

(b) whether any other facilities are 

being provided to them; and

(c) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE 

MINISTRY  OF  AGRICULURE AND 

IRRIGATION  (SHRI PRABHUDAS 

PATEL): (a) The  average  rate of 

wages for relief work ranges between 

Rs. 2 to 3 per day with a ceiling of 

Rs. 3 for a full day’s work.

(b)  and (c). Facilities of  drinking 

water, medical  aid,  and additional 

quota of ration from fair price shops,

* are being provided  to labourers on 

famine relief works.
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Food Position in the Country

911 SHRI JYOTIRMOY BOSU Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state

(a) whether speaking at a  public 
function m Jaipur on 22nd December, 
1974, he claimed that "the food crisis 
in the country had ended”,

(b) if so, the basis of  such opti 
mistic statement,

(c) how far the slight  decline m 
the wholesale price  index of food- 
grains during October to  December, 
1974 has been reflected in the retail 
prices,

(d) whether he is  aware of the 
observations of the RBI m its report 
on currency and finance 1973-74 viz, 
“it is necessary to  emphasize  that 
recent changes have been  more m 
price  expectations  than in  actual 
prices, particularly at the retail level , 
and

(e) if so,  Government’s  reaction 
thereto’

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI  ANNASAHEB 
P SHINDE) (a) Yes, Sir

(b)  The over-all food situation has 
shown an improvement since the last 
quarter of 1974  Market availability 
of foodgrams has become relatively 
easy and their prices are, by and large,
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steady. The winter  rains in several 

parts of North India have proved bene­

ficial to Rabi crops and if weather 

conditions are  favourable in the re­

maining part of the season, rabi pro. 

duction may be expected to register a 

substantial increase this year.

(c): The All India index number of 

wholesale price of food grams (Base: 

1961-62—100) declined by 7.8 per cent 

from 440.3 at the end of September, 

1974 to 400.1 at the end of December.

1974.  The All India average consumer 

price index number of  food (Base: 

H960—100) for industrial workers de­

clined by 1.3 per cent from 382 in Sep­

tember, 1974 to 377 in November, 1974 

(latest available so far).

(d) and (e). Government are aware

of the observations of the Reserve Bank 

of India and are keeping a close watch 

on the situations.

Demand and Production of Vanaspati

912. SHRI JYOTIRMOY BOSU:

SHRIMATI ROZA 
DESHPANDE:

SHRI SAMAR MUKHERJEE:

Will the Minister of AGRICULTURE 

AND  IRRIGATION  be pleased to 

state:

(a)  total demand and production 

of Vanaspati in the country, month- 

wise, from March, 1974 to January,

1975;

( (b) retail controlled price of this 

commodity region-wise and  month- 

wise  from March 1974 to  January*

1975; and whether it has been alleged 

that Vanaspati is not available at con­

trolled price in the open market;

(c) if so, the facts thereof;

(d) whether it is a fact that statu­

tory price control on this commodity 

has recently been lifted; and

(e) if so, on what grounds?

THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE AND 

IRRIGATION (SHRI ANNASAHEB P. 

SHINDE): (a) the demand for vanas­

pati in the country during the period 

March, 1974 to January, 1975 is esti­

mated at 42,000 tonnes per month. The 

production during this period was as 

shown below:—

Month 

March 197̂

April, 1974 

May, 1974 

June,1974 

July, 1974 

August, 1974 ■ 

September, 1974 

October, 1974 * 

November, 1974 

December, 1974 

January, 1975 *

Production
(tonnes)

42,229

40,430

35,t52

17,748

25494

18,340

14,080

21.255 \

3i>i52

29,926

38,604

(b)  and (c). The retail prices  of 

vanaspati in the different zones, exclu­

sive of sales tax, during the  period 

March, 1974 to January, 1975, as noti­

fied by the  Government,  were as 

shown below:
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(Rupees)

Size of  North 
Period pack  zone

March x 16* 5 kg 129-96

June 14 4’ 0 Kg 34’09

2'0 kg 17*71

Loose 
per kg.

7* 86

June 15 . 165 kg 160* 49

Jan. 4 4*0 kg 42-03

2*0 kg 21-85

Loose 
per kg.

9*71

(d)  and (e). Control on prices of 
vanaspati was lifted with effect from 
the 5th January. 1975 This decision 
followed a marked improvement in the 

supply position of vanaspati and the 
assurances  given  by  the Vanaspati 
Manufacturers’ Association of India on 

behalf of the industry, to improve pro­
duction and to take steps to ensure 
that the prices charged by the facto­

ries will be kept under check.

Production, Procurement, Release and 
Stocks of Fooderains, Cereals and 

Pulses

913 SHRI JYOTIRMOY BOSU 

SHRI K. LAKKAPPA:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state*

(a) what is the final estimate of 
production of foodgrains, cereals and 
pulses separately, for 1973-74;

(b) estimated  production during

1974-75;

South  East  West  West 
zone  zone  zone  zone

(other  (Gujarat)
than
Gujarat)

128-07 130-52 129*61 128*62

33-63 34*23 34*oi 33*77

17-48 17*77 17-66 17-54

7*74 7*89 7*84 7*78

160-25 160*82 161*78 I58*32

41-98 43*57 42*34 41-50

21*82 22*62 22*01 21*59

9-69 jo* 09 9*79 9‘5&

(c) target  of  procurement  and 
actual achievement, State-wise, during
1973 and 1974,

(d) average  monthly  release of 
foodgrains through public  distribu 
tion system during 1973 and 1974;

(e) total stock with the  Central 
and State Governments as at the end 
of 1973 and 1974;

(f) number  and  percentage  of 
population served by (1)  Statutory 
and (ii) modified rationing system as 
at the end of 1973 and 1974?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P 
SHINDE) (a) All-India final estimates 
of production of cereals, pulses and 
total foodgrains, 1973-74 are indicated 
below:—

Crop production
(Millie n 
tomes'1

Cereals  . . .  93 86

Pulses.........................................9 75 ̂

Total foodgrains 103 fa
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(b) The final estimates  of produc­
tion of foodgrains during 1974-75 will 
become available after the close of the 
agricultural year  i.e.,  sometime in 
July—August, 1975.

(c) A statement indicating the tar­
gets of procurement and quantity actu­
ally procured  (State-wise)  during
1973-74 is laid on  the  Table of the 
House.  [Placed in Library. See No. 
LT-8982/75]. Traders’ levy was resort­
ed to for procuring wheat during Rabi 
marketing season 1974-75 and m the 
nature of things, no targets could  be 
fixed. The procurement target fixed tor 
rice for 1974-75 and the actual  pxo- 
curement of rice, wheat and  coarse 
grains during Rabi and Kharif 1974- 
75 is indicated in thp statement laid
* on the Table of the House. [Placed in
7 Library.  See No. LT-8982/75].  No
target  has been fixed  for  Kharif 
coarse grains for 1974 75 as there is no 
restriction on the movement of these 
grains.

(d) The average monthly releases of 
foodgrains through the public distribu­
tion system during  1973-74  were of 
9 50 lakh tonnes and 8.84 lakh tonnes 
(tentative) respectively.

(e) The total stocks with the Gov­
ernment (both with Centre and State 
Governments) at the end of 1973 and 
1.074 were as follows:—

At the end of 1973 2.9 million tonnes

estimated stucks a* 2.4 million tonnes
* the end of 1974-  (Tentative)

(f) The data relating to the popula­
tion covered by the rationing system 
at the end of i973 and 1974 and the 
percentages thereof with reference to 
the estimated mid-year population of 
the country in 1973 and 1974 are fur­
nished below:—

1973  1974
(>) Population  covered 
by statutory rationing 
system *  •  • 170 178

lakhs  lakhs

(») Percenttge of (i) to 
total population cf 
the country  •  • 3%  3%

(iii) Population  covered 
by informal/modified
rationing system 4182 41-79

lakhs  lakhs

(iv) Percentage of (iii) 
to total population
of the country • • 73*2% 7i’3%

(*) S figures tentative.

Krishna River Water Dispute Tribunal

914. SHRI S. A. MURUGANAN- 
THAM:

SHRI K. LAKKAPPA:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether his attention has been 
drawn to a statement made by Chief 
Minister of Karnataka that the State 
would seek the services of a jurist of 
International repute from outside the 
country to represent Karnataka before 
the Krishna River Water Tribunal;

(b) if so, the facts thereof; and

(c) Government’s reaction  there­

to?

THE MINISTER OF AGRICULTURE 

AND IRRIGATION (SHRI JAGJIVAN 

RAM): (a) Yes, Sir.

(b) The Government of Karnataka 

had approached the  Government of 

India to agree to  their  proposal of 

obtaining the advice of  an eminent 

jurist of the United  States on  the 

report of the Krishna  Tribunal and 

for  release  of  foreign  exchange 

amounting to 25,000 U.S. dollars  to­

wards consultation fee.

(c) The Government of India have 

not agreed to the proposal.
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Expected Rabi Crop and Procurement 
Drive

915. SHRI SARJOO PANDEY;

SHRI N. K. SANGHI:

DR. LAXMINARAIN 
PANDEYA:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) the latest  position of food in 
the country;

(b) expected rabi crop this season;

(c) how far the procurement drive 
would be successful;

(d) whether  Government  are 
having any assessment about it; and

(e) if so, the broad outlines there­
of?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE). (a): The over all food posi­
tion has shown an improvement since 
the last quarter of 1974. At present 
market availability of foodgrains is re­
latively easy and their prices are, by 
and large, steady.

(b) The winter rains in several parts 
of North India have proved beneficial 
to rabi crops and if weather conditions 
are favourable in the remaining part 
of the season, rabi production may be 
expected to register a  substantial in­
crease this year.

(c) to (e). Rabi procurement season 
will start from April, 1975. It is not 
possible to make any  assessment of 
the rabi procurement at this stage.

Project  of  National Federation of 
Indian Women

916.  SHRI SARJOO PANDEY: Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state.

(a) whether Government are aware 
of th» fact that National Federation of

Indian Women have submitted a pro* 
Jeet to Government to make literate
2 lakhs ot women in 1975;

(b) if so, the contents thereof; and

(c) the  Government’s  decision 

thereon?

THE DEPUTY MINISTER IN THE 

MINISTRY  OF  EDUCATION AND 

SOCIAL WELFARE AND IN THE DE­

PARTMENT OF CULTURE (SHRI D. 

P. YADAV): (a) and (b). Yes, Sir. 

The National  Federation  of Indian 

Women have sent proposals for mak­

ing a little over 2 lakh women literate 

in 19 States/Territories  during 1975, 

being the International Women’s Year.

(c) The proposal is being examined.

Imports of Foodgrains  during July- 
December, 1974

917. SHRI D P. JADEJA:

SHRI VIJAY PAL SINGH.

SHRI HARI SINGH:

Will the Minister of AGRICULTURE 

AND IRRIGATION be pleased to state

(a) the total quantity of foodgrains 

imported during the last six months

i.e. July to December, 1974, and

(b) the names of the countries from 

which imported quantity-wise?

THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE AND 

IRRIGATION (SHRI ANNASAHEB P. 

SHINDE) : (a) and (b). A total quantity 

of 24 19 lakh tonnes of foodgrains was 

imported from different countries dur­
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ing July to December, 1974 as per de­
tails indicated below:*—

(In ’looo tonnes) 
Exporting  Wheat  Milo Total 
country Quaitity

Argentina 83 364 447

Australia 20 20

Canada 207 207

U.S.A 1,543 1,543

U.S.S.R. . 202 202

2,055 364 2,419

Agreement with U.S.A. for Import of 
Wheat

918.  SHRIMATI  ROZA DESH- 
PANDE:

SHRI PURUSHOTTAM 
KAKODKAR:

SHRI SHRIKISHAN MODI:

SHRI N. K. SANGHI:

SHRI M. RAM GOPAL REDDY:

SHRI SAMAR MUKHERJEE:

SHRI RAGHUNANDAN LAL 
BHATIA:

SHRI D. D. DESAI:

SHRIMATI PARVATHI 
KRlSHNAN:

SHRI ANADI CHARAN DAS:

SHRI R. S. PANDEY:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether  United  States  has 
agreed to supply one million tonnes 
of wheat to India during the current 
year;

(b) if so, the broad outlines of the 
agreement made in this regard;

(c) whether China and Soviet Union 
have  cancelled the  agreements  of 
wheat trade with U.SA.; and

(d) if so, whether in such circum­
stances  the  Government have  ap­
proached U.SA. for more supply of 
wheat and if so, the facts thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  ANNASAHEB 
P. SHINDE)- (a) and (b). The ques­
tion of  import  of  foodgrains from 
U.SA. and the terms of the import are 
under consideration.

(c)  and (d). Such reports appearing 
in the Newspapers have come to the 
notice of the  Government. Govern­
ment of India have not, however, ap­
proached the U.S.  Government for 
more supply of wheat as a consequence 
thereof.

Criteria for financial Grants to 
Universities

919.  SHRIMATI ROZA DESHPANDE 
Will the Minister  of  EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a)  whether  University  Grants 
Commission has decided to follow a 
new criteria for financial grants to the 
Universities; and

(b) if so, the broad outlines thereof?

THE MINISTER OF  EDUCATION 
AND SOCIAL WELFARE AND CUL­
TURE (PROF. S. NURUL HASAN) : (a) 
and (b). Section 12A of the University 
Grants Commission (Amendment) Act,
1972  provides that no  grant '.hall be 
given by the Central Government, the 
Commission, or any other organisation 
receiving any funds from the Central 
Government, to a University which is 
established after the commencement of 
the University  Grants  Commission 
(Amendment) Act, unless the Commis­
sion has after  satisfying itself as to 
such matters as may be prescribed, de­
clared such University to be fit for re­
ceiving such grant. The rules under 
which the Commission may declare a 
University fit to receive grants have 
since been notified.  A copy  of the 
notification was laid on the Table of 
the Sabha on December 2, 1974. A copy 
each of the Guidelines circulated by
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the Univesrity Grants Commission to 
Universities and affiliated Colleges for 
preparation of proposals for the Filth 
Five Year Plan has been placed in the 
Parliament Library.

Pokhara Dam

921. SHRI M. S. PURTY:

SHRI N. E. HORO:

WiU the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether certain  hostile  ele­
ments are blaming Indian design «ini 
engineering for the  Pokhsua  Da.-n 
collapse;

(b) if so, whether enquiry into the 
maintenance of the Dam by the De­
partment concerned is being demand­
ed; and

(c) if so, the facts thereof?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SIIRI JAOJIVAN 
RAM)- (a) The Nepalese Government 
have not in any way sought to blame 
India for the collapse of the Pardi Dam 
at Pokhara on 2nd January, 1975. No 
leadirg newspapers has made ̂any such 
allegation. However, three  Nepalese 
publications having a limited circula­
tion and known for their anti-Indian 
bias have sought to involve India with 
the mishap.

(b)  and (c) According to a Nepalese 
press report, the Nepalese Government 
has formed a three member committee 
to investigate into the causes leading 
to the collapse of the dam. The com­
mittee will examine whether the col­
lapse was due to natural factors or due 
to negligence in the  maintenance of 
the dam. The findings of the Com­
mittee are not known.

Comprehensive Legislation on Town 
and Country  Planning

922. SHRI VASANT  SATHE- Will 
the Minister of WORKS AND HOUS­
ING be pleased to state:

(a)  whether there is a proposal to 
-enact a comprehensive legislation on

town and country planning ant deve­
lopment; and

Ob) if so, at what stage the pro­
posal stands and the salient features 
of the Bill proposed to be enacted?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS- 
ING (SHRI MOHAN DHARIA):  (a)
No, Sir. The subject is dealt with by 
the States. However, a revised model 
Town and Country Planning legislation 
is being prepared by the Town and 
Country Planning  organisation flor 
circulation to the States.

(b) Does not arise.

Increase in Price of D.M.S. Milk and 

Milk Products

923. SHRI VASANT SATHE:

SHRI DHAMANKAR:

Will the Minister of AGRICULTURE 

AND IRRIGATION be pleased to state.

(a) whether there is  a  proposal 
under consideration of the Govern­
ment to enhance the price of milk and 
milk products  of  the  Delhi  Milk 
Scheme; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE AND 

IRRIGATION (SHRI ANNASAHES P. 

SHINDE); (a) and (b). The sale price 

of milk  products  marketed by the 

D.M.S. was revised with effect from 

20th December, 1974. While there is 

no proposal for further increase in 

prices of milk products, a proposal for 

revision/rationalisation  of  the sale 

price of milk is under consideration of 

the Government.
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Unsold Books Lying with CHD, NBT, 
S#k» AMert and XiHt Xala 

Akademi

924.  SHRI VASANT  SATHE: WiU 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state:

(a) whether books are lying unsold 
with Central Hindi Directorate, Na­
tional Book Trust, Sahitya Akademy 
and Lalit Kala Akademi worth Rs. 60 
thousand. Rs. 53 lakhs, Rs. 25 lakhs 
and Rs. 10 lakhs respectively; and

(b) if so, whether Government have 
investigated into the matter, if  so, 
findings thereof and the action taken 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  EDUCATION AND 
SOCIAL WELFARE AND IN THE DE­
PARTMENT OF CULTURE (SHRI D. 
P. YADAV): (a) According to informa­
tion furnished by the organisations, the 
value of books lying unsold, calculated 
at sale price, is as under:—

Value  As on 

Rs. in lakhs

1. Central Hindi
Directorate  .  . 1927  13-2-75

2. National Book
Trust .  .  . 65-61 31-12-74

3. Sahitya Akademi  . 23*00 31-3-74
4. Lalit Kala Akademi 9-8715-2-75

(b)  An inter-departmental Commit­
tee is being set up to take steps for 
the  speedy  disposal  of the unsold 
books.

Subsidised Houses to economically ( 
weaker aaettoas

925. SHRI MUKHTIAR SINGH 
MALIK:

SHRI BIRENDER SINGH RAO:

Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether Government  propose 
to provide subsidised houses to econo- 
3507 LS—6

mically weaker section and sell those 
houses on *no loss  no profit' basis 
through Housing and Urban Develop­
ment Corporation;

(b) if so, the broad outlines of the 
proposal; and

(c) the financial implications there, 
of?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI MOHAN DHARIA): (a) 
Government have no such proposal 
under consideration.

(b)  and (c). The question does not 
arise.

Indo-BangladeSh  Joint Rivers 
Commission

926. SHRI MUKHTIAR SINGH 
MALIK:

SHRI BIRENDER SINGH 
RAO:

SHRI KRISHNA CHANDER 
HALDER:

WiU the Minister of AGRICULTURE 
AND  IRRIGATION be  pleased to 
state:

(a) whether a meeting of the Indo- 
Bangladesh Joint Rivers Commission 
was held in New Delhi in January*
1975.

(b) if so, the nature of discussions 
held; and

(c) the decisions arrived at

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI JAGJIVAN 
RAM): (a) Yes,  Sir. The twelfth 
meeting of the Commission was held 
in New Delhi  from 31st December,
1974  to 7th January, 1975.

(b)  and (c). At this meeting the 
Commission exchanged ideas regard­
ing the formulation of a joint report 
to the Governments on the best means 
of augmentation of the fair weather 
flows of the Qanga. Both Sides agreed 
to continue  their efforts to finalise 
such a report early.
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927 SHRI  ISH/WUEJ SAMBHALI 
Will the Minister c  AGRICULTURE 
AND  IRRIGATION be  pleased to 

state

(a) whether oOmerriment has been 
working up a *iew formula to fix the 
sugarcane price, and

(b) if so, the board outlines thereof7

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P 
SHINDE)  (a)  and  (b)  No  Sir 
However in purunnce ol the recom­
mendation of the  Sugar  industry 
Enquiry Commission, a statutory pro­
vision has been made in the Sugar­
cane (Control) Order, 1%6, for shar­
ing, with effect fxom 1st October, 1974, 
of the excess realisations of the fac­
tories from the sale of levy free sugar 
with the growers on 50 50 basis

Scheme for Production and Distribu­
tion of Seeds by National Seeds 

Corporation

928 SHRI P Ĝ NGADEB

SHRI SHRIKISI1AN MODI

SHRI RAJDFO SINGH

SHRI  RAGHUNANDAN  LAL 
BHATTA 

SHRI D D DESAI

Will the Mini »ter of AGRICbl TURE 
AND IRRIGATION be please 1 to state

(a) whether any scheme to enlarge 
the seed production is undei the con­
sideration of National Seeds Corpora­
tion,

(b) if so, whether improvement  of 
distribution machinery in the country 
is also covered by the scheme

(c) the total  cost of the scheme,
and

(d) whather the  scheme  aims at 
building up a buffer stock of quality 
seeds and if so, quantum thereof’

IRRIGATION  (SHRI  PRABHUDAS 
PATEL)  (a) to <c)  Yes, Sir.  Ihe 
National Seeds Corporation has dxawn 
up a scheme for expansion of produc­
tion of both foundation and certified 
seeds at  a total  cost of  Rs 1180 
crores during the 5th Five Year Plan 
period  An outlay of Rs 300 lakhs 
has been  approved m the 5th Five 
Year Plan for giving  Government 
assistance to the Corporation for equi 
ty shaie  contribution and working 
capital loan for thia scheme  It  is 
en\isaged that foundation seed pro­
duction would attain a level of o700 
tonnes and the certified seed produc­
tion a level of 71,000 tonne& in 1978-79 
The scheme also provides for expan­
sion of marketing and  distribution 
system

(d)  The  Corpo if ion  have  also 
drawn up a separate schf me for bui’d- 
mg up bufter nock of quality setds 
at i totqI cost of Rs 6*54 27 lakhs 
Under this scheme 1h«» fjllow'ng qu n 
titles of foundation and certified t.ceds 
would be muntainei amu illy bv the 
Corporation as reserve ctock -

('Quai titvin Mi its) 
F ui hti n C tijKil 
Seed  Set 1

Iljbri’ \lu/c <\ s f 0

Hybrid Sorghum  , 90 24 30

Hyhri 1 B nr 1 2'i )Q

Paddy . 45 9 00

Wheat 3 00 20 00

'TQ 7S 10

Suitable storage facilities would  be 
built by the Corporation to maintain 
the stock  Additional Seed pro essmg 
plants would also be set up  An fut- 
lay of Rs 300 lakhs has been pro\ ided 1 
in the 5th Five Yea.* Plan for gning 
assistance to the National Seeds Cor-
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poration ior meeting the annual re­
curring expenses and the cost of con­
struction of  additional  storage go- 
downs and installation of processing 
plants.

Higher Education for under Privileged 
sections of Society

929. SHRI P. GANGADEB:

SHRI SHRIKISHAN MODI;

SHRI RAGHUNANDAN LAL 
BHATIA:

SHRI D. D. DESAI:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
se pleased to state:

(a) whether during the Fift.i Plan 
ccent is to be laid on higher educa- 
ion of underprivileged sections  of 
ociety;

(b) if so, whether special attention 
/ill al?o be given to the removal of 
egional imbalances;

(c) whether any  measures  have 
been taken to achieve these objectives; 
and

(d) if so, salient features thereof?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
'PROF. S. NURUL HASAN): (a) to
(d). The University Grants Commis­
sion m its Guidelines communicated 
to the universities for piepnration of 
Fifth Five Year Plan proposals <1974- 
79) has laid emphasis oi the need for 
special facilities to be provided  for 
backward areas and for special efforts 
to be made towards removal of region­
al imbalances by creating opportuni­
ties for higher education for under­
privileged sections of society and also 
for underdeveloped areas in each re­
gion. The  needs of  educationally 
backward  districts in the  country 
would be specially taken into account 
by relaxing  conditions of minimum 
enrolment and staff strength,  while 
considering programmes for the Fifth 
v̂e Year Plan. One of the criteria

for establishment of new universities 
would be its programme for the up­
lifting of backward areas or removal 
of regional imbalances.

The Commission has decided  that 
where colleges are assisted to cons­
truct hostels for students, 20 per cent 
of the seats therein would be reserved 
for students belonging to Scheduled 
Castes and Scheduled  Tribes. The 
Commission has also from 1974-75 on­
wards decided to reserve 10 per cent 
of the Research Fellowships awarded 
by it to students  belonging to Sche­
duled Castes and Scheduled Tribes.

A copy each of the guidelines cir­
culated by the  University  Grants 
Commission to uni’ ersities and affili­
ated colleges for preparation oi'  the 
proposals for the  Fifth Five Year 
Plan has been placed in the Parliament 
Library.

The Commission’s  assistance pro­
grammes to universities have always 
taken into account the rpec'al  needs 
of backward areas as emphasized  by 
the universities an,] the several mea­
sures for development of educational 
programmes for backv/aid areas  and 
under-privileged  t-vclions of society 
included in the  programmes  have 
been accepted and financial assistance 
sanctioned by the Commission.

Foreign Assistance for Operation 
flood Milk Project

930. SHRI P. GANGADEB:
SHRI PURSHOTTAM KAKO- 

DKAR:
SHRI ANADI CHAR AN DAS: 
SHRI SHRIKISHAN MODI:

Wdl the Minister of AGRICULTURE 
AND  IRRIGATION be pleased  to 
state:

(a) whether  any  assistance  has 
been given to India for the Milk Pro­
ject  “Operation  Flood”  under  the 
United Nations Food Programme;

(b) if so, broad features thereof;

(c) whether any progress has been 
made in the completion of the project; 
and
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(d) if not, reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  PRABHUDAS 
PATEL): (a) and <b>. Under a five- 
year project concluded between  the 
World Food Programme and tfce Gov­
ernment of India,  1,26,000 tons of 
s.m.p. and 42,000 MT of butter oil is 
being supplied to the Indian  Dairy 
Corporation on behalf of the Govern­
ment of  India. Transfer  of these 
commodities to the public sector dai­
ries is expected to generate funds to 
the extent of Rs. 95.40 crores to  be 
used for dairy extension and cattle 
development in the country through 
various action items including expan­
sion of four metropolitan public sector 
dairies in Delhi. Bombay,  Calcutta 
and Madras, setting up of rural milk 
producers  cooperative  organisations, 
implemention of milk production en­
hancement programmes, establishment 
of rural feeder balancing dairies and 
connected aspects.

(c) Although the inflow of W.F.P. 
donated commodities and consequent 
generation of funds has not been to 
the extent expected, the I.D.C.  has 
been able to provide funds to the ex­
tent of Rs. 37:0 crores. This has ena­
bled the existing dairies in Bombay, 
Calcutta, Delhi and Madras to com­
plete the planned expansion, enabling 
these dairies to handle 12.3 lakh litres 
per day as compared to pre-project 
throughput of 9.0 lakh litres of milk 
daily. The new dairies in Delhi, Cal­
cutta, Bombay and Madras are under 
different stages of construction/com­
pletion. In addition, six feeder/balan­
cing dairies have been commissioned 
and another 14 are at advanced stage 
of construction.

(d) Does not arise.

Break-through in milk production

931. SHRI P. GANGADEB:

SHRI ANADI CHARAN 
DAS;

WiU the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether India is on the thresh­
old of a new break-through  in milk 
production; t  jjjJ

(b) whether there has  been  in­
crease in milk production during the 
last quarter of the year; and

(c) if so, whether Government are 
optimistic about substantial increase 
in the country’s milk production?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  PRABHUDAS 
PATEL): (a) to (c). An increase in 
the country’s milk production is ex­
pected to be achieved from 23.2 million 
tons in 1973-74, to 28.6 million tons 
in 1978-79.  It  is hoped,  it will be 
possible to achieve this objective as 
a result of various cattle development 
programmes in operation  and  those 
proposed to be taken up and imple­
mented during the Fifth Five  Year 
Plan. Cross Breeding Programme on 
a large scale in the important milk- 
sheds in the country is expected  to 
bring about  accelerated rate of in­
creased milk production.

Although  statistical data  on  the 
basis of quarterly production is  not 
maintained, increased procurement of 
milk by public and cooperative sector 
dairies is indicative of increased pro­
duction and availability of milk  in 
selected areas during October—Decem­
ber, 1974.

Development of Neenda Kara Fishing 
Harbour, Kerala

932.  SHRI  C.  JANARDHANAN: 
Will the Minister of AGRICULTURE 
AND  IRRIGATION  be pleased to 
state;

(a)  whether the Kerala State Gov­
ernment have sent a project report for'*
the  development  of  Neenda Kara
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Fishing Harbour for approval of Cen­
tral Government on Jaly 4, 1970;

(b) if so, whether Government have 
taken a final decision on this project;

(c) the facts thereof and the rea­
sons for such a long delay; and

(d) the time by which the Govern­
ment will be able to accord the appro­
val for this project?

THE DEPUTY MINISTER IN THE 

MINISTRY OF AGRICULTURE AND 

IRRIGATION  (SHRI  FRABHUDAS 

PATEL): (a) to tc). The Government 

}f Kerala submitted in July, 1970 a 

proposal for the construction cf  a 

fishing harbour at Neenda Kara at an 

estimated  cost  of  Rs. 762.33 lakhs. 

The proposal included, besides basic 

harbour facilities, provision of certain 

mcillary facilities not normally covered 

under the Centrally Sponsored Scheme 

sf the Government of India. The in­

vestment survey was entrusted to the 

Project on Pre-Investment Survey of 

Fishing Harbours at Bangalore. The 

Project completed the investment sur­

vey and submitted economic and en­

gineering  reports by  March, 1974. 

The revised cost was indicated by the 

project as Rs. 160 lakhs. The  Stale 

Government, however, revised this to 

Rs. 182 lakhs in May, 1974, based on 

the rates prevailing at that time. It 

was, however not possible to proceed 

with the  processing of this case in 

view of high cost of compensation re­

quired for land acquisition. Accord­

ing to the pattern of assistance  of 

Government of Tndia, cost of  land, 

acquisition is outside the purview of 

*&>e  present  Centrally  Sponsored 

Scheme.

The World Bank Experts who visited 
the site in November, 1974 asked for 
additional investigations and develop­
ment of the harbour on the southern 
bank for meeting the immediate re­
quirements. This has again resulted 
in need for further  designing  and 
revising the cost estimates. The pro­
posals in this regard are awaited from 
the Stale Government.

(d)  As soon as the revised Project 
Report is received, the Report would 
be examined and an investment deci­
sion taken as early as p jssible.

Increase in Vanaspati Prices

933.  SHRI  C.  JANARDHANAN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION  be  pleased  to 
state.

(a) whether the  prices of edjblf* 
oils and seeds used in manufacturing 
Vanaspati have declined considerably;

(b) if so. whether  the  prices  of 
Vanaspati have oeen increased by the 
mills; and

(c) if so, the increase in the prices 
of Vanaspati and Government’s reac­
tion thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) Recently the prices of 
edible oils and seeds have generally 
declined.

Tb) and (c).  Following decontrol 
of Vanaspati prices on the 5th Janu­
ary. 1975, a number of factories raised 
their prices marginally (by 4 to 5 per 
cent) mainly in  respect of product 
packed in small containers.  Later, 
some of them l̂so effected reduction 
in their prices. As the industry had, 
for some time past, been representing 
against  inadequacy of the  notified 
prices, and a few factories had even 
challenged these prices in court, some 
increase in prices fallowing decontrol 
was only to be cxpected.
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Shyamlal College, Delhi

934 SHRI Y. ESWARA  REDDY: 
Will the  Minister of  EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state

(a) whether Shyamlal College, Delhi 
was recently Kept  closed for some 
days due to some violence disturbing 
the academic atmosphere of the col­
lege, and

(b) if so, the reasons therefor?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF s NURUL HASAN)  (a) and
(b)  According to the  information 
furnished by the University of Delhi, 
Sh> amlal College remained closed for 
three days m January 1975 and for 
six days m February 1075 on account 
of disturbances by a group of students 
and outsiders  Some of the students 
also indulged m acts of violence and 
harrassed other stu lent'., the Princi­
pal and members of teaching and non- 
teaching staff

Opening of Post Graduate Classes in 
Colleges in U P

935 PROF S L SAKSENA  Wili 
the Minister of EDUCATION, SOCIAL. 
WELFARE AND CULTURE be pleaded 
to state

(a)  the reasons why no fresh Post 
Graduate classes are being allowed to 
be opened m colleges affiliated to the 
Universities since April 1974 by  the 
University  Grants  Commission  in 
Uttar Pradesh and tne rest of India, 
and

(L) what was the total number of 
'(i) Universities (11) affiliated colleges 
in Uttar Pradesh and m the rest of 
India as on 1st April 1974, and in 
how many Universities and affiliated 
colleges m Uttar Pradesh and in the 
rest of India, Post Graduate classes 
are being run?

THE MINISTER OF EDUCATION, 
SOCIAL  WELFARE AND CULTURE 
(PROF S NURUL HASAN), (a) The

University Grants Commission is at 
present engaged m laving down suit­
able norms for the guidance of  the 
universities for granting affiliation to 
colleges for  post-graduate  teaching. 
The Commission has therefore, sug­
gested to the Umveisities that until 
these norms are prestr bed, they should 
withhold granting fresh affiliation to 
colleges for purpose of opening post­
graduate classes during 1974-75  The 
Universities who were addressed  in 
the matter have  generally accepted 
the suggestion of the Commission

(b)  Information as  furnished by 
the University Grants Commission for 
the 1973-74 session, is as follows —

UP Rest of 
India

(l) No of Universities inclu­
ding Deemed Universities 15  gg,

(u) No of affiliated colleges 491 3584

(ui) No of Affiliated colleges 
having provision of post­
graduate instructions—.

(a) Arts, Science and Co­
mmerce ColLges 98 485

(b) Professional Colleges 13 197

Note All the universities including 
Institutes  deemed to be universities 
were  providing  facilities for pest 
graduate education during the 197i-74 
session

Increase in levy price of sugar

9it> PROF MADHU DANDA\ ATE 

SHRI HARI SINGH

Will the Minister of AGRICULTURE 
AND IRRIGATION  be  pleased  to 
state

(a)  whether the President of the 
Indian Sugar mills Association nas de­
cided that the increase m the quota of 
free sale sugar from 30 to 35 per cent 
was not sufficient compensation for 
keeping the price of levy sugar fixed* 
and
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(b)  if so, whether the Government is 
likely to increase 'the price of levy 
sugar under the pressure of the sugar 
industry?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) The President of  the 
Indian Sugar Mills Association is re­
ported in the pretss to have expressed 
disappointment over the Government’s 
decision to keep unchanged the  levy 
price of sugar as the additional 5 per 
cent releases for free sale would not 
be  sufficient to meet the increased 
cost of production.

(b)  There is at present no intention 
of changing the levy price of sugar.

Consumption of cement and steel 
In construction

937.  PROF. MADHU DANDAVATE: 
Will the Minister of WORKS  AND 
HOUSING be pleased to state.

(a) whether any research has been 
undertaken to reduce the consumption 
of cement and steel in the construc­
tion of house; and

(b) if so, whether any steps are 
taken to utilise the results of these 
researches for  constructing low-cost 
houses for the employees who are de­
nied accommodation even after Jong 
years of service?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI MOHAN DHARIA): (a> 
Yes, Sir.

(b)  The following steps have been 
taken to utilise the results of research 
in actual constiuction including that 
of low-cost houses: —

(1) Large  scale  experimental 
housing construction is under­
taken by the National Build­
ings  Organisation to assess

and  evaluate the claims of 
the research laboratories and 
to promote the utilisation  of 
new construction  techniques 
and materials.

(2; Training courses are organised 
by the N.B.O. to impart spe­
cial  knowledge to engineers 
and arcm*octs fo.' adoption of 
proven xesults of research in 
the  field. Training  is also 
imparted to artisans such as 
plumbers, masons, etc. to ac­
quire  necessary  skills for
adoption of new  techniques
or materials proposed by the 
research institutes.

(3) Technical data in readily us­
able form such ns data sheets 
giving  practical instructions 
and precautions required to be 
taken in the adoption of re­
sults of research are published 
by the National Building Or­
ganisation for vide dissemina­
tion.

(4) Minimum economic specifica­
tions have been evolved  for 
minimising/avoiding the con­
sumption of cement and steel 
and have been circulated to 
State Governments and Cons­
truction  Departments  The
Chief Ministers of States have 
been  requested  to  issue
instructions to the local bodies 
to sanction planb on the con­
dition Jhat specification would 
be followed.

(5) The C.P.WD. keeps in touch
with the  results of the  re. 
search done by various Re­
search Organisation m  the
country as  well as develop­
ment in technology and adopts 
such measures and ideas  as 
could bring about economy in 
cost of construction, improve­
ments in design and saving in 
consumption of cement  and 
steel.
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Expenditure o& maintenance of Vigyan 
Bhawan and Mavalankar Auditorium

938. PROF. MADHU DANDAVATE: 
WiU the Minister of  WORKS  AND 
HOUSING be pleased to state:

(a) what is the increase in the ex­
penditure on maintenance of Vigyan 
Bhawan and Mavalankar Auditorium 
from 1972 to 1974;

(b) what are the  reasons for in­
crease in expenditure; and

(c) whether there is any move to 
use these auditoria for screening stan­
dard Indian and foreign films to make 
the auditoria economically viable?

THE MINISTER OF STATE IN THE 
MINISTRY OP WORKS AND HOUS­
ING (SHRI MOHAN DHARIA): (a) 
Incrte&se in maintenance expenditure 
in 1975-74 as compared to 1971-72 is 
as under:—

Rs.

(i) Vigyan Bhavan .  . 2,30,942

(ii) Mavalankar Auditorium 23,321

'(b) The increase in expenditure is 
due to higher wages paid to work- 
charged staff, higher cost of material 
used on  maintenance of buildings, 
electric installations  air-conditioning 
and lifts, etc.

(c) No, Sir.

Hutment dwellers in Delhi

939. PROF. MADHU DANDAVATE: 

Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether in the period of three 
years from 1971 to 1974, the number 
of hutment dwellers in Delhi living 
under insanitary  conditions has in­
creased enormously; and

(b) if so, steps taken to  provide 
cheap alternate accommodation with 
minimum civic amenities?.

I7«

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS­
ING  (SHRI  MOHAN  DHARIA):
(a) Precise figures for  the  number 
of hutment dwellers in 1974 are  not 
available.  However, In & recent sur­
vey undertaken by  the  Town  and 
Country  Planning  Organisation  on 
Jhuggi Jhonpri settlements in Delhi 
the number of  Jhuggi-Jhonpris  in 
1971 and 1973 are given as under:—

1971........................................115961

1973   I4I755

(b)  Alternative accommodation in 
the form of open developed plots are 
being  provided  under  the  JJ.R. 
Scheme.  These  plots are provided 
with common faciUties for water and 
sanitation as well as street lighting. 
Provision is also made for network of 
roads and lanes.  Besides tenements 
are also built under the slum clear­
ance schefcne for  rehabilitating  the 
slum dweUers in better and healt&ier 
surroundings.

Prosecution of F.P.O. licence holders 
under P.FA. Act

940.  SHRI  SHASHI,; BHUSHAN: 
Will the Minister of AGRICULTURE 
AND  IRRIGATION  be pleased to 
refer to the reply given to Unstarred 
Question No. 3533 on tHe 26th August,
1974  regarding  extension of  Fruit 
Products Order to soft Drink Industry 
and state:

(a) whether the Health Ministry has 
been asked to issue instructions for 
not launching prosecutions of F.P.O 
licence holders under the P.F.A. Act; 
and

(b) in case prosecution have already 
been launched against F.P.O. licence 
holders, whether such cases are pro­
posed to be withdrawn?



I77 'Written Answers PHALGUNA 5, 1896 (SAKA) Written Answers  i78

'  THE MINISTER of STATE IN THE 
MINISTRY OF AGRICULTURE AND 
1RRIGATON (SHR ANNASAHEB P. 
SHINDE):  (a) No Sir. The provi­
sions of both the P.F.A. Act and the 
F.P.O. are supplementary and cumu­
lative in their operations.  There is, 
therefore, no bar to prosecutions being 
. launched against manufacturers licens­
ed under F.P.O. by P.F.A. authorities 
if the manufacturers contravene pro­
visions of the P.F.A. Act or the Rules 
made thereunder.

fb) Does not arise.

Strike by F.C.I. employees

 ̂94 L SHRI R. S. PANDEY:

SHRI  CHANDRA  SHEKHAR 
SINGH:

Will the Minister of AGRICULTURE 
AND IRRIGATION  be  pleased  to 
state:

(a)  whether the employee* of the 
F.C.I. godowns in Delhi  and  other 
States went on strike during the last 
week of January, 1975;

i  (b) if so, the reasons thereto? and 
steps taken to avoid inconvenience to 
j the public for non-supply of articles 
of ration; and

(c)  the decision taken by Govern­
ment on their demands?fc
‘ THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHR ANNASAHEB P.
SINDE): (a). Yes, Sir.

(b)  and (c). In the strike notice, the 
PCI workers Union raised a number of 
demands regarding their service con­
ditions etc. through their main demand 
pertained  to the  re-instatement  of 
887 workers retrenched due to shrink­
age of work in  the West Bengal 
region.  In  the  last  offer made 
in February,  1975  the  FCI  pro­
posed to take back 325 to 350 ret ren­
ted workers subject to verification 
°f antecedents, medical  examination 

an undertaking being given for

maintenance of discipline and indus­
trial peace.  Despite the Btrike sup­
plies to the authorised rationing depots 
State Governments  are being  duly 
maintained by the Food Corporation of 
India.

Indo-US Sub-commission  ̂
Education and Culture

942. SHRI R.  S. PANDEY:  Will
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas­
ed to state:

(a) whether the  Indo-U.S. Com­
mission on education and culture held 
its meeting in New Delhi on 3rd Feb­
ruary, 1975; and

(b) if so, the decisions arrived 
thereat?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) A meeting of the 
Indo-U.S. Sub-Commission na Educa­
tion and Culture was held in New 
Delhi from 3rd to 5th February, 1975.

(b)  Agreement was reached on  a 
number of programmes in such areas 
as museums, exchange of art objects 
on a loan basis,  educational techno­
logy and educational materials, broad­
casting, T.V. and films and exhibi­
tions designed to enhance awareness, 
understanding  arid  appreciation  of 
each other’s culture. Binational semi­
nars on a number of fields of common 
interest to India and  U.S.  scholars, 
such  as  agricultural  education, 
museums as  educational  resources, 
medical pedagogy etc. were planned. 
The Sub-Commission noted the posi­
tive steps taken by the two Govern­
ments to curb illicit trade in anti­
quities, and they hoped that the two 
Governments can enact legislation to 
deal with procedures to eliminate this 
problem.  They also recommended a
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proposal to develop in  addition  to 
existing arrangements Government to 
Government programme of scholar­
ships and visitors.

Recommendations of the Sub-Com- 
mission will be  considered  by the 
Indo-U.S. Joint Commission.

Reclamation of cultivable land

943. SHRI CHANDRA SHEKHAR 
SINGH:

SHRI SAKTI KUMAR 
SARKAR:

Will the Minister of AGRICULTURE 
AND IRRIGATION  be  pleased  to 
state:

(a) whether about 15 million hec­
tares of cultivable land is lying waste 
in the country;

(b) if so, the ' State-wise break-up 
thereof; and

(c) the measures being taken for re­
claiming this waste land?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI PRABHUDAS 
PATEL):  (a) Yes, Sir.

(b) State-wise break up of culti­
vable waste land is given in the State­

ment.

(c) At thei out-set it may be stated 

that the subject of “Land” fall in the 
State List of the Constitution, as such 
its development is the primary concern 
of the respective State  Government. 
However, continous efforts are being 
made to reclaim these lands.  As  a 
result of such efforts area of cultur- 
able waste lands in 1971-72 has reduced 
to 15.90 million hectares as against 23 
million hectares in 1951-52.

In the draft Fifth Five Year  Plan, 
provision lias been' made) for the fol­
lowing Central Sector Programme, 
having bearing on the reclamation of

culturable waste land.

Name of the Programme Proposed
Outlay
during
Fifth Five
Year Plan
(Rupses in
Crores)

I. Pilot projects for protection
of Table Lands and Stabi­
lisation of Rubionous areas. 3*oo
2. Pilot Projects or Control
of Shifting cultivation to*00*

3. Pilot Projects for Gainful
Employment  through
Land Colonization 5'Oo

4. Pilot Projects for Recla­
mation of Saline, Alkali &
Acid soils 13 00

* Includes Rs. 5 00 crores provided by that
North Eastern Council through the Minister
ot Home Affairs.

Statement

CULTURABLE WASTE LAND DURING
1971-72

(Provisional) (000 hectares)

S tate / Union Territory  Culturable
Wasteland

Andhra Pradesh  . . . 1,042

Assam (b) 184

Bihar .................................. 509

Gujarat (b) 552

Haryana  .  . 37

Himachal Pradesh . 163
j

Jammu & Kashmir (e) 165

Karnataka . . . . 593

Kerala.................................. 7S

Madhya Pradesh 2,n6

Maharashtra (c) I,49C

Manipur (d)  . . .

Meghalaya . . . . N.A.

Nagaland . . . . N.A.

Orissa (c) . . . . 77 r

Punjab................................... sar
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Provisional 000 hectares

State/Union
Territory

Culturable
Wasteland

Rajasthan 6,112

Tamil Nadu 479

Tripura (c) 2

Uttar Pradesh  .  . 1,325

West Bengal (c) (0

Andaman & Nicobar Islands 5

Arunchal Pradesh (c)  . 149

Dadra & Naga Haveli .

Delhi . . . .

Goa, Daman & Diu (d)  . 93

Lakshya Deep .

Mizoram .

Pondicherry 1

All India 15,949

(b) Relates to the year 1969-70
(c) Relates to the year 1970-71
(d) Ad-hoc estimates

(e) Relates to the year 1967-68
(f) Included unJcr the head “Land under
Misc. tree crops and groves etc.*’

Door-to-Door Checking before issue 
of New Ration Cards in Delhi

944.  SHRI  SUKHDEO  PRASAD 
VERMA: Will the Minister of AGRI­
CULTURE AND  IRRIGATION  be 
pleased to state:

(a) whether  Government  have 
made door-to-door checking of ration 
cards before issuing the new cards in 
the month of January, 1975 in the 
Union Territory of Delhi; and

(b) if so, the number  of  excess 
food cards and units recovered as a

result  thereof  and  action  taken 
thereon?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNASA­
HEB P. SHINDE): (a) The Delhi Ad­
ministration  has  reported that  nc 
door to door checking was made by 
them before issuing new ration cards 
in the month of January, 1975.

(b) Does not arise.

Licences of Fair Price Shops Cancel­
led, or Suspended during January,

1975 in Delhi

945.  SHRI  SUKHDEO  PRASAD 
VERMA: Will the Minister of AGRI­
CULTURE  AND  IRRIGATION be 
pleased to state the number of fair 
price shops licences  of which have 
either been cancelled or suspended for 
alleged  malpractices  during  the 
month of January, 1975 in Union Ter­
ritory of Delhi? *

THE MINISTER  OF STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI ANNASA­
HEB P. SHINDE)- The Delhi Admin­
istration has reported that licences of 
28 fair price shops  were cancelled 
and those of J3 were suspended dur­
ing January,  1975 for alleged  mal­
practices.

Capacity of Sheep Breeding  Farms

946.  SHRI  SUKHDEO  PRASAD 
VERMA; Will the Minister of AGRI­
CULTURE AND  IRRIGATION  be 
pleased to state:

(a) the number of sheep breeding 
farms in  each of the  States  with 
total capacity  of each at  present; 
and

(b) the steps Government propose 
to take to develop the  present  ca­
pacity in the near future?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI PRABHUDAS
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PATEL): (a) A statement  showing 
the number of sheep breeding farms 
In each State together with their lo­
cation and the present flock strength 
is enclosed. [Placed m Library. See No. 
LT-8983/75].  These farms are main­
taining the flock to the full capacity 
consistent with the availability of fa­
cilities at these farms.

(b)  State Governments have been 
advised to expand the present feed 
and fodder arrangement and improve 
the existing pastures to enable the 
Farms to take on additional sheep on 
these farms.

Agency for Inspection of Wheat Pro- 
.  ducts before Supply to Public

947.  SHRI  SUKHDEO  PRASAD 
VERM A: Will the Minister of AGRI 
CULTURE  AND  IRRIGATION  bt 
pleased to state:

(b) whether  the  Roller  Flour 
Millers Federation of India has pro­
posed to  the Government to create 
an agency  for inspection of  wheat 
products before they are supplied to 
th‘e public; and

(b)  if so, the reaction of the Gov­
ernment  thereto and the necessary 
measures  Government  propose to 
take in this direction?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI  ANNASAHEB 
P. SHINDE): (a) Yes, Sir.

(b)  The matter is under considera­
tion.

Sanction  for  Fishing  Harbour  at 
Malpe, Karnataka

948 SHRI P R. SHENOY: Will the 
Minister of AGRICULTURE AND IR­
RIGATION be pleased to state:

(a) whether the proposal for  the 
construction of a fishing harbour  at 
Malpe in Karnataka is pending dis­
posal before the Investment Board;

(b) if so, when the proposal came 
-to Board and when the Board is ex­
pected to take a decision; and

(c)  the reason for the long delay 
in taking the decision?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATIONS (SHRI  PRABHUDAS 
PATEL): (a) Yes, Sir.

(b)  and (c). The proposal was first 
considered by the Public Investment 
Board on 1st September, 1973, but a 
decision was deferred, pending fur­
ther detailed scrutiny by the Project 
Appraisal Division of  the Planning 
Commission.  The necessary  details 
and clarification have been furnish­
ed on points raised from time to time. 
A meeting of the Public Investment 
Board to consider the proposal is ex. 
pected to be convened shortly.

Paddy  and  Rice  contribution  to 
Central Pool and Demand made  by 

Karnataka

949.  SHRI P. R. SHENOY: Will the 
Minister of AGRICULTURE AND IR­
RIGATION be pleased to state:

(a) the total contribution of paddy 
and rice to the Central pool by Kar­
nataka State  during the  last thret 
years  and  the  demand  for  the 
current year;

(b) whether  the  Government are 
aware that cfertam regions in  Kar­
nataka State are deficit in rice; and

(c) if so, the steps taken by  the 
Government to protect the interest of 
these regions?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P SHINDE)*  (a) No paddy or rice 
was contributed by Karnataka State 
to the Central pool during the last 
three years, nor any contribution is 
envisaged during the current year.

(b)  and (c). Karnataka as a whole 
is normally  self-sufficient  in  rice. 
The distribution of the locally pro­
cured rice is the responsibility of the 
State Government, who have report­
ed that the needs of the various re* 
gions are duly kept in view.
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Control Price of  Wheat  Bran  an# 
Levy Price of Paddy

950.  SHRI M. R. LAKSHMINARA- 
YAN: Will the Minister of AGRICUL­
TURE AND IRRIGATION be pleas­
ed to state:

(a) the  controlled  price of  one 
quintal of wheat bran used *or cattle 
feed and also the price of one quintal 
levy paddy; and

(b) if the price of paddy is low, 
the reasons therefor?

THE MINISTER  OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION  (SHRI ANNA- 
SAHEB P. SHINDE): (a)  and (b). 
Only ex-mill  prices of wheat pro­
ducts, including bran, are controlled 
in most of the States.  These prices 
differ from State to State depending 
on a number of  factors.  The pro­
curement price of paddy (coarse va­
riety) has been fixed at Rs. 74 per 
quintal  uniformly  throughout  the 
country for the Kharif  marketing 
season 1974-75 and is not considered 
low.

Tamil Nadu of the Nataraja from the 
temple of Sivagurunatha  Swami at 
Slvapuram in district Thanjavur. The 
idol, which was found in the premi­
ses of a restorer in London early in 
December, 1974 has been placed in' 
Coutts Bank, London, by the court in 
U.K.  The suits are  against Norton 
Simon Foundation, Norton Simon In­
corporated, Foundation for Education, 
Hans Bros., Mr. Norton  Simon, Mr. 
Ben Heller and Miss Anna Plowden.

Award of benefit to retired teachers 

by U.G.C.

952.  SHRI ARJUN SETHI: Will the 

Minister of EDUCATION,  SOCIAL 

WELFARE AND CULTURE be pleas­

ed to state:

(a)  the names and number of the 

retired teachers awarded benefit under 

retired teachers scheme by the Uni­

versities Grants Commission for  the 

year 1973-74; and

Nataraja Idol

951. SHRI ARJAN SETHI:
SHRI D. B. CHANDRA 
GOWDA:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether any legal bSttle  is 
stil] going on over the famous idol of 
Nataraja which was stolen from South 
India’s most sacred temple of  Siraj 
Gaurinath Swamy and smuggled out 
to the United States; and

(b) if so, the facts thereof?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) and
(b). Legal proceedings have been in­
stituted in U.K. and U.S.A. to seek 
restoration of possession to Govern* 
ment of  India or  Government  of

(b) the criteria for such selection?

THE MINISTER OF EDUCATION, 

SOCIAL WELFARE AND CULTURE 

(PROF. S. NUfiUL HASAN): (a) A 

list of teachers who were given fresh 

benefit under the scheme of utilisa­

tion of services of retired  teachers 

during the year 1973-74 is attached. 

[Placed in Library.  See No.  LT- 

8984/75).

(b)  Teachers with an outstanding 

record of work (research and/or teach­

ing) in a university, college or insti­

tution of higher learning (recognis­

ed under the University Grants Com­

mission Act) are eligible for award 

after their retirement from service.
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Diversification of FCI activities

953.  SHRI MOHINDER SINGH GILL: 

SHRI NIMBALKAR:

Will  the Minister  of AGRICUL­
TURE AND IRRIGATION be pleas­
ed to state:

(a) whether there are proposals to 
diversify the activities of  the  Food 
Corporation of India towards handling 
of other items of mass consumption 
for public distribution which will help 
fuller utilisation of the capacity the 
Corporation has built during the last 
decade; and

(b) if so, when a final decision  is 

likely to be taken in the matter?

THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE AND 

IRRIGATION (SHRI  ANNASAHEB 

P. SHINDE): (a) and (b). In the con­

text of State Food Corporations hav­

ing been set up by a number of State 

Governments,  certain  proposals for 

diversifying the activities of the Food 

Corporation of India consistent with 

the objectives and functions as laid 

down  in the Food  Corporation  of 

India Act 1964 are under examination 

of the Government.

Non-implementation of U.G.C. grades 

In Delhi

954. PROF.  NARAIN  CHAND 

PARASHAR; Will the Minister of 

EDUCATION,  SOCIAL  WELFARE 

AND CULTURE be pleased to state:

(a)  whether Government are aware 

of the threat given (by the Delhi Uni­

versity Teacher* Association  for

boycotting the University  Examina­
tions for non-implementation of U.G.C. 
Grades;

(b) if so, the reaction of Govern­
ment to this situation; and

(c) the likely date by which the 
Grades would be implemented?

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE AND CUL­
TURE (PROF. S. NURUL HASAN):
(a) Government have received a copy 
of the resolution passed by the Delhi 
University  Teachers  Association on 
January 28, 1975 to the effect that if 
its demands, including one for imme­
diate implementation of  revised pay 
scales, are not conceded by February
23, 1975, the Association will be forced 
to resort to direct action including non­
cooperation with the University  and 
college  authorities  and  boycott of 
University examinations.

(b)  ana (c). The University Grants 
Comrmsion  communicated  orders 
regarding revision of scales of pay of 
teachers in Central Universities to the 
University of Delhi  on November 11,
1974  The matter is being  exammed 
by the University.

House building loan to Central 
Government employees

955 SHRI N. K. SANGHI; Will the 
Mminster of WORKS AND HOUSING 
be pleased to state:

(a) whether the present limit  of 

Rs. 25,000 given as loan to Central 

Government employees is not sufficient 

to buy a government built house or 

construct a house privately;

(b) whether the ban on construc­

tion work by Government have ren­

dered nearly two lakh construction 

workers and a large number of archi­

tects jobless in the capital only; and
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(e) if so, whether Government are 
considering the desirability of lifting 
the cut and restoring the loan limits 
to 75 months pay as before?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI MOHAN  DHARIA); (a) 
The maximum amount  of Rs. 25,000 
now  admissible  as  house building 
advance may not  be  adequate  for 
construction/purchase of a large house 
but is considered reasonably adequate 
for construction/purchase of  a small 
house.

Cb> Government had imposed a ban 
only on the construction of new non­
functional buildings by the  Govern­
ment and Public Sector Undertakings. 
The functional and continuing  works 
which had crossed the plinth  level, 
went on. Moreover there is no ban on 
private housing.

Some architocts and workers might 
have become jobless due to the reduc­
tion  of  building  activity  in  the 
Governmental Sector on account of the 
above ban; but no assessment of their 
number has been made.

(c) A review of policy will depend
011 the avaliability of funds during the 
next financial year.

Procurement and distribution policy 
for Rabi crop

936. SHRI RAM PRAKASH; Will the 
Minister  of  AGRICULTURE  AND 
IRRIGATION be pleased to state:

(a) whether Government have an­
nounced its firm procurement and dis- 
tnbution policy for the Rabi crop due 
m the market by the  'middle of 
March, 1975; and

(b) if so, the broad features there­
of?

<* THE MINISTER OF STATE IN THE
ministry of agriculture and
IRRIGATION (SHRI ANNASAHEB P.

SINDE):  (a) and (b).  Government
will formulate its policy for the next 
R'abi marketing season 1975-76 near- 
about the time of the harvesting of the 
crop.
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Committee on Status of Women

958. SHRI HARI SINGH;

SHRI M. RAM GOPAL REDDY: 

SHRI M. C. DAG A:

SHRI NIMBALKAR;

Will the Minister of  EDUCATION, 
SOCIAL WELFARE AND  CULTURE 
be pleased to state;

(a) whether the Committee on the 
Status of Women has submitted  its 
report to the Government; and

(b) if so, the findings of the Com­
mittee?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  EDUCATION  AND 
SOCIAL WELFARE  AND  IN THE
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DEPARTMENT OF CULTURE (SHRI 
AWm> NET AM): (a) Yes, Sir.

(b)  A statement containing the im. 
portant recommendations of the Com­
mittee is laid on the Table of the House, 
[Placed in Library. See No. LT-8985/ 
75]. The Report itself was placed  on 
the Table  of  the  Sabha  on  18th 
February, 1975.
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Rise in prices of fooftgralns

960.  SHRI SHANKER RAO 
SAVANT- 

Will the Minister of AGRICULTURE 
AND IRRIGATION 
be pleased to state:

(a)  the extent of rise in prices of 
foodgrains during the current financial 
Xear;

(b) the reasons therefor; and

(c) attempt̂ made to bring  then 
down and with what success?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE); (a) The rise in the all-India 
index number of wholesale prices of 
foodgrains at the end of January, 1975 
was 22.3 per cent as compared to that 
prevalent towards the end of March, 
1974.

(b)  The Main reasons  for the rise 
in prices of foodgrains are as follows:

(i) The cummulative effect of the 
fall in production of foodgrains 
during 1971-72 and 1972-73,

(ii) Prevailing psychology of short­
age  and  expectation  of  a 
further rise in prices loading 
to  a  tendency  to  hold or 
acquire larger  stocks by the 
farmers, traders and  consu­
mers.

(iii) Increase in the  procurement 
and issue prices of cereals.

(c)  A statement is attached indicat­
ing the measures taken by the Govern­
ment to check  rise  in  prices. The 
overall food situation  has shown an 
improvement since the last quarter of 
1974. At present market availability 
of foodgrains is relatively  easy  and 
their prices are, by and large , steady.

The following  measures have been 
taken by the Government to improve 
the availability of food articles  and 
to check rise in prices:—

(i) Streamlining and  strengthen­
ing of the Public Distribution 
System through fair  price 
shops/ration shops  to make 
available foodgrains at  fixed*

prices;
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(11) Curbing wasteful consumption 
of foodgrains by enforcement 
of the Guest Control  Order 
and retriction on the number 
of courses to be served in hotels 
and other eating houses.

(iii) Removal of restriction on in­
terzonal movement of c oarse- 
grains  so  as  to allow free 
movement of these commodi­
ties from surplus  States  to 
deficit States;

(iv) Enforcement of various Control
Orders and  provisions of the 

MISA and the Essen­
tial Commodities Act, 1955 for 
taking action against persons 
indulging  in  hoarding and 
'blade-marketing.  The State 
and Central Governments have 
been keeping a close  watch 
over any possible hoarding by 
the traders and other persons.

<v) Sustained  all-out efforts for 
increasing  agricultural pro­
duction and maximising pro­
curement  of  foodgrains  to 
that the  public  distribution 
system is  maintained  at a 
reasonable level.

Central Sugar quota to Calcutta 
rationing area

961.  SHRI  SAKTI  KUMAR 
SARKAR:  Will  the  Minister  of
AGRICULTURE AND  IRRIGATION 
be pleased to state:

(a)  whether supplies of sugar from 
the Central quota to Calcutta ration­
ing area for tlhe last few months were 
short of the requirements of the area;

•(b) if so, the reasons therefor: and

(c)  the steps taken to ensure requi­
site supply?

THB MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE):(a) Yes, Sir.

3507 LS—7

(b) The  following axe the main 
reasons:—

(i) As  stocks  of  levy sugar of
1973-74  season’s  prodction
with factories were not ade­
quate for allotment to various 
States for November, 1974 and 
the levy prices  for 1974-75
were not finalised, it became
inescapable to utilise the pipe­
line stocks available with the 
Corporation  in  various 
Centres.

(ii) A  large number  of  sugar
factories challenged the ex.
factory sugar price for 1974- 
75 seasons,  notified on 28th 
November,  1974 at the level 
of 1973-74 production pending 
consultation  with the Tariff 
Commission  and  obtained 
interim orders for  charging 
higher prices.

(iii) Operational  and transport 
bottlenecks.

(c) 1. The pipe-line stocks of  the 
Food Corporation of India utilised have 
been replenished.

2. The interim orders have largely 
been modified by the court  enabling 
the Food Corporation of India fo lift 
sugar.

3. As  despatches  in  piece meal 
wagons over long distances took consi” 
derable time, the Food  Corporation 
have decided to move sugar by road 
to selected rail-heads and from special 
rakes to ensure quicker movement.

4. Food Corporation of India  have 
also decided to lift the sugar from the 
factories where  mill  owners  delay 
placing of indents for wagons.

5. Operational difficulties are being 
resolved by liaison and coordination at 
various levels.

The situation is ’̂derstood to have 
improved.
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Loans to persons belonging to SC &
ST owning less than one acre of land

962. SHRI BHOGENDRA JHA: WiU 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state,:

(a) whether Governments of Uttar 
Piadesh and Bihar have enacted legis­
lations treating  as paid the  loans 
standing against persons owning less 
than one acre of land and belonging 
to the Scheduled Castes and Scheduled 
Tribes and Backward classes;

(b) if so, whether these enactments 
have been implemented and how many 
families in botlh these States  have 
become debt free due to these enacr- 
ments, and

i.c) whether it is proposed to bring 
all those owning below one acre of 
land aespective of  caste and ccm- 
vnunity and al'so for all the States and 
Union Territories, and if so, the salient 
features thereof7

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE) (a) and (b). The Governor 
i Uttar Pradesh has promulgated the 
Uttar Pradesh Scheduled Castes, Sche­
duled Tribes and  Denotified Tribes 
Debt Relief Ordinance, lu74--on  1st 
October, 1974, which wholly clischarge- 
persons owning less thai ore acre of 
land and belonging to the above-men­
tioned categories the debt of private 
money lenders including the interest 
thereon which was not evidenced by a 
registered document. The State Gov­
ernment have introduced Uttar Pra­
desh Bhumin Krishi  Sharmik  Rin 
Anutosh Vidheyak, 1974, which would 
benefit every  agricultural labourer 
having leas than one acre of land ir­
respective of caste  and community. 
The number of famiUes who have be­
come debt free due to the above-men­
tioned  Ordinance  is not  available. 
The State Government of Bihar has 
been requested to furnish the requir­
ed information in this regard which 
will be placed «n the Table of the 
#oys$ ag soon as it is received.

(c)  The subject “Money  lending
* nd Money Lenders; relief of agricul­
tural indebtedness”  Is included  as 
Item 30 in the State List of the Vllth 
Schedule of the Constitution of India.
As such, it is not possible to indicate 
the position for all the States and the 
Union Territories in this regard. 

Amendment of copyright Act

963.  SHRI  BHOGENDRA  JHA: 
Will the Minister  of EDUCATION. 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether Government have a 
proposal under consideration to intro­
duce certain amendments to the copy­
right Act, 1957, concerning books; and

(b) if so, the mam  features and 
objectives theicof?
THE DEPUTY MINISTER IN THE 
MINISTRY OF  EDUCATION AND 
SOCIAL WELFARE AND  IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV)- (a) and (b). Yes Sir. 
Th<> amendment are under considera­
tion.

Demonstration by All India Federation 
of University and College Teachers

964 SHRI BHOGENDRA JHA;
PROF. NARAIN CHAND 
PARASHAR:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to slate:

(a) whether  Government’s atten­
tion has been drawn to the decision 
taken by the All India Federation of 
University  and  College Teachers 
Organisation to hold a demonstration 
in all the State capital* on February
24, 1975 to protest against the  non­
implementation of the new pay scales 
recommended by the U.G.C.; and

(b) if so. the facts thereof and Gov­
ernments reaction thereto?

t  THE MINISTER OP EDUCATION, 
ŜOCIAL WELFARE AND CULHXTBS 
■(PROF. S. NtfHOL HASAN): (a) A. 
■decision to this effect is reported to 
■have been taken by the ttwcwttw «
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the Federation at its meeting held on 
January 24, 1975 at Bhopal.

(b) The Government of India have 
already offered to the State Govern­
ments financial assistance to the ex­
tent of 80 per cent of the additional 
expenditure for the period January 1,
1973 to March 31, 1979, if they wish 
to adopt for teachers in the State Uni­
versities and in Colleges in the States 
the pay scales approved for teachers 
m Central  Universities.  The State 
Governments have also been inform­
ed that Central  assistance will  be 
available even if they decide, after 
taking local conditions into conside­
ration. to introduce scales of pay di­
fferent from, but not higher than those 
lor Central  Universities.  The  new 
scales could be enforced from Janu- 
aiy 1, 1973 or a later date.

Government of Uttar Pradesh have 
issued  orders  of  implementation, 
while Government of Bihar have ac­
cepted the revised  scales of pay In 
punciple.  Government  of  Kerala 
have proposed  to introduce revised 
scales of pay which are substantially 
different from those recommended by 
the University  Grants  Commission. 
Other States are examining the fin­
ancial and other implecations of the 
scheme.

Diversion of lands allotted to states 
under emergency rabi production 

programme

f’65. SHRI VARKEY GEORGE; Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the funds allotted to 
different States for emergency  Bab! 
Production Programme, 1973, were 
used ior projects other than agricul­
ture; and
+
(b) whether t|»e Government  have 
made stay inquiry into this and if >0, 
the findings thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI  ANNASAHEB 
P. SHINDE); fa) The periodical pro­
gress reports received from the State 
Governments on the implementation 
of the Emergency Agricultural Pro­
duction Programme,  1972-73 do not 
indicate that  funds allotted  to the 
States under this programme  were 
used for projects other than agricul­
ture.

(b) Does not arise.

Unhygienic conditions in D.M.S.

966. SHRI VARKEY GEORGE: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the Government  are 
aware of the complaints by the public 
from time to time that the dairies 
under the D.M.S. are working under 
unhygienic conditions;

(b) whether the D.M.S. is  not 
observing the dairy tag  principles 
strictly; and

(c) steps taken to  improve the 
working of D.M.S.?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI  PRABHUDAS 
PATEL): (a)  There have been no 
such complaints recently.

(b) and (c). The D.M.S. has a full 
complement of trained  and experi­
enced technical officers in the field 
of dairy technology, dairy  engineer­
ing and quality control to ensure that 
dairying principles are observed and 
improve on efficiency continuously.

Cultural agreement signed with 
fovefidi edtetftes

967.  SARDAR  SWARAN  SINGH 
SOKHI: Will the Ministfer of EDU­
CATION1, SOCIAL WELFARE AND 
CULTURS 1* pleased* itate:
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(a) whether India has signed cul­
tural agreements with foreign coun­
tries; recently; and

(b) if so, names of the  countries, 
gains to our country and salient fea­
tures of the agreements?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  EDUCATION AND 
SOCIAL WELFARE  AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a). Yes, Sir.

(b)  Since March, 1974, India has 
signed Cultural Agreements with  the 
following  eleven countries  on the 
dates  mentioned  against  each  of 
them:—

i. Peoples’ Democratic Republic of Ye-
men— T 7-3- I974

2 . Senegal 2 1 - 5-1 9 7 4

3 -
Argentina . 2 8 -5 -1 9 7 4

4 -
Columbia  , 2 2 -5 -1 9 7 4

5
Republic of Korea 12-8-19 74

6 . Sudan 2 8 -1 1 -1 9 7 4

7 - Guyana 3 0 - 1 2 -1 9 7 4

8 . United Arab Emirates . 3- I- I975

9. Bahrain 8 -1 -1 9 7 5

10. Tanzania 17-1-1975

i i. Zambia 2 6 -1 -1 9 7 5

These Agreements envisage coopera­
tion in the fields of art, culture, edu­
cation including academic activity in 
the field of science and technology, 
sports. Public health,  mass media of 
information and education  Copies of 
the Agreements are available in the 
Parliament Library.

International Foodgrain Bank

968. SHRI HARI KISHORE 
SINGH:

SHRI M. V. KRISHNAPPA:

Will the Minister of AGRICUL­
TURE AND IRRIGATION be pleas­
ed to state:

1$) whether there is any proposal 
from F.A.O.  sources to create an 
'International Foodgrain Bank”;

(b)  if so, the broad outlines there­
of; and

(c)  the resopnse of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI  ANNASAHEB 
P. SHINDE); (a). No. The FAO, how­
ever, proposed the adoption of an In­
ternational  Undertaking  on World 
Food Security which  recommended 
mter-alia,  that  all  governments 
should

(i) adopt policies concerning ce­
real stocks which take Into 
account the policies of other 
countries and would result m 
maintaining a minimum safe 
level of  basic cereal stocks 
for the world as a whole.

(ii) review or establish, or take 
measures aimed at establish­
ing, stock targets  or objec­
tives which  have the pur­
pose of maintaining stocks of 
cereals in the country or in 
the interested groups of coun­
tries concerned at least at the 
levds regarded  necessary 
for ensuring  continuity  of 
supplies including  provision 
for emergency situations  in 
case of crop failure or natu­
ral disaster.

(iii) take measures aimed at en­
suring stockg are replenished 
as soon as feasible whenever 
they have been drawn down 
below such minimum levels 
to m««9 0fc»6 Portages.

The Undertaking  was considered 
by the World Food Conference (Rome, 
November, 1974) and finally adopted 
by  the  FAO Council  (November,
1974).  The Council  urged govern­
ments to participate actively in the 
implementation of the  provisions of 
the International  Undertaking  in
achieving its objectives.
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(b) A copy of the Undertaking ia 
laid  on' the  Table  of the  House. 
[Placed Library,  See No. LT-8986/ 
75].

(c) The Government of India sup­
ported the FAO’s World Pood Secu­
rity Policy.

Availability of non-levy wheat

969.  SHRI HARI KISHORE SINGH: 
Will the Minister of AGRICULTURE 
AND  IRRIGATION  be  pleased  to 
state:

(a) the basis of fixing Rs. 150 per 
quintal as price of non-levy wheat in 
the country;

(b) whether this has yielded expect­
ed results:

(c) if not, the reasons therefor; and

(d) the steps Government propose 
to take to improve the situation  of 
availability of non-levy wheat at rea­
sonable prices?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) to (c).  On 5th June.
1974  the Government of India fixed 
Rs. 150/- per quintal as the maximum 
price of wheat for inter-state transac­
tions in the States of Punjab, Haryana, 
Madhya Pradesh, Rajasthan and Uttar 
Pradesh and the Union territory  of 
Chandigarh.  The  price fixed  takes 
into account the price at which wheat 
is purchased by dealers at the mandi 
points, the taxes payable and all other 
incidentals incurred upto the loading 
point as well as a margin of profit for 
the dealers. The fixation of this price 
has helped to keep  the open-market 
price of wheat at a reasonable leveL

(d)  The public wholesalers in the 
two surplus States of Punjab and 
Haryana are continuing to export their 
stocks of levy-free wheat to the deficit 
States.  Maximum  •tock-lixoita  have

been fixed for dealers in wheat to 
prevent boarding and improve availa­
bility.  Also, the maximum wholesale 
and retail prices of wheat are being 
controlled in some of the deficit States.

Delay in unloading of foodgrains from 
railway wagons by F.CJ.

970,  SHRI  HARI  KISHORE 
SINGH: Will the Minister of AGRI­
CULTURE  AND  IRRIGATION  be 
pleased to state.*

(a) whether Railway  Wagons  of 
foodgrains are not unloaded by  the 
Food Corporation of India in time 
and as a result thereof F.C.I. have 
been paying huge demurrage;

(b) if so, the  amount which was 
paid by Food Corporation as demur­
rage during the last three years, year- 
wise upto 31st January, 1975; and

(c) the steps taken or proposed to 
be taken by Government to improve 
the situation?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE): (a) Foodgrains Wagons are 
generally unloaded  in  time by  the
F.C.I. but in certain unavoidable cir­
cumstances, puch as bunching of wagon 
in transit and in arrivals due to un­
avoidable operational reasons or other 
exigencies like the  ‘go-slow’  tactics 
adopted by labour, levy of demurrage 
becomes inescapable.

(b)

1972-73  •  •

1973-74 (Pro*.)  •

1974-75 (Pr°*- 
Upto January* 1975)-

figures in 
rupees (approx.)

5598

4110

3494
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The quantity of sponsored foodgrains 
moved m 1972-73, 1973-74 and 1974-75 
(upto 31st January, 1975) was 8 2, 9 2 
and 81  million  tonnes, respectively 
For every million tonnes of grains ovei 
43500 wagons were loaded

tc) Close liaison and co ordination 
is  maintained  with the concerned 
Railways m planning movement so as 
to avoid bunching of incoming wagons 
In cases where justification exists the 
Railways are approached for, and gen 
erally agree to, waiver of demurrage 
Every possible effort is also as to see 
that the handling labour or deterred 
from adopting ‘go-slow’ tactics which 
may result m demurrage  As and 
when necessary,  the State  Go\ern- 
ments are also approached for assist­
ance

Utilisation of Ravi, Beas and Sutlej 
Waters under Indus Water Treaty

971  SHRI NITIRAJ SINGH CHAU- 
DHARY Will the Minister of AGRI­
CULTURE  AND  IRRIGATION  be 
pleased to state

(a) the reasons why entire water 
of Ravi, Beas and Sutlej Rivers oould 
not be used in India so far,

(b) the time bv which full waters 
of the above rivers would be used in 
India,

(c) the volume of water that flowed 
to Pakistan since the allotment  of 
these  Rivers  to  India under Indus 
Water Treaty,

(d) whether  Government  have 
claimed compensation from Pakistan 
for the use of water of these Rivers 
after they fell to India’s share, if so, 
results thereof, and

(e) if no claims were made, rea­
sons therefor’

waters of the three rivers, Ravi, Beas 
and  Sutlej,  construction  of storage 
works and canal systems of adequate 
capacity is essential  As a result of 
the Indus Waters Treaty, I960, waters 
of these rivers became  available for 
exclusive use by India at the end oi 
the transition period in 1970 Off the 
33 MAF of water available in a mean 
year from these rivers, with the help 
of Bhakra Dam on the River Sutlej and 
other completed works on these three 
rivers, India had been utilising, on an 
average 24 MAF of water  The com­
pletion of Beas Dam at Pong last year 
would enable India to harness about 30 
MAF of the water and this figure would 
further increase to about 32 MAF on 
the completion of Beas Sutlej link Pro 
ject next year  The remaining about 
1 MAF of water could be harnessed 
only after a -hortage is created on the 
River Ravi  It has not b̂ei possible 
to take up its construc'ion so far due 
to lack of consensus among the con­
cerned States m  respect  oi certain 
mter-State aspects

Prior to the  construction  of Beas 
Dam at Pong last year on an average 
about 9 MAF of flood waters used to 
flow down to Pakistan every year m 
the monsoon period from July to Sep 
tember when most oi rivtrs m Pakii 
tan would also be in spate  However 
as a result of  the completion of a 
storage dam on Beas only about 2 r> 
MAF of water flowed down to Pakistan 
dunng the 1974 flood season

(d)  and (e)  Does not arise as there 
is no such  provision  m  the Indus 
Waters Treaty

Pensionary benefits to retired person­
nel of NJF.C.

972  SHRI K LAKKAPPA Will the 
Minister of  EDUCATION,  SOCIAL 
WELFARE AND CULTURE be pleased 
to state

THE MINISTER OF AGRICULTURE

- <S™,1 iAajIV*N  M wteUjer «». «t ft. tonponry
RAM) (a) to (c) For fully harnessing  employees of National Pttnttg Coups.
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have retired without arty pensionary 
benefits even after putting in nearly 
20 years of service;

(b) whether the then Cabinet Se­
cretary, Shri B. Shivaraman during 
Negotiation with the Employees had 
agreed to examine the possibility of 
declaring certain posts as permanent 
by creating Supernumerary Posts for 
purpos’d of giving Pensionary Benefits 
to retired personnel;

(c) if so, whether the Ministry pro­
pose to expedite the cases on humani­
tarian grounds and extend the benefit 
of pension to all those already retired; 
and

(d) the number of employees  so 
retired and so retiring during  1975 
and 1976 category-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND IN THE DEPART­
MENT OF CULTURE  (SHRI D. P. 
YADAV): (a) Most of the employees of 
NFC who have so far retired are re­
employed Ex-army personnel who are 
getting pensionary benefits from  the 
Army.  A temporary employee retiring 
on superannuation is entitled to  the 
grant of terminal gratuity in accord­

ance with the rules.

(b) and (c). Following the meeting 
of Shn S. M. Baner.iee, M.P. and other 
representatives of NFC  Organisation 
on the 10th June. 1970, the possibility 
of declaring certain posts in the NFC 
Organisation  permanent  under the 
rules was examined in all its aspects. 
It was not found possible to make the 
posts in the NFC permanent in view 
of the decision to decentralise the NFC 
programme and to transfer the NDS 
Instructors to the State Governments.

(d)  The information is being col­
lected and will be laid on the table of 
the House.

Selection of Indian Table Tennis Team

973. SHRI C. K. CHANDKAPPAN:
'  Will the Minister  of  EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state;

(a) whether serious charges were 
levelled against the selection of Indian 
Table Tennis team, for participating 
in the world Table Tennis Champion­
ship held in Calcutta recently;

(b) whether  the  Government  of 
Karnataka also protested against the 

manner in which the selection body 
h'ad eliminated a  top  table  tennis 
player from that State; and

(c) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND IN  THE  DEPART­
MENT OF CULTURE (SHRI ARVIND 
NETAM): (a) to (c). Complaints were 
received in this Ministry about the ex- 
culsion of Shri K. Jayanth, India No. 1 
Tennis player from the National team 
which participated in the Common- 
wealth Table  Tennis  Championships 
and the 33rd World  Table  Tennis 
Championships held during  January 
and February, 1975 respectively. This 
matter was also brought to the notice 
of the Ministry by the  Minister of 
State for Information and Youth Ser­
vices, Government of Karnataka.

The matter was taken up with the 
Table Tennis Federation of India who 
had explained that Shri Jayanth  was 
excludod from the Indian team on dis­
ciplinary grounds sustainable under the 
guidelines issued by  the  All  India 
Council of Sports in the  matter of 
selection of National teams.

As the selection of the teams falls 
within the purview of the concerned 
National Sports Federation/Association 
the Government of India did not con­
sider it advisable to interfere.

Dairy Development Scheme in M.P.

974. SHRI RAJDEO SINGH: Will the 
Minister  of AGRICULTURE  AND 
IRRIGATION be pleased to state:

(a)  whether a Rs. 31-qroce , dairy 
development scheme is likely to come 
into operation this year in some dis­
tricts of Madhya Pradesh; and
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(b)  if so, the reasons for selecting 
the districts of Madhya Pradesh only 
under this scheme?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  FRABHUDAS 
PATEL): (a) Yes, Sir. An agreement 
for implementing a project for dairy 
development m Madhya Pradesh with 
World Bank assistance has been sign­
ed  Pre-requisites for actual operation 
are being completed. The total estim­
ated cost of the project is Rs. 24.90 
crores.

(b)  It is not a fact that scheme has 
been taken up in M.P. only. Similar 
projects are being implemented  in 
Rajasthan and Karnataka on the same 
pattern ol assistance.

Cultivation of tapioca

975.  SHRI RAJDEO  SINGH-  Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the production of ta­
pioca in Andhra Pradesh has  been 
moie than double in 1973-74;

(b) whether this increased produc­
tion is due to increased acreage of 
cultivation; and

(c) whether tapioca can be cultiva­
ted commercially in other places and 

States?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND  IRRIGATION  (SHRI  ANNA­
SAHEB P. SHINDE): (a) Yes, Sir.

(b) The  increased  production  of 
tapioca la Andhra  Pradesh  is  due 
partly to better yields and partly to 
increase In area.

(c) Yes, Sir.

Cultivation of dates in Rajasthan and 
Haryana

976. SHRI RAJDEO  SINGH:  Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether a pilot project  for 
commercial cultivation of dates in the 
irrigated and arid regions of Jaisai­
mer and Jodhpur in Rajasthan  and 
Hissar in Haryana is under way; and

(b) if so, whether as a result there­
of the import of dates from Iran and 
other Arab countries is likely to stop 
altogether?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND  IRRIGATION  (SHRI  ANNA­
SAHEB P. SHINDE): (a) No Sir. At 
present there is no pilot project for 
commercial cultivation of dates.

(b)  The question does not arise at 
this stage.  Even when date planta­
tions are established, it will take about 
seven years for the palms to start 
bearing.

Central aid to drought affected areas 
in States

977 SHRI S M. BANERJEE:

DR. H. P. SHARMA:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state

(a) whether  further help  been 
given to the drought affected areas 
in various States and if so, its break­
up, State-wise and criteria for allot­
ment for such aid; and

(b) whether  statutory  rationing 
has been introduced in those areas?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  PRABHUDAS 
PATEL): (a) States affected by drought 
and floods have been sanctioned the
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following assistance during 1974-75 as 
advance Plan assistance and short trm 
loans:

(Rupees in crores)

Advance  Short 
State Plan  term

assistance  loan

I. Bihar 4 -0 0 1 0 2 5

2 . Gujarat  . 1 4 -14 1 0 '0 0

3 - Haryana 2 ‘ 0 0 Nil

4- Madhya Pradesh 6 -5 0 5 *3 0

5- Orissa 7 -9 1 3 -3 1

6 . Rajasthan 1 0 2 4 1 -7 5

>  7 - Tamil Nadu . 7'50 Nil

8. Uttar Pradesh. Nil 8 -0 0

9. West Bengal . 2 *2 5 3-00

Advance Plan assistance will be ad­
justed against the amount of assist-. 
ance due to the States in future years. 
The old system of giving ad hoc grants 
end loans to States affected by drought 
and floods has been entirely given up 
following Government’s acceptance of 
the Sixth Finance Commission’s recom­
mendations.  The criteria for giving 
advance Plan assistance are the State’s 
financial situation, the margin money 
allowed to it by the  Sixth Finance 
Commission for the relief of distress 
caused by drought and floods, the ex- 
tent of damage caused by the drought 
or floods and the size of the effort 
which needs to be made by the State 
to provide employment to the affected 
population. Short term loans are given 
on the basis of the States’ needs in 
relation to its agricultural production 
plan and the availability of funds with 
the Government of India.

(b)  No, Sir. The distribution of food- 
grains and the introduction ol statu­
ary rationing are the responsibility 
of the State Governments. At present, 
statutory rationing is in existence only 
™ Calcutta, Durgapur  and  Asansol 
Industrial belt in West Bengal and in 
Bombay in Maharashtra.

Miner irrigation schemes during Fifth 

Plan

978. SHRI S. M. BANERJEE:  Will

the Minister of AGRICULTURE AND. 

IRRIGATION be pleased to state:

(a) whether further steps have been 

taken to set up minor irrigation sche­

mes in various States during the Fifth 

Plan;

(b) amount sanctioned for this pur­

pose to U.P.; and

(c) progress made in this regard in 

various States?

THE MINISTER OF STATE IN 

THE MINISTRY OF AGRICULTURE 

AND  IRRIGATION  (SHRI  ANNA, 

SAHEB P. SHINDE): (a) Yes, Sir.

(b) The Public Sector outlay for 

minor irrigation proposed in the draft 

Fifth Five-Year Plan is Rs. 150 crores 

as compared to Rs. 80.84 crores actu­

ally spent during the Fourth Five-Year 

Plan. It is expected to be supplemented 

to the extent of Rs. 190.00 crores by 

institutional  investment  during  the 

Fifth Five-Year Plan as compared to 

anticipated institutional investment of

Rs. 100 crores during the Fourth Five- 

Year Plan.

(c) Statewise progress of minor irri- 

gation in terms of area benefited af the 

end of Fourth Plan, ie. 1973-74 and 

that is likely to be attained at the end 

of Fifth Plan, t.e. 1978-74, is given in 

the Statement
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Sta tem fn t

Name of State
No

Base Level 1978-79 
1973-74 Target 

Level

X  2 3 4

i  Andhra Pradesh 15 75 18 00

2. Assam 3 70 6 20

3  Bihar 17 00 21 00

4  Gujarat 14 28 18 03

5  Haryana 9 00 11*50

6  Himachal Pradesh  o 8o 1 00

7  Jammu & Kashmir  ** oo 3 50

S. Karnataka 8 50 11 50

9  Kerala 2 75 3 50

to  Madhya Pradesh 11 00 17 00

ii Maharashtra 13 00 16 so

12  Manipur 0 18 0 34

n  Meghalaya 0 10 0 25

14  Nagaland 0 33 0 44

15  Orissa 4 00 7 50

16  Punjab 26 50 29 >̂0

17  Rajasthan 17 68 I<J 00

18  lamilNadu 19 30 21 00

19  Tripura 0 30 0 45

20  Uttar Pradesh 65 00 90 00

21  West Bengal 11 00 r6 00

Total States 2+3 17 312 81

Lmon Territories  . 0 73 1 10

'Total 243 90 313 9i

Assumed All India
Figures 235 OO 295 00

Settlement of outstanding issues re­
garding decentralisation of N P €

979 SHRI S M BANERJEE  Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state

(a) whether the All India National 
Fitness Corps Employees Association 
has expressed its desire for negotiated 
settlement of all outstanding  issues 
with regard to decentralisation of Na 
tional Fitness Corps,

(b) whether the Association has ex­
pressed its readiness to withdi aw all 
the Court cases m the event of a ne  . 
gotiated settlement, and

(c) if so whether Government pro- * j 
pose to call the leaders of the emplo­
yees across the table and thrash out 
all the issues bilaterally’

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION SOCIAI 
WELFARE AND IN THE DFPARI 
MINT  OF CULTURE  (SHRI D P 
YADAV)  (a) to (c)  A statement u> 
attached

Statement

The All India NFC  Employee 
Assoti ition m their letter No GSf>(l 
7/7*5 ASSN dated 24th Ian 197) j1 
dressed to Secretary Ministry of Edu­

cation referred to the following rrnt 
ters —

(a) Grant of enhanced dearness al 
lowance to NDS Personnel wef 
1st October 1973

(b) Revision of Pay Scale of NDS 
Personnel in terms of III Let 
tral Pay Commission  and

(c) Absorption of NDS Personnel in 
the State Cadre

It has also been stated in the letter 
that the Association is  prepared to 
withdraw all cases that are pending in 
various High Courts, if the issues in 
question were to be settled on a bi* 
lateral tooting.
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2. The position regarding the above 
matters is as follows;—

(a) Enhanced Dearness Allowance.—
The question of grant of Dearness Al­
lowance to NDS Instructors is being 
looked into by Government.

(b) Revision of Pay  Scales.—The 
TIIrd Pay Commission did not think it 
necessary to recommend any revised 
scales for NDS Instructors. The Gov­
ernment of India have accepted  this 
position.

(c) Absorption in State cadre.—The
terms ol transfer of NDS Instructors 
to State Government  services  were 
settled after prolonged  negotiations 
with the State Governments. Govern­
ment have given very careful consider­
ation to the various demands made by 
.and on behalf of the NDS Instructors. 
As a result of such examination ana 
in order to meet the point of view of 
the State Governments the terms  of 
transfer were liberalised  more than 
once.  Thepe terms, inter alia provide 
that—

(i) The Stale  CJovernment should 
create the requisite number  of 
posts to enable them to take over 
these instructors.

(11) The service rendered in the Cen­
tral Government would count for 
fixation of pay in the State ser­
vice and for retirement benefits.

Xiii) The pay and allowances drawn 
under the Central Government at 
the tsme of absorption in  the 
State service will be protected.

<iv) In order to meet any possible 
financial difficulties of the tSate 
Government in  accepting  the 
liability for salary of such ab­
sorbed staff, the Central Govern­
ment agreed to meet in full, the 
expenditure on the pay and al­
lowances of these Instructors, if 
necessary, for so long as they 
remain in service.

So far 621 Instructors have  been
absorbed by the State Gavenn\apt& ot
Assam, Bihar, Orissa and Tripura and

Union Territory  Administrations  of 
Delhi, Chandigarh, and Goa. A num­
ber of State Governments are in  the 
process of completing the formalities 
of absorption.  The process of absorp­
tion has slowed down considerably, as 
some of the Instructors have filed writ 
petitions in the various High Courts 
challenging the decision of the Govern­
ment of India to transfer the NDS In­
structors to State service.

The AH India NFC Employees’ As­
sociation has been recognised for the 
purpose of representation m the De­
partmental Council of  this Ministry 
under the scheme of Joint Consultative 
Machinery; and issues relating to ser­
vice matters of the employees are re­
ferred by this Association to the De­
partmental Council. As regards decen­
tralisation of NFC, it is not proposed 
to reopen this question.

Quasi permanency to employees of 
N.P.C.

980. SHRI S. M. BANERJEE;  WiU 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be please 1 
to state:

(a) whether some of the employees 
of National Fitness Corps are stiil to 
be declared quasi-permanent;

(b) if so, the number of such cases 
that  are  pending and the  reasons 
therefor; and

(c) action being taken to expedite 
the cases?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  EDUCATION 
AND  SOCIAL  WELFARE AND IN 
THE DEPARTMENT OF  CULTURE 
(SHRI D. P. YADAV):  (a) Yes, Sir.

(b)  Quasi-permanency cases of  55 
NDS Instructors are pending, inter alia 
on account of the following reasons:—

(i) Employees concerned have  not 
furnished  necessary  informa­
tion;
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(tf) Court/Vigilance cases;

(iii) Non-completion of  administra­
tive formalities.

(e)  Matter is being pursued where- 
ev**r necessary, with the  employees/ 
authorities concerned.

Scheme for the (da and destitutes

981. SHRI M. C. DAGA: Will  the 
Minister of  EDUCATION,  SOCIAL 
WELFARE AND CULTURE be pleased 
to state:

(a) whether any scheme has been 
framed at the national level for  the 
old and destitutes in the country to 
enable them to live comfortably or 
whether Government have given any 
guidelines to the States in this re­

gard; and

(b) if so, the facts thereof and the 
criteria on which varioug States pro­

vide necessary assistance to the old 

and destitute persons?

THE DEPUTY MINISTER IN THE 

MINISTRY OF EDUCATION, SOCIAL 

WELFARE AND IN THE DEPART­

MENT OF CULTURE (SHRI ARVIND 

NETAM): (a) and (b). The  Central 

Government does not have a scheme 

for old age persons.  No  guidelines 

have been given by the Centre to the 

State  Governments.  Social Welfare 

being a State Subject, several State 

Governments have their old age pen­

sion schemes.  A Statewise statement 

showing the number of beneficiaries, 

rate of  assistance,  criteria  etc.  is 

attached.

SI.  Name of the 
No.  State

l. Andhra Pradesh  •

2.  Haryana
3.  Kerala

4. Mysore
5. Punjab
6.  Rajasthan

7. Tamil Nadu

8. Uttar Pradesh

9. West Bengal

10. Himachal Pradesh

11. Chandigarh 
Administralion

Present rate of 
pension per month

No. of 
beneficiaries

Amount 
paid as 
pension 
during 
1970-71

(i) Hyderabad/  Rs. 25
Secunderabad

(ii) In town having 
population of 1 lakh
ana above  Rs. 20

(iii) In small towns and
villages 

Rs. 250 
Rs. 20

Rs. 30 
Rs. 25 
Rs. 30

Rs. 20 

Rs. 20 

Rs. 20 

Rs. 15

Rs. 25

Rs. 15

39,3oo

3>399

17*419

6,696 
„   1 7 ,7 3 0

Exact
number not 
avail ble.

I5»665

10,350

295

24

Rs.
61,18,900

8,65,000 
Not avail­
able.
12.78.000
33 .3 5 .000

24.25.000

95.00.000

37.00.000 

18.52,000

54.758

4,835

I  >47>697  * 0 1 ,33,493

Norn: The qualifications  prescribed generally sre:
u utnimwn age limit (65 years for men and 60 for women) 
a. No means of livelihood.
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»82.~*ft «m v* »tw :  wr 

«frc fararf wt ̂  scrft  f̂n 

fa t

(*P) wr *ft*T ?T̂ T 
$  art* % fH*rfa % to

*t »if 1

(*r) m*  fcrcfa  qr  f̂ rr

®nr ^tt ; ssfk

(»r) wt w t̂sr % %

vmfw srk *rt *ri*f

ifhc wt  *ra <tt ** 1969 3r

fsRT W «TT  w <TT  6 ̂TT̂

vft sft Tiftr am  t ?

fft iftr fwif *wtfw *f 

(*ftfc*TTSfnrfa$)  : (m) *T (»r) 

xm ̂RVTTf 5RJ ̂   %2R ^
wm f̂ nf ̂ fr ̂  qfmlarei fafr? 

$ Wifrfl Fftj% % toMJsrTTtf I 

5TR  ̂ Sfrflfifa ^ft  ̂ f?Ht?

H«I«H *TWC % 5TRT ̂  ff f I

Permanent posts of CPWD Engineers 
Class n

983.  SHRI C. K. CHANDRAPPAN: 
Will the Minister of WORKS  AND 
HOUSING be pleased to refer to the 
reply given to Unstarred Question No. 
4564 on the 18th December, 1974 and 
place on the table of the House  a 
statement showing:

(a) exact  up of dates «tece
when tfa6 permanent posts of Superin­

tending Engineers, Executive Engine­
ers and Assistant Engineers Class II 
in CPWD were sanctioned; and

(b)  the number of permanent posts 
filled in each grade on the dates men­
tioned in part (a) above?

THE MINISTER OF  STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING (SHRI MOHAN DHARIA):
(a) The information is given in  the 
statement enclosed. [Placed in Library 
See No. LT-8987/75].

(b) The information is being col­
lected and will be laid on the Table 
of the House.

.Clarification on award off  Krishna 
Water Dispate Tribunal

984.  SHRI ANNASAHEB  GOT- 
KHINDE: Will the Minister of AGRl 
CULTURE  AND  IRRIGATION  be 
pleased to state:

(a) the salient points of tihe referen­
ces filed  by the  States of  Andhra 
Pradesh. Karnataka and Maharashtra 
and the Central Government, seeking 
further clarification qr guidance on 
certain points of the award of  the 
Krishna Water Disputes Tribunal;

(b) whether these references have 
been considered by the Tribunal; and

(c) if so, the decision of the Tribunal 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR  NATH 
SINGH): (a) to (c).  The  Krishna 
Water Disputes Tribunal gave its Re­
port in December 1973.  As provided 
in the Inter-State Water Disputes Act 
1956, the Government of Andhra Pra­
desh, Karnataka and Maharashtra and 
the Government of India have made 
references to the Tribunal seeking cer­
tain clarifications  on various noints 
arising out of the Report; and these
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references are still under consideration 
of the Tribunal.  The Report of the 
Tribunal shall be deemed to be modi­
fied in accordance with  the  further 
Report of the Tribunal on the refer­
ences.  The matter being before  the 
Tribunal, it will  not be in public 
interest to disclose the salient ooints 
of these references, at this stage.

Central grants for establishment  of 
Command area development authorities

085.  SHRI  ANNASAHEB  GOT- 
KHINDE: Will the Minister oi AGRI­
CULTURE  AND  IRRIGATION  be 
pleased to state;

(a) whether it hag been decided to 
provide matching grants on 50:50 ba­
sis by the Centre to the State Gov­
ernments for the establishment  of 
Command Area Development Autho­
rities;

(b) the names and locations of ttie 
commands of major and medium irri­
gation projects proposed to be  taken 
up for area development programme 
under the Command Area Develop­
ment Authority scheme; and

(c) the amount of matching grants 
that will be provided by the Centre to 
the State Governments for the esta­
blishment of these authorities separa­

tely?

THE MINISTER OF  STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION  (SHRI  ANNA- 
SAHEB P. SHINDE): (a) to (c). It has 
been decided to take up an integrated 
Command  Area  Development  Pro­
gramme in  selected  irrigation com­
mands in the country. A list showing 
the names of States and the command 
areas is laid on the  Table  of  the 
House.  [Placed ift Library. See No. 
LT-9888/75],

2.  It has been decided to provide 
matching grant on 50:50 basis to the 
concerned State Governments towards 
the' additional expenditure incurred for

•the establishment of Command. Area 
Development Authorities. The amount 
of grant to each State will depend upon 
the actual expenditure that is incurred 
from time to time.

Drought in Gujarat

986.  SHRI P. M. MEHTA: Will the 
Minister  of  AGRICULTURE  AND 
IRRIGATION be pleased to state;

(a) whether half of Gujarat  has 
been declared as scarcity area;

(b) if so, whether 142 villages of 
Godhra Taluks of Panchmahals dist­
rict and 36 villages of Limdi Taluks 
in Surendranagar district have also 
come in this category this year;

(c) whether nearly 8,320  villages 
in the state are scarcity affected and 
acute scarcity prevails in 7,364 vil­
lages;

(d) if so, the total villages that 
have come under the scarcity area up- 
till now; and

(e) whether this is the third con­
tinuous year for the State of Gujarat 
to face the famine and drought and if 
so, the extra help and  other  steps 
taken by the Union Government  to 
help the State?

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  PRABHUDAS 
PATEL): (a) and <b). Yes, Sir.

(c)  and (d). The State Government 
have declared 9168 villages as scarcity 
affected and 2434 villages  as  semi­
scarcity affected.

(e)  Forty-six Taluks of 8 districts In 
the State are facing scarcity conditions 
for the 3rd year to  succession.  An 
advance plan assistance of Rs. 14.14 
crores and * fhort4en» loan usance 
of Its. lO erores hav«be*n sanctioned 
by the Government of I&iia.
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Procurement of rice

987.  SHRI P. M. MEHTA: Will the 
Minister  of  AGRICULTURE  AND 
IRRIGATION be pleased to state:

(a) whether  Union  Government 
have achieved the procurement target 
of rice in the current seasons;

(b) if so.  v/hat wa- the target fix­
ed and achieved;

(c) what was the last year’s target 
and how much more it was than 4he 
present season; and

(d) whether Union Government is
nficlent of achieving the rice target
ui H'15 season?

THE  MINISTER  OF STATE  IN 
[HE MINISTRY OF AGRICULTURE 
\ND  IRRIGATION  (SHRI  ANNA­
SAHEB P. SHINDE):  (a)  to  (d)
\vunst a target of 41.00 lakh tonnes 
<>t nee fixed for the procurement dur­
um the  cm rent  Khanl  marketing 
MMson 1974-75 about 25.20 lakh tonnes 
hi\e been procured as per information 
<i\ tillable upto 22-8-1975. The procure 
•nent season is still on, and will con* 
hnue till end of October. 1975 The 
procurement is progressing satisfac- 
tonlv at present.  It is however too 
svrl\ to give any categorical assess­
ment of eventual achievement, at this 
■>tdge

The procurement target for rice last 
vear during the  marketing  season
1973-74, was 50.00 lakh tonnes, which 
was 9.00 lakh tonnes more than that 
fixed this year.

TttbeweHs lout

988.  SHRI P. M. MEHTA: Will the 
Minister  of  AGRICULTURE  AND 
IRRIGATION be pleased to state:

, (ft) whether loans given  by  the 
Community,, Development  and  the 
Panchaymt* Department  in  certain 
States for development of tubeweUa

have been  obtained  against  bogus 
claims;

(b) if so, whether the report of the 
Auditor-General of India on the work­
ing of the Punjab Government reveal­
ed that out of the total of 12,127 loan 
cases involving Rs. 2,48 crores, 3,090 
persons who had secured loans worth 
Rs. 61,94 lakhs did not have tube- 
wells;

(c) if so, whether the Union Gov­
ernment have taken notice of  the 
lapses or irregularities of the central 
loans to the Punjab Government; and

(d) if so, what action Union Gov­
ernment have taken?

THE MINISTER  OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND  IRRIGATION  (SHRI  ANNA 
SAHEB P. SHINDE): (a) to (d) The 
lntormatjon is being collected froir the 
States etc-, and will be laid on the Table 
ol the House.

Return of acquired land to the owner
in Gujarat after Supreme Court’s 

judgement

989.  SHRI P. M. MEHTA: Will the 
Minister of WORKS AND HOUSING 
be pleased to state:

(a) whether Supreme  Court  has 
quashed the land acquisition proceed­
ings launched by the Gujarat Gov­
ernment in 1961 to acquire land for 
the Baroda Industrial  Development 
Corporation;

(b) whether Gujarat  Government 
had acquired the  land in different 
places without giving adequate com' 
pensation;

(c) if so, whether after this judge­
ment the whole land acquired by the* 
State Government since 1961 will be 
given back to the owners; and

(d) if so, the total land that will 
be given beck?



Written Answers  FEBRUARY 24, 1975 Written Answers 224

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING (SHRI MOHAN DHARIA)
(a) to (d) The information is being 
collected and will be laid on the table 
•of the House

Establishment of University at Cachar 
in Atman

990  SHRI TUNA ORAON Will the 
Minister of  EDUCATION,  SOCIAL 
WELFARE AND CULTURE be pleased 
to slate

(a) whether there is proposal for 
the establishment of an University at 
Cachar in Assam,

(b) if so, whether  any reference 
has been made to the Centre, and

(c) financial  implication involved 
an the above scheme’

THE MINISTER OF EDUCATION 
SOCIAL WELFARE AND CULTURE 
(PROF S NURUL HASAN) (a)  No 
such proposal is under consideration 
of the Central Government

(b) and (c) Do not arise

Results of modernisation of nee mills 
by FCI

991  SHRI R V SWAMINATHAN 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state

(a) whether the  programme of 
modernisation of rice mills m  the 
country, launched by the Food Cor­
poration of India, has started yielding 
results,

(b) if so, the broad outlines there­
of, and

(c) the states where such  an ex­
periment was made and whether in 
view of its success this will be in­
troduced m other States?

THE MINISTER OF STATE IN 
THE MINISTRY OP AGRICULTURE 
AND IRRIGATION  (SHRI  ANNA 
SAHEB P SHINDE)  (a) to (c)  A 
programme of modernisation of rice 
mills in the country was sponsored by 
the Government a few years back Suit 
able amendment to the  Rice Milling 
Industry (Regulations)  Act  and the 
Rules thereunder have been made to 
promote modernisation of the indus 
try  Arrangements  for training  of 
technical and managerial  personnel 
development of  improved equipments 
in the country and for dissemination 
of technical information on modemisa 
tion have been made  The Food Cor 
poration of India is assisting the pro 
gramme by setting  up  modern net 
mills disseminating technical know 
how and organising seminars

As a result of these programmes a 
large number of  existing rice mills 
have been modernised and new modern 
rice mills  installed in  the various 
Stales

Setting up of regional branch of
International Council on Archives 

for South and West Asian 
countries

992  SHRI  NAWAL  KISHORE 
SHARMA Will the Minister of EDU 
CATION SOCIAL  WELFARE  AND 
CULTURE be pleased to state

(a) whether  there  is a pioposal 
under the consideration of the Go\- 
ernment of India to set up a regional 
Branch of the International Council 
on Archives for  South and West 
Asian countries,

(b) if so, the subject matter to be 
considered by the Council and  the 
names of the countries from where 
archives would be received,

(c) whether the Council would be 
visiting some foreign countries in this 
regard, if so, the faets thereof; and

<d) the benefits to b* derived frcrc. 
such a council and its functions?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND IN THE DEPART- 
MENT OF CULTURE (SHRI D. P. 
YADAV): (a; Yes, Sir.

(b)  to (d). The International Council 
on Archives (ICA) is a non-Govem- 
mental, non-political organisation affi­
liated to UNESCO. The Regional Bra­
nch proposed to be set up, SWARBICA 
will bring together the Archivists of 
Iran, Afghanistan, Pakistan, India, Ne­
pal, Bhutan, Bangladesh and Sri Lanka. 
It aims at providing a forum for the 
archivists from  these  countries  to 
promote regional cooperation jn  the 
development of archives and facilitate 
mutual exchange of microfilms of re­
cords of interest. The Regional Branch 
t ts also expected to project the archival 
requirements of this region before the 
international community and UNESCO 
No visits from the side of the Council 
are visualised at this stage.

Enactment to protect monuments in 
Union Territory of Delhi

993.  SHRi ' NAWAL  JUSHORE 
S1JARMA: will the Minister of EDU­
CATION. SOCIAL WELFARE  AND 
VULTURE be pleased to state:

(a) whether high powered Commit­
tee of the representatives of  Delhi 
Administration and the Archaelogical 
Survey of India has recommended to 
the Government for having an enact­
ment to protect all monuments in the 
Union Territory of Delhi;

(b) if so, whether some Acts are in 
ôgue in the country to protect the 
national monuments in tlhe  country 
i>nd if so, the main features of  the 
proposed fresh legislation in  this 
Tegard;

(c) whether the proposed legislation 
would be applicable to Delhi only or 
to the whole country; and

(d) whether there is any proposal 
under the  consideration to appoint 
such a high powered committee  lor 
the State of Ra'jasthan also?

THE MINISTER OP  EDUCATION, 
SOCIAL WELFARE AND  CULTURE

(PROF. S. NURUL HASAN): (a) to
(c). The Ancient  Monuments  and 
Archaeological Sites and Remains Act, 
1958, empowers the Union Government 
to protect monuments of national im­
portance. At a meeting of the officers 
ol Delhi Administration and Archaeo­
logical Survey of India it was felt that 
the responsibi'ity for the protection of 
monuments of  historic  and  artistic 
interest which have not been declared 
as monuments of national importance 
should be entrusted to the Delhi Ad­
ministration and for this purpose fresh 
legislation be cnacted, if necessary. The 
matter is being examined in greater 
details by the Delhi Administration.

(d)  No. Sir. The State of Rajasthan 
has already enacted its o$n legislation 
for the protection of monuments  of 
State importance.  The monuments of 
National importance are covered under 
the Ancient Monuments and Archaeo­
logical Sites and Remains Act, 1S58.

House sites to landless workers in 
rural areas

‘ 994.  SHRI  NAWAL  KISHORE 
SHARMA: Will the Minister of WORKS 
AND HOUSING be pleased to state:

(a) the progress made so far  in 
providing house, sites to  landless 
workers in rural areas;

(b) whether the  transfer of  the 
scheme from the Central sector to 
States Sector has proved beneficial 
or retrograde for the progress of the 
scheme; and

(c) financial help likely to be given 
to the landless to build their bouses 
on the house sites allotted to them?

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING (SHRI MOHAN DHARIA):
(a)  A statement giving the requisite 
information is laid on the Table of the 
Sabha.  [Placed in Library. See No. 
LT-8989/753.

(b)  The Scheme for providing house, 
sites to landless workers in rural areas 
has been transferred to the State See. 
tor from 1st April, 1974, in accordance 
with the decision taken by the National
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Development Council.  The  progress 
will have to be watched lor sometime 
before a conclusion can be arrived at

(c)  The Central  Government does 
not give any financial help for con­
struction of houses, under the above 
mentioned Scheme.  The Scheme pro. 
vides for allotment of house-sites; free 
of cost, to families of landless  rural 
workers.  On the house-sites so pro. 
vided, the workers may build houses/ 
huts thereon with their own resources 
or the funds provided by State Govern, 
ments and voluntary organisations.

Concept of Green Revolution not 
Wilted to soils

995.  SHRI  NAWAL  KISHORE 
SHARMA; Will the Minister of AGRI­
CULTURE  AND  IRRIGATION  be 
pleased to state:

(a) whether the Government  have 
noted tfae remarks of Dr. N. R. Dhar, 
Director of Shell* Dhar Institute of 
Soil Science at the  Indian Science 
Congress to the effect that the concept 
of green revolution  advocated  by 
Dr. Borlough and others is not suited 
to the soil of India;

(b) whether the Government’s at­
tention has been drawn to the method 
of fixation of atmoshpheric nitrogen 
in the soil itself  as  advocated  by 
Dr. N. R. Dhar; and

(c) the reaction of the Government 
to  the  suggestions  put  forth  by 
Dr. Dhar?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND  IRRIGATION  (SHRI  ANNA­
SAHEB P. SHINDE)* (a) Yes, sir, the 
Government is aware of the statement 
made by Dr. N. R. Dhar at the recent 
Indian Science Congress.

Dr. Norman Borlaug’s main contri­
bution to Green  revolution is  well 
known to be evolution of high yielding 
and fertiliser responsive dwarf wheat 
varieties The dwarf wheat varieties 
are efficient users of fertilisers and do 
not lodge when higher level of fertili­
zers are applied to the soil. The high-

yielding dwarf wheat varieties produce 
higher gram yields as  compared to 
earlier tall varieties at all levels of soil 
fertility. Another important feature of 
the new wheat varieties is their ability 
to yield higher  return per unit of 
nutrient. This is why such strains have 
become very popular with our farmers. 
Dr. Borlaug has, however, not advo­
cated the use of fertilizers to the ex­
clusion of organic manures.

(b) Dr. Dhar's finding of photo-fixa­
tion of atmospheric nitrogen by  the 
combined application of calcium phos­
phate and organic matter has not been 
confirmed by other scientists.

(c) Further experiments are being 
encouraged on different methods  of 
fixing atmospheric nitrogen.  At  the 
same time, steps have been taken to 
conserve all orgamc wastes for use as 
manure, through schemes for the pre­
paration of composts and the establish­
ment of Gobar gas plants.

Implementation of U.G.C. scales for 
West Bengal College Teachers 

Association

996. DR. RANEN  SEN:  Will the
Minister of EDUCATION,  SOCIAL 
WELFARE AND CULTURE be pleased 
to state.

(a) whether the Minister had as­
sured the  delegation of the West 
Bengal College Teadhers Association 
regarding  implementation  of  the 
U.G.C. scales for the University tea­
chers; and that he would talk te the 
Chief Minister of West Bengal in this 
regard; and

(b) if so, whether sudh talks bet­
ween the Education Minister and the 
Chief Minister of West Bengal  took 
place âd the outcome of these talks’

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND IN THE DEPART­
MENT OF CULTURE (SHRI D P; 
YADAV): (a) and Ob). A delegation of 
the West Bengal College and  Uni­
versity Teaches* Association met Edu­
cation Minister on December 3, 1974
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and he had explained to them the im­
plications of the Government of India’s 
decision communicated to the  State 
Governments with regard to the revi­
sion of scales of pay of university and 
college teachers. Subsequently, he dis­
cussed the matter with the Chief Minis­
ter, the Finance Minister and Educa­
tion Minister of West Bengal. The pro* 
posal is being examined by the State 
Government.

Beqoeet for riee from Otte

997.  SHRI D. K. PANDA:  Will the 
Minister  of  AGRICULTURE  AND 
IRRIGATION be pleased to state:

(a) whether  Orissa State Govern­
ment has urged the Centre to allocate 
more rice to the State:

(b) if so, Government’s  response 
thereto; and

(c) the total quantity of rioe given 
to the State during the year 1974 and
1975 so far?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND  IRRIGATION  (SHRI  ANNA- 
SAHEB P. SHINDE): (a) to (c). Orissa 
is normally surplus in rice. However, 
the Government of Orissa had asked 
for an allocation of 20,000 tonnes rice 
in October, 1974 due to drought. Con­
sidering the limited availability of rice 
in the Central pool and the needs of 
heavily deficit rice consuming States 
like Kerala and West Bengal, 5,000 
tonnes paddy was allotted to Orissa in 
October, 1974.

In a very  recent  communication, 
Orissa  Government  have  indicated 
their requirement of rice for the cur­
rent kharif year at 3 lakh tonnes. No 
rice or paddy 1 been allotted  to 
Orissa so far during 1975. However, 
the wheat quota of the State has been 
increased from 8,900 tonnes per month 
during ̂jily-Auguet,  1974  to  25,000 
tonnes lor November 1974 and further

to 28,000 tonnes per month for Janu­
ary and February, 1975.

Implementation of U.G.C. scales in 
States and Union Territories

998. SHRI MADHU LIMAYE:  Will
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state:

(a) whether the State Governments 
and the  Union  Government ftiave 
implemented the new scales of  pay 
recommended by the U.G.C. and the 
Government of India for the Univer­
sity teachers;

(b) the names of the States and the 
Union Territories whidh have  not 
implemented the new scales of pay; 
and

(c) if so, the reasons for the delay 
in implementing the new scales  of 
pay?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN):  (a) to
(c). The University Grants Commis­
sion has conveyed to the Central Uni­
versities the decision to introduce re­
vised scales of oay.  Similar orders 
have been issued by the Government 
of India in respect of teachers in the 
Indian Institutes oi Technology, Irdian 
Institute of Management and the In­
dian Institute of Science, Bangatoe.

As regards States, so far, Govern­
ment of Uttar Pradesh have issued 
orders for implementation of the re­
vised scales of pay, while Government 
of Bihar have accepted these in princi­
ple. Government of Kerala have pro. 
posed to introduce revised scales of 
pay which are substantially different 
from those recommended by the Uni­
versity  Grants  Commission.  Other 
State Governments are examining the 
financial and other implications of the 
scheme.
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Allocation of foodfrain®, sugar and
Fertilizers to states and  Union 

Territories

999 SHRI MADI1U LIMAYE  Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to State

(a) whether it is a fact that  the 
Ministry of Agriculture and Irrigation 
i& responsible for tJhe  allocation 6f 
foodgrains, sugar and fertilisers to the 
various States and Union Terutones,

(b) if so, the allocations made for 
the months  of  September, October, 
November and  December 1974 and 
January and Febiuary 1975 to  the 
various State* and Union lemtones 

and

(c) whether the  Government have 
issued any mstructi>n to the  States 
m regard to the tightening up  of the 
distribution ihachwery  and elimina­
tion of corruption >

THE MINISTER  OF STATE  IN 
THE MINISTRY OF AGRICULTURE 
AND  IRRIGATION  (SHRI  ANNA 
SAJiEB P SHINDE)  (a) and (b) 
Statements showing allotment of food 
grains sugar and fertiliser for Sept 
74 to Feb 75 ai« laid on the Table of 
the House  fPtaced m Library  See 
No LT18990/75T

(c)  State Governments/Union Tern 
tory Administrations have been ad 
vised from time to time to streamline 
the distribution system and to prevent 
corruption and malpractices

Drainage schemes  for Cbyor  Land 
areas in Bihar

1000 SHRI MADHU LIMAYE Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state

(a)  whether  Government  have 
earned out or have asked the State 
Government to carry out an extensive 
survey of North Western Bihar  with 
a view td draining out water from the 
Chyor land areas and  enabling the 
fanners to raise crops therein,

(b) if So, the total  area of  such 
Chyor lands in North Western Bihar 
and

Oc) whether G wemmeat intend to 
implement such drainage schemes  in 
co-operation with the State  Govern­
ment’

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI KEDAR  NATH 
SINGH) (a) to (c) Flood control and 
Drainage from part of the State Plan 
The State Government of Bihar are, 
therefore primarily responsible for the 
planning and implementation of scheme 
foi drainage of the Chaur areas (low 
lying aWM), The St#t»  Government 
consult the  Centre for any specific 
technical advice as necessary m  the 
planning and implementation of  the 
schemes

Ihe total Chaur areas m North Wes­
tern Bihaf cohering the Ghagra and 
(jfandak basins hafc been estimated by 
the State Government as about 12 lakh 
ha A number of schemes for draining 
the depressions have already been 1m 
plern rated to benefit about 50 000 ha 
Four schemes estimated to cost Rs 98 
lakhs have been sanctioned for imple­
mentation and these will benefit about 
1 2 lakh ha Investigations tor the plan­
ning of lurther  schemes are being 
earned out by the Si ate Government

12 00 hrs.

RE  QUESTION  OF  PRIVILEGE 
AGAINST THE MINISTER OF HOME 

AFFAIRS

SHRI JYOTIRMOY BOSU  (Dia­
mond Harbour)  Sir, I have given 
notice of a privilege motion against 
Shri Brahmananda Reddy  While re­
plying to t  Jama Masjid debate he 
made a wr̂ g statement,  regarding 
Farida

MR SPEAKER  You should fol­
low the procedure laid down under 
Direction 115

SHRI JYOTIRMOY BOSU-  Sir, I 
have got the entire  tape-recording 
(Interruptions).

SHRI SHYAMNANDAN  MISHRA 
(Begusarai) * Sir, apart from the fact
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the Minister must try to  ascertain 
the truth, the more important point 
is that the girl herself has said that 
she has been  shot at  from a point 
blank distance. We cannot go by the 
statement of the hon.  Minister.  Is 
it not the right of the House to know 
the truth?  (Interruptions).

MR. SPEAKER:  The procedure is
laid down under Direction 115. I have 
said this a number of times.

SHRI JYOTIRMOY BOSU:  Sir, I
have got the tape-recording. (Inter­
ruptions).

MR. SPEAKER:  I am not allowing 
it. There is no privilege involved.

I am not allowing any Member.

Where the correctness of any state* 
ment is questioned, the proper thing 
to do is to follow the procedure laid 
down under Direction  115.  I have 
brought it to the notice of the House 
a number of times.

I am not allowing. Papers to be laid 
on the Table.

sft wctr  STstftft (rarrfspiT):

stpt%  |  fo  11s  ir 
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5TRTT T̂T*T  f̂RTT  T̂RTT  eft

r̂̂srrf  srr *TFft i

MR. SPEAKER:  I have to  go by
the procedure.  I cannot go by what 
you say. I have to follow the proce­
dure.  A statement was made in the 
House.  If  the hon.  Member says 
that it is not correct, I shall send it 
to the Minister.

(Interruptions).

You should not get up  like  this: I 
have not called  any Member.  The 
procedure is that in the  case of an 
incorrect statement or observation, if 
a Member says that it is not correct 
or that  there is something  wrong,

we send it under direction 115 to the 
Minister and he makes a reply. After 
that the  Member  concerned  has a 
right again to bring it to the notice 
of the Speaker and he can make his 
own statement. That is how the mat­
ter is settled. As far as the Ministers 
are concerned,  there  is a separate 
procedure, not like this. No question 
of privilege is involved.

SHRI SHYAMNANDAN MISHRA: 
115 relates to statements of ft /listers. 
It does not relate to any  misrepre­
sentation of facts, deliberately made.

MR.  SPEAKER:  Please  resume
your seat; I am not calling anybody 
now.  If the Minister says something 
and you bring some statement from 
outside, you cannot confront the Min­
ister with that; the proper remedy is 
the court.  Hundred and one things 
are said by people outside.  A Min­
ister is not bound to go by that.  If 
anything is said inside the House and 
the Minister makes another  state­
ment, it is a different issue. If home­
body  outside says  something, you 
cannot confront the Mini /er with it 
inside the House  I am sorry. All I 
can do is to send it to the Minister. 
He can come with a statement. I am 
sorry; I am not agreeing to that.

*f{ HW f*W?
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MR. SPEAKER:  I have not allow­
ed any Member.  I have not allowed 
the matter to be raised.  I have said 
that it will be sent to the Minister for 
clarification.

SHRI  JYOTIRMOY  BOSU:  You
have made some observations in your 
wisdom  We want you to be  kind 
enough to give us an opportunity.

&R.  SPEAKER:  No  debate  on
that. I can send it to the Minister for 
comments.  We  shall see to it later 
on.
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SHRI SHYAMNANDAN M1SHRA: 

Why is it that the hon.  Member is 

being deprived of his right to raise a 

point ot order?

MR. SPEAKER:  On what?

SHRI SHYAMNANDAN MISHRA:

On this  very  matter. You  kindly 

hear him.

SHRI K. LAKKAPPA (Tumkur): 

Nothing is on record.

MR. SPEAKER:  There can be no

point of order on this.
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MR. SPEAKER: Do not lose  your 
temper; I cannot allow it.
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MR.  SPEAKER:  I have  clearly

told him that  it is not a matter of 

privilege.  I can send it to him for 

comments.  I am not bound to hear 

anybody.

(Interruptions)

SHRI PILOO MODY (Godhra):  I

accept the procedure that  you have 

laid down for the clarification of this 

matter However, I should  like to

submit  to your  consideration  one 

amendment  And that is, that when 

a matter is brought up, it should be 

brought up in the House. The Min­

ister has made a statement. Later on 

we find that it is not correct. It must 

be pointed out in the House.  There­

after you can send it to him for his 

comments;  he can  make whatever 

statement he likes. It is in that con­

nection that I should Hke to read to 

you the signed affidavit of the girl.

MR. SPEAKER:  No, no. I am not

allowing it. What he has written to 

me, I shall send it to the Minister. 

No. more  debate. We  shall see it 

later on when it comes up, not now. 

Papers to be laid.
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12.13 tars.

PAPERS LAID ON THE TABLE 

Economic Survey, 1974-75

THE  MINISTER  OF  FINANCE 
(SHRI C. SUBRAMANIAM):  I beg
to lay on the Table a copy of ‘Econo­
mic  Survey,  1974-75’. [Placed in 
Library. See No. LT-8958/75].

Annual Report of Banana and Fruit 
Development Corporation Ltd., Mad­
ras for 1973-74, Fruit Products (2nd 
Amndt. order, 1974, and Notification 
under Wide Life (Protection)  Act, 

1972

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI  PRABHUDAS 
PATEL):

I beg to lay on the Table a copy of 
the Annual Report  (Hindi and En­
glish versions)  of the  Banana and 
Fruit Development  Corporation Li­
mited. Madras, for the year  1973-74 
along with the Audited Accounts and 
the comments of the Comptroller and 
Auditor General thereon, under sub­
section (1) of section  619 A of the 
Companies  Act,  1956.  [Placed in 
Libraiy.  See No. LT-8959/75].

I beg to lay on the Table a copy of 
the Fruit Products (Second Amend­
ment) Order, 1974, (Hindi  and En­
glish versions) published in Notifica­
tion No. S.O. 741 (E) in Gazette of 
India dated the 30th December, 1974 
under sub-section (6) of section 3 oi 
the Essential Commodities Act, 1955. 
fPlaced in Library. See No. LT- 
8960/75],

I beg to l<ay on the Table a copy 
each of the  following  Notifications 
(Hindi and English versions) under 
sub-section (2) of section 63 of the 
Wild Life (Protection) Act, 1972:-—

(i) The  Chandigarh  Wild Life 
(Transactions and Taxidermy) 
Rules,  1974,  published  in 
Notification No.  G.S.R.  675 
(E) in Gazette of India dated 
the 2nd December, 1974.

(ii) The Chandigarh  Wild Life 
(Stock  Declaration)  Rules, 
1974,  published in  Notifica­
tion  No. G.S.R. 676  (E) in
Gazette of  India dated  the 
2nd December, 1974.  [Placed 
in  Library.  See No.  LT- 
8961/75].

Gujarat Government Orders under 
Gujarat  Vacant Lands in  Urban 

Areas  (Prohibition of Alienation) 
Act, 1972.

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUS­
ING (SHRI DALBIR SINGH): I beg 
to lay on the Table:—

(i)  A copy of the following Guja­
rat Government Orders  under sub­
section (4) of Section 7 of the Guja­
rat Vacant Lands  in Urban  Areas 
(Prohibition of Alienation) Act, 1972, 
read with clause (c) (iii) of the Pro­
clamation dated  the 9th  February, 
1974 issued by the President in rela­
tion to the State of Gujarat: —

(1) Order No. VCT-1472/126027-
V dated  27-11-1972 in  the 
case of Shri Prabhu Parshva- 
nath  Cooperative  Housing 
Society Ltd., Ahmedabad.

(2) Order No. VCT-3074/113801-
V dated  28-11-1974 in  the 
case of Shri Ahmed Ibrahim 
Patel of village Baleshvar, 
Taluka Palsana in the District 
of Surat.

(3) Order No. VCT-3174/105630-
V dated 28-11-74 in the case 
of Shri Koli Versi  Puna of 
village  Dhrangadhra  in the 
District of Surendranagar.

(4) Order No. VCT-1474/57245-V 
dated 2-12-1974 in the case of 
Shri  Meghdoot  Cooperative 
Housing Society  (Proposed), 
Ahmedabad.
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(5) Order No, VCT-2374/87754-V 
dftted 6-12-1974 in the case of 
Puspak Cooperative  Housing 
Society Ltd, Junagarh

(6) Order No VCT-3074/123798-
V dated 7-12*1974 m the case 
of Shn Chhotabhai Parsottam 
Patel  of  village  Sonsak, 
Taluka Olped in the District 
of Surat

(7) Order No VCT-1474/97032-V 
dated 7-12-1974 in the case of 
Shn Gampatbhai Somnath of 
Vasna, Taluka Dholka in the 
District of Ahmedabad

(8) Order No VCT-2074/10456-V 
dated 7-12-1974 in  the case 
of Shn Manji Dula of Village 
Bodali, Taluka Navsan in the 
District of Bulsar.

(9) Order No VCT/SR/164/7 (3) 
dated 25-11-1974 in the case 
of Shri Bhagubhai Parsottam- 
das Patei of Village Kanabha, 
Taluka Dascroi in the District 
of Ahmedabad

(10) Order No VCT/SR/172 dated 
27-11-1974 in the case of M/s 
Agarwal Industries, Ahmeda­
bad

(11) Order No  VCT/SR/174/<3) 
dated 28-11-1974 in the case 
of the Hitendranagar Coope­
rative Industrial Estate Ltd, 
Ahmedabad

(14) Order No.  VCT/SR/547/72
dated 30.11 1974 in the case of 
M/8 Trass India  Cinema* 
Ahmedabad

(15) Order  No  VCT/SR/714/
72,210/74 dated 4121974  in 
the case of M/s Gujarat Iron 
and Steel Co Ltd, Ahmeda.
bad

(16) Order  No  VCT/SR/174/7(3>
dated 6121974 in the case ot 
Shn  Khanchand  Varahmoul 
Sitland,  the  Partner  Eagle 
Glass Cot Ahmedabad

(17) Order  No  VCT/SR/137/(3)
dated 6 12 1974 m the case of 
M/s  Tarah  Dairy  Farm, 
Ahmedabad

(18) Order  No  VCT/SR/25/74 
dated 23 11 1974 m the case of 
Shn  Ramanbhai  Desaibhai 
Patel and  others of  village 
Sokhada,  Taluka  Baroda m 
the District of Baroda

(19) Order  No  VCT/SR/33/74 
dated  23 11 1974 m the case 
of Shn Shanabhai Mangabhai 
Naik and  others of  village 
Chhani, Taluka Baroda m the 
District of Baroda

(20) Order  No  VC1/SR 24/74 
dated 5 12 1974 m the case of 
Shnmati Bhikhiben  daughter 
of Shn Shabhai Jethabhai of 
Vaghodia Taluka Waghodia 11 
the Distnct of Baroda
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(12) Order No VCT/SR/136/7 (3) 
dated 28-11-1974 in the case 
of Shn Bhagwanbhai Khoda- 
bhai  Bharwad  of  village 
Vajalpur Taluka City m the 
Distnct of Ahmedabad

(13) Order No VCT/SR/134/7 (3) 
dated 30-11-1974 m the case 
of the Anar Cooperative In­
dustrial Estate Ltd, Ahmeda­
bad

(21) Order No CH/VCT/Reg 49/ 
74 dated 28/3011 1974 in the 
case of  Shri Ashokkumar 

Hasmukhlal Shah Partner of 
Choksy Chemicals Industnes, 
Kabilpore, Taluka Navsan m 
the Distt of Bulsar

(22) Order No CH/VCT/Reg 6 74 
dated  6/9 12 1974 m the case 
of Mavani Chemicals Private 
Ltd  Bombay
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(23) Order No.  Vacant Land case 
Kb. 50 dated 23.11.1974 In the 
«ase of M/s. Fankaj and Co., 
Rajkot,

(24) Order No. VCT-land-Case No. 
47 dated 29.11.1974 in the case 
of Sailesh Engineering Works, 
Rajkot.

(25) Order No. Vacant-land  case 
No. 46 dated 3.12.1974 in  the 
case of M/s. Transister Power 
Clock Industry of  Morvi in 
the District of Rajkot.

(26) Order  No.  Vacant-land case 
No. 45 dated 5.12.1974 in  the 
case of M/s. Mavji Kanji and 
Bros., Rajkot.

(27) Order  No.  Vacant-land case 
No. 57 dated 7.12.1974 in  the 
case of M/s. Rajesh Oil Indus, 
try, Rajkot.

(28) Order No. Vacant-land  case 
No 51 dated 9.12.1974 m  the 
case of M/s. Parbha Cement 
Pipe Production of Upleta in 
the District of Rajkot.

(29) Order No Vacant-land  case 
No. 80 dated 9.12.1974 in  the 
case of M/s. Forge and Forge 
Pvt. Ltd , Rajkot.

(30) Order  No.  LND/VCT-6367 
dated 25.11.1974 in the case of 
Shn Madhucant Vinilal Desai 
of Ankleshwar Distt. Broach.

(31) Order  No.  LND/VCT-6261- 
dated 29.11.1974 in the case of 
the Gujarat Paints Maktam- 
pur,  Taluka  Broach,  Distt. 
Broach.

(32) Order  No.  LND/VCT/6369 
dated 29.11.1974 in the case of 
Syed  Plastic  Industries 
Bholard, Distt. Broach.

(33) Order No. TNC/VCT/SR-207- 
Ws-29.ll.1974 in the case  of 
Shri  Ramanlal  Bapujibhai 
Patel Nadiad, Distt. Kaira.

(34) Order No. LND N-27/6 dated 
28.11.1974  in  the  case  of

Thakore  Panchal  and  Co.,. 
Kalol, Distt. Mehsana.

(35) Order  No. Land (2) (c) S167 
dated 23.11.1974 in the case of 
Shri  Mahavir  Corporation, 
Junagarh.

(ii) A statement (Hindi and English 
versions) showing (i) reasons 
for delay in laying the above 
Orders and (ii) for not laying 
the  Hindi  versions thereof 
[Placed in Library. See  No. 
LT-8962/75]

Annual Report or Salar Jung Muse­
um  Board Hyderabad for 1972*73, 
Victoria  Memorial.  (Amndt) 
Rules, 1974 and Indian Museum
Recruitment (Second Amndt) 

Rules, 1974

THE DEPUTY  MINISTER IN THE 
MINISTRY OF  EDUCATION  AND 
SOCIAL  WELFARE  AND  IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): I beg to lay the Table:

(1) A copy of the Annual Report 
(Hindi and English  versions) 
of the Salar  Jung  Museum 
Board,  Hyderabad,  for  the 
year,  1972-73. [Placed  in 
Library. See No. LT-8963/75],

(2) A Copy of the Victoria Memo­
rial (Amendment) Rules, 1974 
(Hindi end English versions) 
published in  Notification No.
G.S.R. 112 in Gazette of India 
dated the 25th January, 1975, 
issued under section 5 of the 
Victoria  Memorial Act., 1903. 
[Placed in  Library. See  No. 
LT-8964/75]

(3) A copy of the Indian Museum 
Recruitment (Second Amend, 
ment) Rules, 1974 (Hindi and 
English versions) published in 
Notification No. G.S.R. 1335 in 
Gazette of India dated the 14th 
December.  1974, under sub­
section (3) of section 15A  of 
the Indian Museum Act, 1910. 
{Placed m Library.  See  No. 
LT- 8965/75]
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Statement re. Essential Drugs an» 
Common Houot-hold ksmhobb idin- 
vmxsD by «hb CoMMirna: on Drugs and 

Pharmaceutical Ihdustby

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH): 
.1 beg to lay on the Table a statement 
(Hindi and English versions) on  the 
Essential Drugs and Common House­
hold Remedies identified by the Com­
mittee on Drugs and  Pharmaceutical 
Indurtry. [Placed  Library. See No. 
LT-8967/75]

SHRI INDRAJIT GUPTA (Alipore): 
We should know what he lays.

MR. SPEAKER: He did not lay an 
egg. He lays  on  the  Table  only 
papers.

12.15 hrs.

ARREST OF MEMBER

MR. SPEAKER:  i have to inform
the House that I have received the 
following wireless message dated the 
22nd February, 1975 from the Execu­
tive Magistrate, Raipur:—

“I have the honour to inform you 
that I have found it my duty in the 
exercise of my powers under Section 
151/107/117(3) CRPC to direct that 
Shri Sharad  Yadav,  Member, Lok 
Sabha, be arrested for prevention of 
breach of peace. Shri Sharad Yadav 
was  accordingly  arrested on 22nd 
February, 1975 at 7.15 P.M., and is 
at present lodged in the Central Jail, 
Raipur.”

That was on the 22nd. At present he 
is sitting in the House.

Calling Attention.

WIJ fwfc (itVT)  ITMRT

*PT WT*f5TT 33RT «!T eft

<fiwtrr «rr fa %%% %

nFprnc fr fH’wrf'G %  w*r %

wr% %ttK «rr*r% *rf  «rr 

ft* % ffnr

wnft fa*rr *m i mt wft tnr fm

?PC$ ¥$ BJTTT Hff VffT WT  fPCf

tptjt m  f ?

MR. SPEAKER: He has mentioned 
the sections.

SHRI MADHU LIMAYE: Section is 
not giving the reason.

MR. SPEAKER; He has  mentioned 
breach of peace.

sft *TS  : W TK TOT OFR 
| I fhRT  sfta i fa 

fa*rr,  ^ fa*rr, jwwjt 

fa%, >rr̂ wr  qm *rrr, %

*rr%  i  Sftsrc ̂tt m rtft *£r 

11 fffsrc fegrercr i

tot | i

SHTOt # T̂fcTT f

fa TOT  ffrspff s ?

MR. SPEAKER: He cannot possibly 
send everything in a  telegram.  We 
will have to devise a procedure for it

SHB3 SHARAD YADAV (Jabalpore) 
rose—

MR. SPEKER: You are not given a 
chance to speak.

Please do not introduce this practice. 
I am not allowing this practice. This 
is something new. I cannot allow it

May I tell you once and for all that 
I will not listen to the Member *o ar­
rested  when he i»  present  »n the 
House? I have just to announce it » 
the House. I have nothing else to do.
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CALLING .ATTENTION TO MATTER 
OF URGENT f>UBLIC IMPORTANCE 

ARISING OUT OP SLUMP 
Cotton Pricks

SHRI M. C. DAGA (Pali):  Sir,  1 
«aU the attention of the Minister ot 
Commerce to the following matter of 
urgent  public  importance and I re­
quest that he may make a statement 
thereon:—

“The  situation arising  out of 
cotton growers getting no buyers in 
the market, particularly for tong 
staple cotton, Cotton Corporation of 
India not purchasing  cotton  and 
Government  not  coming forward 
with price support/'

THE  MINISTER OP  COMMERCE 
<PROF. D. P. CHATTOPADHYAYA):

MR SPEAKER:  Sir, some Hon'ble 
Members have drawn our attention to 
the decline in the prices of long staple 
varieties of cotton and its  conse­
quences for the cotton growers.  At 
the outset, I would like to reiterate 
that it would be Government’s objec­
tive to ensure a fair balance between 
growers  receiving  reasonable prices 
for thier crop and consumers finding 
cloth prices within their reach, while 
cotton growers should receive reason­
able incentive to augment cotton pro­
duction, we  have to see that cotton 
prices do not  become too bullish to 
interefere with our objective to prevent 
the recurrence of inflationary pres­
sures in our economy.

There has, no doubt, been a decline 
in the level of  prices of both Kapas 
«nd lint as compared to the high aver­
age achieved  during 1974. For in. 
stance, price of MCU-5, a popular long 
staple variety, which was around Rs. 
365/- per quintal in the last week of 
November,  rose  to  Rs.  420  per 
Quintal in last week of January, 1975, 
«>«t has come down to around Rs. 400/- 
fPer quintal Similarly, the lint price 
®f this variety, which increased from 
Rs. 3,200/- per  candy to Rs. 3,800/-

a45  Cotttm Prices  PHALGUNA 8,
(CA)

per candy in the corresponding period, 
is now around Rs. 8,725 per candy. 
It is, however, important to realise 
that the peak prices achieved in some 
months  of  1974  reflected  high 
demand for cotton  emanating  from 
a textile boom both in the domes­
tic and the  international  markets. 
This boom  could  not persist in­
definitely.  The decline in the price 
of long staple cotton from Rs. 550/- 
per quintal of Kapas to Rs. 400/- per 
quintal also reflects a relative impro­
vement in the  supply of long staple 
cotton as compared to the prevalent 
demand trends.  During 1974-75, 
production of long staple cotton would 
be around 14 to 15 lakh bales, out of 
a total estimated crop of 62 to 63 lakh 
bales which represents an increase in 
production of 5 to 6 lakh  bales over 
the preceding season. On the  other 
hand, price of medium staple  cotton 
has continued to be more firm in view 
of an imbalance between the demand 
and supply of middle and short staple 
cotton. The increased demand of sbort 
and middle  staple  cotton  has been 
contributed by a doubling of controll- 
ed cloth obligation on the mills and the 
requirements of the export market.

1896 (SAKA)  Cotton Prices 246
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While I would be happy if an increase 
m the demand for long staple cotton 
could improve returns to these cotton 
growers, their present  ruling prices 
?*ed not  cause  any serious alarm. 
Hon’ble Members are aware that the 
Agricultural  Prices  Commission, 
which  goes into the economics of 
various  agricultural  commodities as 
well as their inter-se return on invest­
ment based on cost of production 
data, has recommended  for 1974  a 
minimum support prices for Kapas of 
average quality of Punjab  American 
320-F variety at Rs. 195/- per quintal 
as compared to Rs. 170/. per quintal 
recommended in the preceding year. 
The prices of other varieties were to 
be fixed  on  the  basis of normal 
differentials between 320-F and other 
varieties. On this basis, the support 
price of Sankar-4 and MCU-5  would
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[Prof D. P Ch«ttopadtoyaya.]

work out to Rs. 298-304 per quintal, 
respectively  In view of the increase 
in the price of inputs, the Ministry of 
Agriculture and Irrigation have  re­
viewed the recommendations  oX the 
Agricultural Prices  Commission  and 
have proposed a  support  price  ot 
Rs 324 per quintal for Sankar-4 and 
MCU-5.

The present prevailing prices of these 
varieties  are  still well  above the 
support pnees  recommended by the 
Agricultural Prices Commission

However, m order to encourage pur­
chase of long staple varieties by  the 
Mills, restrictions on holding of stocks 
of these varieties are being lifted by 
the Textile Commissioner

As an additional measure of support, 
Government are keen that the Cotton 
Corporation of India should enter the 
market and make  some  purchases. 
While the volume of funds available 
with  the  Corporation  is at present 
limited  it  has  already  purchased 
1,700 bales of Sankar 4 m Gujarat, and 
is also making arrangements to yur- 
chase cotton m other States

We are keenly aware of the impor­
tance of the cultivation of long staple 
cotton and  the  useful  contribution 
made by the growers in effecting signi­
ficant import substitution on this com­
modity resulting m the conservation 
of  sizeable  foreign  exchange  We 
would like to sustain suitable incentive 
to these growers. I assure the House 
that we are conscious of the interest of 
cotton  growers  and  would like to 
strike a reasonable balance  between 
the need to  ensure  fair  return to 
growers with the importance of keep­
ing cloth prices within the  reach of 
the common men.

w*  : snarer *7?̂, 

m ft  cfr ft stft % sr%

■SPTcTT f,  faft fa STT'T ft 1 *flT

30  ̂ g*rc i

q*P «rRT 3FT  STWfa |—SPTT

star girT v m $ rft m m

ht wr  WWW % \ wft  wrrit

§*rr  tffarr ft, eft wtft

ĉft 11

ft r̂m- w  $ i ̂  wm

srrwrr srwi4  r̂rfwr *rart ft 

^rt |  «fr q®

3ft  srt  Sft |, 3*rft ̂ tt 11 

srif*,  ift far »rcft f» 

£to  qrf 103 fftsft

t—s?rft ĝTT |.  .

warn  : sftfftsrm t,  ft

<$3  sftfaft I /

WJPT  »t*?T  *5# #

*TfT  W>T5|T f fa ft  F̂TT

sîrnr 11 ft r̂rfwr  *ft ft sTrôr 

spTcTT f fa $*Rt *ft  STTOt % T̂T 

wsm  *|cr ̂  sit# enft 

P WflT STJ'ft ?TP3ft ft  ft fa* STFT eft 

«ft fw 3ft  |

frfa srrotT  ?rrafr ft 11 srnr 

«ft €to q0 <rrf ?TTp-  ÎcT  spx 3?R  ! 

 ̂̂  t, ̂ TKÎ nT W  vt *TcT ?T 3rTC 

 ̂t| t I f̂wnr TSTR, TT̂f«TPTf 

sfTFer vfem, ̂ rrnsj jrtrt ft ̂  

to TwrFt % JTfm  grfe 

^   *rpT vx,

^ l̂ qrft 

r̂rf̂r, m fw srif* ft W *ttI mw 
fwt ferr, n̂rr rrr̂hnr "̂Tft

STTSTTT ft  I m   |>ft

?t*tt eft sfhrrw *rr?r̂ swnprr 

 ̂faft tr«p x r ̂  ft 35 H o  spw to

?TOR 60 I

*PTRPPR> ft  ^   ̂ fm

wWrr ft   ̂  wti

fm ft  %*rt  tR m  ̂  

WTRTT ft ̂  fa OTtf ft

«fhr fft  «pt fe>R § 4tM
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TTWWft *t 900 VCtS To WTT 

*FTS7T  ^ f?TCT eft fTPT  ^

tffrT VI ̂ *W % %’TT̂r, sft 

5Ff% 5PT, 10 ̂ ft7 *0

%«pt *tt% | sftr srmr  sr(tt*r 1 

3^ % ^ ŝftrr 1 ̂ n 900^RR̂ T 

for fw  «fhc «tft 10 ttt? *-0 

t̂ ̂sft  ?n% 1 fw^n:  f̂ r̂rer

YWrr̂ 5TTT I 5TPT % 25

«p*te *t w* *rnr  t «r> srre

*  *m jf-1, ift* 40 & 45 toz

STTZt  *FT% qrfsFFTR %

*r **OT tRT 7| ̂ aw f*F SWTTT 

-sFmr  *r $• «m ̂ rr i

q?To £to *fto 5Ft 10j W^Tcft t

TTFPffa  *ft '3»t% m(Ĥ>

240 ̂FTT̂ *FT spTĤr  I  apft ̂

3% sr(t̂ % 7  T̂fT SJTT fvfiSTFcT  «TRT

| %  *?t stor Star ̂ r

I, ̂?r% «nr m  wrfacr ̂ tt

I m*n  *rr̂t t1 ̂  ̂

f̂s wt f*nrt sfr̂t  103 fam vt 

fipm̂ 1

*wnr   ̂ t «rrr  ?mr ̂   |

fo m *rrc% «nrf *<nft t fo far

*T*ft % faSHT *TTO ̂ TPTT I f̂ T% qTF

Titm $feft t  *w*w**n& %

t̂  5# TOTT I 1971-72 *T fW

*t 11 *F̂te *r smr f*rr, 1972-73

% 31 wrftr JfT sfk 1973-74 * 65 

*Rt¥ T̂ fnw |w 1 «rk far ̂  f 

far:

“It 1* «ood that the Textile Com­
missioner tea  brought to light the 
huge profits made by the mill*. It

is evident from the abovo that the 
profits in 1973 74  have  increased 
more than double as compared with 
the last  year  We  want  that he 
should publish the figures of gross 
profits because net profit is highly 
dressed due to appropriations Will 
he publish cost  of  production  of 
these mills’  Financial account like 
profit  and loss  account  and the 
balance sheet is a misrepresentation 
including squandering of money’'

SW WT*T % Wl WfTX fc*T t 3fR?t 

Ttowt % jRr w  ̂f *jt

year  VP RM GP P/BT

1970-71  1173  576  69  29

1971-72  1J27  721  63  14

1972-73 1461 705 102 49

eft *fi| OTT% tfl+si  % W  »nt

r̂t  sffM  ? ?ttt ̂ nrt

# srfa:  f% m

? I T̂PT <k«iY  ̂̂ PT f% Tt 

f’RTTCt ̂TPT % Ŝ̂Pt fTTT t̂

|  f̂r ’ fjnft ttpt I % m  % 

î'Rfaftrar  t̂ f̂ ft
jlA . -f*-. .T̂T̂Tjr

Î Tofftôo-5  600  ST%

$Tgfiw-4 600 t?o srf?r f̂rscr

n̂̂rwt 1,000 ?o srf?r tw i

T̂RTT,

?nf̂ 1,000 * * srfa

1007, 1412

vra*r 300  srftr fta’sw

wt «rrr f?wrt ̂fhm  ? w 

%m *m  vt ̂bftt | ftp

vmnmt %  «Tft»rr ?



251  Cotton PrUt, (CX)  FEBRUABY 24, 187B  Cotton M m (04) 351

tjm  »m]

vtŷt ww 'TrfawiK 

 ̂  W  twrfc 1^ 1̂; 

srcrcfr n̂rnrtwftarfŵr?nTt f i 

* * *r$ tft $??t $ fa *rr*mft vt 

«1**r ^ 1  vtwr *htt 

t*r ?ft fao% fw*r * wnr 

’t'w w  ̂1 vrwwff # «nfirc? farfir 

fo  ̂t %fa*rfanft

tor if firamr tv x| £ t wfeft gw 

p̂r iwrt w snr wnpfr jf utr aft <fcf

WT*TT  ̂ wwrf m m
vnw $ i

*£*» *rar *rtr *r*k $■ vmr wt̂ t

ft

“There ig a shortage of  about 8 

lakh tonnes of cotton. In any case, 

the Government to be wary In this 

respect and categorically assure the 

cotton growers that their  interests 

will not be sacrificed at the alter of 

export effort and  that  no further 

cotton imports will be allowed”

«Tf HTT ̂  % fa s*r &m «!$ 

fiw T̂r j i *ft ̂  «rr ?
^  «TT  flMliJld ̂  \ ^

wm*vi <3   ̂  f  *rtr *r*>r *fh:

tott   ̂  t fasfrr sSfoqr

to* *?t ift itr  w «it 11 

cft»r ITTWt SfaT ̂ *TT̂ $TT $, ̂TT̂fW 

T̂ Arr ̂ «n?r  f wfst % ̂rt̂ft ̂ 

*RT  I, t̂RTTOT $ 3TRT ̂  I | jpr 

ifr ̂ rr sftfa*  srpr *r sftfafti 

wt src f*m *nfwt «f?t far  f ? 

T̂Vt̂ Tr*PTqW?TcTS|?tW iwfer 

$ ̂ Tg«lT fa  ST* srffft *BT ̂PTT 

m m   ** *ftt  *tt fs % trntfr

# fsrr ** (Mfcr  f*

^ to n  «$n tifaft £t 

 ̂ fa <w# *nr *m  *rforr, 

^r * ̂ 5*tt wîrr jf fa fir v* «nff

*te* * *w q|* «y *| yn ir%fa?r

*ti

sr*r fa* f, &m

PROP. D. P. CHATTOPADHYAYAr 
Sir, he ha, raised many issues which 
are supposed to be his intender ques­
tions. I could not be very clear; any­
how, I will try to answer...

SHRIMATI T.  LAKSHM1KANTB- 
AMMA (Khammam):  fie was  very 
clear.

This is some confusion ix> your owik 
department.

PROP. D. P, CHATTOPADHYAYAr 
By participating in the discussion, i 
think I will be able to clear the confu­
sion.

Reference has been  made to  the 
cotton  purchase  from  Pakistan. 1 
must submit that the varieties of cot­
ton that we  have  purchased  from 
Pakistan are in short supply  in  the 
country and, therefore, the prices of 
textiles manufactured  out  of those 
varieties have gone up. By importing 
those varieties of cotton, that is, middle 
staple varieties, we wUl be doing a bit 
of marginal service to the textile con­
sumers of that group.

The second point that I would like 
to submit is that the landed cost, not 
only the price but even including the 
landed cost of the Pakistan cottons, is 
less than  the  corresponding Indian 
varieties by Rs.  800 tp Rs. 800  per,, 
candy. So, you will  afppwckfe 
we have nqt> purchased from Pakistan
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anything which we could possibly get 
inside our country or by giving a price 
which If unreasonable by any criterion.

Mention hag been made about the 
Cotton Corporation's purchase  policy. 
We have our policy, and that policy 
enjoins purchase  directly  from the 
primary market, i.e., from the growers. 
But, as the hon. Member himself has 
said and 1 have also said in my state­
ment, the  fund  available with  the 
Corporation is Rs. 10 crores. So, we 
cannot enter into the market in a big 
way. But it must also be remembered 
that the price level  of the  cotton is 
above the support price level prescrib­
ed by the Agricultural Prices Coramis- 

,  sion and then revised on the basis el 
the new calculations of the input cost 
So, the question of the Cotton Corpora­
tion entering into the market in a big 
way just at this stage does not arise for 
two reasons; one, inadequacy of  the 
funds; and secondly,  the price levels 
are well above the A.P.C.—prescribed 
supporting price levels.  So, we are 
m the market. We are thinking of en­
tering into the market in a big way if 
some more funds are made available to 
the Corporation. In this respect,  the 
Commerce Ministry  is in touch with 
the Finance Ministry and the Agricul- 
tre  Ministry,  and  we hope  that a 
decision tcould be taken soon, so that 
the purchase programmes of the cotton 
Corporation could be extended to some 
other States  also. But I must also 
submit that, so far as the price of the 
middle staple varieties is  concerned, 
the price is good; because of the short 
supply of the crop, it is good. But in 
the long staple cotton, as  I have al­
ready stated in my speech, in relation 
to the demand, the supply is  much 
large, the five to six  lakh bales  of 
increased production....

SHBIMAT  T.  LAKSHMIKANTH- 
AMMA:  Has  Government  net en­
couraged the  agriculturists to grow 
means? So, Government should  take
the responsibility for this.

SHfttMATX  V.  JSYALAKSRMt 
(Sivafcatsft: There itftto' stability  iff 
the price of cotton. Last year the game

Varalakshmi cotton has been purchas­
ed for Rs. 1000/- per quintal and this 
year there is nobody to purchase  it 
even for Rs. 500/—.

MR. SPEAKER:  There  are very
strong women at your baekl

SHRI  INDRAJIT  GUPTA  (Ali- 
pore):  In view of the International
Women’s Year, she should be gallant 
enough to yield to them!

SHRIMATI  V.  JEYALAKSHMI: 
Merely because  it  is  international 
Women’s year we are not speaking but 
we  are  speaking on behalf of the 
agriculturists.

ME. SPEAKER:  I am suspending
the rule because of the International 
Women’s year; otherwise you are not 
entitled under the Rules.

PROP. D. P. CHATTOPADH YAYA: 
Sir, I take the point made out by the 
hon.  Lady  Members.  This is  true 
that Government intended the grow­
ers to go over to the area of produc­
tion of the long-stable varieties, tout 
In various units, particularly because 
of high  profits,  the  grower*  have 
gone in a very big way and they have 
produced quantities much larger than 
the industry can  possibly economi­
cally absorb.

SHRIMATI  T.  LAKSHMIKAK- 
THAMMA:  They grow more quan­
tity m  the  same  acreage.  That 
eeems to be a complaint of the hon. 
Minister.

MR. SPEAKER:  I am  addressing
you also.  You need not make  five 
speeches for five Members.  You 
should be concise in what  you say. 
We settled that  there will be  five 
Members, the* first one  will  have 
seven minutes  and the  others will 
have five minutes each, and thus we 
will be  able to  finish the  Calling 
Attention subject in 45 minutes. Bdr 
if you take so  much time  and the*
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[Mr. Speaker,]

gracious women at your back Inter­
vene every time there la no end to 
the debate.

PROF. D. P. CHATTOPADHYAYA: 
Sir,  I will try to  be brief.  I have 
said that there was this large produc­
tion of the long-staple varieties.  In 
our purchase programme we will see 
to it that these  problems are  ade­
quately taken care of and all depends 
upon the final decision which we are 
expecting very soon.  He made men­
tion about the  profitability  of the 
cotton industry. I would like to sub-' 
mtt that there are some cost-efficient 
units.  They  have made  very good 
profits.  But there  are also  some 
which tauve not Teally Made  profits 
over the laatl 4 or 5 years, they have 
gone sick and a substantial number is 
now lost and that does not speak very 
highly m regard to the high piofl- 
,lability of the industry a3 a whole. 
So, there may be some units  which 
may be do«*g very well  There are 
also other units which are not doing 
that well*  And I may say that the 
profit rate as st whole of the textile 
industry is leas than the average pro­
fits of the different industries taken 
together?

So, Sir. what I think is, this com* 
plex picture of the industry will have 
to be taken into account and atten­
tion should not be focussed only on 
the high-efficient units.

Lastly, I would submit that the high 
price for MC.U fibre Sujata which 
has been suggested by the hon. Mem­
ber will not  be borne  out by the 
factual scrutiny or by  anlysis.  So, 
we shall try to see that good price 
is given to this variety.  The Cotton 
Corporation is ultimately accountable 
to Parliament  and, as a Commercial 
Corporation, we cannot force this Cor- 
-poration to purchase cotton at price 
which it will not be able to sett at 
fc> the industry and not evert to the 

TtT.C.

MR. SPEAKER:  Shrl Sathe. He Is 
not there.  Pro*. Bandatfate.

PROF.  MABHU  DANDAVATE 
(Rajapur).  Mr. Speaker, Sir, I have 
tabled this Call Attention Notice only 
after an  on-the-spot study of  the 
region of Vidarba,  Marathwada and 
Khandesh as well as cotton growing 
belts of Haryana and Punjab.

Only on the basis of that study, I 
vhefald like to seek certairi  clarifica­
tions from the hdn. Minister. And I 
hope those clarifications will be for* 
thcomjng.

Firstly, as far as Maharashtra State 
13  concerned/ ' though 'there  is  a 
stfieme of monopoly procurement of 
cotton introduced in order to  pro­
tect the small cotton cultivator, the 
manner  m  winch  the  Scheme  Is 
sbught to be implemented shows that 
atjiually there is no protection avail­
able to the small cultivators. In other 
States, like  Haryana and  Punjab, 
ttiere has been a persistent complaint 
of the agriculturists  growing coiton 
that the  National  Textile  Corpora­
tion is not coming forward with the 
adequate  purchase of  cotton  at a 
remunerative price.  These  two as­
pects, both in those regions  where 
monopoly  procurement is there and 

where the Corporation is making the 
purchases—-thofle lacuna in  the  pur­
chase policy—wfll be  completely eli­
minated.

At the very beginning, I would like 
to sound a warning  and  also seek 
clarifications from the hon.  Minister 
that in the State of Maharashtra, the 
big cultivators are trying to take ad­
vantage of the existing situation and 
they are making a demand from Go­
vernment that  purchases of  cotton 
should not be left to the tender tntrrv 
of a free competitive market. If that 
is done, the small cultivators will be 
completely  destroyed. We  would, 
therefore like to have5 a clearcut «s- 

from Government whether 

this scheme of monody pfOflpwm®**



as it has been introduced in Mahara­
shtra has failed to a great extent be* 
cause of very inadequate assistance 
from  Centre and from the Reserve 
Bank of India and also because of the 
number of malpractices and whether 
that particular  policy will  be con­
tinued so as to protect the small culti­
vators. The question of textile mag­
nates has been brought in here. I do 
not want to repeat the figures of pro. 
fit that have been given by the tex­
tile magnates.  But,  incidentally, I 
may make a mention that by indirect 
methods,  the textile magnates have 
also been  purchasing cotton  from 
these very belts of Maharashtra. And, 
actually, they are  offering a better 
price than whatever  price is being 
offered by the Marketing Federation.
Of course, there are a number of mal­
practices to  which I would make a 
reference.  May be, very often  the 
plea is made to the  cotton growers 
that it is better that a remunerative 
price is offered to the cotton. In that 
case, the price of cloth  will go up.
But the entire cost structure of tex­
tile industry  indicates  that  there 
need not be any increase in the price 
of cloth as a result of the assurance 
given  for  offering a  remunerative 
price to cotton growers. For instance, 
there are a number of methods bv 
which the price of cloth can be fur­
ther brought down. I hope the Minister 
will admit the fact that 3.000 varieties 
of cloth are produced by the textile in­
dustry and if the number of varieties 
is decreased and more stress is given 
in the  production of  coarse-cloth, 
probably, the needs of the common 
man will be subserved  and, at the 
same time, the prices of cloth  can 
also be brought down.  On the other 
hand, better and remunerative Drices 
can be offered to the cotton growers.
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As regards the policy  of the Re­
serve Bank of India, it  has been a 
consistent complaint  from the  Go­
vernment of  Maharashtra  and also 
3507 l

from the cotton growers that the Re­
serve Bank has iiisisted upon pursu­
ing its  rigid policy  regarding  the 
credit limits.  Though the scheme is 
a progressive one. they have imposed 
a limitation of Rs. 20 crores credit as 
far as this scheme is concerned. And 
as a result of that, even if the Go­
vernment decides to eliminate those 
ralpractices, it win not be  able te 

Make the experiment a success unless 
Rs. 125 crores of credit facilities are

TOafe And, therefore, the
restriction that has been imposed by 
the Reserve Bank must be also eli- 
minated.

There are  certain  difficulties and 
malpractices m the  working of the 
monopoly  procurement  scheme  of 
cotton in Maharashtra. I myself have 
gone to the cotton belts and I met a 
number of cotton growers—small as 
well as big—and I also met the re­
presentatives of the  various  credit 
societies and  marketing  federation 
and we found that there are a num­
ber ot malpractices. Firstly,  up till 
yesterday, 30 per cent of the price of 
the cotton purchased by the market­
ing federation in  Maharashtra  was 
paid m cash.  There was a demand 
by the cotton growers that the cash 
component must be increased from 30 
per cent to at least 60 per cent. Sir. 
the new Chwf minister of  Mahara­
shtra has made a welcome pronounce­
ment that instead of 30 per cent cash, 
50 per cent of the price will be given 
in cas>h and the rest will be adjusted 
with the credit facilities and loans. 
This is a welcome announcement by 
the new Chief Minister.  But, if this 
new pronouncement is to be effective­
ly implemented, it is necessary that 
additional central assistance and addi­
tional credit facilities should be made 
available and I hope that lacuna will 
be removed.

Again, the gradation of  cotton is 
creating a lot of malpractice.  While 
offering to the cotton growers,  two 
categories in grades of  cotton are

1896 (SAKA)  Cotton Prices
(CA)  5*
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assigned and it has been the experi­
ence of many cotton growers that as 
far as the officials of the  marketing 
federation are concerned, they are in- 
duldging in lot of malpractices consi­
derable bribe is taken to give a parti­
cular gradation to the cultivator and 
thereby a  greater price is never 
offered.  This malpractice should be 
completely eliminated  Then, Sir, as 
far as the small cultivators are concern, 
ed, in Vidharba and m-Marathwada Re­
gions, they  have been  demanding 
Ks 600 per quintal as  remunerative 
price, becausc they have no facilities 
and they are actually selling  away 
then  cotton at  the low  price of 
Rs. 150 per quintal  To whom  are 
they selling’  Because they  are not 
getting adequate cash, the small cul­
tivators in Mahai ashtra are actually 
celling then cotton to the big f’ultl- 
vtors.  We are  supposed to have a 
monopoly procurement scheme  But, 
the small cultivatois are selling their 
cotton at Rs 150 per quintal to the big 
cultivator1? and what do the big cul­
tivators do?  He puts his  cotton on 
a truck and m a clandestine way he 
crosses the border of Mahaiasntia by 
giving bribe to the police authorities 
He goes to Adilabad side of Andhra 
Pradesh and on the Adilabad side of 
Andhra Pradesh, there is big trading 
•company board which has been put 
up there  Until day before yesterday, 
the board carried the name of Vasant 
Trading Company.  I do not know, 
after Vasantrao Naik has  been re­
placed by Shankarrao Chavan, whe­
ther the name of the trading com­
pany is  going to be  converted to 
Shankar Trading  Company.  I hope 
that this will not happen  Cotton is 
sold to this Vasant Trading Company 
and they send it for ginning and those 
bales are sent to the textile magnates 
in Bombay This is how, in a clandes­
tine manner, the entire  scheme of 
monopoly procurement is being com­
pletely sabotaged.  Not only  that. 
Even when the marketing federation 
purchases cotton from these big cul­

tivatorthey never enquire from 
where they have secured the cotton. 
They actually by-pass the fact that 
these small cultivators have sold their 
cotton at Rs 150 per quintal to the 
big cultivators and it is only the big 
cultivators who claim that it is thier 
cotton and they have sold it to the 
marketing  federation. The 
m Maharashtra is that when the mar­
keting federation purchases cotton, al­
ways the assessment of the  credit 
societies is made to  the tune of 40 
pci cent of the production, and on. the 
basis- of that, adjustments are made, 
and theiefoie, the small cultivators: 
always suffer.  Therefore,  this mal­
practice also has to be eliminated

Then, theie is another malpractice 
that is taking place  The hon. Com- 
meice Minister mubt have come acioss 
this, that m Maiathwada and Vidnarba 
j egions, repeatedly, cotton bales have 
been set on fire  This is happening 
because a numbei of officials of the 
Government and the maiketmg fede­
ration are purchasing a certain quan­
tity of cotton  In the  record,  the 
quantity shown is of one magnitude 
and the actual purchase is something 
else  To hide the gap  between the 
actual purchase, and the purchase re­
corded m the documents, very often, 
cotton bales are set on fire, so  that 
there is no lecord  left, as to  how 
much cotton is  there, how  much is 
stocked etc and as a result of that, 
new malpractices are  taking  olace. 
This also will have to be stopped

13 00 hrs

Therefore, the  clarifications that I 
would like to seek  from the hon. 

Minister are;  will the  Government 
take precautions to see that there is 
a relaxation of Reserve Bank credit 

policy and more central assistance is 
made available? Secondly,  will all 
the malpractices arising out of grada­
tion of cotton, sacking tb*m tip oni



clandestine  crossing  of  cotton to 
Andhra Pradesh and Madhya Pradesh 
be stopped? Incidentally, 1 may tell 
the House that when I went to the 
Vidarbha region, I came to know from 
the cotton growers that same police 
•officers told these cotton growers who 
were carrying on clandestine export 
■“You tie us to a tree, let your car pass 
the boundary and when you  enter 
Andhra Pradesh, we will shout ‘These 
people had tied us to this tree; they 
assaulted us when we tried to  stop 
them and now they have actually run 
away across the  border to  Andhra 
Pradesh’.”  All  these  malpractices 
must be stopped.

Then remunerative prices should be 
offered. I would concretely ask when 
the  following  remunerative  prices 
would be made available:

MCU 5 Rs. 600 per quintal 

Hybrid 4 600 per quintal

Varalakshmi Rs. 600 per quintal

Sujata, Survin Giza

and other varieties; Rs. 900 per
quintal.

In this connection, the reply given 
by the hon. Minister to a question of 
Shu Daga’s is incorrect. He said that 
only these categories had been pur­
chased from Pakistan which were not 
available 3m  our  cotton growers. 
Whatever news has appeared in the 
Economic Times  Financial  Express 
and  many  other economic journals 
clearly indicates that even those varie­
ties which are available indigenously 
have been purchased from Pakistan. 
He should check up his records and 
And out the gap between reality and 
the statement he made and see if it 
cannot be removed.

In  conclusion, 1 would make a 
specific suggestion.  If the monopoly 
procurement scheme in States like 
Maharashtra is to be a success, it 
should be extended to the national 
level so that no lacuna will be left
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and there will be  an  incentive to 
corruption and clandestine export to 
adjoining States  will atop.  If  the 
experiment is to be effectively imple­
mented, this should be done. I would 
like a categoric reply to all these 
points.

PROF. D. P. CHATTOPADHYAYA: 
The hon. member has said that we 
have imported precisely  that variety 
of cotten from  Pakistan  which  is 
available here.  In fact, what I said 
was this. Those variaties are avail­
able here, but they  are  in  short 
supply.  While we need around 68 
lakh bales of medium staple rotten 
for  our  internal  consumption  and 
export, our production is only of the 
order of 60 lakh bales.  Therefore, 
there is a shortage of nearly 3-9 lakh 
bales. That accounts for the high price 
of textiles for poor middle class people 
and export variety. It has also to be 
borne in mind that the cotton price is 

■  reflected in the price of the finished 
goods to the extent of 50—55 per cent. 
So if the price suggested by the hon. 
member, a verv leading socialist, is 
given, he should also be squarely and 
fairlv aware of the  consequence of 
that being reflected 50—55 per cent in 
the price of cloth of a variety which 
is precisely meant for the poor people.

PROF. MADHU DANDAVATE:  I
had concretely suggested reduction of 
the number of varieties from 3,000, by 
which the cost of production can be 
brought down.

PROF. D. P. CHATTOPADHYAYA: 
I have noted this  point for  reply. 
Alrealy we have a very big number, 
more  than  1000 varieties.  We are 
already effecting a 10 per cent reduc­
tion.  We are thinking of more.  A 
steady reduction in the varieties is 
what  is  necessary.  Otherwise,  it 
creates dislocation, both in the pro­
duction sector and also in the hand- 
loom sector. 'Hie reduction of varie­
ties idea is very good; we are com­
mitted to it.  But we must also be
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c*refuUy aware of the consequences, 
for exanĵle, lor the handloom actor, 
finer counts of yarn are necessary. The 
poor handloom weavers depend very 
much on these varieties of yarn.  If 
the price  of  long staple cotton is 
pushed up, it will be reflected in the 
yarn price and it will be difficult for 
the weavers to take it at that high 
price.  All these consequences should 
be borne in mind  Even  then  as 
an idea, it is good and we have already 
accepted it and from last October, this 
year, we had decided to bring about 
a ten per cent reduction in the total 
number of varieties of cloth, 1100 in 
all.

SHRI  PILOO  MODY  (Godhra): 
You must take this as the good in­
tentions of a socialist.

PROF. D. P. CHATTOPADHYAYA: 
It is a good intention and I share it. 
The hon Member referred to monopoly 
purchase operations of the Maharashtia 
State Cotton Corporation The Reserve 
Bank of India, I find, had given them 
Rs. 20 crores while the Cotton Coi- 
poration of India which has to mu- 
chase cotton all over the country bad 
been given only  Rs.  10  crorrs  I 
concede that the credit accommoda­
tion neither to the Cotton Corporation 
of India nor to the Maharashtra Cor­
poration is adequate. But at the „ame 
time it is to be viewed in the context 
of the overall credit squeeze  policy. 
After all it is a trade sector. I do ap­
preciate the feasibility of ensuring fair 
price to the cotton growers but it Is 
also  to  be  remembered  that  if 
the  price  level  is  pushed  up 
there are other  consequences. Next 
in  importance to food,  is texti'e 
and  if  cotton  price  is pushed up 
55 per cent of it is reflected in the 
cloth price—it will not be appreciated 
by people as a whole.  We  should 
strike a balance between a fair and 
reasonable price which could be given 
in these circumstances to the grower 
and also the end-product consumers. 
“We have every  sympathy  and I

appreciate the point made that # fair 
price should be ensure#  to  cotton 
growers, and credit accomodation, if 
possible, should be increased. We are 
already in touch with the Finance 
Ministry as I have said but it must 
be appreciated that we must not add 
to the inflationary pressure and this 
should be borne in mind by all of us. 
He referred to the bond scheme. It is 
m order to minimise the impact Of the 
increased money supply in the market 
that we have thought  of  the bond 
scheme, not to pay the entire amourtt 
downright in cash, but partly in cash 
and partly in bonds,  spread  over 
several months  This scheme is being 
considered and a decision will be taken > 
as early as possible.

He  referred  to the question of 
malpractices  If any specific case is 
brought to our notice, we will got in 
touch with the concerned State Gov­
ernments  you  will appreciate that 
allegations of smuggling operations are 
primarily to be looked into  by the 
State Governments  But I am not 
shifting responsibility  between  the 
State and the Centre  If some specific 
case of malpractice in respect of grada­
tion or degiadation or smuggling is 
brought up, I shall look into it

SHRI ANNASAHEB  GOTKHTNDE 
(Sangh).  He has not replied to the 
extension  of  the  monopoly cotton 
procurement to all over India

PROF. D P CHATTOPADHYAYA: 
The figures quoted by me, the credit 
accommodation referred to by me is 
enough to show that under the present 
difficult circmustances, it will not be 
possible

SHRI  NATWARLAL  PATEL 
(Mehsana):  You know that Gujarat
grows one-third  of the total cotton 
production in India.  Our  farmers 
used to grow short staple cotton fi,r® 
yeats ago.  They had switched ovrf 
to long staple, especially on the ndvice 
of the Government of India. At that 
time  the Government of India had 
assured them that If need arose pric*



support Would be given by the Gov- 
Jnmit  On  th*  assurance 
formers switchod over to long staple 
cotton  I   ̂ hon Minister fat* 
forgotten the ô otive of the Cotton 
Corporate oi >dia  According to 
me. the Cotton Corporation was estio- 
lished only to protect the interns 
ol the gxowers  M present it u, doing 
nothing at all to protect the interests 

of the growers

fThe hon Mim̂ r has stated in ĥ 
statement that sôe directive has been 
tJTto «* Cotton Corporation, to

Aicordm* tc me lt  nothm«  lh>®
is not pure support  L,5t ',ear ̂ o« 
long staple cotfon was sold a 
per kandv, at Present it is sell  ,
Rs 3 000  There is such a big fal 

the price of cotton

ju  Cotton Price*  PHALGUNA 5,
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1 m«y draw the attention ot tne 
hon Minister to the parity betwen 
the prices of ling staple and fchort 
staple cotton  ffhen our long staple 
cotton Shankei-1 was  selling at 

Rs 6,000, the ̂ ort staple was selling 
at Rs 3,200 oi lls 3,400  There w«* 
a gap of Rb 1500 to Rs 2,000 pe* 
kandy but at present, our long stapi 
is selling At ab< ut Rs 4 44)0 and the 
short staple at about Rs 2,800  The 
gap is only about Rs 600  I would 
like to point out to the hon Minwtei 
that the growers of long staple cotton 
have to make us of costlier inputs hk 
fertilisers  They have to give sêen 
or eight tin ê, the vvaUr to *heu Ue*ds 
There is no <anal aaler in Guiarat 

and so the farmers lwve to depend 
upon very costly irrigation

The hon Minister m his statement 
has stated-that they are trying  to 
protect the interests of the tomimn 
people, to see that they get  chaap 

cloth  This w not a  thmg‘ bUc 
nothing should be done at the cost of 
the farmers

He has mentioned m his statement 
that the growers of long staple cotton 
are helping the Government of India 
so far as foreign exchange is concern­
ed  As a matter of fact, after they 
parted growing long staple cotton, 
Government is not importing it from 
foreign countries, and thereby they 
are paving huge foreign exchange

The growers of long staple cotton 
go to Mandis with their carts and, as 
there are no buyers, they have to go 
back to their villages If the situa­
tion continues like this, next time 
they will all switch over to shoit 
staple they will not bother to grow 
long staple  If that happens, the
Mini try would  be  responsible for 
that by not giving pnee support

So far as Andhra is concerned, tln»y 
aic growing a very fine  /auety
MCU 5  I understand this  varieh
ôld last year at Rs 500 pei quintal, 
but today there is nobody to juy it 
even at Rs 350
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So, are you going to give anv 
quarantee to these farmers so far as 
pi ice is concerned or not’  I under- 
s*and that some guidelines have been 
given to the Cotton Corporation I do 
not exactly know what they are, but 
it setms that they have been asked 
to pay taily one-third of the price m 
cash  Iwo-third of the amount is to 
be given m the form of a bond at 6 
per cent  interest  You  understand 
whit is the late of interest today 
No farmer can  afford to sell his 
cotlon on this condition to the CC1 
It is a cruel joke on our farmers

The objective of the establishment 
of the CCI was to safeguard the in- 
tpiests of the growers  I know that 
interests conflict with each other You 
want  to have cheap production of 
cloth in this country by making cheap 
cotton available to the mills  But 
don’t bother about 200 people of the 
countiy  You bother about lakh* 
and crores of growers of long staple 

cotton
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I have said all these things only to 
draw the attention of the Minister to 
take action in the matter before the 
situation goes from bad to worse. He 
should take the necessary steps to 
see that the cotton growers in Gujarat, 
Andhra and other States are given 
remunerative prices and saved from 
this calfihity.

PROF D. P. CHATTOPADHYAYA:
I share many of the ideas and senti­
ments expressed by the bon. member.
I agree that it is our basic responsi­
bility to ensurci a fair price to the 
growers  There are no two opinions 
about it  But there should be a 
rational balance. The interests of the 
cotton  growers have  to  be looked 
after no doubt, but not in isolation 
but m ] elation to the consumers’ in- 
terets.

SHRI  NATWARLAL  PATEL: 
Before rou arrive at a decision about 
the cort of production of cotton, 
kindly consult the representatives of 

the growers.

PROF. D. P. CHATTOPADHYAYA: 
There are lakhs of growers and we 
have to do what we can for them, but 
we have  also to look after the 
interests of the crores of consumers 
and strike  a  balance somewhere in 
between  I hope this is an idea which 
will be shaied by hon. members. We 
do not like to do anything at the ex­
pense of the poor growers.  I have 
already placed on record our apprecia­
tion of the services rendered by the 
flowers of long staple cottons thereby 
enabling us to save our foreign ex­
change which we had to spend pre­
viously on imports. But the produc­
tion is 50 per cent more than what 
the country can take.  We need 8 
lakh bales but because of the high 
price incentive, a large number of 
growers have rushed into that field 
in the last one year and production 
has jumped to 12 lakh bales a year. 
This has been possible because of the

hard work and the use of high-yield­
ing seeds.  But we should bear in 
mind that medium staple cotton is in 
short supply. It is  actually 8 lakh 
bales less than what we need.  The 
production now is only 50 lakh bales. 
We need this for domestic consump­
tion as well as for exports purposes. 
So, we would like the growers to go 
'in a big way into this area also.  I 
can assure my hon. friend that I am 
as much concerned as he is about 
ensuring a reasonable price to cotton 
growers,  particularly  long  staple 
variety because they are in difficulties 
now. The policy of the Cotton Cor­
poration will be to help them to the 
best of its ability and subject to credit 
constraints imposed by the Govern­
ment in the larger interests of the 
country.

SHRI INDRAJIT  GUPTA:  How
much long staple cotton are you im­
porting now?

PHOF D P CHATTOPADHYAYA- 
So far as medium and short staple 
cotton are concerned, there is a short­
age of 8 to 9 lakh bales and we have 
imported only 2 lakh bales.  So far 
as long staple cotton is concerned, 
we are in surplus.  So, where is the 
question of importing?

The Cotton Corporation is a com­
mercial organisation.  It has to bear 
in mind its commercial objectives. We 
cannot force the Cotton Corporation to 
purchase cotton at a price at which it 
will not be able to sell it to the tex­
tile mills  But, within the constraint* 
we will try to do whatever we can to 
protect the interests of the growers

SHRI NATWARLAL PATEL* What 
about the  minimum price to the 
grower?

PROF. D. P. CHATTOPADHYAYA* 

We are considering it.

MR. SPEAKER: Shri D. D. Desai- 
I find he is not here. Shri Sathe. He 
will get only half the time because he 

came late.



SHRI VASANT SATHE  (Akola): 
Thanks to the new Railway Minister 
the trains are becoming more punctual. 
My train came only 2j hours late. I 
am coming straight from the railway 
station.

There are a few things on which 
first I would like to disabuse the mind 
of the hon.  Minister.  First I will 
come to the story of long staple cotton 
production being more than what is 
required'  Just two  or  three years 
back we used to import about 10 lakh 
bale* of long staple cotton, required 
by our mills in the name of promoting 
exports.  The  entire Rs. 100 crores 
worth of cotton, which was long staple, 
was imported from  America, Egypt 
and Sudan.  All these imports  were 
done at the pressure of the mills, in 
the name of export. I would like to 
know from the hon. Minishter, firstly, 
how much fine and super-fine  cloth 
produced  from the imported  long 
staple cotton did we ever export and 
how much did we earn from the export 
of fine and superfine cloth?  Because, 
the long staple cotton is required only 
for the production of fine and super­
fine cloth, unless of course you say 
that long staple cotton can be used 
for the production of medium varieties 
also, in which case your next argu­
ment that  there  is  a  shortage of 
medium staple in the country, because 
long staple cotton production is more, 
and that is why we are now required 
to import medium staple will fall fiat. 
Therefore, since  you  imported long 
staple cotton all these years in the 
name of exports, please tell us how 
much of fine and superfine cloth pro­
duced from the long staple cotton did 
we export and earfl foreign exchange.

SHRI  INDRAJIT  GUPTA:  Also,
how much did we smuggle out?

SHRI VASANT SATHE:  I do not
know about smuggling. My informa­
tion is that more than 80 per cent of 
our exports are of short and medium 
staple varieties of cloth, which we
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produced from indigenous cotton. And 
yet, although the indigenous cotton is 
an export earner, we do not give a 
remunerative price to the producer oi 
medium staple variety and we always 
tell him “you cannot get a remunera­
tive price, because you are not pro­
ducing long staple cotton, and what 
we need in this country is long staple 
cotton, of which we are importing 10 
lakh bales”.  Now, being encouraged 
by you and the Agriculture Ministry, 
the farmers in States  like  Andhra, 
Gujarat and Haryana took to produc­
tion of long staple cotton.

You will recall, Sir, in 1972 in xny 
very first speech here, I had made a 
mention of the calamity of the cotton 
growers who were given the  lowest 
price for having produced more cotton. 
They produced a record crop in 1971-72 
and they were given a bonus of the 
lowerst prices ever! That stock was 
carried on for more than two years by 
the mill-owners and they reaped huge 
profits for two years.  This id an 
accepted fact. I have again and again 
been reminding the Government about 
our policy towards our growers. You 
say that we must look to the consumer.

PROF. D. P. CHATTOPADHYAYA: 
And also growers.

SHRI VASANT SATHE:  This \ery 
simplistic economic  talk,  which  is 
imported from western countries, 
used here also.  I will tell you how. 
In western countries  the  grower is 
hardly 10 per cent of the population 
and, therefore, they say, “We  must 
look to the consumer who is the 
majority, 90 per cent, namely, the 
working class, and others,”. Therefore, 
a balance has to be struck. Look to 
the greater consumer. In this country 
the greater consmer is the agriculturist 
himself and the class living on agricul­
ture. 80 per cent of the people Uve on 
agriculture here. They are your real 
consumers.  When  you  talk of the 
consumer, whom are you talking 
about?  The consumers are also the
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iarmers.  If you do not give a re­
munerative price to the farmers, how 
can you ensure a fair wage to landless 
labour? You do not give purchasing 
power to the fanner and the agricul­
turist class.  Is  this your  idea  of 
trying to improve the standard of life 
of the majority of the people?

Then,  I have never been able to 
understand this talk  of  anti-infla­
tionary measure.  This talk of credit 
squeeze and anti-inflationary measure 
to deprive the agriculturist class of 
even a remunerative price, I feel, is a 
(suicidal talk, because if you do not 
give a remunerative price, the cotton 
producers will not produce cotion as 
they did in the case of jute.  How 
much you have suffered in the case 
of jute, my friend himself will tell. 
Jute production fell down by 30 per 
cent in one year. How much we lost 
in foreign exchange and what trouble 
we arc havin" in the mills—all that is 
known. Toworrow, if the cotton pro­
ducers ctop producing cotton or reduce 
cotton production, think of the vicious 
circle and the result that it will hav<? 
both on production of cloth and on 
employment.  Therefore, this  whole 
idea of anti-inflationary measure is 
wrong.  Shortage of cotton produc­
tion for want of remunerative  pi ice 
will again increase cloth prices.

MR.  SPEAKER:  Please  do  not
think that it is a debate going on; it 
is a call-attention motion.

SHRI VASANT SATHE:  He said
that we must strike a blance, that is 
why I am asking this.

MR. SPEAKER:  Ask your ques­
tion.

SHRI VASANT SATHE:  All that
we are  asking  is:  you  want  to
benefit the consumer  but  what do 
you  mean  thereby?  The price of 
cloth must not go up; all right.  We 
sat with their own technical people 
and experts in the field and said that 
you peg the prices at what they are

today or wherever you want to for 
superfine and all varieties, then  go 
back to find out the cotton price arid 
whatever the  price  of  cotton  is 
arrived at, see that that is paid to 
the  farmer. It  is the middlemen 
who are exploiting the farmers today. 
They exploit us at both ends.  They 
exploit the consumer- by increasing 
the price of cloth.  The middlemen 
are the agents of the mill-owners. 
Now that the Cotton Corporation, I 
am told, is going into the field, I would 
like to know from the hon. Minister 
what is the price that they are going 
to pay to the farmers. Be specific 
about it.  Take, for example, MC05. 
The experts themselves have opined 
that the price should  be between 
Rs. 425 to Rs. 450. Are you going to 
pay the price or not? This is the first 
thing that we must know.

Secondly, although you have just 
now said that you are not going to 
import cotton. I would like to have 
a more positive statement from you. 
What about some cotton deal with 
Sudan?  For diplomatic  reasons, are 
you going to import some long-staple 
cotton from Sudan?  That is another 
thing that I want to know.

If the hon. Minister clarifies these 
things, we will be very thankful to 
him.

PROF. D. P. CHATTOPADHYAYA: 
Sir, the hon. Member, Shri Vasant 
Sathe,  has spoken on the floor  of 
the House and to me outside. I know 
his views. He is quite well-informed. 
As you will find, even experts like, 
Prof. Madhu  Dandavate  and  Shri 
Vasant Sathe differ.  One  suggested 
that for MC05, we should give Rs. bOO 
per quintal and the other has said that 
the price should be Rs. 425 to Rs. 450 
per quintal.

SHRI VASANT  SATHE:  That is
what your experts have said. I accept 

it.



PROF. D. P. CHATTOPADHYAYA: 
What I gay is that even informed 
people differ in the matter of assess* 
ment. Other things have also be taken 
into view.

SHRI  VASANT  SATHE:  Please

•do&’t  to divide us.

PJFtOF. D. P. CHATTOPADHYAYA: 
No division; just comparison.  There 
is no question of setting one against 
the other. You are very good friends, 
I know.

As I have already said, we have had 
discussions with  distinguished Mem­
bers from different  States, like, Shri 
' Vasant Sathe. Shri Raghu Ramalah, 
who took a lot  of  interest in this 
matter and otheis. I have looked into 
the matter. Andhra Pradesh is a jute 
growing State.

THE  MINISTTER  OF  WORKS 
AND HOUSING AND PARLIAMEN­
TARY AFFAIRS  (SHRI K RAGHU 
RAMAIAH):  Cotton

PROF. D. P. CHATTOPADHYAYA: 
It is a cotton growing State  It is al̂o 
a jute growing State.  Don’t forget 
about that.
>

As I have already said, we are m the 
market but not in a big way because 
of credit restrictions  We are already 
in touch with the Finance Ministry.
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About  protecting  consumers’  in­
terests, I have already said it. Mr. 
Sathe has said some other things.  I 
do not like to enter into economic con­
troversy particularly in the presence 
of Dr. V. K. R. V. Rao sitting here. I 
&tick to what I have said. But, at the 
same time, I submit, that reasonable 
Price will be given  to the growers. 
For that, we are already in touch with 
| the Finance Ministry and a decision 
will he taken soon. I can only repeat 
vhat I said before that we will strike 
1 balance between the growers’ in­
vests and donsumers* interests.

13.33 hrs.

The Lok Sabha adjourned for Lunch 
till thirty minutes vast Fourteen of 

the Clock.
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The Lok Sabha reassembled after 
Lunch at  thirty-four minutes past 
Fourteen of the Clock.

TMr. Deputy-Speaker in the Chair].

SHRI SAMAR GUHA (Contai) Sir, 
I want to raise an urgent matter of 
public importance.  The news that 
has been flashed axrnt lifting of the 
embargo on American arms  supply 
to Pakistan is a very serious matter 
causing concern to all of us.  I hope 
the Government will give an oppor­
tunity to this Htuse to express its 
views .

MR.  DEPUTY-SPEAKER:  That is
enough.

SHRI SAMAR GUHA: Ihe United 
States has developed a knack.

MR DEPUTY-SPEAKER  You are 
making a speech

SHRI SAMAR GUHA: One minute, 
Sir  The United States has develop­
ed a knack in international diplomacy 
to do wrong things at the ripe mom­
ent for right things.  The  United 
States has mentioned about supply of 
Russian arms to India. It convenient­
ly forgets about the continued supply 
of arms to Pakistan by China and 
France  The U.S A. has also men­
tioned about the imaginary fears  of 
India and Afghanistan against Pakis­
tan, but it forgets that the arms sup­
plied to Pakistan would b* used  to 
crush the people  of  Pakhioo.iistan, 
Baluchistan and Sind.  In this con­
nection I want to draw your attention 
to our anxiety shout Shri Khan Ab­
dul Ghaffar Khan.

We are worried about the genocide 
committed on the people of Paktooms- 
tan and Baluchistan  With one word I 
will conclude.  The Government of 
India should take steps in cppropriate 
international forms to raise the issue 
of the safety  and security of  Kb an
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Abdul  Ghaffar  Khan and ol  the 
people of Paktoomstan.  By  stren­
gthening the arms might of India or 
Pakistan you will not be able to en­
sure peace and progress of the  sub­
continent  It is only by having a 
Confederation of India, Pakistan and 
Bangladesh that you will be able  to 
bring about peace, progress and pro­
sperity in tHe  whole  sub-continent.
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Shankar Dayal Singh not here. Who
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14.38 hrs
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ÎfT 3?t f’DRT  €f<T«i %  \  P̂Hlcr

vn*tm, gftsvh:, fm,

«pt t ??rr ̂ts1 icRKH- srt̂ <r«rr %5r %■ 

f̂ra- *m Jr  r̂>r ̂ ttt ̂rrf̂ i 
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*7Ft T̂5TT  — ĤCfftTBT  ̂fT 

f̂fr Wt Wt ̂ RT 3Ft ̂ T 3FT srfspfTTT; 

|-^to to^R-̂ f̂ fflTt r̂̂TFTT 

t <ft 3*T % jjPT tft eft ?PHT f̂PTT 

snrr  q$r spttct ̂  ftcrr | stt ?rft? 

*rq% cft3t jpt ̂ =ft?r srer toT ft, 3f #% 

T̂ft ̂ rr i  2ft  ^r  stsft sn%

f̂opT it sffa 5*T Trapftf?r sr I sfffJRlTO 

 ̂«rrf t̂r ?r ̂  ̂ft h ̂  ?r  ̂irfr̂rr 

WTT ’ETTfcT | ?fVT HTf 

T̂ tt IT »ft 3?t TR3T 5|̂T ̂FT TO?f TOTS 

T̂cTT TfT t,  Wr̂ T «ft  TfT I 

rfrt vft fHY  |

 ̂ f1® 5taT TfT t ̂rf̂ R TT3T̂: JTfRJT 

p̂rr I fv if̂t, T̂RPT 4 fRKT ̂ tf ̂ft 

fartar ̂t, irrl  q; ?ft ̂ frcr f̂tf

<ft f̂rtsr ft, %f%?r f̂r % f̂rm % 

f*rncr ŵr>r rciiR r̂r r̂r wffv 

^ sr̂t ̂ Tfiwr »imt % jwprr | qk 

w tt f̂r ^  ̂ r 1  % f̂rt ̂r

*ft ̂ft̂- ?TT% VR9T̂* T® I Wf

% ̂ r fwff ?Fi%3rt %, *T3r̂ 

*T|T-3R % f̂?R  ?rr̂T

srw f̂rr,  qr #5 ̂  1 w qr 

f̂r % 3ft # r̂t faô r ̂ ̂ ft̂
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f%̂, ̂ T ̂T tfiTTOT ̂ T  T̂ fVTT i
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MR. DEPUTY-SPEAKER: You have 
taken twenty  minutes;  kindly con­
clude.
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MR. DEPUTY-SPEAKER* YOU can 
do so only at the expense  of  your 
colleagues in the party, other*  Bill 
have to be left out
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MR  DEPUTY-SPEAKER*  Kindly 
conclude  How long will you take? 
Here I have a  request from  your 
Minister to give each Congress Mem­
ber only ten minutes.  You  have 
taken 21 minutes.  How long  more 
do you want
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SHRI INDEAJIT  GUPTA  (Ali- 
pore): This Address by the President 
shows as much seriousness about the 
situation  facing  tbe country as is 
displayed by the attitude of the senior 
members of this Government towards 
the present  debate.  They  could 
not care less.  Maybe  they  had 
their lunch and they are comJortably 
sleeping in their homes, and this is a 
futile exercise which this  House has 
to go through.

The President’s Address is, I  find, 
extremely half-hearted, confused and 
lacking in any  kind of  forthright 
statement regarding the serious cri­
sis which this country is facing.  I 
am surprised—this matter has  been 
commented on elsewhere also, but  I 
must mention it—that there is  not 
even a passing reference in the  Ad­
dress to the fact that a senior mem­
ber of this  Govsrnment, n  Cabinet 
Minister, met his death, violent death 
in a bomb outrate only a few weeks 
ago.  There is not even a  raising 
reference to  it. which will  allow 
friends like Mr. Mody to say that they 
are happy about it.  It is for  the 
Government to say, not for me,  but 
1 would think that even as a matter 
of form, it is not  ̂vezy happy thing 
that there is not even a parsing ref­
erence.

Mr. Samar Guha just now drew the 
attention of the House to the fact that 
news  has just come over the tele- 
printer to tho effect that the Govern­
ment of the USA  has formally  in­
formed our Government that the ten- 
year old embargo on the supply  of 
arms  t0 Pakistan it being lifted.

SHEI PILOO MODY:  It is m the
Paper this morning.

SHRI  INDHAJIT  GUPTA: It has 
been in the paper for several days, but 
*he formal announcement has  come 
now, The question I wish to raise is; 
just at this time when the American 
government in a very cold and calcu­
lated manner has decided  to re.arm 
Pakistan, just at fhe  moment when

they are showing much more increased
military activity in this area, building 
bases in the Irdian Ocean, openly talk­
ing about the United States right to in­
tervene for purposes of de-stabilisa- 
tion in any country which they may 
choose to select as their target, 5«st 
at the moment when they are threat­
ening the oil-producing countries that 
ii the United Slates feels that it is 
being  strangulated, then it has the 
right  to  intervene  military—all 
these things have been said publicly 
by responsible people of the United 
States  Government,—in  other word 
just when supreme vigilance and pre­
paredness is needed  to defend  our 
country’s security and  it.dependence 
against any <!ort jf danger coming from 
outside, why is it that Mr. .7 ayaprakash 
Narayan has decided to -ill upon the 
army and the police t  /.isoLev orders 
which they "onsider to be against the 
inteiests of the people or the pnjntry?
I am posing this queslion and I want 
all members of this House to ponder 
about it.  I want  Ivlr. Jnyaprskash 
Narayan’s friends in this House to say 
something about it when they speak.
I do not want ĥem to keep quite on 
this issue because otherwise the Worst 
suspicions of everybody will be corro­
borated.  They snoula speak out and 
say whether they support this sort of 
thing or disapprove of it.  It is said 
that Mr. Jayaprak>tsh Narayan has only 
asked the  armed t irces to  disobey 
orders which are anti-people and not 
against the Constitution.  Somebody 
made a statement like that the other 
day. I would like «o remind the House 
that under article 53 of the Constitu­
tion, the supreme command of  the 
armed forces in this country is vested 
in the President. That is the position 
under the Cons'itutMn.  to which the 
armed forces have taken the oath of 
allegiance.

I do not think it is a coincidence 
at all—Mr. Bhutto speaking the same 
language from across the border about 
the settlement in  Kashmir and our 
friends of the Jan  Sangh speaking 
from within our country. Just at this 
moment Mr. Bhutto is calling for a
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. hartal against this settlement *nd the 
Jan Sangh is also calling for a move­
ment—I So not know what form it is 
going to take—against this settlement 
I suggest that this is a vary conscious, 
planned piftcer movement where seem­
ing opposites meet together, where Mr. 
Bhutto on next Friday when he has 
threatened to call a strike will be able 
to say that considerable sections  of 
people in India also are opposing this 
agreement, meaning thereby the Jan 
Sangh.  Also at a  time when  the 
United States is threatening again to 
stoke the fires of war on the s.ub-conti- ' 
nent, Mr. Jayaorokasli Naiayan arks 
the army not to obey orders which it 
considers to be not in the interests of 
the people or the country. Is this the 
time for anybody to tamper  with the 
loyalty of the army and to try to sow 
doubts and  discussions among  the 
jawans? If a member o£ the Commu­
nist Party had spoken like this in a 
meeting, what would you hLve done?
You would have howled for our blood 
and called us traitors from mcrning 
till niglit. But now there seems to be 
some kind of silent  conspiracy bet­
ween both Mr. Jayipr ikish Narayan’s 
friends and our friends o 1 the other 
side.

SHRI N. K. P. SALVE <Betul): No, 
no.

SI1RI INDRAJIT GUPTA: Let them 
speak out.

SHRI PILOO MODY: Do not inter­
rupt your masters.

SHRI INDRAJIT GUPTA: 1 want 
to know what they b&ve tc> cay about 
this. I want to know what the Defence 
Minister or the Px'ime Minister has to 
say about this, j do not know if the 
Rashtrapati, who is the Supreme Com­
mander of the Armed Forces..............

SHRI PILOO MODY: God forbid.

SHRI  INDRAJIT  GUPTA:. ..is 
thinking of this problem or not, but 
certainly v* in this House would very
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much like to  know what is in the 
minds of the people both ou this side 
and that side.

I would just point out that even a 
paper like The Statesman, which is 
generally very well disposed towards 
Shri Jayaprakash Narayan «~8nd it is 
not surprising also, because we know 
whose  paper this is—is highly em­
barrassed by what Shri Jayaprakash 
Narayan has said.  In its editorial of 
the 21st of February it says:

“Policemen and j a wans who were 
invitê to examine the order3 they 
receive and to  accept only those 
which they believe to be moral are 
in effect being encouraged  to des­
troy the  structure on  which the 
society wholly depends. This struc­
ture springs from the Constitution, 
loyalty to which Mr. Narayan has 
unconditionally recommended.”

So, even The Statesman is a Bit tm- 
barrawd  about this kind of open 
appeal being made.

Incidentally, I do not know in which 
country,  certainly not in n country 
whose regime >s claimed to be fascist 
or semi-fascist,—it is permitted to go 
about freely and publicly making ap­
peals of this  type to *he aimy.  I 
would like to know where it is per­
mitted.

Though it may be a oit out of place,
I would like to  remind this Hou&e 
that the  Indian  prmy  and armed 
forces, for which we have the highest 
regard in this Ho ne and to which \%e 
have paid tributes times without num­
ber, used to be at one time a mercenary 
army, utilized bv the British rulers 
for various colonial and imperial wars 
abroad. But, since independence, this 
army has a proud and patriotic recoid. 
And despite the fac* *hat in the ear­
lier years’ they were unprepared w 
terms of modern arms or training, or 
modern  techniques ,  warfare, our 
armed forces did bravely defend to® 
country's borders against external «'«g“ 
gression, in 1947 on the very eve of 
independence, the  dawn of indepen­
dence, in 1962, 1965 and 1971. And in 
1971 this Army performed a new role,



Which it had never performed toetore, 
and that is going to the help of the 
liberation fighters of our neighbouring 
Country, Bangladesh, where they shed 
their blood for the freedom of a bro­
ther people.  It is a secular army, it 
is a patriotic army.  It is an army 
which has also done a lot of humani­
tarian work, in coming to the aid cf 
people who are  affected by natural 
calamities in our country.  Above all, 
it has preserved up to now its histori­
cal tradition of being above politics.

Now Shri Jayaorakash Narayan is 
trying to change this.  He is calling 
upon this army,  whose tradition is 
non-political, apolitical, to become poli­
tical, to become involved in this move­
ment. He is trying to sow the seed of 
disruption and disunity in their ranks, 
creating disharmony among them in 
the context of this new threat from the 
United  States and  Pakistan, about 
which he is conspicuously silent;  he 
has not said a word about it.  I am 
sure, in this connection, that the pat­
riotic and democratic-minded jawans 
and officers of our armed foices will 
refuse to fall....

SHRI P. K. DEO (Kalahandi): De­
mocratic?

SHRI INDRAJIT GUPTA: Yes, up 
till now; I am sure they will refuse 
to fall into this dangorous anti-national 
trap. Now I am only waiting to hear 
my hon. friends speak on this parti­
cular point when they get their turn.

It is not surprising at all because 
Shri Jayaprakash Narayan’s line  is 
daily  becoming  clearer and clearer.
He is now entirely and openly depend­
ing for his movement on certain righ­
tist  parties.  He is not prepared to 
give up the Jan  Sangh or the Cong. 
(O) for the sake of the CPM. He has 
said so openly in his specch on the 
19th—three days ago—-in Patna.  He 
bas said in his speech:—

“Mr, Jayaprakash Narayan blunt­
ly told CPM  leaders that he was 
not prepared to accept their ‘labels’
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for the Jana  Sangh and the Old 
Congress and jettison these parties 
from the movement

They could not be asked to quit. 
It was unthinkable.

If the CPM leaders think that these 
parties (Jana  Sangh  and Cong. 
O) were ‘small’ ihey would do well 
to realise that they were”', that is, 
the CPM—

"a more constituent of the nine- 
party front created in West  Ben­
gal” and he. .asked the  CP-M lea­
ders to “finalise their  attitude to­
wards the mov-jmeot without  de­
lay.”

Why do I say this?  Because a 
theory is being mooted about that it 
is possible to detach  Jay a  Prakash 
Narayan from these rightist parties; 
it is possible to wean him  away; he 
is a good man fallen into  bad com­
pany.  That is not what I am  say­
ing; I am quoting what ether people 
are saying.  I have my own views; 
we know him for many, many years.

SHRI  PILLO  MODY;  What are 
your views about him?

SHRI ATAL B1HARI VAJPAYEE: 
(Gwalior): We are more interested in 
hearing your views about him.

SHRI PILOO MODY: Why do you 
hide your own views?

SHRI INDRAJIT GUPTA: He has 
made it quite clear that he is deter­
mined to align and be more closely in* 
volved with  parties like  the  Jan 
Sangh and the  Cong (O): that he 
is not prepared  to  radicalise  the 
movement by breaking with them, as 
some people in this country perhaps 
hope.

SHRI ATAL BIHARI  VAJPAYEE: 
What about the BLD?

SHRI INDRAJIT GUPTA: That is 
the reason why he cannot speak open­
ly about United States arms au3 bas­
es; he has not uttered a single word. 
This is  why  he has  to abuse the 
USSR  teas to praise Mao as his 
guru.
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SHRI  BIL00  MODY;
Bin of this world!

SHRI INDRAJIT GUPTA: This is 
why he has to remain mum on land­
lords’ atrocities on poor peasants and 
harijans. Has he said a word about 
them?  That is why the exploitation 
of the working class by big monopo­
lists in thic country  does not  find 
any echo in any of his speeches  or 
statements.  This is his political phi­
losophy,......

SHRI ATAL BIHARI VAJPAYEE: 
Why do you not join the movement 
and radicalise it?

SHRI INDRAJIT GUPTA:  ..end
not the big leaf of partyiess democracy: 
that is only a big leaf.  His  tctal 
revolution means nothing  else than 
total  counter-revolution.

Now, I think, everybody  here ag­
rees that recently we had an example 
of  how  fascism  came to  power 
through military  coup in a  Latin 
American country called Chifc

SHRI  PILOO  MODY:  What
about Bangla Desh?  No  mention 
of Bangla Desh!

SHRI  INDRAJIT  GUPTA:  Just
for your information and interest.  I 
would like to read to  you a small 
passage  from the speech  made  at 
the recent  Congress of  our  party 
held in Vijayawada by the  delegate 
who came there from the Communist 
Party  of  Chile.  Orlando  Milas, 
member of the Central Committee of 
the Communist  Party of  Chile said 
in his speech—I just quote ane pas­
sage—

“We know how fascism is born.  We 
have ourselves experienced it.

Fascists masked themselves when 
they were in the opposition.  They 
wore suits of democrats, of people’s 
friends,  presented themselves  as 
honest men. as enemies  of  cor­
ruption.  They  took advantage 
from  revanchism,  from  petty— 
bourgeois desperation, from primi­
tive sectarianism, from Wind dogma-
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tism and from Irresponsible ultra* 
leftist  opportunism.  They  used 
meaningless slogans,  shouting for 
total or integral revolutions. Supplied 
with funds by the monopolists raised 
in  blackmarketing and speculation, 
they demagogically utilised people's 
sufferings, even  organising women 
marches where empty pots were 
beaten.

And, above all,  their favourite 
weapons were anticommunism and 
antisovietism."

SHRI  PILOO  MODY:  What  is
wrong with anti-communism?  It  is 
the most  respected  thing  in the 
world.

SHRI  INDRAJIT  GUPTA:  So. 1 
would appeal to all friends, who arc 
indulging in pipe dreams of having a 
dialogue with Jaya Prakash Narayan 
with the  object of  lelmking  him 
from Shri Vajpayee and Shri Piloo 
Mody----(Interruptions).

SHRI PILOO  MODY:  Don’t mis­
quote yourself.

SHRI  INDRAJIT  GUPTA:., .be­
cause his linkg with them are getting 
stronger and stronger every day. So, 
the champions of dialogue, the  anti- 
CPI crusaders,  the  ex-party card­
holders  of  the PSP ....(Interrup­
tions) :  The  expression  ex-party
card-holders’ is  supposed to have a 
very  sinster meaning.  Now,  we 
see a new  category which has em­
erged, the  ex-party card-holders  of 
the PSP.........

SHRI ATAL BIHARI VAJPAYEE:
It is only the Communist Party whicb 
has card system.

SHRI  INDRAJIT  GUPTA:  They 
were members  without  cards  so 
that  they could  not be identified. 
Whenever it was  convenient,  they 
could say they were members or not 
members. So,  these  people,  three 
musketeers....

SHRI  PILOO  MODY:  Name
them.

SHRI  INDRAJIT  GUPTA:  The? 
must tell us exactly where they stand

Cardinal
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vis-a-vi* these questions.  I  want a 
' dear answer from them. This kind
of hoodwinking and evasion  cannot 
go on.  Let them speak up regard­
ing JP’s call to army regarding JP’s 
relations with Shri Atal  Bihari Vaj­
payee......

SHRI ATAL BIHARI VAJPAYEE:
I can tell you.

SHRI  INDRAJIT  GUPTA-  Re­
garding JP’s relations with people, 
like, Goankas and Tatas.  Because 
they are big guns,  these so-called 
anti-monopoly fighters do not say a 
word about  these things.  They 
want to wean away JP.  But JP 
says, “I will not be weaned  away. I 
am going to remain with these peo­
ple,  the  Jana  Sangh  and  the 
Cong. (O). Therefore, I want to know 
from Mr. Mohan Dharia, xMr. Chandra- 
shekhar and Mr. Krishna  Kant and 
from other people of the same cate­
gory  what they have to say about 
this.

PROP.  MADHU  DANDAVATB 
(Rajapur): Mr. Krishna Kant is not in 
this  House.  How can he reply to 
that?  (Interruptions).

SHRI INDRAJIT  GUPTA: Please 
don’t interrupt me.  You will  also 
have your chance. I know I am pro­
voking my  friends here.  Some un­
pleasant things are being said.

SHRI ATAL BIHARI VAJPAYEE:
We are only amused.

SHRI INDRAJIT GUPTA: Now, we 
are accused sometimes of trying  to 
divide the ruling party in order to 
get into power as if nobody else is 
concerned with getting into power and 
*hat we are only concerned with it..

SHRI PILOO MODY; You are wel­
come to do it.

SHRI INDRAJIT GUPTA: JP him- 
self sometime  ago  made an open 
statement  saying, “I would ask my 
friends in the  Congress not to come
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out of the Congress but to remain in­
side the Congress.*’  What was that? 
Was he not trying to divide the Cong­
ress?  What about some papers, like, 
the Statesman which in the same edi­
torial that I quoted a little earlier said. 
It says:

“Mr. Dharia’s ‘utterances’ tend to 
‘undermine the prestige of the Cong­
ress’ will be widely applauded both 
inside and outside the party.  It is 
to date the only  slender evidence 
that all hopes of a reviviflend Cong­
ress have not evaporated; and it is 
also the only  possible answer by 
independent-minded Congressmen to 
their party’s official line.”

Is this not an attempt to divide the 
ruling party? Why does not anybody 
talk about that?

SHRI PILOO MODY: What is wrong 
with it.  By all  means, divide the 
ruling party.  All strength to my el­
bow.  If I can do anything for you, 
let me know.

MR.  DEPUTY-SPEAKER:  A new
axis!

SHRI ATAL  BIHARI VAJPAYER 
Piloo Mody-Indrajit Gupta.

SHRI PILOO MODY: I would prefer 
him as the Prime  Minister of this 
country.

SHRI INDRAJIT GUPTA; I  would 
repeat again that the present offensive 
of reactionary and rightist forces, pro- 
American an'd pro-imperialist forces, 
anti-democratic  forces, pro-landloni 
and pro-monopoly forces in this count­
ry, cannot be repulsed simply by ding­
ing to the position of status quo. I 
say that to my friends in the ruling 
party that by clinging to the status 
quo, you will never be able to repel 
the attack which is coming and which 
has already been launched. For that, 
it is necessary to not only talk about 
radical  programmes for democratic 
change, for economic and social re­
forms, but to implement and to carry 
them out seriously, a matter in which
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tbe ruling party &as failed completely 
but I say that all those people whe­
ther they are there or some of them 
may be hero *1*°—* do not doubt— 
who stand for such programmes, for 
auch reforms, should cooperate with 
each other in this struggle. We shall 
continue to say this, whether anybody 
mis-interprets it or distorts it to mean 
that we are trying to divide anybody. 
We say that there is no hope for this 
country, there is no hope of staving 
off this attack which has come and 
which is  coming, unless the people 
who stand for radical and democratic 
reforms, economic, political and social, 
get together and cooperate with each 
other in advancing ,i movement on that 
basis to defeat reaction and to take 
the country forward.  And it  is in 
this sense that our Party has projected 
the  perspective of  forming govern­
ments of left and democratic unity. 
It means Governments in which pro- 
imperialist,  pro-iandlord  and  Pro- 
monopolist forces are either isolated 
or have been purged . ..

forar (5WT$T*T?r)  :
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When we say this, those three ex- 
PSP musketeers are  conjuring  up 
visions in their statements of a horri­
ble spectre, a fantastic,  frightenir.g 
Spectre of the Red flag flying in  the 
place of the Tri-colour; they are try­
ing to put the Red flag in place of the 
Tri-colour; but they do not mind if 
the Jana  Sangh flag goes in flying 
more and more demonstrably in  the 
rallies and  movements of Mr. Jaya- 
prakash; they do not mind that....

SHRI ATAL BIHARI  VAJPAYEE: 
No flag at all.

SHRI INDRAJIT GUPTA: They are 
talking about the Red flag replacing 
Hie Tri-colour. They should not give 
ufc too mttCh credit.  We are a very 
diftaft party.  What we have said, we

have said openly and we go on Repeat­
ing. We  have never  said that the 
Kerala-type  coalition  should be re­
peated in all States.  We have never 
said that Nowhere in our documents, 
nowhere in our party resolutions will 
you find this  phrase  'Kerala-type 
coalition’ used at ill. This is a phrase 
manufactured by the press outside and 
used in order iq. confuse the people 
and to create some  anti-Communist 
feelings among some people. We have 
nowhere said this. We have said that 
we want that the  democratic forces 
and the leftist forces in this country 
should work together for replacing— 
I make it  quite  clear—the present 
governments by governments of broad 
leftist and democratic unity......

PROF. MADHU DANDAVATE-  Is 
Kerala-type different from the Vijaya­
wada pattern?

SHRI INDRAJIT GUPTA: I do n&t 
know.  But it is certainly very diffe­
rent to other Ministries. You explain 
to me.—Please t̂y to think about it; 
do not make cheap jibes—how is  it 
that governments with such huge and 
massive  majorities,  overwhelming 
majorities, are not able to carry on. 
They break down frequently, they can­
not manage to carry on, due to various 
factors-----

AN HON. MEMBER: No, no.

SHRI INDRAJIT GUPTA; What ‘no. 
no’?  What has  happened in many 
States?  And how is it that, despite 
everything, despite all these difficul­
ties and limitations, the Kerala Minis­
try with a small majority of only four 
or five, I think, in the House has, after 
all,  managed to carry on for five 
years?  No other Ministry is able to 
do it in today's conditions.. ..

AN  HON.  MEMBER:  Arresting
workers under MISA.

SHRI INDRAJIT GUPTA: And doing 
many other, things also—giving land 
to the agricultural labourers, nationa­
lising. forests  without  compensation 
and doing so many other things a*80*-



Nobody say* that it Is a perfect Gov­
ernment.  It  cannot be within this 
iramework. It has to work with cer­
tain limitations. But the question you 
have to  reply is this.  Is there no 
MISA use'd, in your view, by the Cong­
ress 'Governments?  You are missing 
my' point  altogether.  With massive 
majorities, with majorities which you 
cannot alter at all, so many govern­
ments have broken down. They can­
not carry on. I do not know why you 
are defending them.  (Interruptions). 
The real danger which is feeding this 
reactionary movement and the reac­
tionary forces is the  Government’s 
negative and anti-people policies.  It 
is that which is bringing grist to the 
mill of the reactionary forces.  That 
has to be understood. X have no time 
now and no desire to go into the de­
tails.  But we all know some of the 
main things which, I say, this Presi­
dent's Address completely evades and 
glosses over.  Take the question of
procurement.  What  is the use of
saying that we are likely to have a 
good crop this year also?....

President's  PHALGUNA 5,
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SHRI PILOO MODY: It is his pre­
diction.

SHRI INDRAJIT  GUPTA- A good 
•crop standing in the fields, as know 
from bitter experience, does not neces­
sarily  mean  plentiful food for the 
people at reasonable prices. The two 
do not go  together necessarily.  In 
between  something-elfce is required. 
A proper procurement is required.  A 
proper distribution machinery is re­
quired, but it says nothing about that 
So, we continue to depend upon the 
weather Gods and on imported food- 
grains, but not a word is said here 
about the  miserable'failure of pro­
curement by most ̂ of the State Gov­
ernments and the total refusal, In spite 
of some talk now and again thrown 
out in the press, to set up a really 
viable distribution machinery which 
will be able to provide people not only 
with foodgrains but with other essen­
tial  commodities also at reasonable 
Wifi*...*.
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SHRI PILOO  MODY:  And party 
funds.

SHRI  INDRAJIT  GUPTA:  Me.
Mohan Dharia, I believe, was made 
the Chairman of a Committee which 
went into this question of public dis­
tribution  system and they axe sup­
posed to  have  submitted a report 
while he was still the Minister in the 
Planning Ministry.  What has hap­
pened to that?  Why does not Mr. 
Mohan Dharia start a crusade about 
that?  His own  report, his own re­
commendation—what has happened to 
that?  Why did he not bother about 
that?  Why did he not start a big 
hullabaloo and a crusade about get­
ting  implementation of that recom­
mendation about the nublic distribu­
tion system? He does not seem to bit 
interested any more once he left the 
Planning Ministry. He now only sees 
the visions of the red flag flying over 
the Red Fort. Idietic persons they are.

Then, my friend,  Shri  Rbmsingh 
Bhai has also indicated it. I will say 
that in the last one year, 1974-75 and 
I regret to say that, the labour policy 
of this Government, instead of moving 
forward a more progressive manna; 
is going backward.  A  more retro­
grade labour  policy has been intro­
duced over the last 12 or 14 months; 
There are no signs of that long-pro­
mised Industrial Relations  Bill.  A 
wage  freeze  has  been  introduced 
Strikes are sought to be suppressed 
by repression...

SHRI PILOO MODY: Only 81 mil­
lion man-hours.

SHRI INDRAJIT  GUPTA:  About
the working class, the President here 
in his Address offered his congratu­
lations for the  hard work they are 
doing and so on.  It sounds like ft 
cruel joke when the workers to-dag* 
are being put to the greatest dilRcuK 
ties  Imaginable in the face of the* 
rising prices on the  one hand mad 
th6ir wage fieese An  «#*»■•■
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Another thing is this/projected sell­
out of the public sector.... (Interrup­
tions) I would like to know  about 
thic  Mr. Salve’s Party allowed Mr. 
Subramaniam sometime ago to  get 
sway with a statement assuring all 
private sector people that there would 
be no more talk of nationalisation. All 
right, no more nationalisation.  From 
that, this Government has gone one 
step further and said now, ‘We will 
put the shares  of the public sector 
on sale.’ There is a difference bet­
ween no more nationalisation and sell- 
iag out the public sector.—

SHRI N. K. P. SALVE (Betul): It 
will be sold to the employees.

SHRI  INDRAJIT GUPTA:  We
know how much capacity the emplo­
yees have got to buy up the shares in 
the great public sector concerns. This 
Is exactly what the Tata memorandum 
frmg very clearly demanded in  1972. 
This is clearly what Mr. Birlas recent 
memorandum has demanded—

SHRI N. K. P. SALVE:  I  never
mind what the Communists have  to 
*ay. But would you have any objec­

tion to it?

SHRI  INDRAJIT  GUPTA:  The
Tata’s and the Birla’s memoranda are 
now bearing their poisonous fruit. And 
Hr. T. A. Pai has the gumption to go 
sound the country hawking this new 
Idea of selling out the share of the 
public sector  which  goes  directly 
against the Industrial Policy Resolu­
tion which was approved and accepted 
by the Parliament.

Then, as far as the drive against the 
smugglers and black money goes, at 
!■»«+ we had welcomed it very much 
ufacn it was launched and I think it 
434 have some salutary effect to begin 
with. But there seems to be a per­
ceptible slackening of it. Why?  We 
mat to know*. What is the  reason
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for it? Some of  my friends  here 
would like to say that it is because 
the elections are  coming.  On  the 
other hand, these same friends did not 
like strong steps to be taken against 
these smugglers and  black  money 
operators. So they are a bit quiet on. 
the question just now; but what has 
the Government to  say? Therefore 
I say, unless these issues and many 
other issues, the question of land re­
forms, the question of actually distri­
buting the surplus land, the  actual 
question of giving  homestead rights 
guaranteed to landless peasants and 
agricultural labourers, if these things 
are not tackled, il you have not got 
the will and the determination to go 
about doing these things, then you can 
only take resort to these dreams of 
flirting with Jayaprakash, having dia­
logues with Jayaprakash for weening 
him away somehow or other from Mr. 
Atal Bihari Vajpayee's  clutches or 
something like that. And, he goes on 
saying, and he is more emboldened now 
to the stage where he is making open 
calls to the army to disobey orders. 1 
was surprised  to  read  in  today’s 
papers that Mr. Jagjiwan Ram  was 
asked somewhere; How long will you 
allow anybody to make calls of this 
type to the army? And, Mr. Jagjiwan 
Ram is reported to have said in today’s 
papers, perhaps he said it jokingly, I 
don’t know, ‘so long as his appeals 
do not produce results.  Sir,  what 
does it mean? —That is, only after 
the appeal begins to produce results 
and here and there when orders begin 
to be disobeyed by the army, only 
then, according to Babu Jagjiwan Ram 
who is a former Defence Minister,  I 
say, only then, he will be worried 
about this tinkering with the army.
I don’t understand this kind of namby- 
pamby, milk and water,  defensive, 
vacillating,  half-hearted,  confused 
attitude on behalf of the Government.

Therefore, Sir, I will end by saying 
that on all such vital issues, the Presi­
dent’s Address Is absolutely a master­
piece of half-heartedness and evasion. 
And Mr. Stephen, who was put up as
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the opening speaker here to propose 
this Motion of Thanks to my surprise 
said a few things,—not the usual sort 
of thing we expect from him—I am 
very glad for that change.  But one 
thing he did say aud that was  that 
the present capitalist system which is 
ridden in crisis today in all capitalist 
countries by inflation, by growing un­
employment, by  various  types  of 
financal crisis and so on, this capitalist 
system this capitalist path with which 
our economy is intimately linked, can­
not solve the people’s problems,  this 
crisis will go on * being aggravated, 
and if, in our country, we refuse to 
take even the elementary steps  to­
wards some radical  changes,  some 
radical economic refirms, giving re­
lief to the people, then that  same 
crisis-ridden, inflation-ridden,  unem- 
ployment-ridden, capitalist path  will 
spell doon for oar country too. There­
fore, Sir, I would end by saying that 
it is high time people woke up to the 
danger, to the menace of this danger, 
and not to be taken away by the face­
tiousness of my friends here; it is all 
right to be always a clown and a jokar. 
But there are certain forces which are 
there working behind them and also 
goading them on.  There are  some 
lessons which w* have to learn from 
the pages of history so that we can 
save the country before it is too late 
and I will end by saying, by request­
ing, by reminding my friends here and 
there also that when they speak kind­
ly let them say something either in 
favour or against, either yes or no, 
about what they think  about  JP’s 
appeal to the army. Don't try  to 
cover up, don’t try to soft pedal, don’t 
try to hide it.  Please say something 
and by what you say you  will  be 
judged by the people of this country. 
And say something also about Jaya- 
ptakash Ji’s repreated insistence that 
he is going to refuse to be weaned a- 
way from the parties of the right. He 
•ays, he will depend  upon them, he 
will  remain with them,  whatever 
others might say, and he says,  I am 
aot going to leave that, it is unthink­
able, I will remain with them’. There-
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fore, now please check up your posi­
tion viz-a-vis this movement, and tell 
us what you propose to do and then 
only it would have been worthwhile to 
some extent, in my opinion, to have 
this debate.

SHRI  MALLIKARJUN  (Medak): 
Mr. Deputy-Speaker, Sir, I convey my 
thanks for the speech made by  the 
President.

15.40 hrs.

IShri Dinesh  Chandra  Goswami in 
the Chair]

He made a mention about the future 
programmes that  are going  to  be 
undertaken by this Government.  I 
express my concern for  the  rising 
prices, persistent inflation and corrup­
tion prevailing in this country and, at 
the same time, I also appreciate the 
measures adopted by the Government 
to solve all these things. However, it 
has become a fashion for the Opposi­
tion to make constant allegations em­
phasising on the failures on the part 
of the Government of India to meet the 
needs of the people of this country.

Sir, it is their duty to accuse the 
Government but, at the same  time, 
they are also shirking their own res­
ponsibility to the people and to what 
extent they are responsible as Opposi­
tion  Party.  In  a  Parliamentary 
Democracy the responsibility of  the 
Opposition is also to see that the in­
terests of the people are  protected. 
However, Sir, my hon. friend,  Shri 
Mavalankar quoted in the last session 
certain Sanskrit quotations inscribed 
in the various doors of the Parliament 
House, but he has forgotten unfor­
tunately to  mention  the  Sanskrit 
quotation that is written in one of the 
doors of this House. I shall  quote 
what has been written in this door.

It is as follows:—

*rr

To-day my government is perlonning 
its duty and now it isr up to the people
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of this country to appreciate it. It is 
lor the people of this country,  the 
Members belonging to this side as well 
as Members of the  Opposition  and 
whose responsibility it is, to see that 
various policies evolved for the welfare 
of the people of this country by Shri- 
mati Indira Gandhi are fully imple- 
•mented with a  cooperative spirit so 
that they can result in the betterment 
of the common man in this country.

Of course, there are lapses on the 
part of the citizens of this country 
who belong to four  categories—one 
may be the common people, the other 
may be the ruling party and the third 
may be the Opposition party and the 
fourth may be the  bureaucracy.  I 
want to emphasise on on© vital point 
which the people of this country be­
lieve is that there is a national eco­
nomic and political crisis. The Opposi­
tion too says that there is a national 
and economic crisis.  I believe that 
this national and economic crisis and 
political crisis can be saved only by 
one citizen, that is, by Shrimati Indira 
Gandhi, the Prime Minister of  this 
country and by nobody  else. How­
ever stalwart a person like Shri Jaya­
prakash Narayan Ji in North and Shri 
Kamaraj in the South and in between 
Shri Morarji Desai may be, they can­
not help in safeguarding the interests 
of this country.  They are  making 
provocative speeches which are highly 
destructive. They have forgotten that 
in this country the result  of  Shri 
Jayaprakash Narayan Ji is  nothing 
but violence, arson, looting and law­
lessness even though I have great re­
gard for Shri Jayaprakash Narayan Ji 
who is the  follower of  Mfthatma 
Gandhi.  Mahatma  Gendhi  fought 
against Imperslism and the weapon he 
used against  imperialism was truth 
and non-violence. But before resorting 
to such an agitation this stage,  what 
Mr. Jayaprakash  was doing fifteen 
years ago?

Sir, their main object is to see that 
disruption takes place.  They  have
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completely forgotten the spirit of ser­
vice to the nation. This country which 
has acquired name in securing perfect 
democracy, secularism and socialism, 
the people of this country must no* 
become prey to the misleading of the 
Opposition whose actions  are  full} 
based on malafide intentions.  Except 
accusing the Government they have 
no other duty to perform.

I can also reveal in this House the 
efforts on the part of Government of 
India to eliminate poverty, ignorance 
and to providing shelter to the com­
mon peasants are really praiseworthy. 
Additional investment in agricultural 
production, irrigation, power, fertiliser 
and now in oil exploration  is very 
helpful to achieve the objective of the 
people. Our monetary  and  fiscal 
policies are quite helpful at this junc­
ture to check inflation and corruption. 
Mr. Pai is here in the House. If his 
policy of public distribution essential 
commodities is adopted, the same will 
result in eliminating some of the pro­
blems.

Sir, we have to appreciate the with­
drawal of the railway strike, under­
ground nuclear explosion  and other 
steps taken by our Government. Even 
though some of the great countries of 
the world have not liked our under­
ground nuclear explosion yet I am of 
the view that nuclear explosion  is 
absolutely indispensable for the de­
fence of our country as well as for 
peaceful construction of various pro­
jects in this country.

Sir, after the visit of Dr. Kissinger 
and the constitution  of  Indo-U.S. 
Jrint Commission, it is painful that 
America has resumed supply of arms 
to Pakistan. The resumption of such 
arms aid may result in aggression but 
I am fully confident the people of this 
country will face the aggression under 
any circumstances with a spirit  of 
sacrifice as was established in the past 
Indo-Pakistan war for Bangladesh.



Lastly, as ^ know, the policy of 
Panchsheel and  non-alignment  en­
unciated by Nehru is being observed 
by us in our  international  affairs. 
India’s relations with other countries 
are all right.  We expect that rela­
tions with China will also be normalis­
ed and finally we will work with a 
united spirit for the development and 
progress and prosperity of this coun­
try. Sir, lastly, I would appeal to the 
Prime Minister that she must adhere 
firmly to the policies laid down by 
her. People of this country are be­
hind her and they are not going to be 
deceived by the  Opposition  whose 
constant aim is to blame the Govern­
ment and to frame allegations against 
the Ministers in Government.  They 
have forgotten their basic duty as the 
representatives of the people.
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Sir, I would also  emphasise  this 
point and I expect that Government 
will work towards creating more em­
ployment potential which is the most 
important factor today and which has 
resulted in frustration and restlessness 
among young men. At the same time,
, I also expect that Government will 
bring forward the urban ceiling law. 
I have every confidence that the Gov­
ernment will stand by the firm policies 
that have been enunciated  without 
being worried about what the Opposi­
tion says. I am also confident  that 
the Government will work  for the 
unity and prosperity of this great 
country.

SHRI P. K. DEO (Kalahandi): Sir, 
like old wine in a new bottle,  the 
President’s address is a repetition of 
an annual ritual, praising the activi­
ties of the Government and it is a 
futile exercise, without taking  into 
cognisance the serious  and  burning 
Problems of the day, without giving 
any new directive or projecting any 
dimension to tackle the problems like 
corruption, unemployment,  abnormal 
Pjjrtce rise, economic bankruptcy, in- 
■ ation and electoral reforms.
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Sir, the President hat failed to set 
the writing on  the  wall  He  has 
failed to realise the anti-people poli­
cies of his Government which  have 
been outright rejected by the people 
at large. This has been manifested 
in the by-elections held in Jabalpur, 
Govindpura an<j in Haryan*. Sir, they 
must not gloat over  the result of 
Barpeta. They  should  realise that 
their margin has been reduced from 
a lakh and thirty six thousand to only 
twenty eight thousand in spite of the 
President visiting that area.  Sir, the 
President has also failed to appreciate 
the  spontaneous  popular  upsurge 
under the  Gandhian  leader,  Shri 
Jayaprakash Narayan, who has the 
determination to fight the anti-people 
policies of the Government till the 
end.

Sir, the President has not admitted 
his Government’s failure  to  tackle 
these various maladies which is the 
result of the persistent pursuit of the 
same dogmatic policies and priorities, 
without taking into consideration the 
pragmatism.  This has brought this 
country to this mess.

Sir, Japan and West Germany, de­
feated and humiliated nations in the 
Second World War have re-built their 
economy, like phoenix arising  from 
the ashes. Now, they are among the 
top-most economic  powers  of 
world. Even China has made tremen­
dous progress. The growth rate of 
China in steel, coal, foodgrains, crude 
oil and foreign trade is fantastic.  It 
is an oil exporting nation today be­
cause it has taken to pragmatism, be­
cause the peasants after working in the 
communes are permitted to cultivate 
in private plots and priorities, and in­
centives are given in the industrial 
sector to skill. Sir, ideology is secon­
dary there. They have realised that 
economic incentives are more effective 
than dogmatic expositions.

Sir, in this countrv,  the creative 
genius of man, the creative genius of 
the Individual has been curbed bf
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permits licences and  quotas which 
have opened the flood-gates of  cor* 
ruption.  It has impeded the growth 
of the nation.

The President speaks of economic 
stability.  In 1964-65, real national 
income was estimated to have increa­
sed by Rs. 4,160 crcres. In the same 
period, money supply expanded  by 
Rs.  6,741  crores.  This  imbalance 
is the main reason for the  economic 
crisis.  The imbalance has  further 
worsened since 1971-72.  The  real 
national income rose by Rs. 1,348 cror­
es and money supply  by Rs. 3,860 
crores. That means that the national 
income rose by 7 per cent and money 
supply by 54 per cent.

What is its effect on prices?  The 
index price of food  articles  (Base 
1961-62: 100) has reached 360.  The 
purchasing power of the rupee  has 
gone down to 25P in terms of its value 
in 1949-50.  There has been  com­
placency in the President’s  Address 
on the seasonal decline of prices, be­
cause there has been a good harvest 
this year.  I submit this is a tem­
porary  phase.  The  price  of  rice 
which is the staple food m  eastern 
India has gone up to 400 per  cent 
which is beyond the purchasing pow­
er of the common man.  The situa­
tion has been further worsened  by 
the bungling of the FCI and the State 
IGovemment’s arbitrary imposition of 
levy for procurement of  paddy  at 
unremunerative prices.  If it is anti- 
hoarding, I fully support it, but we 
find that resistance  is coming from 
the youth of the area.  They want 
the surplus grain to be stored in their 
panchayats so that it cuuld be  dis­
tributed in the lean months  among 
the villagers.  But  Government’s 
policy is that the surplus paddy should 
go to the millowners who have been 
given the benefit  of exporting  25 
per cent and Felling at any price in 
the market.

Thus there has been  a clash. Fir­
ing has taken  place* in two places 
in Sambalpur, in Chattisgarh in Rai­
pur district and in Balaghat.

St. Ile. Jammu 30$ 
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I condemn in the  strongest terns 
violence which is a part of our  life 
today, which has been injected  into 
the body-politic of the  country, and 
I condemn Government’s  failure to 
curb it.  Government has not  yet 
unfold the mystery of the death of 
a Cabinet Minister, Shri  Lalit Nar- 
ayan Mishra. There is the case  of 
Shri Parsuram 'Satuathi, a budding 
journalist and BLD worker of Bolan- 
gir, who was cxushed to death under 
the wheels of a  Congress  jeep  on 
29-11-74.

MR. CHAIRMAN:  The hon. mem­
ber might continue later.  We inter­
rupt the debate now to enable  the 
hon. Prime Minister to make a state­
ment on Jammu and Kashmir.

16*0 hrs.

STATEMENT RE.  JAMMU  AND 
KASHMIR

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
(ELECTRONICS, MINISTER OF PLAN­
NING AND MINISTER OF SCIENCE 
AND  TECHNOLOGY  (SHRIMAT1 
INDIRA GANDHI):  In pursuance  of 
Government’s policy to secure the ac­
tive cooperation and involvement of 
all democratic, secular and progressive 
forces in the country it was considered 
desirable to  have a  dialogue  with 
Sheikh Mohammed Abdullah. Hon’ble 
Members are aware that Sheikh Ab­
dullah had played a notable part  in 
the freedom struggle and in the acces­
sion of the State of Jammu and Kash­
mir to the Indian Union.  He formed 
and headed the  Government of the 
State for a number of years after In­
dependence.  Despite the differences 
which led to the subsequent estrange­
ment it seemed clear from the public 
statements made by Sheikh Abdullah 
as well as personal talks with him that 
his commitment to basic national ideals 
and objectives had remained unchang­

FEBRUAJRY 24, 1975
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ed. He reaffirmed that Ihe accession 
of the State to the Indian Union was 
final and irrevocable.  His main area 
of concern was about the legal and 
constitution!  changes  made  after 
August, 1953.

It was decided that Mirza Afzal Beg 
whom Sheikh Abdullah named for the 
purpose and Shri  G.  Parthasarathi 
whom I entrusted with the task should 
examine these changes in depth and 
make appropriate  recommendations. 
After extensive discussions they reach­
ed agreement on various points which 
are incorporated in the Agreed Con­
clusions, a copy of which is placed on 
the Table of the House. These conclu­
sions formed the subject matter  of 
further discussions at a political level 
in which Sheikh Abdullah, Syed  Mir 
Qasim, the Chief Minister of the State, 
and Sardar Swaran Singh participated. 
As a result of these an understanding 
has been reached as disclosed in the 
letters exchanged  between  me  and 
Sheikh Abdullah, copies of which are 
also placed on the Table. I shall refer 
to certain basic features of the under, 
standing.

The Agreed Conclusions have been 
formulated within the frame-work of 
the Constitution of India.  The cons­
titutional  relationship  between  the 
State of Jammu and Kashmir and the 
Union will continue as it has been and 
the extension of further provisions of 
the Constitution to the State will con­
tinue to be governed by the procedure 
prescribed in Article 370.  There will 
be no weakening of the ties which exist 
between the Union of India and its 
constituent units of which the State 
of Jammu and Kashmir is one.  The 
existing jurisdiction of the Centre to 
deal with activities directed towards 
questioning, or disrupting the  sove­
reignty and territorial integrity of 
India, or bringing about cession or sece­
ssion of any part of the territory of 
India from the Union, will also conti­
nue. It has also been agreed that any 
amendment of the Constitution of the 
State on certain specified matters of 
importance will not becrme effective

unless the assent of the President is 
obtained. The Agreed Conclusions seek 
to reassure the State that in case the 
State Government comes up with any 
proposal to change any  Central law 
made after 1953 on matters in the Con­
current List such as social  welfare 
measures,  cultural  matters,  sicial 
security, procedural laws and the like, 
the grant of assent to the Bill will be 
sympathetically considered.

A proposal was made by Mirza Af­
zal Beg that the jurisdiction  of  the 
Supreme Court in relation to the State 
should be curtailed. This was not ac­
cepted as it is considered important 
that the Supreme Court should conti­
nue to have its original and appellate 
jurisdiction in the mptter of Wr'ts, ap­
peals and other matters.  However, it 
was agreed by collateral letters (Copies 
of which are placed on the Table) that 
the provision in Article 132(2) enabling 
the Supreme Court to grant  special 
leave on the refusal of a certificate by 
the High Court need not apply to the 
State.  Action on this w:ll however, 
be taken only when the State Govern­
ment comes up with a proposal in this 
behalf.

Hon’ble Members will notice  that 
the question of nomenclature of the 
Governor and the Chief Minister could 
not be settled. This is a matter which 
is provided for in the State Constitu­
tion which at present uses the expres­
sions “Governor” and “Chief  Minis­
ter".  A change in the nomenclature 
can be made only by amendment of 
the State Constitution by the  State 
Legislature.  So far as the Chief Mi­
nister is concerned, there should be no 
objection to the adoption of the desig- 
nation~7Wazir-e-Azam’ in the State if 
the legislature of the State of Jammu 
and Kashmir amends its Constitution 
accordingly.  Until this is done, the 
present designation will continue.

Sheikh Abdullah was very anxious 
that to start, with the constitutional * 
relationship between the State and the -
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-Centre should be as it was  in 1953 
when he was in power.  It was ex. 
plained to him that the clock could 
not be put back in this manner. Mirza 
Afzal Beg pressed for the transfer ot 
provisions relating to Fundamental 
Bights to the State Constitution, the 
Yemoval of the supervision and control 
of the Election Commission of India 
over elections to the State Legislature, 
and the modification of Aiticle 350 to 
require the State ‘Government’s con­
currence before imposing President’s 
Rule in the State.  It was not found 
possible to agree to any of these pro­
posals.  I must say to the credit of 
Shiekh Abdullah that despite his strong 
views on these issues, he had accepted 
the Agreed Conclusions.

The State Government is in agree­
ment with the understanding reached 
and the approach in regard to politi­
cal cooperation with Sheikh Sahib and 
his followers as being in the interests 
of the State and the country

Hon’ble Members will have seen the 
statement made by Mirza Afzal Beg 
on February 6th, 1975 to the effect that 
in the changed circumstances plebis­
cite has become irrelevant and that 
the name and objectives of the Plebis­
cite Front have to be changed accord­
ingly.  We have been informed that 
this  statement was endor-ed at the 
recent meeting of the Executive Com- 
mittes of the Party and that Mirza 
Atfzal Beg has been entrusted with 
the task of calling a meeting of the 
General Body of the Front for taking 
the necessary follow up action in this 

regard.

As is disclosed in the  letters ex. 
changed Sheikh Abdullah has stated 
In dear terms that the future of Jammu 
and Kashmir lies with India and that 
as one who cherishes the ideals of de­
mocracy, secularism and socialism, he 
has come forward with his cooperation 
with a view to further strengthen the 
bond between the State and the Union. 
We have every confidence that he will 
.make his own distinctive contribution

to the task of strengthening the nation 
and sustaining Its ideals.

The settlement that hag been reach, 
ed is an entirely domestic matter. It 
has been endeavour of Government to 
And satisfactory solutions for political 
problems in a spirit of conciliation. The 
manner in  which  differences  with 
Sheikh Abdullah have been resolved 
shows the vitality of the functioning 
of our democracy.  It is my sincere 
hope that the agreement will open a 
new era of understanding and coopera­
tion with those in the State of Jammu 
and Kashmir who had not associated 
themselves with the main stream of 
national life during the last two de­
cades. It will also amply demonstrate 
the identity of interests and ideals of 
the people of the State with those in 
the rest of India and mark a milestone 
in the onward march of our nation.

Agreed Conclusions

1. The State of Jammu and Kashmir, 
which is a constituent unit of the Union 
of India, shall in its relations with 
the Union, continue to be governed by 
Article 370 of the Constitution of India.

2. The residuary powers of legisla­
tion shall remain with the State; how­
ever, Parliament will continue to have 
power to make laws relating to the 
prevention of activities directed  to­
wards disclaiming, questioning or dis­
rupting the sovereignty and territorial 
integrity of India or bringing  about 
cession of a part of the territory of 
India or secession of a part of the ter­
ritory of India from the Union or caus­
ing insult to the Indian National Flag, 
the Indian National Anthem and the 
Constitution.

3. Where any provision of the Cons­
titution of India had been applied to 
the State of Jammu and Kashmir with 
adaptations  and  modlfictions,  such 
adaptations and modifications con be 
alterned or repealed by in Order of the 
President under Article 370, eacto indi­
vidual proposal in this behalf being 
considered on Its merits; but provisions 
of the Constitution of India slriMWf
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applied to the State of Jammu and 
KJusamir without adaptation or modi- 
fication are unalterable.

if With a view to assuring freedom 
to the state of Jammu and Kashmir 
to have its own legislation on matters 
like welfare measures, cultural matters 
social security, personal law, and pro­
cedural laws, in a manner suited to 
the sepical conditions in the State, it 
is agreed that the State Government 
can review the laws made by Parlia­
ment or extended to the State after 
1953 on any matter relatable to the 
Concurrent List and may decide which 
of them, in its opinion, needs amend­
ment or repeal. Thereafter, appropriate 
steps may be taken under Article 254 
of the Constitution of India. The grant 
of President’s assent to such legislation 
would be sympathetically considered. 
The same approach would be adopted 
in regard to the laws to be made by 

Parliament in future under the proviso 

to clause 2 of that Article; the state 

Government shall be conslted regaid- 

ing the application of any such law to 

the State and the views of the State 

Government shall receive the fullest 

consideration.

5.  As an arrangement reciprocal to 

what has been provided under Article 

368, a suitable modification  of  the 

Article as applied to 1he State should 

be made by Presidential Ordsr to the 

effect that no lows made by the Legis­

lature of the State of  Jammu  ard 

Kashmir, seeking to make any change 

in or in the effect of any provision of 

the Constitution of the State of Jam nu 

and Kashmir relating to any of  the 

undermentioned  matters  shall  iafre 

effect unless the Bill having been re­

served Zor the consideration of  the 

President receives his assent; the mat­

ters are:

(a) the appointment powers, func­

tions, duties,  privileges  and 

immunities of the  Governor; 

and

(b) the following matters relating 

to Elections, namely, the sup. 

erintendence, direction  and 

control of Elections by  the 

Election Commission o| India, 

eligibility for inclusion in the 

electoral rolls without discri­

mination, adult suffrage, and 

composition of the Legislative 

Council, being matters speci­

fied in Sections 138, 139, 140 

and 50 of the Constitution of 

the State of  Jammu  and 

Kashmir.

6.  No agreement was possible on the 
question of nomenclature of the Gover­
nor and the Chief Minister and the 
matter} is therefore remitted to the 
Principals.

Afzal Beg Mirza Mohammad

G. Parthasarathi.

New Delhi.

Dated:  November 13, 1974.

Copy of tetter of Sheikh Mohd. Abdul* 

lah to the Prime Minister 

CONFIDENTIAL

3, Kotla Lane, 

New Delhi 

Dated 11-2-75

My Dear Prime Minister,

I have seen the text of the conclu­
sions reached between Shri G. Partha­
sarathi and Mirza Mohammad Afzal*
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Beg on the various constitutional issues 
concerning the Centre-State relation­
ship between the State of J & K and 
the Union of India. 1 have studied the 
document and have also had discussions 
with you. As you are aware, it is my 
view that the constitutional relation* 
ship between the Centre and the State 
of J. & K. should be what it was in 
1953. Nevertheless, 1 am happy to say 
that the agreed conclusions provide a 
good basis for my cooperation at the 
political level  and  for Centre-State 
relationship.

I appreciate that the main purpose 
of the dialogue was to remove mis­
apprehensions on either side to ensure 
that the bond between the Union and 
the State is further strengthened and 
to afford to the people of the State full 
scope for undertaking social welfare 
and developmental measures.

The accession of the State of J. & K. 
to India is not a matter in issue.  It 
Jhas been my firm belief that the future 
of J. & K. lies with India because of 
the common ideals that we share. I 
hope you would appreciate that the 
sole reason for my  agreeing to  co­
operate at the political and governmen­
tal levels is to enable the State Gov­
ernment to initiate measures for the 
well-being of the people of the State 
'which I have always considered as my 
■sacred trust.  It will be my constant 
endeavour to ensure that the State of 
J & K continues to make its contribu­
tion to the sovareigntly, integrity end 
progress of the Nation.  Bv the same 
token,  I am sure that the  Central 
Government would cooperate with the 
'State Government fully in respect  of 
measures to be undertaken by  the 
State Government to fuither the pro­
gress and welfare of the people of the
• State as an integral part of India.

The country ig passing through  a 
critical period and it is all the more 
'necessary for all of us who cherish the 
ideals of democraay, secularism and 
ŝocialism, to strengthen your hands as

the leader of the Nation and it is In 
this spirit that X am offering my whole' 
hearted cooperation.

Yours slncerctly, 

Sd/- (S. M. Abdullah).

Shrimati Indira Gandhi,
Prime Minister of India,
New Delhi.

Copy of the Prime Minister's letter to 
Sheikh Mohd. Abdullah

CONFIDENTIAL

New Delhi.

February 12, 1975

Dear Shiekh Saheb,

I am happy to receive your letter 
expressing your concurrence with the 
conclusions  reached  between  Mirza 
Mohammed Afzal Beg and Shri  G- 
Parthasarathi, on certin constitutional 
aspects of the relationship of the Cen­
tre with the State of Jammu and Kash­
mir and  offering your whole-hearted 
cooperation at the political and govern, 
mental level to further promote the 
well-being of the State of J. & K. I 
am aware of your views on the Centre- 
State relationship in respect of  the 
State of J. & K. I have already explain̂ 
ed to you that the clock cannot be put 
back and we have to take note of the 
realities of the situation. I am appre. 
dative of the spirit in which you have 
expressed your agreement with the 
terms of the agreed conclusions.

The agreed conclusions  have been 
examined and I am in a position to in­
form you that such appropriate execu­
tive action as may be necessary to give 
effect to them will be taken.  I have 
been in close touch with the  Chief 
Minister of the State who is in agree­
ment with the approach in regard to 
political cooperation with you and tbe 
understanding reached about the  ze. 
lationship of the State with the Union.

The Central Government would ua- 
doutebly continue to cooperate with the
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State Government fully in respect of 
measres to be undertaken by the State 
Government to further the  progress 
and welfare of the people of that State, 
which is of equal concern to the Cen­
tral Government.

As pointed out by you, the country 
is passing through a critical period and 
it is a matter of great satisfaction to 
me that a person of your stature who 
made an outstanding contribution dur. 
ing the freedom struggle should come 
forward again to cooperate in the task 
of strengthening the nation and sus­
taining its ideals.

Yourg sincerely, 
Sd/- (Indira Gandhi).

Sheikh Mohd. Abdullah,
3, Kotla Lane,
New Delhi.

Copies of collateral letters
November 13, 1974.

Dear Shri Parthasarathi,

In the course of our discussions, I 
made a proposal that appeals to the 
Supreme Court under Article 132 of 
the Constitution of India from the de­
cision of the High Court of Jammu 
and Kashmir, should lie only on a cer­
tificate under clause (1) of that Article. 
After a detailed discussion on this, you 
had agreed to the proposal and stated 
that it can be implemented by an Order 
under Article 370 making suitable mo­
difications made under Article 367.

Kindly acknowledge receipt of this 
letter.

Yours sincerely,

Sd/- Mirza Mahammad Afzal Beg 
Shri G. Parthasarathi,
31 Aurangzed Road, New Delhi.

November 13, 1974.

Dear Beg Saheb,

I acknowledge receipt of your letter 
dated the’ 13th November, 1974.  The

proposal referred to therein was dis­
cussed between us at length and agreed 
to by me. It can be implemented by 
an appropriate Order of the President 
in accordance with the procedure pros­
cribed under Article 370.

Yours sincerely,

Sd/- G. ParathsarathL 

Mirza Mahammad Afzal Beg,
Camp: New Delhi.
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THE MINISTER' OF WORKS AND 
HOUSING AND  PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMA- 
IAH):  Let him read the papers that
have been laid on the Table.  After­
wards these things will arise.

SHRI ATAL BIHARI VAJPAYEE: 
Am I to understand that the  Prime 
Minister is not going to reply to my 
questions? (Interruptions)
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SHRI B. K*  DASCHOWDHURY 
CCooch-Behar):  On a point of order,
Sir. It is a convention of this House 
that after a statement Is made by the 
Prime Minister or any other Minister, 
no clarification is allowed.  May  I 
know under what rule are you allow- 
ing them?

SHRI K. RAGHU RAMAIAH:  Let 
the papers be circulated. Let all the 
hon. Members read them and after­
wards we will have a discussion. Gov­
ernment themselves will come forward 
with a motion and you will have enough 
time to discuss it.

MR. CHAIRMAN:  Normally when
a statement is made, no questions are 
permitted. But in this case, two mem- 
bars wanted to have certain clarifica­
tions.  The Minister of Parliamentary 
Affairs ha» suggested that after the 
papers aie circulated, obviously  this 
will be debated.  Let them  put the 
questions.  This will give an  indica­
tion as to what type of questions may 
come up.

SHRI K. RAGHU RAMAIAH: This 
is an irregular procedure.  How can 
you distinguish between one member 
and another member and not  allow 
questions  by  some  members?...
{interruptions)
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MR. CHAIRMAN:  Let us not go
into it.
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SHRI K. RAGHU RAMAIAH:  It
is not a question of one ot two mem­
bers putting questions.  It hr a ques­
tion of the whole House reading these 
letters, which will be circulated, and 
then asking questions. It can very well 
happen that many of the points that 
they may raise would be clarified by 
the papers themselves.  So, my sug­
gestion is this.* Let them read those 
papers first and then ask questions. ..
(Interruptions)

SHRI PILOO MODY (Godhra):  1
take strong objection to this  brow 
beating... (Interruptions)

MR. CHAIRMAN: There is no ques­
tion of brow beating.

SHRI PILOO MODY:  The Congress 
Party wants to know under what rule 
you are speaking.

MR.  CHAIRMAN:  Shri Vajpayee
had two suggestions.  One was that 
the documents should be  circulated. 
The second was that he wanted to 
ask some questions. Now the hon. Mi- 
nister of Parliamentary Affairs has said 
that the documents themselves may 
give a clue or answer to some of the 
questions.

SHRI K. RAGHU RAMAIAH: I said 
“generally”; not to all questions.

MR. CHAIRMAN:  Therefore, I am
suggesting that these documents should 
be circulated today.

SHRI PILOO MODY:  You cannot
get out of this.

MR. CHAIRMAN: I am not getting 
out of it. You persue those documents. 
After that, if there 1« any question 
left, you will havte opportunity to ask 
those questions.
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SHRI PILOO MODY:  Please give
me one minute. Now you cannot ask 
him not to ask the  question. If you 
had stopped him suo motu from asking 
his questions, it would have been an­
other matter. Now after the interven­
tion of the Minister of Parliamentary 
Affairs it becomes a matter of self-res­
pect  for us, that Shri  Janeshwar 
Mishra is allowed to ask a question. 
It is as simple as that. Why are you 
wasting time?

SHRI  SHYAMNANDAN  MISHRA 
(Begusarai):  Sir, on a point of order.

SHRI R.  S,  PANDEY  (Rajnand- 
gaon):  Under what rule are you per­
mitting him to speak? After a Minis­
ter has made a statement, there cannot 
be any discussion.

MR. CHAIRMAN:  He is rising on
a point of order.

SHRI SHYAMNANDAN  MISHRA:
I am rising on a point of order. You 
were pleased to call upon the  hon. 
Member, Shri Janeshwar Mishra to 
seek certain clarifications.  Now, in 
the meantime, an  interruption was 
made by the hon. Minister of Parlia­
mentary Affairs.  The question  that 
arises is, when the chair had already 
taken a decision with regard to a re­
quest made by an hon. Member, could 
that decision of the Chair be modified 
by the intervention of the Minister, of 
the Government?  Secondly, it is for 
the Government to consider, when cer­
tain questions are asked, particularly 
the one that has been put bv the hon. 
Member, Shri Vajpayee, whether such 
questions should remain unanswered. 
Would it not give an impression that 
the Government is proceeding  about 
the whole business In a very secretive
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manner? A clarification is sought with 
regard to an important point.  Whe­
ther 1 would seek that clarification at 
this stage or later after having studied 
the document is a different matter. So 
far as I am concerned, I am reserving 
my comments, although in certain parts 
it appears to be a happy thing that there 
is an attempt at restoration of under­
standing and goodwill between  the 
Government of India and a certain 
section of the population. But  since 
this question, a very important ques­
tion, had been asked, which is bound 
to resound in the country, if you allow 
it to remain unanswered, the  whole 
thing that it going to take place to­
morrow would be taking place under 
the shadow of doubt in the country.

MR. CHAIRMAN:  When I permit­
ted Shri Vajpayee, I did not hear the 
other side. If I have to give a ruling 
I have to hear the other side.

SHRI PILOO MODY: There was no 
other side to be heard.

SHRI P. K. DEO (Kalahandi): They 
oallenge your ruling.

SHRI PILOO MODY:  Under the
rules, we cannot challenge your rul­
ing.  You are perfectly within your 
rights to let him have his say. He Is 
seeking a clarification.  Why are you 
unnecessarily wasting time?

MR. CHAIRMAN:  When the hon.
Minister of Parliamentary Affairs has 
said that after perusal of the docu­
ments, much of the doubts that hon.
Members have may be clarified----
(Interruptions).

SHRI SHYAMNANDAN MISHRA: 
It would be compromising the posi­
tion of the Chair.... (fnterrupHons).

MR. CHAIRMAN: I am not saying 
for a  moment  that Members  will 
have  no  opportunity  of clarifying 
doubts. What I am saying is that fhe 
Minister has himself  said that the 
document  may clarify  the doubts.
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Why do you not go through the docu­
ment?

SHRI PILOO MODY: Please do not 
prevaricate.  It has nothing to do 
with the document. It has only to do 
with parliamentary procedure.

MR. CHAIRMAN:  How  do  you
know, without  going through  the 
document, what is said there?  You 
go through the document.. (Interrup­
tions).

SHRI SHYAMNANDAN MISHRA: 
Alter all, they have read the docu­
ment.  They can refer Members to 
thelse parts of the document....(In­
terruptions) .

SHRIMATI INDIRA GANDHI: My 
hon. friends are unnecessarily using 
up a good deal of energy and time 
when we need to conserve all of it.

SHRI PILOO MODY: Any energy 
that I can lend you, you are welcome 
to it.

SHRIMATI  INDIRA  GANDHI* I 
have  plenty of my  own.  I think, 
my coleague’s  remarks have  been 
misconstrued.  He is not  trying to 
question the Chairman's ruling or to 
browbeat  anybody.  He was point­
ing out that if two people are allow­
ed to ask questions, others will also 
wish to do so----1Interruptions).
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SHRI PILOO  MODY: Only  Shri 
Janeshwar Misra.

MR.  CHAIRMAN:  After  Shri
Janeshwar Misra, Shri Malhotra wants 
to ask a question; Shri Aga wants to 
ask a question... ."(Interruptions).
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MR. CHAIRMAN: How can I pre­
vent others from asking questions?
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MR. CHAIRMAN: Nobody has given 
to me.
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MR. CHAIRMAN: You go through 
the document and clarify the doubt 
yourself. I am sorry. If I allow him,
I cannot then stop others from asking 
questions.

SHRI R S PANDEY:  Sir, when
you allowed two  genjtlemen to put 
questions, then immediately the atten­
tion of the Chair was drawn to rule 
372 that after the statement of  the 
Minister, the  Members are not en­
titled to put questions. At that time, 
Mr. Raghu Ramaiah said that every­
thing has been explained in the docu­
ment, that the document will be cir­
culated to Members and that  after 
studying the document, then only the 
questions could arise.

SHRI  INDRAJIT  GUPTA  (Ali- 
pore)* Sir, I do not know  whether 
Mr. Vajpayee has written to the Chair 
or not—he tells me he has ..

MR. CHAIRMAN: No.

SHRI INDRAJIT GUPTA: Anyway, 
whether he has written to you or not, 
you permitted him to put a Question. 
Mr. Misra is in the unfortunate P**®*-
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iion of having been called but  not 
yet been allowed to put a question. 
That you could settle with Mr. Misra. 
There may be many others who would 
like to put a question.  The simple 
point that I am making is this. Our 
views on this question are diametri­
cally opposite to those of Mr. Vaj­
payee. But since you have permitted 
him—you should not have permitted 
him or anybody to put a question— 
since you have  permitted Mr. Vaj­
payee to put a question, that question 
will go to the country. A reply can 
be given as brief as the question is. 
Not to give a reply now, once a ques­
tion has been put, will create a dis­
torted understanding in the countiy 
which I do not want.

SHRI PILOO MODY: In any case, 
by now, she has forgotten the ques­
tion.

SHRI INDRAJIT GUPTA: I appeal 
to you that once you have allowed 
him to put a specific question, some­
body from tne other side may be per­
mitted to give a reply.  It can be a 
very brief reply.  The question was 
also a very brief one. What is wrong 
with that? Now, the question will go 
to the country without any reply.

MR. CHAIRMAN: The difficulty is 
this. Mr. Vajpayee immediately stood 
up and said that this should be cir­
culated and rut a question. I did not 
tell him that I would ask the Govern* 
ment to answer it. I did not say that. 
Mr. Vajpayee immediately stood up 
and put a question.  At that very 
moment, it was not possible to stop 
him.

SHRI PILOO MODY; If the Gov­
ernment doss not  reply, let it not 
reply.

SHRI SHYAMNANDAN  MISHRA: 
The Government does not want to 
answer the question put by the hon. 
Member,  Mr. Vajpyee, .  That  is 
understandable. But it is not under­
standable at rll that the right of an

hon. Member which has already been 
granted  by the Chair should be 
withdrawn.

MR. CHAIRMAN: If I permit Me. 
Janeshwar  Misra, I cannot  prevent 
others.  It will  become a debate. 
Therefore, I cannot permit him.

SHRI SHYAMNANDAN  MISHRA: 
I say, on behalf of the entire Opposi­
tion, no other Member of the Oppo­
sition would put any question except 
Mr. Janeshwar Misra.

MR. CHAIRMAN: What about the 
Congress side?

SHRIMATI INDIRA GANDHI;  if 
the House agrees that only two ques­
tions will be put and this will not be 
regarded  as a precedent for the 
future, to put  questions after  the 
statement, ihen we agree to it.

MR. CHAIRMAN: What about the 
Congress side?

If I permit you, I cannot shut them 
out. Therefore, what I suggest is that 
you read this  document, (Interrup­
tions). What about Congress members?

mm ^
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SHRI A. &. GOPALAN (Palghat): 
The first question asked by Shri Vaj­
payee is a  question which is very 
important.  The Prime Minister nas 
agreed to reply to two questions.

MR.  CHAIRMAN: I cannot shut 
the Congress  members out if they 
want to ask questions.  If the Con­
gress members and the other Opposi­
tion members agree that no further 
question will be asked, thea I can 
allow.

SOME HON. MEMBERS: Yes.
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So far as article 370 is concerned, 
you know that Jammu & Kashmir is 
the only State which had constituted 
a separate Constituent Assembly for 
the State to determine its Constitu­
tion and the sphere of Union juris­
diction over the State. It was left to 
that Assembly  to decide  whether 
article 370 should remain or be modi­
fied  or abrogated.  That is reflected 
m clause (3) of that article. That is 
why, article 370 was called tempo­
rary, as the Constituent Assembly for 
that State had not given its decision 
by 1950.  That Assembly completed 
its work in 1956, but it did not suggest 
the deletion or modification of article 
370 which, therefore, became a per­
manent part of our Constitution since 
1956.
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MR. CHAIRMAN:  You asked  a
question and the answer has come. 
Whether you are  happy  with the 
answer or not, I cannot help you 
Therefore, let us not have a debate 
on~this  You will have enough oppor­
tunity of discussing this either In the 
debate on the President's Address or 
otherwise. So, let us not go into the 

merits of it now,



SHRI SHYAMNANDAN  MISHKA: 
Have the Govei runent taken into ac­
count the interpretations of the consti­
tutional position in th% regard aftex 
1956 as given in the United Nations 
and by Prime Minister Nehru, on the 
floor of this House?

MR. CHAIRMAN: Now, we resume 
the debate on the President’s Address.

a*o President**  PHALGUNA 5,
Address (M)

16.32 hrs.

MOTION OF  THANKS  ON  THE
PRESIDENT’S ADDRESS—Contd.

MR. CHAIRMAN: Shri P. K. Deo, 
you  may continue  resume  your 
speech.

SHRI P. I< DEO: I was narrating 
how a budding journalist and a BLD 
leader of Bolangir wag done to df'eth 
under the wheels of a Congress jeep 
and some big shots of the area were 
arrested and ball was also refused by 
the High Court  But as the Criminal 
Procedure Ĉde has  been amended, 
they have been let off because  no 
charge-sheet  has yet  been framed 
against them and, if no charge-sheet 
could be fruned within two months 
of the incident, the Criminal Proce­
dure Code is very  clear, that they 
should be let off.  They have  been 
let off and they are now creating 
havoc and are intimidating the wit­
nesses. Only the other day we learnt 
with great regret how there was a 
firing on the peaceful procession  of 
Jayaprakash Nerayan from the Indira 
Brigade.

While talking about electoral  re­
forms, the President has been silent 
about the role of the big money and 
foreign money which has been  cor­
rupting our êctions and making the 
elections a mockery. The poverty and 
the ignorance of the people are being 
exploited.  I would have welcomed 
the Presldent’3 Address if he had 
given a» indication that all the poli­
tical parties snould declare their asset* 
and annually publish  the statement
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of their receipts and expenditure for 
public scrutiny.  It will curb to a 
great extent the corrupting influence 
of money power  and the partisan 
attitude of the big monopolists and 
money bags.

Regarding  corruption,  in  every 
session, even though  the opposition 
parties are vc oy small, they have ex­
posed  various  skeletons from  the 
Congress  eub-board and it is  higl 
time that there should be a Lokpal 
and Lok Ayulita an institution to go 
into public tfxievwnces and complaints. 
Even though the Government of India 
as early as 1971 introduced a Rill, it 
has not yet been passed by this House. 
That is why  Jayaprakash Narayan. 
according to Mr. Masani, acts ss the 
non-official Ombudsman of the nation.

While  discussing the President's 
Address, I would like to point  out 
that various irrigation projects  and 
various hydsl projects have been kept 
in abeyance.  No clearance has been 
given by the Central Water & Power 
Commission because it is subject to 
adjudication by the Inter-State Water 
Disputes Tribunal.  It is high time 
that clearance is given to the Upper 
Indiravati project in Orissa a3 also 
the  Narmada proiect  That  would 
go a long way in solving the power 
shortage and the food shortage of the 
country. No indication is being given 
regarding the  termination of emer­
gency in  this country.  Emergency 
has been clamped down in the wake 
of the Pakistani aggression in 1971 to 
meet the thre.it to  India’s security. 
The Union  Government  has  been 
made a repository of vast powers the 
fundamental rights and other justi­
ciability stood suspended. Sir, in the 
meantime, normalcy has been restor­
ed. There was the Cease-flra in De­
cember. 1971.  There was the Simla 
Pact in 1972. We had the repatriation 
of prisoners of war in 1974. We had 
the mutual postal telecommunication, 
visa and protocol agreements.  These 
agreements have been aigned. In the
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meantime many general elections have 
been taking ptoce in the States.  So, 
there is absolutely no reason for the 
continuance of the  emergency.  On 
the other hand, to our great dismay, 
we find, the Defence of India Rules is 
being used to extern political and soci­
al workers, to suppress their legitimate 
trade union movements, to breaking 
the railway strike and to ban social 
and political organisations and censor 
newspapers. M1SA has been misused 
to detaining people without any valid 
grounds. In Bihar out of 300 persons 
detained under MISA 299 have been 
released by tht High Court.  So, it 
is high time that the emergency pow­
ers enjoyed by the Government and 
the emergency which has been clamp­
ed down should be abrogated.

Aftr going Ihrough the President’s 
Addresg I have come to the conclu­
sion that the  Government is  for 
assuming dictatorial powers. Other­
wise the head of the biggest demo­
cracy would  not have  falicitated 
Sheikh Mujibar Rahman in Bangla­
desh, for whoso  liberation we shed 
our blood and sweat so much.  And 
when Sheikh Majibur Rahman has a 
assumed sweeping presidential execu­
tive powers, and when he can even 
veto legislation which could be pass­
ed by the elected Pailiamenl, can set 
up a Single rational party, shutting 
out opposition  parties, not  a little 
finger here waf> raised by this Gov­
ernment.

Sir, while  dealing  with  Foreign 
Affairs; the Piesident ha.3 mentioned 
mostly regarding the visit of foreign 
dignitaries of the country. Our foreign 
policy is not well-defined, so far as 
non-alignment is concerned, the Pre­
sident has mentioned,:

“We greatly  appreciate the sup­
port given by the USSR to our
policy of non-alignment and friend­
ship among ell nations’.

I cannot understand why the USSR 
has been singled out.  Our foreign 
policy is not subservient lo Russian

interest.  Non-alignment is only  a 
superficial claim. It has »o abjective 
proof, Non-alignment is only an ex­
tension of the special relationship with 
the Soviet  Union.  Sir, we  should 
have equal friendship with all  big 
powers.  We  should not be sucked 
into these block power politics. Re­
garding the regional balance of power 
we should not be pawns in the in* 
ternational  chessboard.  We should 
have an independent  foreign policy. 
We should ba able to speak from a 
position of  strength. It is a  good 
thing that our foreign policy is being 
framed by an  able  Minister  Mr. 
Y. B. Chavan but at the same time I 
cannot understand why there should 
be another person in the name of 
Mr. G. Parthasarathy who would be 
sitting over Mr. Y. B. Chavan  and 
decide the foreign  policy aa Chair­
man of the  Policy  Planning Com­
mittee, a sort of Supre-Foreign Min­
ister as pointed out by Shri Janesh­
war Mishra.

It is because of our leanings to a 
particular D ig  power that our neigh­
bours, Shri Lanka and Nepal have 
their leanings more  towards China, 
and South Asia has become a region 
of mutual suspicion, tension and arms 
tace which we all dislike.

In this regard, I would like to point 
out that  the Government  of India 
cannot afford to be a propaganda me­
dia of USSR like  our CPI frit*.ids. 
The design ol the CPI is to capture 
power by infiltration Into the ruling 
party and j-abotaging the democratic 
institution which has been very well 
manifested in their Vijayawada the­
sis.  It is a vdy that in thirty years, 
we have failed even to earn the good­
will of all the nations.

Another thing I would like to point 
out is regarding the P.R.G — Provi­
sional Revolutionary Government of 
South Vietnam.  The President  has 
mentioned about establishing a for­
mal contact or more direct relation 
with the PRG of South Vietnam. I 
feel that it is not consistent with our
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domestic policy.  When we condemn 
violence, Sir, the PRG is an institu­
tion which is tiying to overthrow the 
established  Government  by use of 
violence.  We have  diplomatic ties 
with South Vitenam Government,  It 
is somefhing like the Nagaland  Na­
tional Council which calls itself  the 
Federal  Government  of  Nagaland 
after getting Chinese arms aid.  Sir. 
we condemn the killings of the Ins­
pector General  of Police and other 
high officials in Mizoram by the Mizo 
hostiles.  When we condemn the US 
arms, to Pakistan, how can we support 
the supply of arms by the USSR to 
National Liberation Front of South 
Viet Nam which has now proclaimed 
itself to be the PRG or the Provi­
sional Revolutionary Government?

So, I would l>ke to point out in this 
regard that ;he  President’s Address 
hag completely belied all our expec­
tation and it is far from satisfactory. 
It should be thrown lock, stock , and 
barrel.

SHRI P. R. SHENOY (Udipi): Mr. 
Chairman, sir, I tise to support the 
Motion thanking  the President for 
his Address on the eve of the current 
session.

Sir. the President dealt with rise 
in prices and I am glad that a consi­
derable part of his Addresg i.« deal­
ing with common  man’s  problems. 
The hard ships of the people went on 
increasing from the days of Bangla­
desh war.  When  our country was 
trying to reduce the import of food- 
grains and oilier essential commodi­
ties soon after the Bangladesh  war 
was over, with a view to achieving 
self-reliance,  there  were  famines, 
droughts and cyclones in many parts 
of the country.  Naturally, the Gov­
ernment had to fight all these prob­
lems on a humanitarian ground. 3ut, 
just then, there was an international 
oil crisig and there was an increasing 
demand for every commodity every­
where and there  was reduction in 
production.  The result was that the 
prices went up rapidly and scarcity 
in many of tha essential commodities
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was found.  The Government took 
measures to check the rise in prices 
by putting a curb on expenditure both 
in plan a$ well as in non-plan, waste­
ful and developmental, unproductive 
private  and  public  expenditure. 
And as a result the prices have been 
controlled to some extent and many 
of the essential commodities have be­
come less scarce.  I must ooint out 
to the Government that the price of 
rice is still gojng up gradually in the 
whole country and this is due to cer­
tain wrong policies followed by the 
State  governments  perhaps at the 
instance or Jvtth the approval of the 
Central  Government.  So, 1 request 
the Centre to take serious notice o! 
this fact.

There is no doubt that inflation is 
a world phenomenon but it is also a 
fact that the adverse effect of infla­
tion on the middle and the working 
class people of this country is a non­
world phenomenon.  In other coun­
tries the wasgftg and income have gone 
up rapidly in  proportion to rise in 
prices but in our country the wages 
and incomes of the middle and  the 
working class people have not gone 
up in proportion to the rise in prices 
and as a result the real incomes and 
wages of the  common people have 
come down. It is the middle and the 
working class people who have made 
the maximum  sacrifice during  this 
inflation period and the Government 
should not forget these sections while 
forming plans and  production  pro­
grammes.

Sir, the President rightly lias con­
gratulated the nuclear scientists and 
engineers for 1be remarkable advance 
made in the nuclear field. The future 
of this country and the prosperity of 
this country and the responsibility of 
increased production by scientific me­
thods lies in our engineers and scien­
tists and not in the hands of mono­
polists and the economists who supply 
them economic theories. It is regret­
table that these engineers and scien­
tists do not pet  enough encourage­
ment in the country and there is a
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brain drain.  I request the Govern­
ment to formulate  some scheme to 
see that this brain drain is reduced to 
the minimum and the scientists and 
engineers of thig country contribute 
to the advancement of the people of 
our own country.

I am glad that the President  has 
made a reference to corruption. The 
President is anxious to pass the Lck- 
pal and Lokayukt Bill in the current 
year itself.  1 hope, that this Bill be 
passed In the current Session itself. 
Corruption grows rapidly whpde there 
is wide gap between the income  of 
a public servant and the income of a 
private individual who is a  leading 
lawyer or a  busy doctor or a  big 
businessman. At higher level corrup­
tion represents greed for power  and 
at lower level it represents an urge 
for survival.  Sir, corruption can be 
reduced in the country only by tak­
ing some economic measures such as 
ceiling on urban property nnd other 
economic measures.  I am glad  that 
the President has  made a reference 
to certain economic mpasures  which 
the Government will undertake dur­
ing the current year.  In th°  Piesi- 
derit’s  Address, it has been stated 
that the Government is undertaking 
different programmes for educational 
reforms  Tn this, the Government has 
a fundamen+VI duty. It is one of the 
Directive  Principles  that free and 
compulsory  elementary  education 
should be given to all children be­
low fourteen  Sir, it is 25 years since 
the Constitu+ion came into force. Yet, 
this directive principle has not been 
fulfilled by the various Governments 
in the country.  I hot>e fhe Govern­
ment will <?ive top priority to elemen­
tary education and see that all child­
ren below fourteen  and above  six 
vears are gi’ren free and compulsory 
education  thmughout  the country 
Sir, in Karnataka, Tamil Nadu and 
some other places, secondary educa­
tion is free with the exception of con­
vents and some other school<? I hope 
that the secondary education will be 
made free throughout the country in
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all the States without any exception. 
In colleges,  some  private manage* 
ments find it difficult to run the col­
leges because they do not get suffi­
cient grants, anc therefore they are 
compelled to collect forcible donation̂ 
from students by adopting question­
able methods.  I request the Govern­
ment to see that the private manage­
ments do not resort to these question­
able methods and see that they  get 
enough grants.

Sir, one ot the  best methods of 
solving the unemployment problem is 
self-employment  Lakhs of educated 
young men ca.i be employed, if they 
are encouraged to start small scale 
industries or fair price shops or hotels 
or restaurants  For this, they should 
be given assistance by  nationalised 
banks  Nationalised banks do not give 
much assistance to small scale indus­
tries though we talk much about it. 
In fact, there are no guidelines  to 
help small scale industries by the na­
tionalised banks  So. the nationalised 
banks should formulate some guide­
lines to help the small scale indus­
tries and other small units for pro­
moting  self-employment. The  Life 
Insurance Corporation is taking  no 
interest  at  all  in  the small man 
though it gets much business from 
the small man. Therefore the  LIC 
should also take interest in this and 
it should also try to solve the prob­
lem of unemployment, by providing 
self-employment to our  young men. 
Sir, we have riven top priority in our 
Plans to irrigation and power.  Bin, 
instead of dams, disputes are coming 
up over the river waters everywhere 
in  the  country.  The  Gôi-nmenl 
should see that  there are no more 
river water disputes and for that, the 
present  River Water  disputes  Act 
should be ^mended  and w* should 
see that all the river water disputes 
are settled a« quickly as possible.

Sir, there is shortage of power. In 
the Fourth PI in, we have not reach­
ed even 50 per cent of the target an1 
50 per cent of the capacity is not uti­
lised.  Government  Is talking  of
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power generation.  But, they are not 
giving sufficient aid to the States to 
increase tfie power generation.  The 
Kali river project is a standing  ex­
ample.  The Kali river project  in 
Karnataka is not being implemented 
nuickly for matt of funds. I would 
request the  Government that  they 
should  provide  enough funds  for 
implementing the Kali river project 
so that the total power generation in 
the country can be increased

In this country, Sir, there are cer­
tain safeguards for linguistic minori­
ties.  But, Sir in Kerala, in the Kan- 
nada-speaking  Kasargod taluk,  the 
government employees are compelled 
to pass difficult tests in Malayalam.
It is impossible to  pass these tests 
Therefore, the Central  Government 
should intervene and see that the in­
sistence by the  Kerala Government 
on  Kannada-speaking employees to 
pass those difficult tests in Malayalam 
is removed.

*rt ftwnw ffcf (ijijt ): *nmf?r 
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16.57 hrs.
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SHRI SYED AHMED AGA (Bara* 
mulla)  Sir* 1»’is accord with Sheikh 
AbduUah has removed the bitterness 
which was there during the last 22 
years It has created an atmosphere in 
which the  misunderstanding?  have 
been removed. It has created a wel- 
'ome change m attitude both on his 
oart and on the part of the Plebiscite 
Front, who nre alto  chdncfing their 
name  All these things should he wel­
comed by all the people in the country 
Sheikh Abdullah was a man who 
fought for the freedom of the country. 
He was there when Mahatma Gandhi,



Pandit Jawahai'lal Nehru and Maulana 
Azad were there. He is a man of that 
age. He i« a man of that calibre and 
it is to be Welcomed that he has come 
back.

SHRI ATAL BIHARI VAJPAYEE: 
Then why was he arrested in 1953?
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tft WKT :

m ’>jt a?  | tffc

*r srrFT

?  fa*! i f f   ̂

tf'T  «FT  W   srVn

«ft W2TT 59T

*r% fn:  19 53 *r

fawrc ter iw   «rr>f̂ ̂tt

f̂r̂rr *pfr ?

SHRI SYED AIIMED AGA: We for­
get certain things. Ii was Sheikh Ab­
dullah who educated pub’ic opinion 
in Kashmir agau’a paxtiticn.  When 
Mr. Jinnah came to Kashmir, the peo­
ple of Kashmir told him to go  back. 
Shri Vajpayee forgets that.  This is 
the contribution of Sheikh Abdullah. 
The stature of Sheikh  Abdullah is 
very high. He s £ivin£ confidence to 
the people who have stood for inte­
gration. He ha.? s'nid a number  of 
times “I am for complete integi.ition 
with the icst of the country’’. It was 
Sheikli Abdullah again who initiated 
steps for land rciorms in Kashmir. 
We have not lt> this, diy Lind reforms 
anywhere else; !t is onlv in Kashmir 
that we had <ar.d reforms

There was a cl iss of people,  who 
were landlord?, and who were afierted 
by this move They started an agita­
tion in the name of Praja Parishad, 
and Sheikh Abdullah somehow foil 
irritated to ?uch an  extent that ho 
came down on  thorn with a heavy 
hand. Because of his apprehensions he 
could not control himself and, there­
fore, he did sid'*trtck a little at that 
time when he w*s there. '
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Actually, the negotiations for this 
accord were started by Panditji him­
self, who laid down the policy for this 
country, who laid ctown our foreign 
policy, who laid down the base for 
this country to grow. The basis  of 
this accord is that.  Panditji initiated 
action and dialogue with  him  and 
brought him round, trying  to bring 
him back to the mainstream where he 
was due.  Because of the demise  of 
Panditji and all that, we could not help 
it. Sheikh Abdullah went into wilder­
ness for some time. Now Indinjji, our 
madam leader, has shown a sense of 
history.  She is not thinking of the 
present times, of the present regime or 
the present strength. She is looking 
ahead at the future history. She has, 
therefore, called him Mck to the main 
stream to share tlie ► irden and to 
share the resp.̂sibihLc

Now Sheikli Abaul’ah is l-ymg to 
go ahead with tin rest of the country 
in the solution of the prob’ems that 
face us today. Therefore,  Sheikh 
Abdullah’s stance has to be viewed in 
this context, in this background,  and 
not on some things like article 370 
and so on.  It is the attitude  that 
matters. It is tne people of Kashmir 
who have to come here and say “this 
is our country”. Yoj cannot do it by 
laws. Laws have no meaning.

SHRI ATAL BIHARI VAJPAYEE: 
Really they have no meaning1

SHRI SYED AIIMED AGA' Now this 
accord has  created some furore in 
Pakistan. Bhutto has given a call for 
hartal. The Tan San*;h here has also 
given a call for  hartal in  Jammu. 
They are thinking alike. Let me con­
centrate myself on the call for hartal 
given by Bhutto. That hartal may be 
there whether part’M or  complete, 
but it shows the atMude of Pakistan 
that they have felt unnerved

At this time, I am reminded  of 
other things whi-h are perhaps more
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important and which we must take 
note of.

What is the attitude of the United 
States. They ha\e lifted the embargo 
on the arms supply to Pakistan. Ob­
viously, they are not happy with this 
accord that has taken place They are 
also not happy vvith the normalisation 
of relations between India and Pakis­
tan.  They do not want  the  Simla 
Agreement to be implemented. That 
is why Mr. Ford is lifting the embargo 
on the supply of arms to Pakistan

What else is Mr. Ford doing’ Mr. 
Ford has done this in spite of the as­
surance given by Dr Kissingei here, 
when he met llv* press, that they will 
see that  tLo.e will not be an arm* 
race.  Why 'ft Ford is doing  all 
these things is b*'causa he is not hap­
py with us as've hav'' always had an 
independent foreign pohcv We have 
always supported the Arab cause and 
have stood by the African Liberation 
Movement. Wo âve shelter to  the 
Bangla Desh refugees Wc fought back 
Pakistan, whom they gave arms  and 
liberated  Bangla Desh; the Seventh 
Fleet had to go back

There was our nue’ear  explosion 
Now he says “I am piving arms to 
Mr. Bhutto 'lecause. I want balance 
of power”. What balance of power’ 
He only wants somethin,' like a con*- 
frontation between India and Pakis­
tan; therefore, he is aiming Mr. Bhut­
to  He wants Mr Bhutto to have a 
confrontation with us  Whv dots Mr. 
Bhutto want to <?o this*’ It is because 
he has he own difficulties In North 
West Frontier there was the ascas*i\a- 
tion of Sherpao and the upsurge fol­
lowing it and the steps Bhutto had 
to take to suppress that

Then, there was a news item some 
days ago—it was announced by  the 
Chief Whip in th» Orissa Assembly— 
that a cheque from a foreign agency 
was sent for act option to Java Pra- 
kasfti on his orru al there Is that not 
CIA’  Then, Jaya Prakash also tays
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that there should be complete disobe­
dience by the army, the civil servants 
and the police. He wants  complete 
anarchy He has also said other things.

Then, we heard the news yesterday 
that in New York a book had been 
published. That book has used filthy 
language about the daughter of the 
Prophet of Islam and his wife.  That 
book has come here for subversion.

Then, the United States Information 
Service printed the Koran in Calcutta. 
Unbound sheets of that were printed 
in such a way ihat the perrons work­
ing theie and the United States In- 
iormation Set vice men could take out 
these papers and Rive them to the 
groccrs for use as paper bags again for 
promptin'? subversion.

The United Stages is wanting that 
thine ‘houid be sabveision in  the 
tountiv They are encouraging move­
ment* like that ox .la/a Prakash Na­
rayan  All that mean*, that  they 
want to weal̂n the Government heie

'lhev <ire lot content  with  that 
They have broug*v at Diego Garcia 
laige 11 imbei of militaiy ansenal ind 
personnel 1 hey are trying  to over­
age all the littoial countries  They 
have taken Maseiah from Oman The 
Sheikh of Onan aUo wants to over­
awe his people lie says, “I have given 
Ihc island but military aid is coming, 
let the United State-, be there and let 
•iveryhmg else also be there.**  Then, 
it Gwadar 'md Makaian 3.11 the Ara- 
nan St a, Pakistan is offering port fa­
illes to USA  This is important be- 
ausH in an emergency  the  United 
•'tales can  obstruct the flow of oil 
supplies from tho GuK States, whether 
it is from the Iraq or Sauli Arabia or 
the GuK States, to this country. The 
United 'tates of A.me ':ca »s not sitting 
idle  They ire tiym& 111 every posi­
tive manner 10 harm our  country. 
That is whei 0 our attention should go, 
and not to irticle b70 and to these 
small things .vhich are being talked 
about.

FEBRUARY 24, 1975
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It Is the threat of Americans that 
be in our mind. We must think 

over it as to what they ait doing. They 
do not want peace in the sub-ccnti- 
nent. We were hoping that, perhaps, 
the Asian Collec4,ive Security would 
succeed. But what is Kissinger doing? 
He is offering a partial Peace Plan for 
West  Asia.  He is trying all these 
things which will  divide the Arab
world and dividing: the Arab world 
means that, again, the United  States 
of America would be there and there 
will be no peace in the sub-conlinent 

of Asia.

I am happy that today’s news, per- 
haps, from Cairo was that Sad it had 
said that the Geneva Conlerence has 
been accepted by the United  States 
of America. The suggestion had come 
from Brezhnev that there be a Geneva 
Conference in which the PLO mubt be 
there as an equal member. 11 that hap­
pens it can be that fhere may be peace. 
1 have still a feeling that the inten­
tions of the United States ot America, 
so far as we are concerned, are some­
thing about which we must be  very 
careful.

to confuse it. This thing is also con-* 
fusing the people.  We must be very 
clear on this.

What are the intentions of the Unit­
ed States ol America both in the Indian 
Ocean and in the littoral States and 
inside the country also by creating 
confusion which is being done  here, 
by having “March towards Parliament” 
‘disobedience by Civil servants” and 
all that. All these things we must clear­
ly know. What is JP’s ‘Total Revolu­
tion’ slogan?

I conclude by  quoting a verse in 
which I would say what JP means and 
what JP really says.

iprfl? sp.T vfcr *

He says something but he actually 
means something else.

% <fT m I, m\ srfa faun- sfte 1

There are two sides of the picture. 
What is visible is different; what is not 
viable is the real thing.

I am also happy about this  thing 
that the Defence Minister of th  So­
viet "Union is here accompanied by the 
Chief of the Air and Naval Forces. It 
is very important that we manufac­
ture all sophisticated weapons in col­
laboration with them and their advice. 
We have got 3000 miles long coast.

What I say is, while on the one hand, 
we must be careful about the move ot 
the United States of America, on the 
other hand, we must welcome the col­
laboration, the cooperation and  the 
assistance that we are getting  from 
the Soviet Union.

I  would also like to invite  your 
attention to the usual ways of creat­
ing confusion here by saying that both 
the super  powers are in the Indian 
Ocean. The Soviet Union being in the 

Ocean has no meaning. For the 
United States of America, the Indian 
Ocean is a place which is very impor­
tant to them. Therefore, they are trying

With these words, I support the Mo­
tion of Thanks on the President’s Ad­
dress

srfr 3ft o (̂ *ra):

Tfr, *r?r stf % 1
®rrPTT % #

«pr?fV s

?nr m*  if vfkfrrsff % srfer srr%,

*rr  mtttot qr wtfwt 

3ft snxTT sir  |

t  *r»TT  fterr t̂F̂t i  sErfww

S*T «TT?r 7,t $<( ft fo f̂  W&ft %

*r?rr *rT®rw *fff5rr  %

 ̂ % Mt % I

«T*jfr Jr, f̂TTHcr srrfsr t ftsrof %ftx 

% ifawtf  *rt im qwr arrar | 

1%  enf ix xxm  1 qfirararf 

fTO  «wnrar fw w?rr | ^

mw tftor % fro ft j *mrxH %4 «
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[*ft*rf?r £< wfattm]

?n%  vt *?H? *pf5Prr|  ffWt 

*tf$q | sft %

srm if *fr ftar eft ssmrr *i*®t $far i 

iv ft?rr *r mm mwx mr M  srr 

t$ m fa m  «pt m * *rro«r % ̂ rr 

tft st̂t $>m ̂  % *ft *rco fto

*rfop % sp̂r | fr sff 5*» % qfs*rrot 

*Tfar ̂cr̂fV #fr wt g ?  snr* % 

$  t f *■ *rf$srr«rf % 3*n: *r for*sr

$t?t # fawWTft ̂  «*T I, *ft qfTTT 

*ms  <tt fafasrr i  s*r  q-* 5 i

*r<,?sft % f̂̂ Trm % r̂r?r vt 

f  ̂ swifaw % *«r % sorter*-

toT sft  ̂ i v* r̂gr qrr ̂ «pn

 ̂  | fa  f̂f % fi ?r$r? swt ?t 

it fw £ ̂  <p »**f fVn? ^ «fr 

«rri*f % srfT w tt* faw i i ?rhc 

f̂cT «rR «nw «r, sft fa ?ht % ̂  fw

I*

wmfo  ^ § ̂ r mfoz

F̂?t3r *r f»® srarrcr gw |  i 3ft «fr 

%rz$t* *pr %  <jbt fa *rf̂rror 

% r̂rx % jp> *fhr w  i %wr* 

fcsr ̂ «rrt tft qr̂f ̂r utm * f̂ rr

crcf | i *rfpwt ̂   farf?r 

f̂t %  fot totr  q-

q* sfafr r̂mt «ft  ^

$ % src*flr fortt ft | for % srorc 

qjgfimn ̂  *wt  «a?ft  ̂«r  ̂srt-

%T | I   ̂3TcT *ft  | ffTIT

r̂UH  *fK ’ERT 41Hfft STTT f ̂ *1̂

?r*nRr vEPFirf ^̂rr̂r̂Ft ̂ i*flw hP̂ r 

5̂t ̂  5TP ̂ rr   ̂ ̂ T % ̂ T 

 ̂  ̂ qf̂ r  ̂ ?tfit |  i  «Tf 

frqr̂ ̂ faori 11  *t»tV ̂rfa «ft

’T3[?ftf?r̂ ?r»f«T4  T̂f̂ Rr &&& 

 ̂  ^  w  ?r<TT3f ̂  ft ̂ftm?r

t̂t 11 t«rr ̂   ̂wt |t vtfff-

'(Tz  «fr ̂  <r?npT ̂  ̂  f̂ r̂r

«ftc ̂  «im*n «ft ̂rfra: «rf«̂ ̂ 

f^t i

MR CHAIRMAN  Now  it is 3-30 
pm  We have to pass  on  to  the 
next item  The hon. Member may
continue her speech tomorrow

*Hwtawi*rT • wrfa 3ft, 

*? ̂ Tter *xit I f̂r F̂Tsffr ̂ t z

far̂i • 5iTm i

MR CHAIRMAN We shall see to 
morrow

17 30 hrs.

HALF AN-HOUR DISCUSSION

Issue of import licences for Polyester 
Fibre

MR CHAIRMAN We now lake up 
the half an hour discussion Shri Ma- 
dhu Limuye to raise it

N

«ft w faw* (̂ttt)

Vpw, 6 f̂FTRT ̂ t 5ft mrrfTcT SHFT
^ Ufoxz? tv&cx % m*m %  it

3̂»T «TT âr TT  f̂t W   ^

trrarfkcT  t  i ̂r?- shft %

r̂ft̂T % r̂ «rr for  r̂t’TT 

thfoRai: ’sttptrt ^

t̂ ?t»Tf «TtW%5fl̂it 5TR-iN
R̂t ®Pt 5TT T̂t t I  «rk

% ?mr FFT  TC  T̂TT ̂TinTT ̂ffor Hf

*{$ft % 3TT3T »ft  *$T3P5r ̂ T'fo?T

t̂ĵ :%srPTTcT%̂ %̂ T?Ptfar ̂ mr

Jr ̂r?r *pt ̂ Tff ̂  forr i wfô  ?r

qf# # ̂ TT f̂F  ?ftnt  ?TtT % iftK 
W   ̂*ftr % 8̂?r

iff, q̂rT ̂   ̂sr  «|f.T sr far̂r

t, st *ri <t *tt srrr   ̂ rf̂i

f̂f25T 1



3PRTcf% tlfhPT, W %  ’HI *W

srrnfr wrnr sror whht tpst *ptt

ifk  TOT  ̂   I tit

*m u$ | fr 6 srfcr, 1974 wft ^

VT̂FT T5T % ?RT ^ TTŜr% tit %

q̂r m fr fârr ®nm nm*w % izn

 ̂  I, fmr f!TT

$  sw *t £msr $tr stsft r̂rfkn 

«fh: s*fr *rar *r—̂  a srsbr ^ f—

 ̂ STFlq  "Triwr «JT fr *7̂ SH>I9T 

HWT 3W 5TT*T  ̂qtf *rt ̂  ̂ fhr, 

frsff'ifc  5TH vfcr «J3 «rVr 5TTT 3 

'ftffcpZT <BIW wm  ̂  fr  st 

irf,  STR̂fS' W% fr 5̂tR  ^

tfft fr5R  T̂ ?p?t ^ farter

frlTT «TT I  W % STS  XIWW ’T̂ T

mvm qw-ŝ’TT 5m iflr w,

# T̂ ̂FTT sftr $*& WST *PT tft

=3rtt iffvfr  qcfr #* tpf ir srr tit

nit H?|TW %■  t, ̂ T % *ft ^WRt 

it ?r*ft «TTrft t7  sraprsr *ra% tt

snmr %zt frrr  ̂*ik *r?ft *rt feq *rr 

| 1  f* *rtft % smt * 3ttt *r

*1$ ®FfT | fr ?FrT SRFTW VRWH STCT 

1?Ŵ ^̂ TT»TFr*fV«ftfr̂r%5T'?T

5ft f*mfa frrr tot fr, zx % * ̂r

vt   ̂  apt ss faFRt r̂%n i

?ft *q>r & tit  tit yrtitwr* fr*rr

12̂5T̂Tt, 1 71 

Tt ¥?T % srî'W TT fTfâTT fm 

Ĵt %  <TC, fâT̂TTCTT

T̂t %  qr W % 3?TT *Tf  fr̂TT 

w fr wr( 5r»m tor âr 

-nrsfto ̂  fw :̂ trR ̂  «tf¥ «rnmr 

»R% «Pt ̂  t̂  T̂TTTrrt,  #f̂T  f T

oft  «rr fr w % *frr

titvs % frctsr frm «rr «ftr

% frrtar %   ̂fr«k f̂nrr wr

«rr, w fr  r̂ra]  ̂ fert i

*5 5 qn  to  f 1  ?m

shft  «rr :

053 Import Licences  PHALGUNA 5,

for Polyester Fibre (HAH DIS)

1896 (SAICA)  Import Licences 354 
jor Polyester Fibre (HAH DIS)

“At what level and on what date 
the decision to issue a letter of au­
thority to the said firm for import­
ing nylon yarn and thread/polyester 
fibre was taken, and whether  this 
was not in opposition to the view* 
expressed by the Reserve Bank  and 
the Chief Controller as also in vio­
lation ol the policy then m force?”

fen

‘The decision to iŝue CO3  and 
Mier of authority for  nylon yarn 
and thread was taken on 12th Janu­
ary 1971 dt thf level of the then Mi­
nister of Foreign Trade  The deci­
sion 10 include polyester fibre was 
taken on 3rd March, 1971 again at 
the level of the then Minister of 
Foxdgn trade”

w *P3T «rrfV *rt 3*r sm Jflt̂ft 

fcsrffTcT Sftfa tit, 

an- ?  frsrt t̂r %tR

-m % ̂  %5iTO «rr 1 w 
stpt %  ferT | *ftr «nrar t̂ «r̂T 

 ̂  ̂zrf?r lift ̂  stpt wmrir, ?rt

^ stŵr  ̂ T̂rfr̂rr  r̂i

?rft t 1 r̂f̂rr irf n̂r pr 33?tt 

f% TF̂TpT  t̂ W  % 9T?

tit ̂ #ft w   ̂̂  ir titi  vrwft

?n?t ft I  T̂NR %

ffjrT MPd'̂ W # 3ft t̂  «t

 ̂ qr «rc ̂ tf +ŵTift  ̂ 1

rfr  cf̂BT *t fMt ww ̂ fm*r *fr »wr 

rfk^^r^fr ̂rc-̂TT srfir̂r’T 

f̂ r ̂ rmr ̂  ̂  fa? 

| qr ?irT  3̂rf 'ir ̂ tf +1̂47̂1  ̂ 

tit 1 w qr fr m  sft

| ̂  ̂ smR ̂  3ft vt

f% W «ft  *rf prr fr *nq q*; 

titeto I «fk €t tit *1*  % «te-

#T I
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[ «T>  ft*TT ]

err *nflrrrfa*T£fe*r, t nf arrw 

*nfST g fa 6 «rtor *t ’ssr vt arann'tt 

f*ra% % *rr?r cnyrfgr aft % *rns»5r ssr 

% 3J7T VT#smft  *iff *>t ̂rf ?

n̂r incr wm *if | fa 9f aft m- 

?ft?r  ̂   ̂  ̂farcr wnr v«|yhr

fa*rr w  «rrt̂2T w  r̂,

 ̂ awr «rr i  w ®Rt srprentft *ft # 

T̂fflT | I

*rw ft sra t *rf ’STTfcrr £ fa 

*pt aft SRTT fart W,  •ll̂'ln

?TT# *frC *?* *t ̂ft <ftfâ  if 

«w?r fm TnTr, wr qf 3fn̂r % sfjtr 

«rr ? fsn  if  *t «t̂ rt *ift 

§f srtr  fqr r̂f?rcT *jf qforfa «n& 

fITT ̂ftfa Tif̂ RT WTC if  3TRR 

$f f̂ RTT’Tr ?  r̂f̂r Wt

<TffaT ̂ t  T̂ »fr  n̂fcTT ̂ fa 

•PTT  %  SKI,  ^ ftf  %

ŵsnr w set *t nf «ft i

sfoft STcT f̂ft t̂ t 

tft  I  5TSFT %  if  ̂ |

iirr stft «rr :

What were the findings of the CBI 
and on which date were they sub­
mitted to the Government?

$5T % 3T3TO if ̂ ̂  t :

Regarding the alleged over-invoic­
ing the  Enforcement  Directorate 
took action  and imposed a penalty 
of Rs. 15 lakhs on the party.

eft $ 3TT̂t ̂TtjcTT | fa *PJT JTf? 15 ̂TTCT

«n$sr fasnr mx ̂

f*RT *m §, eft apw M t w|?

<TiV ft WT # ̂  WIW Wf̂RTT 

f fa  r̂f 'jpfcn «r̂r  fafr 

*rcr  ?ft wr saw  ipr vrw $  fa 

iif aft srnr ̂  qnr src: 4? ftref 

st t, «rf W ̂rc«r tft | vrffa wiNr 

qre? % fai* w ̂  % w  ft losrra 

mm fa*r *m m wtfa zrt, 1970 t 

Trfasr̂jrwr if qf̂Rhr  «fh: r̂#r 

«fr ?rfa?r *twt fa«r *t aft fi&ir

STPTR *fift flRTXFT *n?T *IT ?ft xR 

wt%r mt  *mr »ror «rr fa ̂ r 

% fâ r JTf vr*r  »r*rr «tt fa ftrarfa 

t̂ *  ^  mf %

f%TT  f|T53T  («Ĥ«TT5T) 1̂%

ŝr fwm % f?n? # «frnr ̂  i s®rr 

t̂  % %r ft ̂   fatrr »tot 

*n? *ntft ftrer for s*r ̂  lŝnft̂r
T>fTf

ssrr rft ̂ % *Tf «RTT «TT fa 23 

T̂fq- ̂frKT ST J ifk 

gft ̂?t ̂5rmfT ft sft qtr irfr if *rf% 

*Ft Vfr *wr «rr fa w «rrqr 

?rfa?T srrf % aft ?r3r?fa

%  f, ̂  % * % arm ̂t wrrta 

ft vfo  w ̂ r̂ fa  3ft 

3f̂T*qT5r̂ l o i srfrsTrf ̂  qr ?ft? srmT 

TRft ait ft U?$st wm srt̂rr m i *ar 

t̂  eft # *r»ft ̂  tot ̂r̂rr

I%far ar̂: vf̂rr ̂rf?rr

g fa aw ?rfacr srrt fa&r ®mn: *raft 

#, ?ft 3̂ % vnrfwer if farcr% fwr 

fâ   ̂̂ W tpFHW  *Tf 

STT fa  W*T !!STR' *Tf «TT fa t *FiW 

%  ŝrr ̂ f?5t  i

*f «PT1‘  ̂<Tt ĝTPT rft ft ̂t *r̂ wfar

ĝ ft fanŵt ̂ r ̂  % srro *fm 

i «nr  ?̂r ̂t ̂ Rn*

24, 1975  Import Uceltoe» 35$
for Polyester Fibre (JMIf DlS)
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I *T

*rrfT ?tmr̂ %trt *ff? *r»rc *rro% 

it tut *t

imr tfmt fair % fa

TOT % gt ?T$t 1970 ft
$ *r vfjt ?ra? * %nm 

fltmrro srm ft£t % fW *ft ̂rnr#

| WT 3* cTRTR- *t ?TN W tfST ̂

ntfslr %  ^ % faq; fcrrc
11  srrr  *r<T-q>r3f«*  srra   ̂

«PT   ̂ f I  ST7 «R

vtr W   ft *rft i  faâ stera- 

ft  , utt iTFfi t, *rrq% st*r tt

SHT ’T̂Vgrt WTOf TK Wfr ̂ HFTT f, ATT 
qrfwzmf srct  % fa<r 4ittc ft ̂  i 

mr ̂Tit 5ni | ?ft   ̂yvr wrr

sfr t o   ftar | *f  f>TT i

£ 5ft*T  9Ft 5̂Tt % 3T|7T

*TTffT r̂  »Ftr  £ |  irc  SPFT %

'SrTT ft  *r ̂ «r  =n?T  f  ft?

the CBI found them guilty of the al­

legation of cheating   ̂  ̂  ̂

tft 5ft W f?IW twif OTiT Sr#*?

 ̂  t i W%r  7?r sm 

•ft stpt ?rn 9rt«t s fa qf 5frfc*r jr

faf¥rw %« w qj*r % faro wranr 

w {? m*t ft ?tt4 *rf  ?rrw 

WTcrtfai*rq>tf%3rrcft  t̂ 

*rrrt tor w $ %ftx snarnc ft 

«rfm t̂5frdiw^> vr?r̂ ?r *(wr 

frw ̂  am ̂  |, ?fr qf# ĵrt 

% *f: <rc f*m fsror wt fa *fat 
Hz* m: «n*rtfaft fan ̂ m̂rr 
qm, f%Tt? #̂ T <ift # ST 3STTK 

*rr ̂snft Tf<«ifaar fatrr <rt |t)Ri'h< 

tot % foj *fa *ra% sn? *if 

mH <ik  «*$src*rfw fm

TO WT«r?̂ t̂̂ *rfe|f,?rt 

«wrr $&% Ht ̂   sr sra; ̂  ̂ ̂rtm

fap  5OT TOH ?TTF  ̂ t̂

?ft 5f̂r,  Ttf̂rRrx vrm sjr̂t

 ̂   f3RT%  r̂t*r  f  r̂  ?rt»ff 

 ̂ r̂ 51  ?TT̂  tprr  «r#€T
«fk »R  R̂*ft Iff* f̂TT I I T*T

*m zwt

% art aiwwfl  ̂ ̂ r ferr

«rr «rnr ^tr  Jr ̂   qwf

%  ifR  iflT i   ?TT  if

3ft  arrc+'rfl   ̂  ̂  «ft ̂  $  i

[?rnr-̂ FT ^^3n^t% qftf?rRT 

% cBM< sftfrnnr |  hOFĥ h 

% «tr % to to qr wrwfx % qrer 

5TFmr<t  «r.?fr T̂ ft |  i  ir m r̂ 

q f̂fyr^TT  ̂ff̂ r̂ T#T O ail̂ K 

if m&r 2Fr 5ft ¥Rr?fV sft
«rr  «rm wr «rr ?rh: ̂r%

vrerR*TTOT̂ sŵ r tomrvr? 

inrr̂  tar w?ft̂ r̂ rt vr®s 

>̂t ̂rot w | ?frc ̂r  ft qrrihr 

*Tl̂t % fetr f «T fsRRT ̂?T  t̂ -

fw |,  fro »ft vnr ̂  11

WW 5RW fw«T  (tWTFr) . 

 ̂ $ #,  J3TRT

stpt ̂   ̂vl- m ?r«R m
%  ft ̂ Rfttr ̂  itm i ft wm 

4 fa  ft ft s<f ̂ cfWft̂  i

THE MINISTER OF  COMMERCE 
(PROF D P CHHATTOPADHYAYA): 
It is upto you Mr Chmairman.

MR. CHAIRMAN: I do not know 
which is the procedure

«ft irjfiwft  Pm wt *§ t

fa W t JTfteq- ST̂ft %  grrR $ 

?rfa?r f?Fnfr ̂ t fffvrr  % ir̂rrx 

fw ̂ tctt11 

fa ̂rt avt\ ̂ r ?T| mrz i f «fhc fvr

1866 (&A&A) import Licences  *eg
for Polyester Fibre (BAM D1S)
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[«ft ̂  f*m]

fTcft VT Q̂fTOT ̂ Tf ’T ̂   fl?T*rr

Vt*TT  I

«ft »«rtWu  (sms frtr)

SSH ̂ ^Pr^^T^Wf'STTl I 

tffcsr f fîrd *rr̂r .. *

MR CHAIRMAN Mr Bosu during 
the half-an hour discussion, only those 
who are listed can speak 

The rule says

SHRI JYOTIRMOY BOSU Sir, 1 
rise on a point of order

I have received a letter from the 
Commerce Minister  written to  me 

which says

‘Kindl> refer to your letter  of 
December 22 1974 I have made cer­
tain informations available to  the 
hon Speaker, Lok Sabha, regarding 
the import of polyester fibre by the 
firm Messrs Sant Prakash Bhagwan 
Das in pursuance of my submission 
made on the floor of the House  1 
have no objection if these informa­
tions are communicated to you ”

In continuation of this I wrote a 
letter to the hon Prime Minister,  I 
quote

“1 shall be grateful if you will be 
good enough to give more details ot 
this case of the said Swamj’s detail 
ed involvement m the matter  of 
issuance of this licence

So far I have not got the fortune of 
getting the reply I am sitting here 
upto this fag end of the day to know 
as to how much corruption has gone 
into this Government

MR CHAIRMAN This is not rele­
vant at this moment when we are giv­
ing half an hour discussion

•ft  ftra*  r̂?r  «rr fr
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MR CHAIRMAN The practice  Is
immediately after the discussion  is
laised, the hon Members whose names 
come in the ballot put their questions 
to the Minister who  replies to all 
these points, at the end of the discus­
sion

SHRI  JYOHRMOY  BOSU. It is 
very much m the  air thet the lion. 
Minister has been  chosen tc collect 
Rs 2 croie iiom the jute magnates 
and today the Jute Coipoiation has 
become defunct

JRte <FT $ Jfft 

vTRclT | I 3 eft ̂cTT | fr 3ft  if%

|  * 3f«IT* K 11

SHRI SHYAMNANDAN  MISHRA. 
Sir, my question is verv simple and 
I would not like the Minister to evade 
it m any way  My simple question 
is Whethei this particular firm was 
prosecuted by the fcnforcement Depart­
ment and a 'me of Rs 15 lakh was im­
posed on them and whether that fine 
remains unrealised or at least remain­
ed unrealised till the issue of  tĥs 
clearance certificate?

Secondly, would the Minister be in 
a position  to tell us as how many 
times representations had been made 
by the party to the Government and 
on what grounds they were rejected? 
Please, give the details of it and also 
the details of the grounds of rejection
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¥t foeF?t ŝr to | *ftr  %

tor *rsr ?

sfSTSfSstfoarsss’fiŝ t 
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wîit,  ̂ fir# j»fr  to

ST%iTTf Irf+S   ̂l?S<m f3R

*nw *r̂f ferr iftr R̂wt vi% wwx jt 

t̂rr?  qtf % ?tt ̂ ®r w fa 

wf faprr, eft  33% 3prw  f?*fT 

{% 33  wr  %   ̂  %

m  $ ̂ ft «fV  sfrr s$ft  ^

^T «1T fr 3?T f̂ Ft   ̂   ST5T ts

fw pT TOT ̂ sk? I I aprr ffTVTC 

 ̂Mdl ?nn% ̂T SPT5T Pt>̂I ̂ f̂>

%  ̂̂  wr ̂  ̂  fv

^ to ̂ft ̂   ^ ?iwr | ?

t is sis TT SSSS WT i f% 

1970—71, 1971-72 Sift 1972-73 

 ̂fS  ̂ft  ̂ ̂  f,
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SHRI JYOTIRMOY BOSU: He can 
enumerate what were the reasons lor 
the firm being blacklisted.

MR. CHAIRMAN; You can ask at 
the appropriate lime.

5 SHRI S. A.  MURUGANANTHAM 
(Tirunelveli):  Is it a iact that the
import licence was issued to a Bom­
bay  blacklisted firm, Messrs.  Sant 
Prakash Bhagwandass to import polys- 
ter fibre from Singapore and  subse­
quently the firm sold the licence? Has 
the Government made any investiga­
tion regarding this malpractice? Will 
Government refer to its answer to parts
(c) to (e) of starred question No. 352 
and say whether the informa lion has 
■ince been collected? if not, how long 
do Government propose to  take to 
collect i the  information  sought?, 
What was the total quantity of polys- 
ter fibre imported through STC during 
1973-74 and how many letters of autho­
rity were issued during this period?

SHRI SEZHIYAN  (Kumbakonam); 
This is a very grave question again 
coming up for our attention. I feel 
this is only the beginning of a deeper 
analysis required In this House.

SHBI JYOTIRMOY BOSU; Tip of 
the iceberg.
tj'"'

: ■ SÎ;:.SB23IYA1!?; 
earned with who did it; we are1 con­
cerned with what was done and how 
it was done, because the Government i* 
a continuing one and  irrespective of 
the person who occupied a particular 
position at a paxticularstage, it is the 
Government  that should answer.  I 
hope the Minister will give, to  the 
best of his  ability, in spite of his 
evasive  capacity,  answers to  the 
questions raised here.

A question  was  raised by Shari 
Madhu Limaye and others about the 
fine  imposed by the  Enforcement 
Directorate.  Has this oeen collected? 
If not, what are the reasons that it 
was allowed to remain  uncollected? 
The original licence was granted on
12 January 1971 for nylon yam and 
it was converted on 3 March 1971 to 
ployster fibre.......

SHRI ATAL BIHARI VAJPAYEE: 
Not converted, added.

SHRI SEZHIYAN: Added. Has there 
been a change in the policy and rules 
in the Red Book between these two 
dates, 12 January 1971 and 3 March 
1971? 1 would also like to know whe* 
ther there are any other cases where 
such conversions have been allowed 
by  Government  between these two 
dates or beyond these dates also.

I want to raise a basic question be­
cause trafficking in import licences 
has been a phenomenon well known 
to Government and connived at by 
Government,  This is only the symp­
tom of a disease, only the tip of the 
iceberg.  These one or two cases we 
have come across, the  Pondicherry 
licence scandal and the polyster fibre 
case, these are only Symptoms ot a 
deeper disease.

SHRI JYOTIRMOY  BOSU: Monu­
ment of corruption.

SHRI  SEZHIYAN:  Therefore.  1
would like to  know whether he is 
prepared to face a parliamentary com* 
mittee to go into the entire aspect and 
the practice of the grant of licence*
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and the impact it has got on smug­
gling, black money and other aspects. 
Licensing seem to be the fountain of 
all the corrupted money in this count­
ry, Therefore* is he prepared for the 
appointment of a parliamentary com­
mittee to go into the entire aspects 
of this question?

ME. CHAIRMAN: Prof. Chattopa- 
dhyaya.

SHRI PILOO MODY (Godhra),:  I 
endorsed all these questions.

SHRI JYOTIRMOY BOSU: I would 
ask a question with your permission.

MR. CHAIRMAN: How can you?

SHRI JYOTIRMOY BOSU: What is 
the involvement  of Shri Dhirendra 
Brahmachari who runs a Yogashram 
here, who has been very close to ihe 
Prime Minister for years,  a person 
who had received lakhs of rupees from 
different quarters as grants, the man 
who was  sent to the  International 
Exhibition in Tokyo with his disciples, 
malp and female? We would like to 
know  hew  much  involvement  of 
Dhirendra Brabmachariji is there in 
this kala business----

MR. CHAIRMAN; You know very 
well that under  rule 55(2), nobody 
else can intervene. It will be unfair 
to those who are eligible to partici­
pate in this discussion.  It has been 
balloted and only four members have 
secured their place in the ballot. If I 
allow you to speak, it will be unfair 
to the other members.

SHRI JYOTIRMOY BOSU:  I  am 
only trying to seek a clarification.

18.W hrs.

PROF. D. P CHATTOPADHYAYA- 
I am on my tegs  I must first like to 
say that prefixing and suffixing ques­
tions with wild and absolutely base­
less allegations  is extremely unfor­
tunate___(Interruptions). I stand by
what I have said.  The question of 
corruption is quite different from the 
question  of taking  decisions.  The

question of fund  raising and other 
things attributed to my  predecessor 
and the Ministry is extremely unfor­
tunate. It has become almost a habit 
to say all these things whenever they 
raise such questions.  If that is the 
way they want to do it, if that is the 
level to which they want  to  reduce 
this, it will not serve the purpose that 
I believe  they have in their mind. 
Nor is the country and this House 
interested in bringing the discussion 
down to that level.  Every year the 
Ministry issues two lakhs of licences. 
They take out two or three or four 
cases

SHRI ATAL BIIIARI VAJPAYEE: I 
have many more.

SHRI PILOO MODY: If there are 
two lakhs of licences that the Ministry 
issues, you can be  sure that there 
must be at  least 2J lakhs cases of 
corruption  .. (Interruptions).

PROF D P. CHATTOPADHYAYA: 
They are citing  two or three stray 
cases and dramatising those things; it 
is extremely unfortunate. As they 
have prefaced their questions with so 
many wild allegations, I must set the 
record straight.

Secondly, we are as much interested 
as they are in weeding out corruption. 
We have not  suppressed  anythin#. 
Take the questions thay have asked. 
All the correspondence is with the Lok 
Sabha Secretariat, with the bon. Mem­
bers.  You look at facts and figures. 
Almost all questions they have asked, 
we have answered  Certainly they do 
not expect me to  answer  questions 
about which factually I am not yet 
quite sure,  because  they are very 
wise  parliamentarians and they ask 
me questions about facts which I am 
unsure of and  then they will bring 
motion of breach of privilege.  Mr. 
Madhu Limaye is specialist in bring­
ing privilege issues... (Interruptions).

The second point I should like to 
make is this. For the questions they 
have asked, whatever facts and figures 
are available with me, I am prepared 
to satisfy them about the correctness.
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they have asked.  I am looking into 
them and whenever I get answers to 
those questions,  I shall make them 
available.

SHRI P. G. MAVALANKAR (Ahme- 
dabad). On a point oi order. I am on 
a serious point of order.  I am not 
saying anything about what he said 
in the beginning. He has a right to 
reply forcefully to the charges made. 
But when he came  to the  specific 
questions and started answering them, 
he said that he was unsure of several 
factors.  When the Government are 
unsure of several facts about which a 
discussion has to take place, why did 
they agree to have a discussion? They 
can say: we are still unsure of facts. 
Let us be sure of facts and then we 
will have  a discussion.  Otherwise 
the whole  purpose of discussion is 
lost; the opportunity to focus atten­
tion of the country on important mat­
ters is lost. Are you going to have a 
second discussion on this? If you are 
not going to have a second discussion. 
I suggest that you give guidance, if 
the Minister is not sure of facts, let 
him collect them. We are sympathe­
tic.  Let us postpone this to another 
day so that he can com* with 
more surety and certainly about facts.

MR. CHAIRMAN: He said  earlier 
that all the relevant flies are before 
the Lok Sabha Secretariat and hon. 
Members could see it. What he was 
saying, if I understood him correctly, 
was that he could not remember all 
those flies.

SHRI SHYAMNANDAN  M1SHRA: 
No files are available.

PROF. D. P. CHATTOPADHYAYA: 
I did not say that. I said, they have 
raised certain  Questions  which  I
cannot answer  without checking up 
the facts. For example, what was th*» 
Reserve Bank’s attitude? What about 
income-tax clearance? Such questions 
were asked. Unless 1 check up these 
facts with' the Reserve Bank, the cus­
toms and the income-tax authorities, 
I can’t answer them.

ssctt | ■ 1 w «pt  fcrr
T̂f̂tr  j  $ ^  ffc ^

srFmft  ̂ 11

SHRI  JYOTI&MOY  BOSU:  He
knows everything but he is delibe­
rately withholding information from 
the House.  It is a very serious mat­
ter, a contempt of the House. He has 
had sufficient notice.

MR. CHAIRMAN: About Mr. Mava- 
lankar’s point of  order. Rule 55(5) 
says:

“The member  who  has  given 
notice may make a short statement 
and the Minister  concerned shall 
reply shortly. ’

In a brief reply you cannot expect 
so many details  concerning various 
matters.

SHRI P. G. MAVALANKAR: I am 
not concerned with whether his reply 
is short or long. But lief must be sure 
oi his facts.

SHRI ATAL BIHARI  VAJPAYEE: 
On 26th December, the minister wrote 
a letter saying,

“The question of receipt of reply 
from the Reserve Bank of India for 
regarding the  funds of the party 
abroad is being ascertained.’'

By now he must have ascertained. 
Let him inform the House.

MR. CHAIRMAN: The minister may 
give a reply on whichever facts he i* 
aware of.

SHRI JYOTIRMOY  BOSU:  They
want to shield people very close to the 
Prime Minister.  That is the simpi* 
reason.

MR. CHAIRMAN: Don’t bring l» 
extraneous matters.
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PROP. D. P. CHATTOPADHYAYA: 
Sir, it hag been asked whether these 
licences were issued in the lace of 
opposition by the Chief Controller ot 
Imports and Exports and the Reserve 
Bank of India. I will say that there 
was no  opposition to this proposal 
either from the office of the CC1E or 
the office of the Reseve B&nk.

Then he  asked  whether polyster 
fibre import was  according  to the 
rules.  According to the Indo-Afghan 
trade prevalent at that time, this was 
not a permissible item.

SHRI MADHU LIMAYE:  So,  you
agree it was illegal?

PROF. D. P. CHATTOPADHYAYA: 
You know English very well.  You 
can interpret it.

SHRI  MADHU  L1MAYA-  Let 
everybody know it.

PROF. D. P. CHATTOPADHYAYA: 
It is not provided in the agreement. 1 
do not believe in equivocation.  I am 
stating it very clearly.

The third point is about the penalty 
imposed. A penalty of Rs.  15 lakhs 
was imposed, against which they have 
preferred  an appeal.  We do not 
know whether the appeal has  been 
disposed of.  I am checking it  up. 
But I know the penalty was imposed 
and they have preferred an  appeal 
against the penalty.

SHRI MADHU  LIMAYE:  Before
whom?

PROP. D. P. CHATTOPADHYAYA: 
Before the appellee authority.

SHRI  JYOTIRMOY  BOSU-  On 
what date?

PROP. D. P. CHATTOPADHYAYA: 
I do not know the date.  I  know 
the penalty was imposed and an ap­
peal has been filed by the party.

There was a question whether it 
was rejected earlier. Yes, it was re­
jected before.
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SHRI SHYAMNANDAN  MISHRA: 
How many times?

PROP. D. P. CHATTOPADHYAYA* 
My record suggests twice.  Some  of 
these things are within the  know­
ledge of the hon. Members  because 
I have mentioned them in my  letter 
to them.

SHRI SHYAMNANDAN  MISHRA: 
We want to know in the House  the 
grounds for rejection.

PROF. D. P. CHATTOPADHYAYA: 
One ground was that we did not think 
they have money accumulated  ab" 
road.  There  was a  doubt at that 
time whether  there was  money ac­
cumulated abroad.  That was  the 
main question.  But a matter which 
is once  rejected  at the  Minister’s 
level can always be reopened.  There 
is nothing surprising  about  it.  A 
Minister  can reopen questions,  if 
he is satisfied  that it  is necessary. 
Sometimes it is necessaty, if  some 
injustice has been done.

SHRI  JYOTIRMOY BOSU:  What
was the price for reconsideration?

PROF. D. P. CHATTOPADHYAYA: 
Why are you asking these extraneous 
questions?

SHRI SHYAMNANDAN MISHRA: 
Sir, may I seek your indulgence? When 
the representations were made,  were 
the grounds  of rejection  identical? 
Pleas®  tell us the grounds of rejec­
tion at the time of the fi»st repres­
entation and also at the time of th® 
second representation.  I want  you 
to clarify that.

MR. CHAIRMAN: Under the rules 
only one question can be asked.

SHRI SHYAMNANDAN  MISHRA: 
I am not asking a new question.
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MR.  CHAIRMAN  That is  why 
I am indulgent.  But you nust bear 
in mind that under the rules only one 
question can be put and there  will 
be a short reply. This cannot be carried 
on as a discussion and other  mem* 
bers cannot  ask questions.

PROF. D. P. CHATTOPADHYAYA 
I have already said that there was a 
doubt about the fact  whether this 
firm had money abroad  to counter­
balance the imports.  That was the 
point  Later on, it was reviewed. 
There is nothing wrong in reviewing 
the matter merely because it was re­
jected  before.

SHRI  JYOTIRMOY  BOSU What 
about the other  grounds  lor rejec­
tion?

PROF. D P CHATTOPADHYAYA 
I am coming to them  One  of the 
grounds of rejection was that it was 
not  provided  for  by  the  Indo- 
Afghan trade.

SHRI SEZHIYAN What weie  the 
other grounds’

SHRI SHAYMNANDAN  MISHRA 
Please tell us what were the grounds 
on both the occasions?

PROF. D P. CHATTOPADHYAYA 
Why are  you  repeating the same 
point?  I have said that it is not 
provided by the  rules  of the Indo- 
Afghan trade.

Therefore, it was not agreed That 
is what I have said.

SHRI JYOTIRMOY BOSU: On what 
ground did you  reconsider to grant 
it?

SHRI SHAYMNANDAN MISHRA 
They had doubts about their  funds 
abroad and it was not included  in 
the Indo-Afghan trade. These  were 
the two grounds. iDo  we  under­
stand that?

(HAH DIS)

PROF, D. P. CHATTOPADHYAYA. 
We have no intention to suppress any 
fact  These facts are with the Res­
erve Bank and the income-tax autho­
rities.  We are checking up  these 
facts.  If something wrong  is brou­
ght to Ught and some persons have 
indulged in going something  wrong, 
whether he is in the Ministry or out­
side the Ministry, he will be suita­
bly and firmly dealt with.  I  can 
categorically assure you of that.  We 
are interested m these  facts,  but 
we do not believe that a parliamen­
tary inquiry is suitable or necessary 
for these things.  We can adminis­
tratively deal with it  and we will 
deal with it.

«r v* fa*

Sr*  sm *FT 3rR Sflft  if* 

r̂t srefft spT gTfR 1

PROF  D P CHATTOPADHYAYA 
1 have said it already m my communi­
cation  There was a CBI case against 
the party, but it was in quite a ciifS- 
erent connection, that was in respect 
of export and import of hides  and 
skins There was a conviction against 
the party  They have preferred  an 
appeal against that  That is before 
the court

SHRI JYOTIRMOY  BOSU When 
was that?

PROF  D. P. CHATTOPADHYAYA- 
Much eaxlier.

SHRI JYOTIRMOY  BOSU:  You
are keeping it on fire and are allow­

ing him to  suck the  blood  of the 
country.

PROF. D P. CHATTOPADHYAYA: 
We are dealing with  the facts.  If 
according to the law. he has gone to 
the court, it is for the  party to go 
and for the court to decide.... (In*
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terruptions).  I have already written 
to him about this: I am not saying it 
only inow.... (Interruptions).

SHRI ATAL BIHARI  VAJPAYEE:
I had asked a specific question 
(Interruptions.)  I wanted to know 
whether  it  is  not  a  fact  that, 
when the firm was asked to explain 
why the imported material was not 
given to actual users, it was replied 
on behalf of the  firm that  Messrs 
Sant Pnakash  Bhagwan Das had a 
private talk with the Minister  con­
cerned  and the Minister had  given 
them an assurance that the firm was 
free to sell the material to any firm 
or to any party they liked.  Is it not 
a fact that this information is record­
ed in the Ale concerning this  firm?

SHRI JYOTIRMOY BOSU: Is it also 
a fact..  ..

MR. CHAIRMAN:  I am not allow­
ing you.

PROF. D. P. CHATTOPADHYAYA: 
I have already said about the  CBI 
case against this firm. 1 am just in­
formed that the  court  discharged 
these  people.  It is not about  this 
one but the other CBI case about hid­
es and  skins.  Government  has 
preferred an appeal against the party 
t to the court and it is pending.

(HAH DIS)
k

What discussion,  if at all, took 
place  between  the Minister  and 
other people.  I do not know.  But 
I can tell  you  that we served  a 
show-cause notice on  these  pclople 
asking them to tell who are the  ac­
tual users to whom they were sup­
posed to sell these imported  goods.
I have also checked up the facts with 
the Textile Commissioner's office.  I 
find that some of the  actual  users 
have not got the materials. That is the 
party did not sell the imported goods 
to them. It is an irregularity that they 
have committed.  The original condi­
tion was that they could sell it and 
they should not earn more than 20 
per cent profit. The Ministry took the 
caution so  that they did not make 
huge profit or get  undue  premium 
on the sale.  That condition was at­
tached.  But an inquiry reveals that 
tlhey 'have flouted the condition at­
tached to the original Import Order.

As 1 have said, I only repeat, if 
they are found to have violated  the 
rules and regulations and conditions 
attached, they will be firmly and suit­
ably dealt with.

18.22 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clockon Tuesday, Feb­
ruary  25, 1975/Phalguna  6,  1896
(Saka).
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